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Principal Bench, New Delhi.

Original Application No. 344 of 2023

M/s Prakash Yadav ... Applicant
Versus
State of Haryana Ll Respondent
INDEX
S. No. | Particulars Page No
1 Status Report in compliance of Order dated
29.05.2023

2 Annexure R/1 (Colly):Copy of news reports,
complaints, photographs etc submitted by applicant

3 Annexure R/2:Copy of attendance sheet and site

photographs

4 Annexure R/3 (Colly):Copy of latest letters dated
03.01.2023, 07.04.2023, 15.06.2023 sent by HSPCB
to RSPCB alongwith Analysis Reports

5 Annexure R/4:Copy of Hon’ble NGT order dated
12.12.2017

6 Annexure R/5:Copy of order dated 14.02.2022 and
21.03.2022passed by Hon’ble Supreme Court dated

7 Annexure R/6:Copy of counter affidavit dated
21.06.2023 filed by HSPCB

8 Annexure R/7:Copy of Hon’ble NGT order dated
04.05.2022

9 Annexure R/8:Copy of Hon’ble NGT order dated
03.02.2023

10 Email dated 01.08.2023 & 02.08.2023 received from

CPCB in response to report sent

11 Reply of HSPCB 16.11.2023 to observations raised by

CPCB alongwith communications mentioned in reply

Date: 16.11.2023

Place: Rewari



10

Status Report in Original Application No. 344/2023 titled as Prakash
Yadav Versus State of Haryana in Hon’ble National Green Tribunal,
Principal Bench, New Delhi.

1. BACKGROUND

The applicant has raised the grievance against discharge of industrial
waste water of Industrial units of Bhiwadi (Rajasthan) causing trouble for
residents of Dharuhera Town and adjacent villages. After passing of order
dated 29.05.2023 also, the petitioner provided several news reports,
complaints, photographs and other documents in support of his grievance,
which are annexed as Annexure R/1 (Colly).

It is most respectfully showeth that vide order dated 29.05.2023, this
Hon’ble Tribunal has sought report from Joint Committee, however, the root
cause of applicant’s grievance i.e. chemical waste water coming from
Bhiwadi (Rajasthan) to Dharuhera (Haryana) has not been addressed. It is
therefore requested to pass appropriate directions in this regard so that
grievance raised can be redressed properly.

2. DETAIL OF INSPECTION

I. In compliance of the Hon’ble NGT order dated 29.05.2023, Joint
Committee consisting of below mentioned officers from Central
Pollution Control Board, State Pollution Control Board and District

Administration, Rewari inspected the site for fact findings on

24.07.2023:-

1. Sh. Swapnil Ravindra Patil ADC, Rewari
2. Sh. Suneel Dave, Regional Director CPCB

3. Sh. Vinod Balyan, Regional Officer HSPCB

Copy of attendance sheet and site photographs is enclosed as
Annexure R/ 2.
3. Observations of the Joint Committee

During inspection, following observations were made by the Joint
Committee:-
1. The effluent coming from Bhiwadi (Rajasthan) to Dharuhera

Haryana is passing through Dharuhera Town to National Highway
(NH)-8 and finally stagnating into industrial area and town of
Dharuhera and adjacent villages.

2. The effluent to the tune of 12 MLD approximate is being discharged
by the Bhiwadi town (Rajasthan) into the territory of Dharuhera
(Haryana) as observed by the pumps installed by MC Dharuhera
near NH-8 in non-rainy days.

3. Regular monitoring of effluent flowing from Bhiwadi Rajasthan to

Dharuhera Haryana through the drain is being carried out by the



joint team of HSPCB anj 1SPCB. As per the analysis reports,
parameters of effluent are exceeding the prescribed limits. Copy of
latest letters dated 03.01.2023, 07.04.2023, 15.06.2023 sent by
HSPCB to RSPCB alongwith Analysis Reports are attached herewith
as Annexure R/3 (Colly).

4. Further, the residents of Dharuhera town filed OA No. 124/2015
regarding the same issue before Hon’ble Tribunal and NGT issued
directions to different agencies of Govt. of Rajasthan on 12.12.2017
(Annexure-R/4).

5. Further, Haryana State Pollution Control Board filed EA No. 42/2019
before Hon'ble NGT for compliance of directions issued by Hon‘ble
NGT dated 12.12.2017 in OA No. 124/2015. Hon’ble NGT imposed
environmental compensation on different agencies of Govt. of
Rajasthan vide order dated 29.10.2021 assessed by CPCB for the
damage caused to the environment.

6. The different agencies of Govt. of Rajasthan filed appeal before
Hon'ble Supreme Court of India vide Appeal No. 1722/2022,
1377/2022, 1234/2022 and 1228/2022 and Apex Court stayed the
operation of impugned order passed by Hon’‘ble NGT(Annexure-
R/5). Counter Affidavit filed by Haryana State Pollution Control
Board before the Hon'ble Supreme Court is attached as
(Annexure-R/6).

7. This Hon'ble Court has passed order dated 04.05.2022 and
03.02.2023 in Execution Application N0.42/2019, copy of which is
annexed as Annexure-R/7 and Annexure-R/8.

8. Hon’ble Chief Minister of Haryana has held meeting recently on
30.07.2023 with Deputy Commissioners of Alwar (Rajasthan) and
Rewari (Haryana) and ordered to take Steps to stop the flow of
polluted effluent coming from Bhiwadi (Rajasthan) to Dharuhera
(Haryana). Also regular meetings are being held between the

officers of both the states to take measures in this regard.

In view of above, it is requested that appropriate directions may kindly
be passed to deal with the interstate Pollution so that grievance of residents

of the Dharuhera town & adjacent areas may be properly redressed.

el %
Reg\»}na’/omcer, Sh. Suneel Dave, Sh. Swapnil Ravindra Patil,

HSPCB, Rewari Director, CPCB ADC, Rewari
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8/1/23, 1:40 PM AllDetails

Details for registration number : MINWR/E/2023/0000654

Name Parkash Yadav

Date of receipt 12/07/2023

Address Parkash Yadav S/o Sh.Fateh Singh VPO-Kharkhara Dharuhera
District name Rewari

State name Haryana

Mobile no 9992311515

Email Id parkashyadav1515@gmail.com

Grievance description

eI Age T [Ager

ST I & fHaTeY M ANh a7 & gRATUN T & ToHelm YaTST & el UTResT A Igd I§ HfdAehel Jebel TG TIeil hr asf & ereesr &
amawawrcﬁmﬁra‘nmm#ammmmmmgﬁmwWaaawﬁﬁvaﬁrﬁwﬁmgmmaﬁmmﬁaﬁsﬁ
THEIT P ST el FITSH 3 & HI &Y TET & GRIeTeT IR PIS $7Y FATIS T 78 317 6T & 3R G 3R oy 7R qeredr o @ ¥

3TST UTEEST T STolee Y A6 ToiNd 81 1T ¢ Toraeh Siier oY gleir 31Tararesh & difeh ol Sl & ATETET bl Tefde relt diey & S i e |

S T hAbeT JFd TGN T T Gel 1A TghY TEeST Tg o A foreh &7 & Hehs Tehs @rell sT@vst Afee Rerrell deret, et T feeelt
snmtrrvaurmm‘rasa‘m’rwm@?aﬁéﬁmaﬁméﬁmaﬁmaﬁwmmwaﬂaﬁéwaﬁrﬁw 37T & @Y el
@HWWWWWaﬁﬁ%mmﬁaaﬂaﬁﬁmmﬁ%mﬁmﬁaﬁﬂ#mm&mﬁwﬁm
a%i%rtrafrqif?rr;ﬁwwamgm%l
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EIRGE
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A Y BT AT T

Additional Information Not Provided

Grievance Document

Name of organisation(s) where grievance is pending 1. Government of Haryana
Type of receipt Takenup

https://pgportal.gov.in/CPGOFFICE/GrievanceDetails/Index/TUIOV1IvRS8yMDIzLzZAWMDA2NTQ%3d 1/4
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Annexure R/2
Attemﬁn?e sheet
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File No.HSPCB-070003/3/2021-Region Dharuhera-HSPCB 1193
1/148051/2023 3 6
Annexure R/3

Haryana State Pollution Control Board

REGIONAL OFFICE, DHARUHERA SCO-D6 & D-7,
SUNCITY COMMERICIAL COMPLEX, Sector-6, A-BLOCK REWARI
Tele Fax: 01274-244241, E-Mail: hspcbrodr@gmail.com

To,
The Regional Officer, Rajasthan State Pollution Control Board,
GO-1, Phase-Il, RIICO Industrial Area, Bhiwadi (Rajasthan)

Sub.:- Analysis Report of effluent coming from Bhiwadi, Rajasthan to
Dharuhera through Alwar Bye pass.

In this connection, please find enclosed herewith the Analysis Report of the
effluent coming from Bhiwadi, Rajasthan to Dharuhera, Haryana. It is requested to
take necessary action in this regard.

DA: 1. Copy of analysis report dated 26.09.2022. Signed by Vinod Balyan
2. Copy of analysis report dated 08.12.2022. Date: 03-01-2023 17:02:33
3. 1. Copy of analysis report dated 15.12.2022 Reason: Approved

Regional Officer
Dharuhera Region

CC:--
A copy of the above is forwarded to the following for kind information and
further necessary action please:-

1. The Deputy Commissioner, Rewari
2. The District Collector, Alwar, Distt. Alwar- 301001 (Rajasthan)



A— Laboratory Of Th87 Tel-2332596
HARVANA__STATE Haryana State Pollution Control Board
e Vikas Sadan Ist Floor Gurgaon
\ T ]
<\

Paid / Monitoring

Description :-
(1) Effluent Flowing from Bhiwadi, Rajasthan to Dharuhera, through Alwar by pass Report No: 219

road, Dharuhera
Station Code- DHR-RDQ-001, 28.208220, 76.803800 ‘ Dated:15-12-2022

Description of the Sample: - Received on 09-12-2022 a sample of Trade effluent / domestic
effluent from Sh. Vinod Baliyan, RO HSPCB, Dr. Rajender Singh, Sr. Scientist RSPCB, Dr. Satyavan
Singh, Scientist Officer, RSPCB & Sh. Harish Kumar, AEE collected on 09-12-2022 from Drain
Effluent Point.

ANALYSIS REPORT

, ) RESULTS o
Sr. No. Parameters Effluent Flowing from Bhiwadi, Rajasthan to Dharuhera,
through Alwar by pass road Dharuhera
1. Colour Blackish N
2. Odour Pungent
3. pH value 8.6
4, Suspended Solids mg/| 304
| 5. B.O.D. for 3 days at 27°C mg/| 125
6. C.0.D. mg/I 408
7. Qil & Grease mg/| 8.0
8. Conductivity us/cm 4050
g, Total Dissolved Solids mg/| 2170
10. Chlorides as Cl mg/i 460
11. Iron as Fe mg/I 1.6
12, . Phosphate as P mg/I 4.8
13. Sulphide as S mg/| 32
3 14, Zinc as Zn mg/I 0.9
| | 15, Nickel as Ni mg/I 0.6
; 16. Total Chromium as Cr mg/! ‘ ND
| 17. Boron as B mgy/| ND
18. Ammonical Nitragen mg/! 63.6
19, Nitrite (NOz, mg/I 27.2
20. Nitrate (NOs) mg/! 9.4
; 21. TKN (Total Kjeldhal Nitrogen) mg/I 516.0
i 22. Dissolved Oxygen, mg/I 3.5
: 23. Turbidity as NTU 38.6
§ 24, Total Coliform, MPN/100 m 110000
25. Fecal Coliform, MPN/100ml 48000
j 26. Streptococci, MPN/100ml 9500
27. Sodium Absorption Ratio (S.A.R.) 8.6
: Sample Collected/Not Collected by us
Sample Consumed in testing
- ﬁ{'{-’ 1
, LAB/INCHARGE
HSPCB/Lab/GR/2022/ ¥ G Dated ¢ p5.97 .

Copy to M.S./F\-.—(i{/



_— Laboratory Of The 38
HARYANA _STATE Haryana State Pollution Control Board
N Vikas Sadan Ist Floor Gurga
“". et
Paid / Monitoring
Description :-

(1) Effluent Flowing from Bhiwadi, Rajasthan to Dharuhera, through Alwar by pass

R,

road, Dharuhera

Station Code- DHR-RDQ-001, 28.208145, 76.803875

Description of the Sample:
effluent from Sh. Harish Kum

ANALYSIS REPORT

Tel-2332596

Dated:08-12-2022

Report No: 211

- Received on 30-11-2022 a sample of Trade effluent / domestic
ar, AEE collected on 30-11-2022 from Drain Effluent Point.

e RESULTS
Sr. No Parameters Effluent Flowing from Bhiwadi, Rajasthan to Dharuhera,
—_ through Alwar by pass road Dharuhera B
Lo |Colour Blackish P
2. |Odour o Pungent - 4
31 j pHvalge 8.1 ) i
| 4. _Suspended Solids mg/! 346
. 5. | B.O.D.for 3 days at 27°C mg/I 115
6. | C.O.D. mg/l 376
Ve Oil & Grease mg/! 9.0 ]
! 8. Conductivity us/cm 3680 e
=R _____| Total Dissolved Solids mg/| 1972
10. Chlorides as Cl mg/| 395
11. | Iron as Fe mg/I 1.1
12, __| Phosphate as P mg/I 5.4
13. Sulphide as S mg/I 3.6
14. | ZincasZnmg/l 1.0 ]
15. | Nickel as Ni mg/l _ S N 0.9 ]
16. | Total Chromium as Cr mg/I ND ‘
17, Boron as B mg/I ND
18. Ammonical Nitrogen mg/| 56.8
19, Nitrite (NO,, mg/I 22.6 B
| 20, Nitrate (NOs) mg/I 7.8 B
'21. | TKN (Total Kjeldhal Nitrogen) mg/! 4226
22. Dissolved Oxygenr, mﬁg»/ll' ' 3.8
23. [ Turbidity as NTU 42.6
24, Total Coliform, MPN/100 ml 81000
~25. Fecal Coliform, MPN/100ml 35000
26. | Streptococci, MPN/100m! 8400
27. Sodium Absorption Ratio (S.A.R.) 6.6
Sampl-e‘ Collected/Not Collected by us
Sample Consumed in testing ,
LABKKRCHARGE
HSPCB/Lab/GR/2022/95% -9¢ o Dated @-/2-22

Copy to M.S./R.0./

ofc



f““"‘" Laboratory Of The

. ‘ Haryana State Pollu$>&00ntrol Board
el Vikas Sadan Ist Floo aon
a\u|=/ g

Paid / Monitoring

Tel-23325¢5

(1) Efluent Flowing from Bhawaw, Rajasthan to Dharuhera, through Alviar by pass  Reoott Ng 104
rcag, Cna era
Station Code- DHR-RDQ-001, N-28.208026 E-76°603998 Dated:26-09-2022
Descrotion of the Sample: - Recewved on 14-09- 2022 a sample of Trade cffluent | cdomestc
¢ _omt from Sn. MHarsh Kumar, AEE collected on 13-09-2022 from Drain Effiuent Po
ANALYSIS REPORT
o _RESULTS =
Sr. N0 reremelers Effluent Flowing from Bhiwadi, Rajasthan to Dha-urcr2
. through Alwar by pass reac Dherunere
i Co'aur S | B . Blackish.
2. Oeour . Pungent
s o va'ue - o : 8.2
= S.ssenies Sciics ma/i 336 B
s 350D for3cayse t 27°C ma/l | 100 B
8. . .CoDb. mont | L
7 01X Grease mg/i 7.0
S. _ Congucuivity us/em R | e~ 3710
&.  _Total Dissclvec Solids mg/! . {s T = 1868
:0. Cnigniges as Cl mg/l - 380
131 _ _lromasfemal/l 1.5 o -
12, _Pno p__a;e as Pm gll §.1 o
S 13, Sulphiceas Smo/l 2.8 R
14, __ZincasZn "mg/l | 0.5 —
15. Nickel as Ni Ni mg/I | 0.7 -
16. Toral Chromium as Cr rng/l | N
57, BoronasB mg/l ND -
—%  ammonical Nitrogen mg/! 62.2
= “ierire (NOs I 26.6
18. Nitrite (NO,; ma/ E
SRk St oh
20 \eeate INO-) ma/! ' s . _“Q'Q _____ -
. 1o
21, Tl {0 Tute Kjed cnal Nmogcn) mg/l , = =X -.1:“.81 S
-_—— —_—— 2pC
22. :) SSOlV E.J Oxygw mg/l i ‘:1.36 R
23 cily 8s r\au 720.00 -
S 24, To‘al Cohform, 14PN/100 m! o
25 Fecal Cohform MPN/100m! —
T , 11PN/ 100m! EIQL__ ......
. 26 Su C-H--‘ 36
i 27. 7 gpgium Aosorptlon Ratio (S A R ) I e
T sample Collected/ot Collected by us \\
Sample Consumed 1N testing LA INCIi/;lGE
Dated

HSPCB/Lab/GRIZOZZ/

Copy to M.S./R.O./ éaa

Q) 4 |2



File No.HSPCB-070003/3/2021-Region Dharuhera-HSPCB 1205
1/158929/2023 40

Haryana State Pollution Control Board

REGIONAL OFFICE, DHARUHERA SCO-D6 & D-7,
SUNCITY COMMERICIAL COMPLEX, Sector-6, A-BLOCK REWARI
Tele Fax: 01274-244241, E-Mail: hspcbrodr@gmail.com

To,
The Regional Officer, Rajasthan State Pollution Control Board,
GO-1, Phase-Il, RIICO Industrial Area, Bhiwadi (Rajasthan)

Sub.:- Analysis Report of effluent coming from Bhiwadi, Rajasthan to
Dharuhera through Alwar Bye pass.

In this connection, please find enclosed herewith the Analysis Report of the
effluent coming from Bhiwadi, Rajasthan to Dharuhera, Haryana. It is requested to
take necessary action in this regard.

DA: 1. Copy of analysis report dated 09.01.2023.
2. Copy of analysis report dated 04.02.2023.

3. Copy of analysis report dated 16.02.2023
4. Copy of analysis report dated 02.03.2023

Digitally Signed by Vinod
Balyan

Date: 07-04-2023 14:56:11
Reason: Approved

Regional Officer
Dharuhera Region
CC:-

A copy of the above is forwarded to the following for kind information and
further necessary action please:-

1. The Deputy Commissioner, Rewari
2. The District Collector, Alwar, Distt. Alwar- 301001 (Rajasthan)



(n

Descnpton ;-

Laboratory Of The

Haryana State Pold]!

idn Control Board

Vikas Sadan Ist Floor
Paid / Monitoring

urgaon

Cffluent Flowing from Bhiwadi, Rajasthan to Dharuhera, through Alwar by pass

road, Dharuhera

Station Code- DHR-RDQ-001, 28.208220, 76.803800

Description of the Sample: - Received on 30-12-2022 a sample of Trade effluent / domestic
cffluent from Sh. Harish Kumar, AEE & Smt, Sharmila, Scientific Officer, RSPCB collected on 30-12-

2022 from Drain Effluent Polint.

ANALYSIS REPORT

Tel-2332596

Report No: 246

Dated 09-01-2023

HSPCB/Lab/GR/2022/ [/f) 9.
Copy to M,5,/R.0./
l/

- § RESULTS
Sr. No. Parameters Effluent Flowing from Bhiwadi, Rajasthan to Dharuhera,
, 1 through Alwar by pass road Dharuhera
L _| Colour Blackish
2 Odour . Pungent
3. | PH value A 8.4 e
<. . Suspended Solids mg/I 280
Y | B.O.D. for 3 days at 27°C mg/I 115
6. _1C.0.D. mg/t 392
| 7. - Onl & Grease mg/I 7.0
. 8. Conductivity us/cm 4510
Q. ! Total Dissolved Solids mg/I 2460
10 Chlorides as Cl mg/l 430
11. Iron as Fe mg/l 1.4
l2. | Phosphate as P mg/I 5.2
13 Sulphide as S mg/! 3.6
14, . Zinc as_Zn mg/l 1.1
5. | Nickel as Ni mg/I 0.7
16, ! Total Chromium as Cr mg/| ND O
1/ " Boron as B mg/| ND -
18. ! Ammonical Nitrogen mg/I 58.6
19, J Nitrite (NO;, mg/I 32.2
20. ! Nitrate (NO;) mg/i A 10.0
24 { Dissolved Oxygen, mg/l 3.8
27. Turbidity as NTU ] ) 34,6
23. | Total Coliform, MPN/100 ml 90000
24 Fecal Coliform, MPN/100ml 38000
25 | Streptococci, MPN/100ml| 8400
26 | Sedium Absorption Ratio (S.A.R.) 7.2
Sample Collected/Not Collected by us
Sample Consumed in testing
e
LAN YNCHARGE

Dafed OCJ/UI/M}_?




- ——— Laboratory Of The Tel-2332506
' Mn Control Board

WARYANA _STATE Haryana State P
ﬂ
1 Vikas Sadan Ist Floor Gurgaon
N
Paid / Monitoring

Description :-
(1) Effluent Flowing from Bhiwadi, Rajasthan to Dharuhera, through Alwar by pass Report No: 274

road, Dharuhera
Station Code- DHR-RDQ-001, 28.208045, 76.804269 Dated 04-02-2023

Description of the Sample: - Recelved on 24-01-2023 a sample of Trade effluent / domestic
eff]uer]t from Sh. Vinod Ballyan, RO HSPCB, Dr. R.S Meena, SSO, RPCB, Dr. Satyavan Singh,
Scientist Officer, RSPCB & Sh. Harish Kumar, AEE collected on 24-01-2023 from Drain Effluent

Point. .
ANALYSIS REPORT
RESULTS
Sr. No. Parameters Effluent Flowing from Bhiwadi, Rajasthan to Dharuhera,
through Alwar by pass road Dharuhera
1, Colour Blackish
2. Odour Pungent
3. pH value 7.8
4, Suspended Solids ma/I 212
5, B.O.D. for 3 days at 27°C mg/I 210
| 6. C.0.D. mg/l 560
7. Oil & Grease mg/I| 7.0
8. Conductivity us/cm 2910
9. Total Dissolved Solids mg/I 1456
| 10. Chlorides as Cl mg/I 380
11, | Iron as Fe mg/I 1.1
12. Phosphate as P mg/I 5.9
13. Sulphide as S mg/| 3.2
14, Zinc as Zn mg/I 0.7
15. Nickel as Ni mg/l 1.0
16. Total Chromium as Cr mg/| ND
17, Boron as B mg/I ND
18. Nitrite (NOz mg/I 38.4
19, Nitrate (NO3;) mg/l 12.8
20. Dissolved Oxygen, mg/I 2.4
21. Turbidity as NTU 52.8
22. Total Coliform, MPN/100 ml 120000
23. Fecal Coliform, MPN/100m!| 72000
24. Streptococci, MPN/100ml 21000
25. Sodium Absorption Ratio (S.A.R.) 9.0
Sample Collected/Not Collected by us
Sample Consumed in testing :

M oe
LAB'INCHARGE

HSPCB/Lab/GR/2022/)3(y 139 Dated 0‘//0,(/‘,90,33

Copy to M.S./R.0./
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HARYANA _STATE
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a4

Laboratory Of The
Haryana State P
Vikas Sadan Ist Floor Gurgaon

Pald / Monitoring

Description :-

n Control Board

Tel-2332596

(1) Effluent Flowing from Bhiwadl, Rajasthan to Dharuhera, through Alwar by pass Report No: 291
road, Dharuhera
Station Code- DHR-RDQ-001, 28.208060, 76.804262

Description of the Sample: - Recelved on 07-02-2023 a sample of Trade effluent / domestic
effluent from, Dr. Satyavan Singh, Scientist Officer, RSPCB & Sh, Harlsh Kumar, AEE collected on

07-02-2023 from Draln Effluent Point,

ANALYSIS REPORT
RESULTS

Dated 16-02-2023

Effluent Flowing from Bhiwadi, Rajasthan to Dharuhera,

Sr. No. Parameters
through Alwar by pass road Dharuhera
1. Colour Blackish
2. Odour Pungent
3. pH value 7.4
4. Suspended Solids mg/I 286
5, B.0.D. for 3 days at 27°C mg/I 240
6. C.0.D. mg/l 624
7. Qil & Grease mg/| 5.0
8. Conductivity us/cm 3250
9. Total Dissolved Solids mg/I 1544
10. Chlorides as Cl mg/| 340
11. Iron as Fe mg/| 0.7
12, Phosphate as P mg/I 5.1 ot
13. Sulphide as S mg/| 3.6 ’
14. Zinc as Zn mg/| 0.9
15, Nickel as Ni mg/| 0.5
16, Total Chromium as Cr mg/! ND
17. Boron as B mg/I ND
18. Nitrite (NO2y mg/I 40.2
19. Nitrate (NO3) mg/I 14.6
20. Dissolved Oxygen, mg/| 2.2
21. Turbidity as NTU 64.6
22, Total Coliform, MPN/100 ml 135000
23, Fecal Coliform, MPN/100m| 84000
24, Streptococci, MPN/100ml 18000
25. Sodium Absorption Ratio (S.A.R.) 6.2
Sample Collected/Not Collected by us
Sample Consumed In testing .
C\
LABI?I‘GEHA‘RGE

HSPCB/Lab/GR/2022//Y4 0 - /(/6/

Copy to M.S./R.0./

of e

Dated 15/,,99/}0’”




HARYANA STATE

Laboratory Of The Tel-2332596

Haryana State Polidtign Control Board
Vikas Sadan Ist Floor Gurgaon

Paid / Monitoring

Description :-

(1) Effluent Flowing from Bhiwadi, Rajasthan to Dharuhera, through Alwar by pass Report No: 299
road, Dharuhera
Station Code- DHR-RDQ-001, 28.208060, 76.804262 Dated :02-03-2023

Description of the Sample: - Received on 22-02-2023 a sample of Trade effluent / domestic
effluent from, Sh. Amit Sharma, RO Bhiwadi, RSPCB & Sh. Harish Kumar, AEE collected on 21-02-
2023 from Drain Effluent Point.

ANALYSIS REPORT

RESULTS
Sr. No. Parameters Effluent Flowing from Bhiwadi, Rajasthan to Dharuhera,
through Alwar by pass road Dharuhera
1, Colour Blackish
2. Qdour Pungent
3 pH value 8.0
4. Suspended Solids mg/I 364
5. B.0.D. for 3 days at 27°C mg/I 184
6. C.0.D. mag/l 576
7. Oll & Grease mg/I| 6.0
8. Conductivity us/cm 3690
9. Total Dissolved Solids mg/I 1948
10. Chlorides as Cl mg/| 360
11, Iron as Fe mg/I 0.4
12. Phosphate as P mg/I| 4.6
13. Sulphide as S mg/I 4,0
14, Zinc as Zn mg/I| 0.5
15, Nickel as NI mg/| 0.8
1e. Total Chromium as Cr mg/I ND
175 Boron as B mg/I ND
18. Nitrite (NO3y mg/I 48.4
19. Nitrate (NO3) mg/I 18.8
20. Dissolved Oxygen, mg/l 2.6
21, Turbidity as NTU 59.0
22. Total Coliform, MPN/100 ml 115000
23. Fecal Coliform, MPN/100ml 74000
24, Streptococci, MPN/100ml 16000
25, Sodium Absorption Ratio (S.A.R.) 5.6

Sample Collected/Not Collected by us
Sample Consumed in testing

HSPCB/Lab/GR/2023/ |S ST
Copy to M.S./R-:(f/

MLB\‘:,":-M
LAB INCHARGE
Dated 2 - - 23.




File No.HSPCB-070003/3/2021-Region Dharuhera-HSPCB 1208
1/166460/2023 4 5

Haryana State Pollution Control Board

REGIONAL OFFICE, Rewari, SCO-D6 & D-7,
SUNCITY COMMERICIAL COMPLEX, Sector-6, A-BLOCK REWARI
Tele Fax: 01274-244241, E-Mail: hspcbrodr@gmail.com
To,

The Regional Officer, Rajasthan State Pollution Control Board,
GO-1, Phase-Il, RIICO Industrial Area, Bhiwadi (Rajasthan)

Sub.:- Analysis Reports of effluent coming from Bhiwadi, Rajasthan to
Dharuhera through Alwar Bye pass.

In this connection, it is intimated that in compliance to the meeting held under
the Chairmanship of Rao Inderjeet Singh, Hon'ble Minister of State (Independent
Charge) Ministry of statistics and Programme Implementation, Ministry of Planning
with the officers of Govt of Rajasthan and Haryana on 01.09.2022, as per decision
taken in the meeting joint sampling of the effluent flowing from Bhiwadi to Dharuhera,
is being carried out fortnightly and parameters of effluent are exceeding the
prescribed limits. Reports of effluent are being shared with your office regularly.
Reports of effluents for the month of March, April and May, 2023 are enclosed
herewith showing the various parameters again exceeding the prescribed limits.
Based upon the reports of effluents, you are again requested to take necessary
action to control the flow and quality of effluent flowing from Bhiwadi to Dharuhera.

Digitally Signed by Vinod
DA: 1. Copy of analysis report dated 10.04.2023. Balyan
2. Copy of analysis report dated 16.05.2023. Date: 15-06-2023 17:05:47

Reason: Approved
Regional Officer

Rewari Region
CcC:-
A copy of the above is forwarded to the following for kind information and
further necessary action please:-

1. The Deputy Commissioner, Rewari
2. The District Collector, Alwar, Distt. Alwar- 301001 (Rajasthan)



i’ — Laboratory Of The Tel-2332596
" PEARYANA  STATE Haryana State Poﬁl‘@m Control Board
t‘“\-:“‘/;j Vikas Sadan Ist Floor Gurgaon
) | /4
Paid / Monitoring
i; &
Description :-
(1) Drain (1) Effluent Flowing from Bhiwadi to Dharuhera in front of BPCL Petrol Report No: 327-328
Pump, Dharuhera
{:ﬂ Station Code- DHR-RDQ-001, 28.2081478 N, 76.805829 E Dated :10-04-2023
. (2) Drain (2) Effluent Flowing from Bhiwadi to Dharuhera in front of BPCL Petrol
Pump, Dharuhera 28.2079085 N, 76.8055664 E
Description of the Sample: - Received on 30-03-2023 a sample of Trade effluent / domestic

effluent from, Dr. R.S Meena, SSO, RSPCB & Sh. Harish Kumar, AEE collected on 29-03-2023 from
Drain Effluent Point.
ANALYSIS REPORT

) RESULTS
['sr. No. Parameters Drain (1) Drain (2)
1. Colour Blackish Blackish
(| 2. Odour Pungent Pungent
3. pH value 7.6 8.0
q, Suspended Solids mg/| 268 332
5, B.O.D. for 3 days at 27°C mg/| 125 140
6. C.0.D. mg/I 320 368
7. Oil & Grease mg/I 4.0 7.0
1 s. Conductivity us/cm 2970 3310
9. Total Dissolved Solids mg/| 1608 1750
10. Chlorides as Cl mg/I 290 360
| 11, Iron as Fe mg/I 1.3 1.5
12, Phosphate as P mg/I| 3.9 4.6
| 13. Sulphide as S mg/I| 3.6 2.8
14. Zinc as Zn mg/| 0.9 ' 1.2
15, Nickel as Ni mg/I| 1.1 1.4
16. Total Chromium as Cr mg/I ND ND
17. Boron as B mg/I ND ND
| 18. Nitrite (NO,y mg/I 38.0 48.8
19. Nitrate (NOs) mg/I 14.6 22.2
20. Dissolved Oxygen, mg/| 3.2 2.4
| 21. Turbidity as NTU 56.6 72.2
M 22. Total Coliform, MPN/100 ml 86000 98000
123, Fecal Coliform, MPN/100m| 28000 42000
24, Streptococci, MPN/100ml 9000 16000
25, Sodium Absorption Ratio (S.A.R.) 5.2 9.6
Sample Collected/Not Collected by us
\ Sample Consumed in testing
v ('\ L.
LAB INCHARGE
HSPCB/Lab/GR/2023
/2023/ (13 9 Dated lo-oq.acgz

l; Copy to M.S./R.07




47

— Laboratory Of The
A STATE Haryana State Pollution Control Board
= Vikas Sadan Ist Floor Gurgaon

| 2

Paid / Monitoring

Description :-
(1) Drain (1) Effluent Flowing from Bhiwadi to Dharuhera

Station Code- DHR-RDQ-001, 28.208026 N, 76.B03998 E

(2) Drain (2) Effluent Flowing from Bhiwadi to Dharuhera 28.207963 N, 76.805640 E

Tel-2332596

Report No: 13-14
Dated :26-04-2023

Description of the Sample: - Received on 17-04-2023 a sample of Trade effluent / domestic
effluent from, Dr. Satyavan Singh, SO, RSPCB & Sh. Harish Kumar, AEE collected on 17-04-2023

from Drain Effluent Point.
ANALYSIS REPORT

RESULTS
Sr. No. Parameters Drain (1) Drain (2)
1. Colour Blackish Blackish
2. Odour Pungent Pungent
3. pH value 7.1 7.7
{4, | Suspended Solids mg/I 194 236
B B.0.D. for 3 days at 27°C mg/| 75 60
! 6. 1€C0O.D. mg/l 224 172
2, | Oil & Grease mg/| 5.0 3.0
| 8. | Conductivity us/cm 3260 2840
| 8. | Total Dissolved Solids mg/I 1420 1290
| 10, _ | Chiorides as Cl mg/I| 315 285
11. | Iron as Fe mg/| 0.9 1.2
| 12, | Phosphate as P mg/! 3.2 4.0
£3 | Sulphide as S mg/| 3.2 2.8
| 14, | Zinc as Zn mg/! 0.4 0.9
15. | Nickel as Ni mg/I 1.3 0.5
16, "Toral Chromium as Cr mg/| ND ND
E:2 "Boron as B mg/I ND ND
18. | Nitrite (NO;) mg/| 34,2 42.4
19. “'Nitrate (NO3) mg/! 14.6 18.2
"20. | Dissolved Oxygen, mg/| 3.8 3.3
" 21. Turbidity as NTU 54,8 46.4
52| Total Coliform, MPN/100 ml 72000 65000
23. | Fecal Coliform, MPN/100mI 25000 19000
24, " Streptococci, MPN/100ml 7600 6800
| 25. " sodium Absorptmn ion Ratio (S.A.R.) 4.2 7.2
Sample Collected/Not Collected by us
Sample Consumed in testing
b HARGE

HSPCB/Lab/GR/2023/ 9. }ZF.
Copy to M.5./R.O./

0]

pated 74 - Y% -2-7



(1) Drain (1) Effluent Flowing from Bhiwadi to Dharuhera In front of BPCL Petrol

—_— Laboratory Of The 48

Pump, Dharuhera
Station Code- DHR-RDQ-001, 28.208187 N, 76.2078970 E

(2) Drain (2) Effluent Flowing from Bhiwadi to Dharuhera In front of BPCL Petrol

Pump, Dharuhera 28.2079114 N, 76.8055534 E

Description of the Sample: - Received on 31-05-2023 a sample of Trade effluent / domes_tic
effluent from, Dr. Satyavan Singh, SO, RSPCB, Bhiwadi & Dr. R.S Meena, SSO, RSPCB & Sh. Harish

Kumar, AEE & collected on 31-05-2023 from Drain Effluent Point.

R TANA  BIATE Haryana State Pollution Control Board
e Vikas Sadan Ist Floor Gurgaon
it ey !
s |
Paid / Monitoring
Description :-

ANALYSIS REPORT

Tel-2332596

Report No: 77-78

Dated :12-06-2023

RESULTS
Sr. No. Parameters Drain (1) Drain (2)
Colour Blackish Blackish
2. Odour Pungent Pungent
3. pH value 7.0 7.0
4, Suspended Solids mg/| 302 348
5. B.0.D. for 3 days at 27°C mag/I 160 190
6. C.0.D. mg/I 496 580
| 7. Oil & Grease mg/I 8.0 11.0
8. Conductivity us/em 2110 2290
9. Total Dissolved Solids ma/I 1038 1128
10. Chlorides as Cl mg/I 365 410
11. Iron as Fe mg/| 1.9 2.1
12. Phosphate as P ma/I 5.7 6.4
| 13. Sulphide as S mg/I 4.4 3.2
14, Zinc as Zn ma/| 0.7 0.4
15. Nickel as Ni mag/l 1.1 0.9
16. Total Chromium as Cr mg/I ND ND
17. Boron as B mog/I ND ND
18. Nitrite (NO;; mg/I 72.6 68.2
19, Nitrate (NO3) mg/l 38.4 35.0
20 Dissolved Oxygen, mg/I 1.4 1.1
21. Turbidity as NTU 65.1 70.4
22, TKN (Total Kjeldhal Nitrogen) mg/I 164 180
- 23. Total Coliform, MPN/100 ml 120000 140000
_24. Fecal Coliform, MPN/100ml 67000 76000
__2.5. Streptococci, MPN/100ml 19000 21000
| 26. Sodium Absorption Ratio (S.A.R.) 0.4 14.6

Sample Collected/Not Collected by us
Sample Consumed in testing

HSPCB/Lab/GR/2023; 29 - 292

Copy to M.S5./R.0./

‘J/C

L
Wlr
LAB INCHARGE

Dated )0~ -2-73




— Laboratory Of The 49 Tel-2332596
{ AN STATE Haryana State Pollution Control Board

e Vikas Sadan Ist Floor Gurgaon
-\ T / 4
[ | . L
Paid / Monitoring
Description :-

(1) Drain (1) Effluent Flowing from Bhiwadi to Dharuhera in front of BPCL Petrol
Pump, Dharuhera
Station Code- DHR-RDQ-001, 28.2082025 N, 76.8058042 E

(2) Drain (2) Effluent Flowing from Bhiwadi to Dharuhera in front of BPCL Petrol
Pump, Dharuhera 28.2079114 N, 76.8055534 E

Description of the Sample: - Received on 05-05-2023 a sample of Trade effluent / domestic
effluent from, Dr. Satyavan Singh, SO, RSPCB, Bhiwadi & Dr. R.S Meena, SSO, RSPCB & Sh. Harish
Kumar, AEE & collected on 05-05-2023 from Drain Effluent Point.

ANALYSIS REPORT

Report No: 32-33

Dated :16-05-2023

RESULTS
\ Sr. No. Parameters Drain (1) Drain (2)
| 1. Colour Blackish Blackish
| 2. Odour : Pungent Pungent |
3. pH value 7.4 7.9 |
4. Suspended Solids mg/I| 242 286
5. B.O.D. for 3 days at 27°C mg/I 135 165
6. C.0.D. mg/I 372 408
7. Oil & Grease mg/!| 6.0 6.0
8. Conductivity us/cm 3240 » 3570
9. Total Dissolved Solids mg/I 1760 1805
10. Chlorides as Cl mg/!I 325 375
11. Iron as Fe mg/I 1.7 1.9
12. Phosphate as P mg/I 4.4 4.9
13. Sulphide as S mg/I 3.2 3.6
14, Zinc as Zn mg/| 0.5 0.9
15. Nickel as Ni mg/| 1.6 1.1
16. Total Chromium as Cr mg/I ND ND
17. Boron as B mg/I ND ND
18. Nitrite (NO) mg/I 44.8 54.4
19, Nitrate (NO3) mg/I 18.2 23.6
20. Dissolved Oxygen, mg/I 2.9 2.5
21. Turbidity as NTU 68.4 66.8
22, Total Coliform, MPN/100 ml 94000 110000
23. Fecal Coliform, MPN/100ml 37000 48000
24. Streptococci, MPN/100ml 12000 17000
25. Sodium Absorption Ratio (S.A.R.) 7.6 11.8
Sample Collected/Not Collected by us
Sample Consumed in testing
\ Cr\
. LAB\{NCHARGE
HSPCB/Lab/GR/2023/ 5'2_ -
I Dated |{.pc Yooz

Copy to M.S./W



50 Annexure-R/4

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 124 of 2015
(M.A. No. 375 of 2016, M.A. No. 308 of 2017, M.A. No. 310 of 2017, M.A. No.
327 of 2017, 669 of 2017, 1123 of 2017 & 1307 of 2017)
And
Original Application No. 127 of 2016
(M.A. Nos. 309 of 2017, 657 of 2017, 1305 of 2017, 1329/2017& 1439/2017)
And
M.A. No. 664 of 2017
In
Appeal No. 11 of 2017
IN THE MATTER OF:

Sumitra Devi Vs. CPCB & Ors.
And
Dr. Laxman Raghav Vs. State of Rajasthan & Ors.
And
Arvind Press Caps Limited Vs. Rajasthan State Pollution Control Board

CORAM: HON’BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON’BLE MR. JUSTICE U.D.SALVI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Present: Applicant: Mr. Rahul Khurana, Adv.
Mr. Vivek Kumar Tandon, Adv.
Respondent No. 1: Mr. Raj Kumar, Adv. Mr. Bhupender LO for

Central Pollution Control Board
Mr. Anil Grover, AAG
Mr. Raj Panjwani, Sr. Adv Mr. Anuj Bhandari,
Adv.. for RIICO
Mr. Krishna Kumar Singh, Adv. and Mr.
Anurag Kumar, Adv. for Ministry of
Environment, Forest and Climate Change
Mr. B.V. Niren, Adv. and Mr. Vinayak Gupta,
Adv. for CGWA

State of Rajasthan Mr. Shiv Mangal Sharma, AAG with Mr.
Saurabh
Rajpal, Mr. Adhiraj Singh Rajawat Ms. Shikha
Sandhu Advs. for State of Rajasthan & RSPCB
Mr. Rajeev Swarup ACS and Mr. Arun Prasad
MS and Mr. K. C. Gupta RO
Mr. Anil Grover, AAG and Mr. Rahul Khurana,
Advs.
Mr. Sumeer Sodhi, Adv.
Mr. Pawan Upadhyay and Mr. Akash Tyagi
adv.
Mr. Manav Gupta and Mr. Esha Dutta and
Mr. Sahil Garg, Advs.

Date and Orders of the Tribunal
Remarks
Item No.
18 to 20 The applicant had filed this application being

liezcezfg'ﬁ Original Application No. 127/2016 that the respondent

ss authority be directed to prevent discharge of trade effluent
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Item No.
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December
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SS

from the industrial area at Bhiwadi, Chopanki, Kahasani
and Khushkhera.

According to the applicant there are various
industries of different kind which are operating, some of
them are operating without obtaining consent from the
State Board while others who are with consent also
discharging their effluents in violation of the prescribed
norms. The CETP working at Bhiwadi is practically non-
functional and releasing the effluents which are very
injurious. The by-pass or discharge from the CETP gets
collected on the land adjacent thereto and consequently
pollutes the groundwater. The residents of the
surrounding villages have no direct source of potable
water, but they are dependent from the extraction of
ground water. They have been drinking polluted water
and have been subjected to various health hazards.

The State of Rajasthan, Pollution Control Board
Rajasthan  and RIICO, all of them contested this
application and attempted to justify that their conduct for
the last years saying that now the working of the CETP
have been improved and discharge from the CETP is
adhering to the prescribed norms. They further stated
there are nearly 7 industrial clusters around that area.
The four have been mentioned in the application while
other three are Pathsadi, Sarekhurd and Tapukara. The
RIICO is the official respondent which is responsible for
maintaining these industrial complexes. They have
allotted plots to the industries and it is with their consent
that these industries established therein. The Rajasthan

Pollution Control Board is to perform all regulatory
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functions in regard to, while ensuring that the effluents
are discharging from their respective industries strictly
adhering to the prescribed norms. The State of Rajasthan;
as of today; overall functioning with regard to ensuring
that the environment is not polluted and there is no
contamination of the water and it is the duty of the State
to provide potable water to the residents of the villages.

With reference to the pleading of the parties, reports
that have been placed on record and the ancillary
documents filed by the respective parties in court, we have
no hesitation in observing that in the past all these parties
have failed to discharge their statutory and public law
obligations. It is the constitutional duty of all these
authorities to ensure that decent and clean environment is
provided to the people at large. It is a matter of great
concern that even drinking water is not being provided to
the villages surrounding to the residential complexes and
their health is at stake. All the industries established are
discharging and making money for all these years for
violating environmental law with impunity. It is really a
sad state of affairs that various industries though they
were found to be polluting, no appropriate action have
been taken by the concerned authority in the past.

It is after institution of this application and passing
of various orders that some movement started with the
concerned authorities to protect the environment and to
prevent and control of water pollution in that area. There
were conflicting stand taken by the authorities, each one
believe that they were doing their best and pass the

responsibility to the others. The RIICO had certainly
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failed in discharging its duties and ensuring proper
maintenance of the industrial clusters in accordance with
law. The Pollution Control Board lacked in
implementation of its regulatory role. The contradictory
pleas taken to the extent that the Tribunal had appointed
the Local Commissioner to visit the sites in question vide
order dated 17th November, 2017.

We may notice that with the agreement of the
parties, we have first taken up the industrial clusters at
Bhiwadi for the purpose of issuance of appropriate
directions and remaining industrial clusters were expected
to be dealt with in the manner in which the directions
were passed in the case of Bhiwadi industrial cluster.
Thus, presently we are only dealing with the industrial
clusters at Bhiwadi.

The Learned Local Commissioner filed his report
which was quite discouraging. The relevant part of the
Local Commissioner’s report reads as follows:-

“OVERALL SCENARIO:

1. The present case is a perfect instance of how the
authorities in India lack foresight in as much as the
entire industrial area was earmarked, occupied,
and ultimately set up without any waste
management planning whatsoever.

2. As per the information obtained from the officers of
the Respondents during the visit, Bhiwadi
industrial area has approximately 1700-1800
industries. The population of Bhiwadi is estimated
to be between 1.25 lakh to 1.50 lakh.

3. I visited parts of the area and interacted with
various villagers/ residents during the visit. It
would be apt to state at this juncture that all the
persons who came in contact with me during the
visit, were ad-idem on the issue of contamination
and degradation of the quality of ground water. The
situation is such that at a few places from where
the samples were collected, the ground water was
colored (red and/ or yellow).

4. During the visit, I not only visited the places which
were indicated by the officers as well as the

applicant, but also the houses of the local
residents/ villagers. Suffice it to state that none of

4
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the local residents or villagers were using the
ground water for drinking purposes due to its bad
quality. So much so, that families of workers living
in a room of 10x8 ft. inside chawls in the villages
are being forced to purchase drinking water from
outside despite of having the facility of a
handpump inside their respective premises. Had
the authorities at the appropriate time of
establishing this industrial area considered waste
disposal mechanism as an issue worth deliberating
upon, the residents of Bhiwadi wouldn’t have been
facing the present problem of contaminated water.

POSSIBLE REASONS

There could be various reasons for contamination of
ground water but all are connected to the
establishment of the industrial area.

5.1  Non-treatment of industrial waste:
Though in terms of the Order dated
17.11.2017 I was directed to inspect
industrial complexes, but it would not be
feasible for the undersigned alone to inspect
1700-1800 industries in order to ascertain
whether or not these industries are
discharging any waste water and whether
the ETPs installed are functioning.

Even if the industries are treating their
respective industrial waste, huge amount of
domestic sewage out of the industrial area
(from villages or industries) ultimately meets
this industrial waste, thereby making the
entire waste water filthy and hence liable to
be treated by the CETP.

5.2  Non-segregation of domestic / industrial /
storm water drains
The water discharge from the industries both
treated and/or untreated is mixed with
domestic waste water. This in turn is mixed
with domestic sewage from the villages
inside the industrial area which do not fall
under the jurisdiction of Improvement Trust.
Therefore all the wastewater of any nature
whatsoever is carried to the CETP.

5.3  Inadequate capacity of CETP

The capacity of the CETP as on date is
stated to be around 9 MLD as opposed to 6
MLD earlier. Since there is no segregation of
domestic waste water and industrial waste
water and storm water drain, the entire load
of the industrial area is carried to the CETP,
which in rainy season is fed upto 12-13 MLD
thereby causing over flowing and bringing
the CETP to a standstill Hence in the
absence of segregation </  separate
establishment of STPs, it would be advisable
to upgrade the capacity even further.

5.4  Open Drains
The waste of the entire industrial area is
being carried to the CETP Chambers through
open drains which are bound to get clogged

5
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5.6

5.7

in addition to inherently being a breeding
ground for mosquitoes.

Upon checking at various spots, though Ph
level was being maintained in the open
drains on the day of inspection, however I
was informed that till sometime back, due to
non-establishment of separate facility for
treatment of wastewater generated by
specific industries (about 25 in total)
containing heavy metals, the wastewater
used to be acidic as a result of which the
open drains would be corroded and the
wastewater would percolate into the
groundwater, thereby contaminating the
same. Needless to state, this has been
happening for many years and the
groundwater may already be contaminated,
the long term effects of which can only be
ascertained with the help of a proper
scientific team.

The effluents of these specific industries are
now separately collected through tankers as
per the information provided by the Trust
managing the CETP.

Blockage of pipeline carrying treated water
from CETP to River Sabi

Due to the possible apprehensions of
villagers/ farmers taking benefit of river
water, the pipeline which already exists and
was supposed to carry waste water from
CETP to Sabi River, was blocked by them at
various spots. Admittedly due to this
blockage, the treated water erupts out of the
conduit pipelines much before it can reach
Sabi River. This treated water finds its path
to open fields / RIICO Land / low lying
areas creating a pool of treated water
covering hundreds of acres of land at
various spots. Such huge accumulation of
wastewater logically invites collection of
waste water from other villages too. What
follows is percolation of this wastewater
resulting in deterioration of ground water
quality, as well as being a breeding ground
for mosquitoes.

As on the date of inspection, the CETP was
pumping out treated water at the speed of
approx. 403 m3 per hour so one can imagine
the kind of space that would be required to
accumulate this much wastewater.

Inadequacy of STPs

Since the Tribunal is looking at a holistic
picture of Bhiwadi, it must be pointed out
that the authorities have decided to set up
five more STPs at different locations for
treatment of domestic sewage. Sewage at
present at a few locations flowing from open
drains gets collected in low lying areas.

Lack of appropriate drinking water facilities
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During the entire inspection, fortunately I did
not come across any individual who was
using ground water for drinking purposes,
however hopefully this should be true for all
residents of Bhiwadi.

Upon inspection it was found out that the
local authority (PHED - Public Health
Engineering Department) was drawing
ground water and supplying to residents for
domestic usage.

I was informed that the said ground water
for domestic usage is simply being extracted
and supplied without any prior treatment.
This is an issue which needs interference
from this Tribunal since there is a possibility
that the said ground water due to its
contamination is not curable by RO systems
installed in houses or is perhaps being

consumed even without any treatment which
may even give rise to an epidemic.”

We may also notice that the applicant has produced
before the Tribunal the water samples collected from the
ground water from the hand-pumps in that area which
shows brownish colour of water.

The report of the Local Commissioner substantiate
the case of the applicant and it was on that stage that the
Learned counsel appearing for the State of Rajasthan
sought liberty for the Chief Secretary, Additional Secretary
and all the Senior Officer of the State who brought to the
notice of the Tribunal the stand of the State and the steps
that they desire to take for the purpose of ensuring
prevention and control of pollution through industries at
that area.

The Chamber meeting was held on 07t December,
2017 of the State and the concerned Stakeholders
including the Chief Secretary of the State of Rajasthan.

The matter came up for hearing on 06t December,
2017 and the Tribunal passed the following order.

“We have heard the Learned -counsel

appearing for the parties.
It is shocking to notice that RIICO is the




S7

Item No.
18 to 20

December
12, 2017

SS

body responsible for running of industrial
clusters. We have no doubt in observing that the
Rajasthan Pollution Control Board, and RICCO in
particular, have failed to discharge their
statutory functions. Not only this, they have
failed to provide records that were asked by the
Tribunal. To say the least even the number of
industries between these two organizations is
not tallying. If the correct statistics is not
available with them, how can they ever imagine
what is the load on the CETP from 760 Units as
alleged by Pollution Control Board or 951 Units
as alleged by RIICO.

This matter has been taken up time and
again. The report of the local Commissioner
does not speak well of the functioning of these
Authorities. The industries in the industrial
clusters particularly at Bhiwadi have caused
serious pollution of water/ground water. They
are seriously polluting industries like pickling,
shoes, textiles, electroplating, pharmaceuticals
etc. All these industries in the normal course of
their business discharge high pollutants. Despite
the fact that the matter has been kept pending
before the Tribunal for quite some time, the
directions issued by the Tribunal requiring the
State of Rajasthan, RIICO, Rajasthan Pollution
Control Board to take effective steps to prevent
and control the polluting in that area have failed
to give any results. The Applicant has brought
to our notice the photographs showing how the
people living in that area are suffering from
various diseases. Even the ladies are being
affected adversely in terms of public health, to
the extent that they are suffering from
disabilittes as a result of consuming
contaminated water either directly through
borewells or through the hand pumps.

List these matters on 7th December, 2017.”

The matter was ordered to be listed on 07tk
December, 2017 when the request was made by the
Learned counsel appearing for the State of Rajasthan that
the Chief Secretary, the Additional Chief Secretary and
other senior officers of the State, prayed for liberty to
inform the Tribunal as the steps they were proposing to
take for preventing and controlling the pollution and
ensuring that the industries which are in default will not
be permitted for carrying on their activities.

In the meeting various aspects were discussed and
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the Chief Secretary of the State and other officers assured
the Tribunal for taking effective measures for preventing
and controlling of pollution. In furtherance thereto they
have filed a statement on behalf of all the respondents
including State of Rajasthan, RIICO and Rajasthan
Pollution Control Board today i.e. on 12th December, 2017.
In the statement filed it is stated there were 1639 plots
which has been allotted to trade industry and they are
around 1475 industries carrying on their business
activities at the industrial cluster in question. Out of
these, nearly 823 units were operating, however in the last
three days 118 units have been closed as they were found
to be operating without consent of the State Board.
Consequently, 705 industries units are operating. Out of
these 705, units 346 units have Consent to Operate and
222 industrial units are in white category. Around 137
industries have applied for renewal of the consent which is
pending with the Board. Out of which 92 industries are in
red category, 37 are in orange category and 8 are in green
category. There are no definite details provided by any of
these authorities in relation to 652 industrial units. It has
been stated that the CETP was upgraded from 6 MLD to 9
MLD and biological treatment system was upgraded by
providing diffused aeration system.

In relation to supply of water it is stated that the
State has long terms planning for providing potable water
through pipeline to individual houses.

In the meanwhile they are supplying water through
the tankers. It is also stated in their joint statement dated

12th December, 2017 that there is proposal to put up 5
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STPs by April, 2018 for all the 7 clusters. After
functioning of these STPs, domestic effluent from villages
would be segregated and this would significantly reduce
the quality of effluent reaching CETP. Out of them three
are likely to be set up at Bhiwadi region particularly
around this industrial cluster. It is undisputed before us
by any of the official respondents or otherwise that the
water is not contaminated as per analysis report of Sri
Ram Institute and Central Pollution Control Board. It is
also not disputed that there is increase in pollution, but
they are trying to control and improve the same. To
ensure that the industries do not pollute and people get
potable water for their day-to-day needs, in light of the
above we pass the following directions:-

1. It shall be ensured by the RIICO as well as the CETP
operating Society that the CETP operates to its
optimum capacity and its effluents from the
discharge point should also be within the prescribed
parameters.

2.  The CETP control the discharges at the outlet point.

3. The CEPT should ensure that all the parameters
including that Faecal Coliform or the Total Coliform
are maintained within the prescribed limits.

4. It will be the duty of Rajasthan Pollution Control
Board, CPCB, Department of Environment and the
State of Rajasthan to conduct joint inspection and
ensure the compliance of these directions in future.
In the event of default not only the RIICO and
Society would be liable to pay environmental

compensation @ Rs. 50,000/- per default, but the

10
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concerned officer(s) of the Pollution Control Board
and the designated officer(s) from Department of
Environment of the State would also be liable for
disciplinary action.

Out of the 346 industrial units which has consent to
operate shall be subjected to an inspection by the
joint inspecting team consisting of Pollution Control
Board, RIICO and the representative of the State
Government. These would be subjected to
comprehensive inspection for which a report will be
prepared particularly in relation to the source of
water and utilization thereof. The effluent
standards, functioning of the Primary Treatment
Plant and whether they are adhering to terms and
conditions of the consent granted by the Board. If
any of these industries is found to be defaulting
they shall be shut down forthwith without any
further Notice.

The 137 industrial units whose applications are
pending with the Board, they shall also be subjected
to the inspection by the joint inspecting team and
their application for renewal shall be dealt with and
disposed of in accordance with law as expeditiously
as possible in any case not later than four weeks
from today.

The 652 industrial units the details of which have
not been furnished. Out of them all the industrial
units which are operating without obtaining consent
of the Board and are discharging effluents, shall be

shut down, within one week from today.

11
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10.

11.

The joint inspection team shall conduct a survey to
find out as to how many out of 652 are industrial
units and how many are using the space provided to
them for godown/offices etc.

For upgradation of the CETP as well as for setting
up of the STP, all the industries shall be liable to
pay a sum of Rs 50,000/- as environmental
compensation on ‘Polluters Pays’ principle. These
industries have been polluting for years, in fact we
should have imposed much more environmental
compensation upon them, but since the State
Pollution Control Board is taking of the matter with
earnest and assure the Tribunal for providing due
funds for improvement of the conveyer belt/drain or
setting up of STP and upgradation of the CETP, as it
is stated that 92 industrial units which are in Red
Category so would pay environmental compensation
of Rs. 50,000/-, those who are in Orange Category
would pay environmental compensation of Rs.
30,000/- while the industries in Green/White
Category shall pay Rs. 10,000/-.

If the amount if not paid within two weeks from
today by the industries to the State Government
Department of Environment, in that event that
industry shall be liable to be shut down without any
further Notice. The amount so deposited shall be
utilized for the compliance of the directions
contained in this order.

We direct the RIICO to clear all the drains and

dredge them within four weeks from today. No

12
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12.

13.

14.

15.

drain of Bhiwadi industrial cluster should be
chocked/blocked, it will be the duty of RIICO to
ensure regular maintenance thereof.

The potable water shall be provided to all villagers is
the prime responsibility of the State through tankers
or by fixation of RO systems.

The money paid by the industry would be utilized
for installation of RO systems in all the villages at
Bhiwadi surrounded by industrial complex, to
maintain them shall be duty of the State
Government and the RIICO. In the event of default
appropriate action shall be liable to be taken against
the concerned officer(s). The State of Rajasthan
shall expedite its long term scheme for providing
potable water to every house through pipelines and
it should be given at utmost priority.

Similarly the projects in relation to establishment
and construction of STP should also be given
priority by the State Government and they should
be installed without any undue delay.

The waste collected on the dredged materials shall
be deposited at the site which is to be identified by
the State Government. The State should identify
the site within four weeks from today and it will be
the responsibility of the RIICO to ensure that the
dredged material or any other waste collected from
the industrial cluster is stored in accordance with
law and relevant waste rules at that site. The waste
should be stored in accordance with law with the

relevant waste rules.

13
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16.

17.

18.

19.

20.

The RIICO and the State Government shall work
out on the proposal for reuse of the treated effluent
of water from the CETPs/STPs. It shall be the duty
of all concerned including the industries that under
no circumstances any water or effluent is permitted
to be collected around the industrial clusters or
inside the cluster.

Needless to say that Pollution Control Board and
Department of Environment shall maintain due
surveillance and collect samples on regular intervals
to ensure that there is no pollution.

The State of Rajasthan is granted liberty to
approach the Department of Industrial Policy and
Promotion (in short DIPP) for receiving financial
assistance from the Central Government. The State
is free to move the Central Government and if such
proposal is mooted, the same shall be dealt with
utmost expeditiously.

It shall be the duty and obligation of the RIICO and
the Pollution Control Board to place in public
domain the inspection report as well as analysis
reports.

The applicant and for that matter any citizen would
be at liberty to file objections if it comes to the
notice that these reports do not depict the actual
ground realities. The above directions shall be
carried out by all concerned without delay and
default, whosoever is found to be obstructing the
compliance shall be liable to be proceeded against

for violating order of the Tribunal and shall be dealt

14
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21.

22.

23.

with in accordance with law.

Vide our order dated 0O1st March, 2017, we had
imposed environmental compensation and cost
upon the various departments and officers. In the
event these directions are complied with in that
event the compensation or the cost imposed shall
stand waived, but in the event of default they shall
become operative and it will be the duty of State of
Rajasthan to comply with those orders without any
default.

The Central Pollution Control Board shall also be
responsible for keeping general supervision in
relation to compliance of these directions. This
general directions issued in relation to industrial
clusters Bhiwadi shall be adopted and followed by
the State Government and all the other concerned
authorities with such modifications as may be
necessary.

The industries which were permitted to operate
under the orders of the Tribunal and the Board was
required to inspect the same, if their Status Report
is not filed by the joint inspection team now within
two weeks from today, they shall be liable to be

closed.

With the above directions the Original Application

No. 127 of 2016 stands disposed of. No order as to cost.

M.A. Nos. 309 of 2017, 657 of 2017, 1305 of 2017,

1329 of 2017 & 1439 of 2017

These applications do not survive for consideration

15
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as the main application itself stands disposed of.
Thus the M.A. Nos. 309 of 2017, 657 of 2017, 1305
of 2017, 1329 of 2017 & 1439 of 2017 also stand

disposed.

Original Application No. 124 of 2015 in M.A. No. 375
of 2016, M.A. No. 308 of 2017, M.A. No. 310 of 2017,
M.A. No. 327 of 2017, 669 of 2017, 1123 of 2017 &
1307 of 2017 And M.A. No. 664 of 2017 In Appeal No.
11 of 2017.

These applications are also disposed of, in view of
the order passed above in Original Application No. 127 of
2016.

The Original Application No. 124 of 2015 in M.A. No.
375 of 2016, M.A. No. 308 of 2017, M.A. No. 310 of 2017,
M.A. No. 327 of 2017, 669 of 2017, 1123 of 2017 & 1307
of 2017 And M.A. No. 664 of 2017 In Appeal No. 11 of

2017 stand disposed of accordingly.

.......................................... ,CP
(Swatanter Kumar)
.......................................... ,JM
(U.D. Salvi)
.......................................... ,EM

(Dr. Nagin Nanda)
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Annexure-R/5
ITEM NO.13 Court 7 (Video Jamabrencing) SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 1722/2022

BHIWADI JAL PRADUSHAN NIWARAN TRUST Appellant(s)
VERSUS

SUMITRA DEVI & ORS. Respondent(s)

(IA No.30998/2022-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT)

Date : 21-03-2022 This appeal was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE S. ABDUL NAZEER
HON'BLE MR. JUSTICE VIKRAM NATH

For Appellant(s) Mr. S.B.Upadhyay, Sr.Adv.
Mr. Pawan R.Upadhyay, Adv.
Mrs.Sharmila Upadhyay, Adv.
Mr. Himanshu Rao, Adv.
Mr. Nishant Kumar, Adv.
Mr. Gaurav Prakash Pathak, Adv.
For M/S. Unuc Legal Llp, AOR

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

Application for exemption from filing certified copy
of the impugned judgment is allowed.

Issue notice.

Until further orders, there shall be stay of the
operation of the impugned order passed by the National
Green Tribunal, Principal Bench, New Delhi.

Tag with Civil Appeal No.1377 of 2022.

Signature-Net Verified

vgafoegy (ANITA MALHOTRA) (ANJU KAPOOR)

Anita Majho;

biexiliz  COURT MASTER COURT MASTER

17:09:25|
Reason:Er
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ITEM NO.14+32+33 Court 7 (Video Conferencing) SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 1009/2022

(Arising out of impugned judgment and order dated 29-10-2021 in EA

No. 42/2019 in O0.A. No. 124 of 2015 passed by the National Green

Tribunal)

MUNICIPAL COUNCIL BHIWADI Petitioner(s)
VERSUS

SUMITRA DEVI & ORS. Respondent(s)

( IA N0.16217/2022-EXEMPTION FROM FILING C/C OF THE IMPUGNED

JUDGMENT and IA No0.16219/2022-STAY APPLICATION and IA

No0.16216/2022-PERMISSION TO FILE APPEAL )

Item no. 32

Civil Appeal No(s). 1228/2022

(FOR ADMISSION and I.R. and IA No0.19330/2022-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA No0.19331/2022-STAY
APPLICATION.........

ITEM NO.33

Civil Appeal No(s). 1234/2022

(IA No0.19453/2022-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.19454/2022-STAY APPLICATION and IA
No.19455/2022-PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES...)

Date : 14-02-2022 These matters were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE S. ABDUL NAZEER
HON'BLE MR. JUSTICE KRISHNA MURARI

Signature-Net Verified

gﬁﬁﬁngetitioner(s) Dr. Manish Singhvi, Sr. Adv.
Resson =T Mr. D. K. Devesh, AOR
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Mr. Pinaki Mishra, Sr. Adv.
Mr. Nikhil Jain, Adv.

Mr. Vinod Kumar Jain, Adv.
Mr. Harshit Sethi, Adv.

Mr. Satya Prakash, Adv.

For Respondent(s) Mr. Anil Grover, Sr. AAG
Mr. Rahul Khurana, Adv.
Mr. Sanjay Kumar Visen, Adv.

UPON hearing the counsel the Court made the following
ORDER
Permission to file Appeal(s) 1is granted.
Issue notice.
Until further orders, there shall be stay of the
operation of the impugned Order(s) passed by the National Green

Tribunal.

(NEELAM GULATI) (ANJU KAPOOR)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)
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IN THE SUPREME COURT OF INDIA
(CIVIL APPELLATE JURISDICTION)

CIViL. APPEAL NO. 1228 OF 2022

N THE MATTER OF :

|
N THE MATTEROF :
Rajasthan State Industrial Development and

Investment Corporation Ltd. Appellant

D e
e ¢

Versus

* Haryana State Pollution Control E;o'ard_ &I-Qrs. ... Respondents

! | WITH

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO.1

. o. HARYANA STATE POLLUTION CONTROL BOARD |
PAPER-BOOK

(FOR INDEX PLEASE SEE INSIDE)

ADVOCATE FOR THE RESPONDENT NO,1: MR. B.K. SATIJA




Sr. No.

Particulars

Page No.

Counter affidavit on behalf of Respondent No.1
(Haryana State Pollution Control Board)

1-36

ANNEXURE R/1/1
A true copy of Original Application No.124/2015 dated
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IN THE HON'BLE SUPREME COURT OF INDIA
(CIVIL APPELLATE JURISDICTION)
CIVIL APPEAL No. 1228 of 2022

IN THE MATTER OF -

RAJASTHAN STATE INDUSTRIAL DEVELOPMENT AND

INVESTMENT CORPORATION LTD. .... APPELLANT
Versus

HARYANA STATE POLLUTION

CONTROL BOARD & ORS. ....RESPONDENTS

COUNTER AFFIDAVIT ON BEHALF OF THE RESPONDENT
No.1_i.e, HARYANA STATE POLLUTION CONTROL BOARD

|, Vinod Balyan S/o _&\Mgged about 55 years,

R/0 H-Ng 12397, - , working as Regional
Officer with Haryana Pollution Control Board, Rewari Region
presently posted at Rewari (Haryana) do hereby solemnly affirm

and state as under:-

1. I say that | a’hw working as Regional Officer with
. ,._.:____%gspondent No.1 and well conversant with the facts and
circumstances of the case competent to swear the
present counter affidavit in my official capacity.

| say that the present Counter affidavit is based on the
pleading in court below and no new fact has been raised

in the present counter affidavit.

| say that | have gone through the contents of captioned
Civil Appeal and deny the contents made therein unless
specifically admitted hereinafter. The appellant has
suppressed material facts, documents and orders passed

.:"ﬁ',ﬁ;;;gf1 \ I



by the Ld. Tribunal and has not approached this Hon'ble
Court with clean hands as such is not entitled for any
relief and the appeal is liable to be dismissed on this

ground alone.

4. | say that the captioned Civil Appeal has been preferred
by the appellant against order dated 29.10.2021 passed
by Ld. National Green Tribunal (NGT), Principal Bench,
New Delhi in Execution Application No. 42 of 2019 in
Original Application No. 124 of 2015 (Sumitra Devi V/s
CPCB) after considering all aspects of the matter
including the submissions made by the respective parties
including the appellant and the same do not require any
interference from this Hon’ble Court as such the appeal is

liable to be dismissed.

5. | say that the Criginal Applications No.124/2015 titled as
(Sumitra Devi Vs CPCB & Ors.) and 127/2016 titled as
(Dr. Laxman Raghav Vs State of Rajasthan & Ors.) were
disposed of by Ld. NGT vide its final order dated
12.12.2017 {A-3, Pg 61-76) whereby Ld. Tribunal issued
certain directions to the authorities including the State of
Rajasthan, Rajasthan State Industrial Development &
Investment Corporation Ltd. (herein after referred as
‘RIICO) and Rajasthan State Pollution Control Board
herein after referred as ‘RSPCB)) efc. and since certain
Hirections ie. direction No.1,2,4,11,16,21 and 22 not
" complied with by the respective authorities therefore, the

Execution Petition was filed.




: ' It will be relevant to reproduce the direction No.16

at present stage, which is as under:-

“RIICO and the State Government shall work out
on the proposal for reuse of the treated effluent of
water from the CETPs/STPs. It shall be the duty of
all concerned including the industries that under no
circumstances any water or effluent is permitted fo
be collected around the industrial clusters or inside

the cluster’.

It is submitted that the common order dated
12.12.2017 passed by Ld. NGT disposing of OA
124/2015 and 127/2016 have not been assailed by any of
the parties, therefore, has attained finality.

| say that the impugned order passed by Ld. Tribunal is
just and fair order, passed after considering all aspects of
the matter including the submissions made by the
Appellant as well as other respective parties, which is
evident from various order passed by Ld. NGT in
Execution Application No.42/19, therefore, do not require
any interference by this Hon'ble Court and as such the
Civil Appeal is liable to be dismissed.

| say that initially the Ld. NGT vide its order dated
13.11.2019 passed in Execution Applicatioh while noting
down the grievance, constituted a Joint Committee of
MoEF&CC, CPCB and the Rajasthan State Pollution
Control Board and directed them to furnish a factual &
Action Taken Report in the matter with in one month.
A é" ;/é' Accordingly, a report giving the status of
78/ compliance of directions dated 12.12.2017 was filed on
| 13.12.2019 where in regard to direction No.16, it was

by




mentioned that Senior Regional Manager, RICCO
informed that tender will be floated in regard to
consultancy work. Ld. NGT while considering the report
submitted by the Joint Committee in order dated
28.01.2020 observed that even after two years of order
q - passed by Tribunal, all necessary steps have not been
taken in right earnest. It was also observed that action

R Tk

taken by the concerned authorities is not consistent with
the concern réquired for remedying the environment and

T e

for Rule of Law.

Ld. NGT in its order dated 28.01.2020 further
observed that it may have no option but to take coercive
measures including stopping of salary of Managing
Director and other senior officer of the Corporation. In
regard to compensation, Ld. Tribunal observed that it

may consider compensation to be recovered for the

e I R R T

damage to the environment from the salaries of the said
officers. The Tribunal directed to submit the report as on

31.03.2020.

| say that in compliance of order dated 28.01.2020, the
Joint Committee again submitted the report and Ld.
Tribunal after considering the report submitted and the
submissions made by the parties in para 13 of its order
dated 04.02.2021 in regard to compensation for damages

so far after giving opportunlty to the representatives of the
State of Rajasthan and its authorities and aiso to the




representative of the state of Haryana and undertaking
site visit, if necessary. Ld. NGT further directed that
Chairman-RSPCB and MD-RIICO may remain present in
person .on VC on next date for fixing the final
responsibility for the failure in the light of status of the

compliance.

From the above, it is evident that Ld. NGT before
passing the impugned order called for the compliance
report by the Joint Committee, considered the
submissions of the parties and even before fixing the
compensation asked the Chairman-RSPCB and MD of

E ' RICCO (appellant herein) to be present.

In view of this, the submissions made by the

appellant in appeal under reply in regard to violation of
principle of natural justice, aliegation of not considering
the reply & in regard to not giving any opportunity before
assessing compensation, being without any basis is liable

to be rejected.

9. | say that in compliance of order dated 04.02.2021
passed by Ld. NGT, the reports dated 13.10.2021 &
20.10.2021 of joint committee were filed by the Central

Poliution Control Board.

It is submitted that vide report dated 13.10.2021 (A-
19, Pg 206-235), compliance status of directions dated
12.12.2017 and observations on site were mentioned.

Further, vide report dated 20.10.2021 (A-20, Pg
236-274), Joint Committee considering the non-
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compliances, response of State of Rajasthan & RIICO,
methodology of assessment of compensation and after
affording opportunity of hearing through written response
& virtual meeting, assessed the Environment
Compensation against concerned state agency. In view
of this also the contention raised by the appellant in
appeal under reply in regard to methodology of
compensation being without any basis & contrary to the
documents, is liable to be rejected.

10. | say that reports dated 13.10.2021 & 20.10.2021
submitted were considered by Ld. NGT while passing the
impugned order dated 29.10.2021 and during course of
hearing, Chairman-Rajasthan State PCB & Managing
Director- RIICO were also present through VC and the
State of Rajasthan & its agencies were represented
through their respective counse! and after considering the
material on record, reports submitted by the parties, Ld.
NGT passed the order 29.10.2021. Therefore, the
contentions raised by the appellant in appeal under reply
being without any basis & contrary to record, is liable to

be rejected.

11. | say that from the observations made by Ld. NGT in the
impugned order dated 29.10.2021 which is evident from
the following submissions/contentions of the appellant
= fthat no opportunity of hearing provided & its response

i} i
V2, “:}' has not been considered by the Hon'ble Tribunal are

incorrect and- contrary to record and is liable to be

rejected.




(i)

(i)

The state of Rajasthan, RIICO filed their
respective response and this fact has been
mentioned in Para No. 6 of order dated
29.10.2021. It is worthwhite to mention here
that response of authorities of state of
Rajasthan was mentioned in report of joint
committee also as noted by the Hon'ble
Tribunal in Para No. 11 of the order dated
29.10.2021.

That Ld. Tribunal in Para No. 12 of impugned
order noted that it interacted with the MD,
RIICO and Chairman who were present in
person to ascertain why such sorry state of
affairs has been allowed to continue for such
a long time and even now there is lack of
commitment to remedy the situation
expeditiously. Further, Ld. Tribunal in Para
No. 12 of Impugned Order dated 29.10.2021
obéerved that it found unwillingness in them
to take ownership and effort to just disown
and shift responsibility, which was
unfortunate.

Ld. NGT further noted that their
approach shows lack of concern for the
environment and to their statutory
obligations. They appear to be satisfied with
the unsatisfactory state of affairs. The State
PCB has not taken any meaningful action
against such established viclations. Similarly,
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(iii)

80
8

RIICO thinks its responsibility is only to set
up industrial area and if industries cause
pollution, it is none of its concerns, to stop it.
The NGT further expressed that it is unable
to follow such lack of concern and perhaps
this attitude is responsible for damage 1o the
environment for which the officers have to
held accountable by way of criminal
prosecution and civil liability in appropriate
proceedings.
Ld. NGT in Para No. 15 of order dated
29.10.2021, has noted that the reports of the
joint Committee dated 13.10.2021 on the
issue of compliance status and dated
20.10.2021 and assessment of
environmental compensation have to be
accepted, without prejudice to further
compensation being required to be paid to
meet the cost of restoration of the
environment and also obligation to promptly
remedy the situation by coercive measures
against polluters by way of closure of
polluting activity till appropriate treatment
capacity is available and by positive steps as
per mandate of law.

In view of the above the contentions
raised by the appellant in counter under reply
being without any basis are liable to be

rejected.
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12. | say that the appellant is guilty of suppressing the

material facts and had not disclosed its continuous failure
to discharge its obligations towards environment for
public at large despite granting various opportunities by
Ld. Tribunal since 2015. The act and omission of the
appellant made the situation miserable not oniy of the
local residents of Bhiwadi town in State of Rajasthan but
also residents of Dharuhera town in adjoining state of
Haryana. Thus, the appellant has caused violations of
environmental laws and resulted interstate water pollution
since decades despite several directions of NGT and
meetings of higher officers of State of Rajasthan and
Haryana which is evident from the following facts and the

various orders passed by Ld. Tribunal:

(i) The residents of Dharuhera District Rewari (State of

Haryana) filed an original Application being OA No.
124/2015 against the pollution caused by the appeliant
herein and other agencies of the state of Rajasthan.
The applicant after mentioning all the relevant facts
and referring to documents annexed inter alia prayed

for:-

“(a) a direction 10 Respondents No. 2 1o 5 to
prohibit and ensure for non-release of
effluent/waste water/industrial waste
containing  poisonous chemical and
poliutants by the industrial unit functioning in
the territory of Rajasthan towards the area of
Dharuhera and adjoining villages of Haryana
State.

a direction to Respondents No. 2 to 5 to stop
flow of industrial waste of the industry
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situated within their territory towards the
territory of Haryana.

(c) a direction to Respondents No. 2 to 5 to
cooperate with the respondent No. 6-8 in
order to keep the environment human
friendly and by not discharging human
threatening and  dangerous untreated
effluents in the water or any place exposed
to human health.

(A true copy of Original Application No.

124/2015 dated 13.04.2015 filed before NGT

without annexures is annexed and marked as
ANNEXURE R/1/1, pg. RT7-8 0)

(i) That since the résident of Rajasthan State were also
aggrieved and effected by environmental violation
being committed by State of Rajasthan & its agencies,
therefore, filed a separate Original Application i.e. OA
No. 127/2016 (Dr. Laxman Raghav Vs. State of
Rajasthan and Others) against water pollution caused
by the appellant herein and other agencies of the state
of Rajasthan. The applicant after mentioning all the
relevant facts and referring to documents annexed

inter alia prayed for that:-

(i)  the Respondent Authorities be directed to
prevent the discharge of trade effluent from
the Industrial Area at Bhiwadi, Chopanki,
Kaharani, Patwadi, Shahikhurd  and
Khuskhera and to reuse the trade effiuent

after proper treatment.

the Respondents be directed to place on
record the data of Air Ambient Quality of last
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five years of the Indusiries Area at Bhiwadi,
Chopnaki and Khuskhera.

(i) the Respondents be directed to stop the
~ operation of the industries without stable and
fully functional ETP until the CETP of fully
capacity is being established and made

functional.

(iv) award the Environment Compensation to be
paid by the respondents to be used to
improve the air ambient quality and
surrounding environment of the Industrial

P Area at Bhiwadi, Chopanki, Kharani and

Khuskhera.

(A true copy of Original Application No.
127/2016 dated 18.03.2016 without annexures filed
before NGT is being annexed and marked as

ANNEXURE R/1/2 pg. 5 1- 6®)

(i) The Hon'ble Tribuna! vide order dated 09.02.2016
passed in OA No. 124/201 5 noted the stand of state of
Rajasthan that it will not send their trade effluent on
the land of Haryaina, but will store it on its own land.
The Hon'ble Tribunal after considering the level of
water pollution as violation of protection provided
under Article 21 of the constitution of India, directed
for fiing of affidavit by the Chief Secretary of
Rajasthan.

(A True copy of order dated 09.02.2016 passed
by Horble NGT in OA No. 124/2015 is annexed and
marked as ANNEXURE R/1/3, pg. @\~ 63D




-

(iv) That Hon'ble NGT vide order dated 25.02.2016
directed State of Rajasthan to file an affidavit clarifying
as to why the state Government, RICQ (appellant

: herein), the industry (on Polluters Pays Principal)

should not be directed to spent the money for

upgradation of CETP. It was also directed that the
affidavit must reveal as to why they should not be
directed to provide conduit pipeline to ensure that the

effluent does not enter into the ground.

(A true copy of order dated 25.02.2016 passed
by Ld. NGT in OA No. 124/2015 is annexed and
marked as ANNEXURE R/1/4, pg. €4-6 S )
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(v) The Ld. NGT vide common order dated 17.05.2016
passed in OA No. 124/2015 & OA No. 127/2016
directed for joint inspection by Rajasthan State
Pollution Control Board (RSPCB) and Haryana State
Pollution Control Board (HSPCB) and Central
Pollution Control Board (CPCB). The Central Pollution
Conirol Board was directed to issue appropriate
directions on the basis of joint inspection report.

(A true copy of common order dated

LA T ey

17.05.2016 passed by Hon'ble NGT in OA No.
. 12412015 & 127/2016 is being annexed and marked
as ANNEXURE RA/5, pg. £6-6 )

Pyt L Pt £ e
vt e

(vij The Ld. NGT vide common order dated 02.02.2017
passed in OA No. 12412015 & OA No. 127/2016
considered the joint inspection report submitted and




noted that CETP is non performing and there is
nothing on record td show that it is capable of treating
the metallic effluent, as specified in the report of joint
inspection team. The Ld. Tribunal issued Show Cause
Notice to State of Rajasthan, RICCO (appellant) and
Rajasthan State Pollution Control Board to show why
should it not direct closure of the entire industrial
complex at Bhiwadi. The Ld. Tribunal further directed
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Member Secretary of Rajasthan State Pollution
Control Board as well as MD of RIICO and Chairman

LA )

£
]
d
]
|
¥
b
j:

LI

;ﬁ to be present before the Tribunal on the next date.
,(I (A true copy of order dated 02.02.2017
| passed by Ld. NGT in OA No. 124/2015 & 127/2016
g is being annexed and marked as ANNEXURE R/1/6,
; pg. 6 8- ¢9)
u:
i (viij That during the hearing before Hon'ble NGT on
. 01.03.2017 Managing Director of RICCO (Appellant),
E’: with other officers from different departments of the
ﬁ] State of Rajasthan although were present, but were
:*j not in a position to reply to the query raised by the
f;f ¥ \Tribunal and observed that the orders are not being
gé’ D C omplied with. The Tribunal due to non-compliance of
g &= ‘Order by the Pollution Control Board directed to close
;3 “} down all the Electro Plating Industries located in
2 Industrial area and further asked Rajasthan Pollution
Control Board and RIICO to comply the order.
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(A True copy of common order dated 01.03.2017
passed by Hon'ble NGT in OA No. 124/2015 &
127/2016 is being annexed and marked as
ANNEXURE RN/7, pg. 7€ -7 L)

(viii) That the Ld. Tribunal in its Order dated 03.05.2017

(ix)

while considering the report submitted observed that
the report suffers from lapses, deficiencies, therefore
can not be stated to be complete and comprehensive
iherefore, constituted a fresh committee for

comprehensive instruction.

The Ld. Tribunal constituted a committee
consisting of the officers from MoEF, Central Ground
Water Authority, CPCB, IIT Delhi & IIT Bombay to
submit proper report with recommendations for
prevention and control of pollution.

The Ld. Tribunal further directed that the
Rajasthan State Pollution Control Board and RIICO
(Appellant) shall submit their report regarding status of
their plan for de-sludging and cleaning the pond and

drain within one week.
(A True copy of common order dated

03.05.2017 passed by Honble NGT in OA No.
124/2015 & 127/2016 is being annexed and marked

as ANNEXURE R/M/8, pg."73-735)

That the committee so constituted submitted its report
and the Ld. Tribunal provided an opportunity to CETP
to respond to the report as large deficiency has been
pointed out in the function of CETP.

bly
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It is Ld. Tribunal while permitting the industry to
operated directed to deposit Rs. 10,00,000.00 as
environmental compensation with CPCB.

The Ld. Tribunal further observed that CETP is
incapable to treat metal and therefore, it is causing
poliution rather than curing. CETP is also operating
without consent of the Board. The Ld. NGT also

imposed environmental compensation on industrial

‘units under inspection.

(A True copy of report dated 25.04.2017 of Joint
Committee filed in compliance of order dated
03.05.2017 is being annexed and marked as
ANNEXURE R/M/9, pz a;d a copy of common order -
dated 22.05.2017 passed by Hor'ble NGT in OA No.
124/2015 & 127/2016 is being annexed and marked as
ANNEXURE R0, pg. ) a4 F )

The Ld. Tribunal vide order dated 11.08.2017 directed
that all the senior most officers including the Managing
Director of RICO; Secretary, Department  of
Environment; Member Secretary of Rajasthan State
Pollution Control Board and Chairman of Bhiwadi Jal
Pardushan Nivaran Trust (BJPNT) shall hold a joint
meeting within one week. it is further directed that
meeting shall be chaired by the Chief Secretary of the
State of Rajasthan and they shall file composite report
alongwith a common and comprehensive affidavit with

regard to all the aspeéts including CETP in terms of the
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directions of the Tribunal, before the next date of

hearing.

(A True copy of common order dated 11.08.2017
passed by Ld. NGT in OA No. 124/2015 & 127/2016 is
being annexed and marked as ANNEXURE RMAMA,

pg- /&8«/&.‘3)

That in compliance of order dated 11.08.2017 passed
by Ld. NGT, a report was filed on behalf of State of
Rajasthan which was considered by the Tribunal,
during the course of hearing on 01.00.2017.

The Ld. Tribunal in its order dated 01.09.2017,
recorded the statement of counsel for the State of
Rajasthan upon instruction from various senior officers
who were present beforé the Tribunal that there are
apparent deficiencies in the tabulated statement
submitted before the Tribunal to the effect. It was also
pointed out that the report/statement does not record
the dimensions of the problem, extent of pollution,
causes for persistent and no improvement despite of
alleged efforts. it only states about an action plan
which would be meaningless without having stated pre-
requisite considered by the committee.

- The Ld. Tribunal directed to file the report by
13.09.2017 and further observed that.in the event of
default, the NGT would be compelled to pass order
directing attachment of salaries of the officers, as well

as show cause notice to them as to why coercive
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steps not be taken against them for violation of the
order of the Tribunal and non-performance of their

statutory and public duties.

(A True copy of common order dated
01.09.2017 passed by Hon'ble NGT in OA No.
124/2015 & 127/2016 is being annexed and marked
as ANNEXURE R/1/12, pg. | 80-13))

The Ld. Tribunal considered the report submitted by
the Authorities and noted in its order dated 15.09.2017
that it is unfortunate that none of the queries raised by
the Tribunal have been answered in a 56 long pages
status report filed on behalf of the State of Rajasthan

and other stakeholders.

The Ld. Tribunal directed for production of DPR
prepared and data collected for the purposes of
determining what should be the gradient size of
pipeline carrying effluents; the kind of effluents was it

required to carry and to which end.

(A True copy of common order dated 15.09.2017
passed by Honble NGT in OA No. 124/2015 &
127/2016 is being annexed and marked as

'~ ANNEXURE R/1/13,pg. ) 32-/33)

That the Ld. Tribunal in its Order dated 20.09.2017
granted time to State of Rajasthan as last opportunity
because the State was not in a position to furnish any

reply to the query raised.
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(A True copy of common order dated 20.09.2017
passed by Honble NGT in OA No. 124/2015 &
127/2016 is being annexed and marked as
ANNEXURE Ri1/14, pg. / 34-135 )

That the Ld. Tribunal vide its Order dated 17.11.2017
appointed Sh. Sumeer Sodhi, Advocate as Local
Commissioner to visit the entire Industrial complex at
Bhiwadi, Distt. Alwar and further directed to prepare a
comprehensive report about the Industrial clusters,
CEPT and a general observation in relation to

drainage collection of wastage etc.

(A True copy of common order dated 17.11.2017
passed by Hon'bie NGT in OA No. 124/2015 &
127/2016 is being annexed and marked as

ANNEXURE R/1/15, pg. /1 36-/3& )

That Mr. Sumeer Sodhi, Local Commissioner
appointed by the Ld. NGT submitted his report dated
01.12.2017. The observations and recommendations
made by the Local Commissioner in the report are

reproduced below:-

9. Though | feel under qualified to be giving
suggestions for improvement of the current
scenario in Bhiwadi, but in compliance of the

Orders of the  Tribunal  following

- %

5/ 20X recommendations are made:

9.1 Drinking water
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The first and the most urgent task that the
state govemment must undertake is (o
establish a water treatment plant before
water is supplied for domestic consumption.
Dehors the reports of the laboratories,
ground water cannot be allowed to be
consumed by any living creature.

Pipelines

The pipelines which connect CETP to Sabi
River have fo be reconnected at the earliest
and this process should not even take much
time since the underground pipeline has
already been laid down. Anyone interfering
with the process or obstructing the path of
the pipeline ought to be strictly dealt with.

CETP Capacity
The CETP capacity needs to be increased fo

atleast 14 MLD if segregation is not carried
out to separate domestic sewage from
industrial waste.

Information is a great weapon which
must be made available to the residents of
Bhiwadi. The Trust managing the CETP
informed that it is under the process of
installing a huge Screen to display the online
monitoring of wastewater. This exercise foo
must be carried out in a time bound marnner
preferably within a period of one -month. At o
point of time should the CETP remain shut
since it is the lifeline of Bhiwadi.

Open Drains

The open drains carrying industrial waste to
CETP chambers need to be converted into
closed underground pipelines. As on an
urgent basis the open drains need fo be de-
sifed so as to prevent blockage/ overflow.

Additional STPs

ER R+ 1o ¢ Lot LA T T N R L EEL L AL R
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Additional  pipelines  canying domestic
sewage whether from industrial units or from
villages inside the industrial area need to be
laid down. These pipelines must carry this
waste separately to STPs being instalfed.
Looking at the growing population and new
industries being set up, he local authorities
must set up these STPs of sufficient
capacities so that they may seive the
purpose in the year to coms.
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9.6 ETPs of each industry to be made
functional
Each industry generating effluents must be
made to install an online meter at the outlet
in order to ensure that the quality of effluent /
waste water is within parameters and can be

monitored by the Board.
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9,7 Cleaning of entire industrial area

During my entire visit there was possibly not
even a single road which was clean.
Garbage dumping on the sides of the roads
is rampant and a practice that is deplorable.
RIICO must take up the humungous task of
sanitizing the entire industrial area which
would include cleaning all roads/ temporary
dumpyards, making sure that the green belt
area is not misused and is maintained
properly by the neighboring industry.

Other than the problem of water
poliution, there is also an issue of emissions
from these industries. Though the undersigned
was informed that at any point of time during
the day, the Regional office of the PCB
ensures that the officers are on a vigil by car, it
was observed that certain industries were still
emitting smoke that cannot be within

paramelers.
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(A True copy of report dated 01.12.2017 is
annexed herewith marked as ANNEXURE

R/MM6, pg./ 33 —I.S’a)

(xviiy The Ld. Tribunal while considering the report
submitted by the Local Commissioner in its Order
dated 06.12.2017 observed that the Rajasthan
Pollution Control Board and RIICO failed to discharge
their statutory function and even failed to provide the

record asked for by the Tribunal. Even the number of

industries between these two organizations is not
tallying. If the correct statistics is not available with
them, how can they ever imagine what is the load on
the CETP from 760 units as alleged by Pollution
Controi Board or 951 units are alleged by RICCO. The
Ld. Tribunal further noted that despite the fact that the
matier has been kept pending before the Tribunal for
quite some time, the directions issued by the Tribunal
requiring the State of Rajasthan, RICO, Rajasthan
Pollution Control Board to take effective steps to
prevent and control of polluting in that area have failed
to give any results.

(A True copy of common order dated 06.12.2017
‘passed by Hon'ble NGT in OA No. 124/2015 &
12712016 is being annexed and marked as
ANNEXURE RM/17, pg. /$/- 183 )

(xviii) The Ld. Tribunal vide its Order dated 12.12.2017
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(Sumitra Devi Vs. CPCB & Ors.) and Original
Application No. 127 of 2016 (Dr. Laxman Raghav Vs.
State of Rajasthan & Ors.). The Ld. Tribunal while
disposing off the original application issued various
directions including direction No. 16 that RICO and
the State Government shall work out on the proposal
for reuse of the treated effluent of water from the
CETPs/STPs. It shall be the duty of all concerned
including the industries that under no circumstances
any water or effluent is permitted to be collected
around the industrial clusters or inside the cluster.

It is pertinent to mention here that the said Order
dated 12.12.2017 has not been assailed by any of the
pérty, therefore the same has attained finality.

(A True copy of final common order/judgment
dated 12.12.2017 passed by Hon'ble NGT in OA No.
124/2015 & 127/2016 is being annexed and marked
as ANNEXURE R/M/M8, pg. /S4-/6€9)

That from the above it is evident that the Original
Applications 124/15 and 127/16 remained pending for
almost three years and during the pendency of Qriginal
Application number of orders were passed by Ld.

Tribunal, reports were submitted by the respective
committees, but inspite of all this, the appellant failed to
comply with the direction issued by the Ld. NGT from time
to time and finally in order dated 12.12.2017 and the
situation did not get improved, therefore, an Execution
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Control Board M/s State of Rajasthan & Ors. (A-12, pg.
121-134) was filed before the Ld. NGT stating that State
of Rajasthan and its authorities failed to comply with the
directions issued by Ld. NGT in its Order dated
12.12.2017 causing stagnation of untreated effluents and
domestic sewage affecting the inhabitants in and around
border town of Dharuhera in the States of Haryana.

The Haryana State Pollution Control Board
(answering respondent) in -para (ix) of the application
mentioned the directions not complied with and prayed
for compliance of the directions as issued by Ld. NGT in
order dated 12.12.2017.

It is worthwhile to mention here that residents of
vilages  Maheshwari, Nandrampurbass, Malpura,
Khatwali, Rajpura, Masani, Kharkhara, Alawalpur,
residential sector Nos. 4 & 6 of Dharuhera and nearby
residential area of State of Haryana adjacent to border of
Haryana & Rajasthan under Tehsil Dharuhera Dist.
Rewari, Haryana are facing discharge of untreated
effluents coming from Bhiwadi industrial area at
Rajasthan. This untreated discharge is so heavy that
same gets accumulated in territory of Haryana and
causes adverse impact on the health of residents vicinity.

That while taking note of the Execution Application, Ld.
Tribunal vide order dated 13.11.2019 sought a factual
and action taken report from a joint committee of
MoEF&CC, CPCB and Rajasthan State Pollution Control




(A True copy of order dated 13.11.2019 passed by
Hor'ble NGT in EA No. 42/2019 in OA No. 124/2015 is

being annexed and marked as ANNEXURE R/1/19, pg./7s-

17))
15. That Ld. Tribunal in its Order dated 28.01.2020

considered the report submitted by the Committee in
Compliance of Order dated 13.12.2019. The Ld. Tribunal
noted that it is clear that even after two years of the order
of the Tribunal, all necessary steps have not taken in right
earnest. The Hon’ble Tribunal noted that the action taken

; by concerned authorities is not consistent with the
concern required for remedying the environment and for
; .

: rule of law. There is no justification for not even adopting

interim measures by way of phyto-remediation/ bio-
remediation/ tapping of drains carrying pollutants and
remedying the same. Since basic responsibility is of the
RIICO, the said Corporation and its key office bearers
must be made accountable and they may be liable to be
prosecuted if there is contiﬁuous negligence and faitures.
it was further observed that the Tribunal may have no
other option éxcept to take appropriate coercive
measures, including stopping of salary of the Managing
Director and other senior officers of the Corporation. The

Tribunal may also consider compensation to be
recovered for the damage to the environment from the
salaries of the said officers. The Hon'ble Tribunal sought
further report from the joint committee  already
constituted. The Ld. Tribunal in its Order dated
23.01.2020 noted down the Status of compliancie of

e e e T TR
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various directions issued by the Tribunal and in regard to
direction No. 16 noted down that “Senior Regional
Manager, RIICO informed that new tender for

consultancy work will be floated soon

(A True copy of order dated 28.01.2020
passed by Hon'ble NGT in EA No. 42/2019 in OA No.
12412015 is being annexed and marked as ANNEXURE

RI/20, pg. 17179 )

16. That in compliance of order dated 28.01 2020, a report of
the Joint Committee was filed on 03.11.2020 and the Ld.
Tribunal while considering the report in its Order dated
04.12.2021 concluded and noted that even though the
funds were made available to the State of Rajasthan by
the Government of India in the year 2018, the
upgradation of CETP has not been even started though
mare than two years have passed thereafter and after
more than three years of the order of this Tribunal. Only
progress is said to be made in the acquisition of land
which by itself is not a solution of the problem. When a
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serious situation of water pollution has been found and
directions issued by the Tribunal in the year 2017 and
inspite of funds being available, the problem remains
untackled, it may be a clear case of failure of the
authorities to perform their duties, to the detriment of the

citizens for which accountability needs to be fixed.

The Ld. Tribunal directed the State of Rajasthan.
and its authorities to take prompt emergency measures in
the matter for compliance of rule of law and protection of
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public health and the environment. Further, the Ld. NGT
directed the CPCB to assess compensation for the
damage caused to the environment so far, after giving due

opportunity to the representatives of the State of Rajasthan
and its authorities and also to the representatives of State
of Haryana and undertaking site visit, if necessary. It was
directed to furnish report with a copy to the States of
Rajasthan and Haryana to enable them to file their
response, if any, before the next date. The Hon'ble
Tribunal further directed that in view of continuing violation
of law inspite of repeated orders of this Tribunal and the
funds allotted by the Central Government more than two
years ago, the Chairman, Rajasthan State PCB and MD,
RIICO may remain present in person by video conference
on the next date with their version so that final
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responsibility for the failure can be fixed in the light of

status of compliance on the next date.
The Ld. Tribunal in order dated 04.02.2021 noted

down the compliance status of the directions and in regard
to direction No. 16 observed that during Joint Inspection no

progress on ground was found.

(A True copy of order dated 04.02.2021 passed
by Hon’ble NGT in EA No. 42/2019 in OA No. 124/2015 is

being annexed and marked as ANNEXURE R/1/21, pg./8e -
e F)
_ That the Ld. Tribunal in its Order dated 29.10.2021

considered the report dated 13.10.2021 & 20.10.2021
submitted by the Joint Committee in compliance of order

dated 04.02.2021.
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It is worthwhile to mention here that response of
; authorities of State of Rajasthan was also mentioned in
: report of joint committee as noted by the Hon’ble Tribunal
in Para No. 11 of the order dated 29.10.2021.

The Hon'ble Tribunal has noted in Para No. 12
that it interacted with the MD, RICO and Chairman who

were present in person to ascertain why such sorry state of

' affairs has been allowed to continue for such a long time
and even now there is lack of commitment to remedy the
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situation expeditiously.
The Tribunal found in them unwillingness to take

ownership and effort to just disown and shift responsibility,

which was unfortunate.
The NGT further noted that their approach

shows lack of concern for the environment and to their
statutory obligations. They appear to be satisfied with the

unsatisfactory state of affairs.
The State PCB has not taken any meaningful

ction against such established violations. Similarly, RICO

follow such lack of concern and perhaps this attitude is
responsible for damage to the environment for which the
officers have to held accountable by way of criminal

“prosecution and civil liability in appropriate proceedings.
In Para No. 15 of order dated 29.10.2021 has

noted that in view of the above, the reports of the joint
Committee dated 13.10.2021 on the issue of compliance
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status and dated 20.10.2021 and assessment of
environmental compensation have to be accepted, without
prejudice" to further compensation being required to be
paid to meet the cost of restoration of the environrhent and
also obligation to promptly remedy the situation by
coercive measures against polluters by way of closure of
polluting activity till appropriate treatment capacity is
available and by positive steps as per mandate of law.
That the Ld. Tribunal in its order dated 29.10.2021
further held that CPCB is required to resolve inter-state
issues under the Water Act. Accordingly, it consfituted six
member joint committee to be headed by Chairman CPCB
to prepare an action plan for restoration of the
environment. The relevant Para No. 17 & 18 of the Order
dated 29.10.2021 are reproduced hereunder for ready

reference :-

“17. Accordingly, we constitute a six-member joint
Committee to be headed by Chairman CPCB with
other members being Member Secretary, CPCB,
nominee of MoEF&CC, Chairmen Rajasthan and
Haryana State PBCs, Secretary Industries
Rajasthan, to prepare an action plan for restoration
of the environment. The Member Secretary, CPCB
will be the nodal agency for coordination and
compliance. The mesting of the Committee may be
held within 15 days and remedial action plan
prepared within one month thereafter. The
Committee will be free to coopt any other
expert/institution ~and  any other concemed
Departments of the States such as local bodies and
District Magistrates. The Committee will also
oversee execution of the action of plans, with the
assistance of concerned Departments, District
Magistrates or any other agencies. This direction is

without prejudice to personal criminal and civil
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liability of the violators as well as regulators for their
gross failure, resulting in continued damage to the
environment.

18. The above joint Committee may now file report
of status of compliance as on 31.03.2022 by
15.04.2022 by e-mail at judicialngt@gov.in
preferably in- the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF.

List for further consideration on 04.05.2022."

(A True copy of Order dated 28.10.2021 passed by
Hon'ble NGT in EA No. 42/2019 in OA No. 124/2015 is

being annexed and marked as ANNEXURE Ri1/22, pg.a.&8 -

aAzs
18. That Execufion Application was got listed before the Hon'ble

NGT on 03.02.2023 and considering continuity of the stay order
granted by this Hon'ble court, the NGT made its earlier orders
absolute abiding further orders of this Hon'ble court with the
modification that status report required to be filed before the
Tribunal may now be filed with the Chairman, CPCB and
Chairman, SPCB for further action. As such the State of
_ Haryana and its citizens are still facing the interstate pollution
caused by State of Rajasthan without monitoring of
compliances and remedial measures. The State of Haryana and
its citizens are left with no option but to bear and face in their
territofy, the stagnation of untreated effluent being discharge

from the territory of state of Rajasthan.
Besides the relevant facts mentioned herein above,

the Hon'ble Court is being apprised with the details of
=} some letters issued by state of Haryana and Haryana
/é State Poliution Control Board to the state of Rajasthan
indicating the worse situation being faced by residents of

L g e e e
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Dharuhera and other surrounding areas of State of

Haryana are reproduced below:-

(i)

(ii)

(i)

The Chairman, HSPCB vide letter dated
30.09.2013 addressed the issue of discharge of
untreated/partially treated effluents of Bhiwadi
industrial area in Haryana territory with the
Additional, Chief Secretary, Govt. of Rajasthan,
Department of Environment & Forest, Jaipur.

(A true copy of letter dated 30.09.2013 issued by
the Chairman, Haryana State Pollution Control
Board is annexed and marked as ANNEXURE

RM/23, pg. A 3€-A3 5)

The Chairman, HSPCB vide letter dated
31.07.2014 requested to the Additional, Chief

- Secretary, Gowvt. of Rajasthan, Department of

Environment & Forest, Jaipur to control the polluted
effluent coming from Bhiwadi industrial area
especially untreated/partially treated industrial
effluent towards Dharuhera and to ensure that no
untreated effluent is discharged in Haryana
territory.

(A true copy of letter dated 31.07.2014 issued by
the Chairman, Haryana State Pollution Control
Board is annexed and marked as ANNEXURE
R//24,pg.233-2A4))

The Chief Secretary, Govt. of Haryana vide letter
dated 26.10.2018 addressed the issue of flow of
effluent (both industrial and domestic) from Bhiwadi
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town of Alwar District of Rajashtan, entering into
Dharuhera Town of Haryana (due to natural
gradient of the land), flooding the roads of the town
causing considerable inconvenience to the
residents with the Chief Secretary, Govt. of
Rajasthan, Secretariat, Jaipur.

(A true copy of letter dated 26.10.2018 issued by
the Chief Secretary, Govt. of Haryana is annexed
and marked as ANNEXURE R/1/25, pg. 3.4 &)

The Chairman, HSPCB vide letter dated
30.07.2020 addressed that the areas have started
receiving huge quantity of such effluent recently
causing environment and health issues {besides
the restricted mobility/nuisance issues) affecting
the normal life of residents significantly with the
Chairman, Rajasthan Pollution Control Board, 4
Jhalana Institutional Area Jhalana Doongri, Jaipur
(Rajasthan).

(A true copy of letter dated 30.07.2020 issued by
the Chairman, Haryana State Pollution Control
Board is annexed and marked as ANNEXURE

RI/26, pg2H R - 2HH)

The Chief Secretary, Govt. of Haryana vide letter
dated 26.08.2020 addressed the critical issue of
water poliution caused due to discharge of
untreated/partially treated effluent from industrial
area of Bhiwadi of Rajasthan into the temitory of




Haryana of Rewari District with the Chief Secretary,
Govt. of Rajasthan, Secretariat, Jaipur.
(A true copy of letter dated 26.08.2020 issued by
the Chief Secretary, Govt. of Haryana is annexed
and marked as ANNEXURE RM/27, pg. 4 & )

Vi) EffILlent samples are being collected regularly by the
joint team of HSPCB and RSPCB and parameters of
effluent are found exceeding the prescribed limits.
Reports of effluent exceeding the prescribed limits
are being shared with Rajasthan State Pollution

Control Board, Bhiwadi and request is being made to

take necessary action.

That the contentions raised by the Appellant in ground for
appeal being misconceived wrong hence denied. The
Answering Respondent in the preceding para of the
Counter Affidavit has already dealt with the contentions
raised by the Appellant in the grounds of appeal.
However it is submitted that :-

(i) the contention of the Appellant that the Impugned
Order is illegal, unsustainable in law and as such is
liable to be set aside is not tenable because the
Ld. Tribunal after considering ali aspects of the
matter includihg the submission raised by
respective parties and upon granting ample
opportunity to the authorities to comply with the
directions of Order dated 12.12.2017 passed the
Impugned Order, therefore the contention being
without any basis is liable to be rejected.
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(ii)

105
33
The contention of the Appellant that the Ld. NGT
ought to have appreciated the Affidavit filed by the
Petitioner in complianée of order dated 04.02.2021
being contrary to the facts and the subsequent
order passed by the Tribunal is liable to be
rejected.

It is submitted that the Ld. Tribunal in its
Order dated 29.10.2021 considered the reports
submitted by the Committee and after pointing out
number of deficiencies and non-compliance of the
Order constituted a six member Joint Committed
headed by CPCB to prepare and action plan for
restoration of the environment and directed that
the Committed should hold a meeting within 15
days and remedial action plan be prepared within
one month thereafter. In the said Order it was
also mentioned that the committee may file the
report of the status of comply as on 31 .03.2022 by
15.04.2022.

In view of this the contention raised by the
Appellant being without any basis contrary to the
documents on record is liable to be rejected.

That the contention raised by the Appeliant to the
effect the Tribunal should have invited objection to
Joint Committee environmental compensation
report dated 29.10.2021 being without any basis

wrong hence denied.
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It is submitted that in the Order dated
29.10.2021, the Ld. Tribunal noted that the State of
Rajasthan, RIICO submitted its reply on
21.10.2021, 27.10.2021 and 28.10.2021 disowning
liability even without showing compliance in past or
even now,

The Ld. Tribunal considered all the reports
submitted by the committees from time to time and
in para 10 of the Order noted the contents of
seco.nd report of CPCB where the compensation
has been assessed and further interacted with MD
RIICO and Chairman present in the Court in
‘person and observed that there is unwillingness to
take ownership and effort to just disown and shift
responsibility which is unfortunate.

In view of this the contention raised by

the Appellant being wrong hence denied.

That the contention of the appellant that the
detailed reply submitted by the appellant not
considered by the Hon'ble Tribunal and the
Environmental compensation report submitted
pefore the Tribunal was accepted without any
opportunity with the petitioner before assessing the
compensation is incorrect, wrong and hence
denied which is evident from the contents of
various orders passed by Ld. NGT while disposing
off OA No. 124/2015 and 126 of 2017 and further
the Order passed in the Execution Application filed
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: due to non-compliance of the order dated
> ' 12.12.2017 and further the report submitted by the
Joint Committee from time to time.

That the contention of the Appellant in regard to
second wave of COVID 19 and further the
allegation of excessive compensation attributed to
the Petitioner not correct, hence denied it is
submitted that from the various orders passed by
the Tribunal in Execution Application where the
methodology of computation of compensation also
mentioned, it is evident that the contention raised

is without any basis and as such is liable to be

rejected.
In view of this the contention being without

basis is liable to be rejected.

That the contention of the Petitioner that it has
complied with the Water (Prevention & Control of
Pollution) Act, 1974 and further has complied the
Solid Waste Management Rule, 2016 being
without any basis, wrong, hence denied which is

evident from the contention of preceding

paragraph.

| say that annexures annexed with the counter affidaivt
are true and correct copies of their respective originals

and form part of Court below.
In view of submissions made herein above, the civil

appeal is liable to be dismissed with cost.

Prayed accordingly.
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VERIFICATION Haryana Stste Pollvien Conbel Soard

that the contents of my above counter affidavit are true and
correct to my knowledge and information derived from the
official record. No part of it is false and nothing material has
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been kept concealed therein.
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BEFORE THE NATIONAL GREEN TRIBUNAL SITTING AT
' ' NEW DELHI

MEMORANDUM OF APPLICATION
[UNDER SECTION 14 & 15 (B & C) READ WITH SECTIONS 18-1 & 18-11
OF THE NATIONAL GREEN TRIBUNAL ACT, 2010]

(ORIGINAL APPLICATION NO 124 OF 2015)
BETWEEN:

R O T R R TR

E ket A YT

1. Smt. Sumitra Devi
W/o. Inder Pal Yadayv,
Member Ward No 1,
Municipal Committee, Dharuhera,
Sub Tehsil Dharuhera, District: Rewari (Haryana)

2. Raj Kumar saini
Member Ward No 2,
Municipal Committee, Dharuhera,
Sub Tehsil Dharuhera, District: Rewari (Haryana)

3. Krishan Dayama,
Member Ward No 3,
Municipal Committee, Dharuhera, sub Tehsil Dharuhera,

District: Rewari (Haryana)

e e D

. 4. Inder Pal

. S/0. Shri Banwari Lal

i R/o, House No 156,

,; Sector-6, Part-1, Dharuhera

; Sub-Tehsil Dharuhera

District: Rewari (Haryana) .APPLICANT(S)
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VERSUS

. Central Pollution Control Board,
Ministry of Environment & forests,
Govt. Of India,

Parivesh Bhawan", East Arjun Nagar,
Delhi-110032

Through its Member Secretary

. State of Rajasthan

Through Principal Chief Conservator of Forest,
Rajasthan Van Bhawan, Vanik Path,
Jaipur-302005, Rajasthan

. Rajasthan State Pollution Control Board,

4, Jhalana Institutional Area, Jhalana Doongri,
Jaipur, Rajasthan 302004

Through its Member Secretary.

. Rajasthan Industrial Investment Corporation Ltd.,
Head Office Jaipur (Rajasthan)

(A Rajasthan Govt. Under taking)

Udyog Bhawan, Tilak Marg, Jaipur,
Rajasthan-302005,

Through its authorized representative.

. The District Collector, Alwar,
District; Alwar, PIN 301001 (RAJASTHAN).

. State of Haryana,
Through Principal Chief Conservator of Forests,

Van Bhawan, C-18, Sector-6, Panchkula,
Haryana-134109

. District Collector, Rewari,
Tehsil and District Rewari, 123401 {(Haryana)
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8. Haryana State Pollution Control Board,
C-11, Sector-6, Panchkula-134109, Haryana
Through its authorized representative -RESPONDENTS

1. The address of the applicant is as given above for the service of the

notice of this application.

2. That the applicant above named begs to present the Memorandum

of Application on the grounds set-out hereunder:-

1. Facts in brief:

1. That the applicants are permanent residents of Dharuhera Sub-

Tehsil which is a sub Tehsil of District Rewari, Haryana and is
located at the southern tip of Haryana, it is flanked by Alwar district
of Rajasthan in South. About 20 villages of this sub- Tehsil are
located on Bhiwadi & Khuskhera Industrial areas of District Alwar,
Rajasthan having population more than 25,000. Public of this area
is depend on ground water and is getting drinking water from wells.

. That the applicants are well educated reputed and responsible

citizen of the country and filling this present application collectively
for a common cause in the public interest for welfare of public and

environment, at large.

. That the applicant's No. 1 to 3, are elected representatives of

people of local area and the applicant No. 4 is a member from

general public and a resident of Dharuhera.

. That the local public of Dharuhera have approached to the applicant

no. 1,2 and 3 regarding the satisfaction of their grievances and
problems faced by them due to discharge of untreated heavy
industrial effluents that is contaminating the environment (air and
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water) and making it dangerous, poisonous and unfit for living a
healthy life which is the basic human right as well as the
fundamental Rights guaranteed by the Article 21 of the constitution

of India.

. That eh present application is in regard to the water pollution faced

by the residents of Dharuhera and nearby about 20 villages due to
interstate water pollution caused by the Bhiwadi and Khuskhera
industrial areas of District Alwar, Rajasthan due to discharge of
numerous waste effluents in the river adjoining the Dharuhera and
Bhiwadi and Khuskhera.

. That the discharged industrial waste is full of dangerous and

contaminated environment pollutants containing dangerous
chemical and radioactive substance which is causing serious threat
to the environment (air & Water) and human beings residing in the

vicinity of that area.

. That, the discharge effluents of Bhiwadi and Khuskhera industrial

area is get collected and accumulated in the nearby areas of the
Dharuhera and due to this various insects and creepy-crawlies
breed over it and there are chances of spreading of dangerous
disease. The atmosphere of the localities mainly nearby villages of
sub- Tehsil Dharuhera in Haryana territory has become copiously
polluted and breathing is difficult due to which almost every
inhabitant of the localities is in the grips of asthmatic and lungs
related problem. There is always a danger of the outbreak of

epidemics.

. That during rainy season, the residents are compelled to remain

confined to their homes due to accumulation of poisonous
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substances in and around the localities in Haryana. Further,
because of such pollution, flora has permanently disappeared from
localities in Haryana which has further multiplied the serious gravity

of situation.

9. That livestock is one of the major sources of livelihood of the
" habitants of these localities, but this has also become impossible
due to susceptibility to various lethal diseases owing to air and
water pollution. Drinking and underground water has become

venomous and pestilential and hence undrinkable.

10. That Bhiwadi & Khuskhera industrial hubs of Rajasthan and the
localities of sub-Tehsil Dharuhera in Haryana are situated on two
sides of main Rewari-Sohna road. People employed in industrial
units in Bhiwadi & Khushkera have residences in said the localities

in Haryana, thus the localities in question are densely populated.

11. - That the respondents No 1 to 4 are responsible for control of

pollution in Bhiwadi and khuskhera town of Rajasthan State and
they are duty bound to protect the public health, vegetation and
property in Bhiwadi, Khushera and all around.
They are in performance of their statutorily duty are bound to
ensure that no dangerous and poisonous waste posing danger to
life of public at large, flora and fauna is discharged by industrial
units functioning in and around of their territory.

12. That it is pertinent to mention here that though the respondents No
5 to 7 have taken initiatives for making the life & health of public in
their territory i.e. sub-tehsil Dharuhera safe and disease-free for
which they (respondents No 5 to 7) have convened several
meetings with he respondents No 1 to 4/their representatives along
with representatives of general public but, because the remedial
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| steps are to be taken by respondents No 1 to 4 only, nothing fruitful

could be extracted from all efforts of respondents No5to 7.

13. Thatisitis pertinent to mention here thaton 31.10.2014 respondent
No. 1 had sent a letter to the Respondent No. 3 and directed for

making necessary compliances as his directions:

i. Rajasthan State Pollution Control Board should ensure and
expedite completion of laying down of sewer lines in all the
residential areas in all the residential areas of Bhiwadi to

prevent the domestic sewage 1o enter storm water drains.
Alternative provisions i.e. Collection sump constructed

T S e D R B Tl

before the STP to coliect wastewater to drain (which flow
g from towards Dharuhera) shall be utilized for treating sewage
; of Bhiwadi area.
2 ii. Rajasthan State Pollution Control Board should ensure that

partially treated effluent of CETP should not be disposed on
land as it shows high level of iron, chrome therefore,
construction of remaining pipe line should be expedite so that
disposal at Khuskhera is avoided.

ii. Rajasthan State Pollution Control Board shall ensure the
augmentation of CETP and treatment of effluent to tertiary
level. |

iv. Rajasthan State Pollution Control Board shall ensure that
treated sewage shall not be discharged to drain which flows
towards Dharuhera and there is need to explore possibility of
reuse of treated sewage.

V. An action plan be prepared for time bound execution of the

direction listed at SI. No. 1-4 above.
Copy of the letter dated 31 10.2014 is annexed herewith as

Annexure-A1.




14. That despite directions given vide above letter dated 31.10.2014 to

the Respondent No. 3 i.e. Rajasthan State Pollution Control Board

- Ufs 18 (i) (b) of Water (pollution and control of pollution) Act, 1974,
but date no action has been taken by the Rajasthan State Polltution
Control Board till now in direction to contro! this interstate industrial
discharge.

15. That it is worth and important to mention that the respondents No 2
to 5 have assured in almost all such meetings that they will taken
adequate steps in order to make water, air and atmosphere
pollution-free and further to take active step In regard to stop the
flow of such industrial waste and effluents in the territory of Haryana
but their all assurances proved lame and the situation went on
worse to worst with the passage of time. In this connection,

followings are worth mentioning:

a. In meeting dated 28-07.2014, Respondents No 2 to 5, through
their representatives, had assured to take active preventive
measures and to ensure that no untreated industrial waste is
discharge in storm water.

b. In the meeting dated 01.2.2014, the respondents No 2 to 5 did
not submit any action taken report in the meeting: hence they
were speciﬂbally directed by the Presiding Officer to take
immediate action and to work at ground level and a deal line of
315t December, 2014 were fixed to stop flow of effluents pollution
department of respondent No. 1 expressly admitted that “ waste

water is caused due to industries falling in Bhiwadi & Khushkera
industrial areas of Rajasthan State and entering into territory of

Haryana”. On this admission, another representative of
respondent No 1 i.e. Sub Divisional Officer (Civil) Tijara had
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assured the house that they will stop the flow of effluent from
their territory to Haryana territory WITHIN TWO MONTHS
FROM the date of meeting ie. 01.12.2014 means by 31%
January, 2015. Other officers of respondent No 1 had
collectively promised before the house to “ take active
preventing measures immediately and to ensure that no
untreated industrial waste is discharged in the drain”.

c. That similarly, in the meeting dated 19.12.2014 which was
presided over by the Chairperson, Rajasthan State Pollution
Control Board, Several measures were suggested and were
accepted for implementation by the representatives of the
respondents No 2 to 5 but all their assurances and promises
proved numbs.

d. Thatitis also mentionable that, as per version of representatives
of respondent No 2, all the industrial units in Bhiwadi are
established under “zero effluent/ waste discharge” Scheme of
respondent No 2 but no adherence thereto is ensured by
respondents No 2 to 5 and the industrial units in their territory
are left free to discharge unlimited quantity of dangerous
effluent/waste water. Copies of minutes of all above meetings
are annexed herewith for kind perusal of Hon’ble Tribunal as
Annexure-A/2-4)

16. That the applicants, along with other residents of the localities,
repeatedly approached the respondents No 2 to 5 and requested
them to stop discharge poisonous chemically treated waste
gaseous effluents from industrial units functioning in their territory
and keep the industrial discharge/effluent free from harmful &
dangerous contents but the (respondents No 2 to 5) kept their ears
and eyes closed and all efforts of the applicants and residents of
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the localities ended in smoke. Thus even the efforts of respondents
'No 6 to 8 also did not yield results due to non cooperation of
Respondent No. 2 to 5 and therefore, the safety and health of the
residents is exposed to various susceptible diseases and there is
always a danger of outbreak of epidemics causing health hazards.
Therefore the applicants are left with no alternative except to knock
the doors of this Hon’ble Tribunal with present application for the
safety of their life as guaranteed by the Article 21 of the Indian
constitution and for a healthy environment under the provision of

the environment protection act.

17. That pollution being wrongful contamination of the environment
which causes material injury fo the right of an individual, can well
be regarded as a pollutant because it contaminates environment,
with high decibel air and water pollution and causes hazards
affecting the health of a person and would therefore offend Article
21 of the constitution, as it exceeds a reasonable limits.

18. That the applicants assure that no other litigation or application is
pending or decided between the applicants or other habitants of the
localities and the respondents on the same cause of action.

3. GROUNDS :-

i Because the Effluents were being discharged intermittently
into the open drain leading to Dharuhera and adjoin villages.
The discharge of effluents was causing serious concern as
they were affecting habitation and crops of adjoining villages
like Mahashawari and Malpura. A number of complaints have
been received from villagers. The polluted effluents were
stagnant in the form of cesspool near Haryana Urban
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Development Authority sectors and National Highway No. 8,
causing nuisance to the residents of the area.

Because the Respondent nos. 6 to 8 have failed to take legal
action against the Respondents nos. 2 & 5 for violating the
provisions of Environment Protection Act, 1986 and Rules

2000.

Because the Respondent nos. 2 to 5 are using not taking any
strict legal action against the industries that are discharging
the waste and untreated waste industrial effluents in the
water violating the Fundamental Rights ie. a peaceful,
comfortable and pollution free life, guaranteed by the Article
21 of the Constitution of India.

Because till date the Respondent nos. 8-8 have not taken any
strict action against the respondent no. 2-5 for failure to take
any prompt action on their part in order to punish those
industry management who are discharging untreated
industrial effluents in violation of Environment Act and Rules
which are causing nuisance and health hazard in the area
and creating air and water pollution beyond the permissible

limits within the territorial area.

Because apart from the above such disturbing events, the
inhabitants of the locality area suffering from severe lungs
and breathing disorder. Besides due this leftover untreated
industrial effluents in the territory of the Haryana state causes
serious health hazards and environmental issues results in
foul smell in the area and also creates menace of flies and

insects.
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vi. Because the left over untreated discharge of the industrial
effluents in the territory of Haryana by the industries of the
state of Rajasthan will create serious health and environment
issues, as the area get infected with bacteria etc. which will
cause harm to humans as well as other living creatures and
even degrade the environment by spreading harmful
disease. If they are left untreated or not disposed of in a
proper manner, such leftover effluents would definitely
damage the environmental surrounding. The discharge of
such waste without proper treatment plan results in pollution
of the water and violates the provisions of EP Act, 1986 along
with its rules and the Water Act, 1974.

4.Limitation :-

That the applicant declares that the present application is within the
limitation period, as prescribed under the National Green Tribunal

Act, 2010.

That the applicants are seeking following reliefs and the Hon'ble Tribunal

may be pleased to:-

a. Direct the réspondents No. 2 to 5 to prohibit and ensure for non-
release of effluent/ waste water/ industrial waste containing
poisonous chemicals and pollutants by the industrial units
functioning in the territory of Rajasthan towards the area of

Dharuhera and adjoining villages of Haryana State.

b. Direct the respondent’s No. 2 to 5 to stop flow of industrial waste of
the industry situated within their territory towards the territory of

Haryana.
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c. Direct the respondent’s No. 2 to 5 to cooperate with the respondent

no. 6-8 in order to keep the environment human friendly and by not

“discharging human threatening and dangerous untreated effluent
in the water or any place exposed to human health.

d. The Hon'ble Tribunal may also kindly pass any other such order or
direction as it may deem fit, just and proper in the attending
" circumstances of the case, in the interest of justice.

Signature of Applicants

Verification

| Sumitra Devi W/o Inder Pal Yadav, Member Ward No. 1,
Municipal Committee, D'haruhera, Sub Tehsil Dharuhera do hereby verify
that the contents to paras___to ____ are true to my personal knowledge
and paras___ to ____believed to be true on legal advice and that | have

not suppressed any material fact.

Sumitra Devi

(Signature of Applicant No.1)

Verification

| Raj Kumar Saini Member Ward No. 2, Municipal Committee, Dharuhera,
Sub Tehsil Dharuhera do hereby verify that the contents to paras___ to
_____are true to my personal knowledge and paras____ to ____ believed
to be true on legal advice and that | have not suppressed any material

fact.

Raj Kumar

(Signature of Applicant No.2)
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Verification

| Krishan Dayama, Member Ward No. 3, Municipal Committee,
Dharuhera, Sub Tehsil Dharuhera do hereby verify that the contents to
paras___ to _____ are true to my personal knowledge and paras___ {0
____beliaved to be true on legal advice and that | have not suppressed

any material fact.

Krishan Kumar

(Signature of Applicant No.3)

Verification

| Inder Pal Yadav, S/o Sh. Banwali Lal R/o House No. 1566, Sector-6, Part-
1, Dharuhera, Sub Tehsil Dharuhera do hereby verify that the contents to
paras___ to are true to my personal knowledge and paras___ 0

believed to be true on legal advice and that | have not suppressed

any material fact.
Inder Pal

(Signature of Applicant No.4)

(Satya Narayan Vashishth) (Ravinder Kaushik) & (Isha Agarwal)

Advocates
Dharuhera Chamber No. 282,
Block-ll
Dated: 13/04/15 Delhi High Court, New Delhi-1100033

(True copy)




BEFORE THE NATIONAL GREEN TRIBUNAL SITTING AT
NEW DELHI
MEMORANDUM OF APPLICATION
[UNDER SECTION 14 & 15 (B & C) READ WITH SECTIONS 18-1 & 18-lI
OF THE NATIONAL GREEN TRIBUNAL ACT, 2010]

(ORIGINAL APPLICATION NO 124 OF 2015)
BETWEEN

Smt. Sumitra Devi & Ors. ' APPLICANTS

VERSUS

Central Pollution Control Board & Ors. ...RESPONDENTS
AFFIDAVIT

Smt. Sumitra Devi W/o Sh. Inder Pal Yadav, Member Ward No. 1
Municipal Committee, Dharuhera, Sub Tehsil Dharuhera, District Rewari
(Haryana) aged about  years do hereby solemnly affirm and declare as
under :-

1. That| am the Applicant No. 1 in the present case and as such | am
well conversant with the facts and circumstances of this case and
competent to swear this affidavit.

2. That the accompanying Application has been drafted by my counsel
on my instructions & information and the contents of the same are
true and correct to my knowledge and belief. The contents of the
said reply may be read as part and parcel of this affidavit as the
same are not being repeated herein for the sake of brevity.

....Deponent

VERIFICATION :
Verified at Rewari on this 13% day of April, 2015 that the contents of the

above affidavit are true and correct to be best of my knowledge and belief,
no part of its false and nothing material has been concealed therefrom.

....Deponent
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
Original Application No. 127 of 2016

MEMO OF PARTIES
Dr. Laxman Raghav
S/o Late Sh. Ram Singh
R/o 1/306, Rajasthan Housing Board Colony

Bhiwadi, Dist-Alwar (Rajasthan)
............. Applicant

Versus

1. The Central Pollution Control Board
Parivesh Bhawan, CBD-cum-Office Complex,
East Arjun Nagar, Delhi-110032

2. The State of Rajasthan
Through
its Chief Secretary
Secretariat, Jaipur-300208, Rajasthan

3. The Public Health Engineering Department {PHED),
Jal Bhavan, Civil Lines, Jaipur
Through its Principal Secretary

4. Department of Medical, Health and Family Welfare
Govt. of Rajasthan
Through its Principal Secretary (Health & FMT)

5. Rajasthan State Pollution Control Board
8/43 N.E.B Housing Board. Alwar-301001
Through its Chairman
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6. The Rajasthan Industrial investment Corporation Ltd.
Udyog Bhawan, Tilak Marg, Jaipur
Through its Chairman

7. The Bhiwad Jal Pradushan Nivaran Trust (BJPNT)
Through its Chairman
AY-010. Ashiana Guimohar Park, Bhiwadi (Rajasthan) .Respondents

Applicant
Through :

Rahul Khurana, Advocate
NGT Bar Room
Mob No.9811894060
rkiust25@gmail.com
Date :
New Delhi
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
Origlnal Application No. 127 of 2016
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IN THE MATTER OF :
Dr.LaxmanRaghav Applicant
Versus :

‘State of Rajasthan & Others ..., Respondents

S T

BB A

ORIGINAL APPLICATION UNDER SECTION 14 READ
WITH SECTION 15, 17 AND 18 OF THE NATIONAL
GREEN _TRIBUNAL _ACT, 2010 AGAINST THE
UNTREATED DISCHARGE IN THE AGRICULTURAL
FIELDS FROM INDUSTRIES AT BHIWADI, CHOPANKI,
KAHARANI _AND KHUSHKHERA (DIST- ALWAR,

RAJASTHAN)
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MOST RESPECTFULLY SHOWETH:

1.  That the address for the service of the applicant is as mentioned in
the Memo of parties. The service can be affected on the address of

his counsel also.

That the address for the service on the respondents is as mentioned

A L AT
N

in the Memo of Parties.

3.  That the present Original Application is being filed under Section 14
Read with Section 15, 17 and 18 of the National Green Tribunal Act,
2010 against untreated Industrial discharge in agriculture fields and
residential area from the Industries at Bhiwadi, Chopanki, Kaharani

and Khushkhera Industrial Area (District-Alwar, Rajasthan) causing
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Environmental Degradation, harm to Agricultural Fields and diseases

~ to nearby residents.

EACTS:

@)

(i)

(iif)

That the applicant is a citizen of india. The present application
is being filed in public Interest and to preserve healthy

environment for coming generation.

That the respondents no. 1 and 5 are entrusted with the duty to
prevent and control the Water and Air Pollution. The respondent
no. 2 to 4 being the State and its concerned departments are
liable to take steps to provide the healthy environment to its
residents. The respondent no. 6 and 7 are liable and
responsible to prevent the untreated discharge from Industries
at Bhiwadi, Chopanki, Kaharani and Khushkhera industrial
Area. As such all respondent are necessary parties to the

present OA.

That it is very unfortunate and regrettable that untreated
discharge from the Industrial area at Bhiwadi Chopanki,
Kaharani and Khushkhera (District Alwar, Rajasthan) has been
discharging in the agricultural fields and surrounding residential
area for a long time and the respondent authorities has
miserably failed to take action against the Industries and in the
interest of the general' public to ensure healthy and clean

environment.



. (iv) Thatthis untreated discharge from the industrial area at Bhiwadi,

v)

Chopanki, Kaharani and Khushkhera (District Alwar, Rajasthan)
is black in colour containing: Oil & Grease, Sulphides (S),
Chlorides (Cl), Sulphate (S04), and metals like Copper (Cu),
Zinc, Nickel, Lead (Pb), Iron (Fe), Cadmium (Cd) etc. It is
worthwhile to mention here that Bio-Chemical Oxygen Demand
(BOD) and Chemical Oxegen Demand (COD) are at much

higher level beyond the permissible limits.

The copy of Analysis Reports of the discharge collected
from the final outlet of CETP, Bhiwadi from for the period from
August, 2015 to January, 2016 is being annexed herewith as
Annexure-R/1 (Colly).

The CETP is established at Bhiwadi Industrial Area,
however, same is under capacity. The photograph showing the
colour ‘Black’ of the discharge at outlet of CETP at Bhiwadi is
being annexed herewith as Annexure-R/2.

That the untreated effluent discharged from the Industrial Area
at Bhiwadi, Chopanki, Kaharani and Khushkhera caused the
ground water of the surrounding area contaminated. The
samples collected from the borewells and handpumps in the
nearby vicinity shows the presence of Zinc, Lead, Iron and
Cadmium. This quality of water is being consumed by the
residents of Rajasthan. The copy ~ of Analysis Report of the
samples collected from, Borewell and Hand Pump in the nearby
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vicinity for the period from 2014 to 2010 is being annexed
herewith as Annexure R/3 (Colly). The impact on the health of
the nearby - residents can be imagined merely by perusal of
these analysis reports.

That BOD, COD and TDS level are very much high from the
permissible limits in the water of nearby borewells and
handpumps. The copy of Analysis Report of the samples
collected from Borewell and Hand Pumps in the nearby vicinity
in October 2015, April 2015, October, 2014, April 2014, October
2013, April 2013, October 2012 is being annexed herewith as
Annexure-R/4 (Colly). The situation is so pathetic that the
residents of the District Alwar are constraint to consume water
of this quality but the authorities never bothered to look into the
matter and provide the portable water and healthy environment

to the residents.

That the applicant has received the information that about 509
industries are listed with the Rajasthan State Pollution Control
Board under red Category in these industrial area. These
industries includes the industries discharging Hazardous waste.
Despite such number of Industries under Red Category, the
Respondents have failed to provide the mechanism to control
and prevent the water Pollution. The list of the Industries under
Red Category in the Industrial Area at Bhiwadi, Chopanki,
Kaharani and Khushkhera is being annexed herewith as
Annexure-R/5.
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(viii) That pathetic and miserable condition of the agricultural fields

(ix)

)

in the nearby vicinity is clear from the photographs annexed
herewith as Annexure-R/6. The photographs shows that
untreated discharge of Industries stagnate in the agriculture
fields and alongside the road thereby destroying the crops and
contaminating the ground water. The poisons contents of the
crops can be imagined from the photographs showing the crops
filled with dirty, metallic and poisonous water.

That the Bhiwadi Jal Pradushan Nivaran Trust (BJPNT) has
been provided a sum of Rs.1220 Lacs by Rajasthan State
Industrial Development Corporation Ltd (RICO) on account of
Operation, Maintenance and upgradation of the CETP at
Bhiwadi industrial Area. Despite spending of such huge amount
on papers, the CETP is neither satisfactory functional nor has
been upgraded till date. It is noteworthy that if BJPNT has failed
to maintain and upgrade the CETP since 2007, why RICO has
been providing such huge amount to the Trust on account of
operation and maintenance of the CETP. The detail of amount
paid to BJPNT by RICO is being annexed herewith as

Annexure-R/7.

That the respondent authorities have failed to discharge their
statutory duties and are responsible for the pitiable and pathetic
conditions of the residents. it shows the bad affairs of the State
of Rajasthan and respondent authorities must pay
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Environmental Compensation in the interest of nearby residents
and improve the surrounding environment.

Grounds:
The present Original Application is being filed on the following
grounds and craves liberty to state other ground as available to the

applicant during the course of arguments:-

)

(ii)

(i)

(iv)

BECAUSE the State Agencies and respondent authorities
has failed to serve the very purpose of the Air (Prevention
and Contra of Pollution) Act, 1981, the Water (Prevention
and Control of Pollution) Act, 1974 and The Environment
Protection Act, 1988 and rules framed therein.

BECAUSE the residents of the District Alwar are constraint
to consume the contaminated water due the Untreated
discharge from the Industrial area at Bhiwadi, Chopanki,
Kaharani and Khushkhera of District-Alwar (Rajasthan).

BECAUSE the state agencies has failed to discharge their
duties as enshrined in the Constitution of India and
Environment Protection Act, 1986.

BECAUSE it is right of every Indian Citizen to have healthy
and Pollution free environment as guaranteed under Article
21 of the Constitution of India.
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(v) BECAUSE the crops in the agricultural fields have been
damaged and getting poisonous contents thereby causing
danger to the health of the nearby residents.

LIMITATION:

That the respondents are still failure to discharge statutory duties on
their part as mentioned above and the citizens are suffering from the
conhtinues untreated discharge from the Industries into the fields and
alongside the road. As such, the present OA is with limitation.

INTERIM RELIEF:

That to pfevent further degradation of Environment, damage to crops
and contamination of ground water, it is humbly that operation of
Industries without stable and fully functional ETP be stopped until the
CETP of full capacity is being established and made functional in the

concerned Industrial area.

R

Rkttt o
o

PRAYER

In view of the facts and circumstances of the case mentioned herein

above, it is humbly prayed that :-

() The Respondent Authorities be directed to prevent the
discharge of trade effluent from the Industrial Area at
Bhiwadi, Chopanki, Kaharani, Patwadi, Shahikhurd and
Khushkhera and to reuse the trade effluent after proper

treatment.




(ii)
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(iv)

132
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The Respondents be directed to place on record the data
of Air ambient quality of last five years of the Industries
Area at Bhiwadi, Chopanki and Khushkhera.

The respondents be directed to stop the operation of the
Industries without stable and fully functional ETP until the
CETP of full capacity is being established and made
functional.

Award the Environment Compensation to be paid by the
respondents to be used to improve the air ambient quality
and surrounding environment of the Industrial Area at
Bhiwadi, Chopanki,-Kaharani and Khushkhera.

APPLICANT

Through

Rahul Khurana, Advocate
NGT Bar Room
Mob No0.9811894060

rkiust25@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI )
Original Application No. 124 0f2015

Sumitra Devi Vs. CPCB & Ors.

CORAM: HON’BLE MR. JUSTICE SWATANTER KUMAR,
CHAIRPERSONHON'BLE DR. JUSTICE JAWAD RAHIM,
JUDICIAL MEMBER
HON’BLE MR. JUSTICE SONAM PHINTSOQ WANGDI, JUDICIAL
MEMBERHON'BLE DR. D. K. AGRAWAL, EXPERT MEMBER
HON'BLE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER

Mr. Saurabh Sharma, Mr. Sumit Haslja & Mr.

Satya Narayan vashsita and, Advs.

Respondent No. 1: Mr. Raj Kumar, Adv. with with Mr. Bhupender
Kuamar, LA, Central Pollution Control Board
Mr. Shiv Mangal Sharma, AAG with Mr. Samesh
Rajpal and Mr. Adhiraj Singh, Advs.

: Respondent No. 3: Mr. K.C. Gupta, RO, RPCB, Alwar

Respondent No. 4: Mr. Ambit with Mr. Sanjay Jha, Regional

Manager, RIICO

Respondent No. 5: Mr. S.5. Shamshery and Mr. Prateek Yadav,
Advs.

A Respondent No. 6 to 8: Mr. Anil Grover,
Adv.

Present: Applicant:

ATAR AT e g W et Ry W e

AAG with Mr. Rahul Khurana,

Date and | Orders of the Tribunal
Remarks
Item

No. 15
February
09, 2016

Strange stand is taken by the State of Rajasthan

and various corporations and State Bodies in relation to

pollution, discharge of industrial effluent causing serious
pollution of groundwater. It is stated earlier entire waste
water was being discharged in the land of Haryana and
causing serious health hazards and environmental
problem. After filing of this petition the Tribunal had
directed meeting to be held. The State of Rajasthan
submits that it will not send their trade effluent on to the
land of Haryana, but will store it on its own land. It is
very shocking that the State without finding alternative

wants to keep polluting water on its land rather than

taking effective steps for treating of the trade effluents and

using the water appropriately and for recycling or
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otherwise.

Let the Chief Secretary of the State of Rajasthan file
personal affidavit to show cause why it should not be

directed closure of all the industries in Bhiwadi. The officer
present is unable to provide even the correct figure of
discharge, capacity of CETP and values of the trade
effluents being discharged. Itis stated in the meeting held it
was mentioned that the total discharge is 11 to 12 while the
officer says 8 to 9 MLD only. The results shown to us of
CETP, Bhiwadi Industrial area: Suspended Solid are: 2594
mg/l against the prescribed limit 10 mg/l, COD 1920 mg/}
against the prescribed limit 250 mg/], Oil & Grease 22.5
mg/] against the prescribed limit 10 mg/l, Iren 6.8 mg/l
against the prescribed limit 3 mg/l, result of STP:
Suspended Solid 162 mg/! against the prescribed limit 100
mg/], BOD 140 mg/1 against the prescribed limit

30 mg/l, COD 464.80 mg/l against the prescribed limit
250 and result of samples taken from Cess Poll in
Khuskhera Village: Suspended Solid 166 mg/l against the
prescribed limit 100 mg/l, CbD 562.4 mg/l against the
prescribed limit 250 mg/], Oil & Grer;lse 12.5 mg/l against
the prescribed limit 10 mg/l, Iron 10.73 mg/l against the
prescribed limit 3 mg/l. All these results shows that
parameters are highly violated the prescribed limits and
the other ways result also been placed before the Tribunal

which shows _that Iron, Hexavalent Chromium and total




Chromium and Phosphate are also excessive. Phosphateis
9.2 against the limit of 5, total Chrbmium is 4.7 against the
g limit of 2, hexavalent is 0.5 against the limit of 0.1 and Iron

~is 5.3 against the limit of 3 this shows excessive. The color

of the effluent is black and the odour is bad.

T e A
2

These are relying on the fact duly supported by
scientific analysis which shows now for a years and
groundwater and other waterbody including land is being
subjected to serious pollution. Approach taken by the State
is violated of the protection provided to the people of

Rajasthan under the Article 21 of the Constitution of India.

Let the affidavit now be positively filed by the Chief

Secretary within two weeks from today.

List this matter on 25t February, 2016.
{Swatanter Kumar)
(Dr. Jawad Rahim)

(Sonam Phintso Wangdi)
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
Original Application No. 124 0of 2015

Sumitra Devi Vs. CPCB & Ors.

@ CORAM : HON’BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON

: HON’BLE MR. JUSTICE DR. JAWAD RAHIM, JUDICIAL MEMBER
HON’BLE DR. D.K. AGRAWAL, EXPERT MEMBER

HON’BLE MR, BIKRAM SINGH SAJWAN, EXPERT MEMBER

Present: Applicant; Mr. Saurabh Sharma, Mr. Gaurav Bhardwaj Mr.
Sumit Hasija & Mr. Satya Narayan Vashsita and,

Advs.

~ Mr. Raj Kumar, Adv. with with Mr. Bhupender
Kumar, LA, Central Pollution Control Board
Mr. Shiv Mangal Sharma, AAG, Mr. Ankit Shah,
Mr. Lokendra Kachhawa with Mr. Samesh
Rajpal and Mr, Adhiraj Singh, Advs.

Respondent No. 4 Mr. Ambit with Mr. Sanjay Jha, Regional

Manager, RIICO

Respondent No, 1:

Respondent nos, 2;
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Respondent No. 5: Mr. S.5. Shamshery and Mr. Prateek Yadav,
Advs.
Respondent No. 6 to 8: Mr. Anil Grover, AAG with Mr. Rahul Khurana,
Adv.
el Date and Orders of the Tribunal 1
' Remarks
Item No. List the matter for arguments on 21st March, 2016.
06

In the meanwhile, State of Rajasthan would file an

February
25, 2016 | Affidavit in terms of the previous order of the Tribunal

dated 9t February, 2016. The affidavit should alse clarify

as to why the State Government, RIICO and the industry

(on Polluter Pays Principal) should not be directed to spent

the money for upgradation of CETP to ensure that the

effluents is treated strictly to the prescribed standards,

peside it is an incorrect statement that there is variation

n to the prescribed

which is of a miner nature in relatio

parameters particularly the discharge of the trade effluent

by these industries. The Affidavit must revealed as why

they should not be directed to provide conduit pipeline to

ensure that the effluent does not enter in to the ground

water and is brought to the CETP from all concerned.

o SRS e T AR L S e e e bt el RRAARR SR T
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List the matter for hearing on 21st March, 2016.
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(Swatanter Kumar)

(Dr. Jawad Rahim)

verrer BM

LRI

(Dr. D. K. Agrawal)

JUTDUO -1 |

(B.S. Sajwan)
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 127/2016
And
Original Application No. 124 of 2015

Vs. State of Rajasthan & ors.

And
Sumitra Devi Vs. CPCB & Ors.

pr. Laxman Raghav

HON'BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON

CORAM :
HON'BLE MR. JUSTICE M.S. NAMBIAR, JUDICIAL MEMBER.
HON’ELE MR. JUSTICE RAGHUVENDRA $. RATHORE, JUDICIAL MEMBER
HON'BLE PROF. A.R. YOUSUF, EXPERT MEMBER
HON’BLE MR, BIKRAM SINGH SAJWAN, EXPERT MEMBER
Present: Applicant / Appellant : Mr. Rahul Khurana, Adv.
Respondent No. 3: Mr. Rajkumar, Adv. and Mr. Bhupendra Kumar, LA
Respondent No. 4 : Mr. Shiv Mangal Sharma, AAG, Mr. Lokendra
Kaccchnwa and Mr. Saurabh Rajpal and Mr. Adhiraj
Singh Rajawat, Advs.
Respondent No. 6: Mr. Anuj Bhandari, Adv.
Present: Applicant: Mr. Satya Narayan vashsita, Adv.
Respondent No. 1: Mr. Raj Kumar, Adv. with with Mr. Bhupender
Kumar, LA, Central Pollution Control Board
Respondent Nos.Z&5: Mr. S.S. Shamshery and Mr. Prateek Yadav, Advs,
Respendent No, 4: Mr. Raj Panjwani, Sr. Adv and Mr, Amit Lubhaya,
Adv.
Respondent No. 6 to 8 Mr. Anil Grover, AAG with Mr. Rahul Khurana, Adv,
Mr. Shiv Mangal Sharma, AAG, Mr, Ankit Shah, Mr.
Lokendra Kachhawa with Mr. Samesh Rajpal and Mr.
Adhiraj Singh, Advs.
Date and Orders of the Tribunal ]
Remarks ]
Item Nos. Respondents are granted two weeks time to file the
10 & 11
nity. In the event they do not

Reply by way of last o ortu
May 17, ply by way PP

20:6 file the Replies now,

their right to file the Replies shall

stand forfeited besides liable for imposition of costs. . If

the Replies are filed Rejoinder thereto, if any, be filed

within two weeks thereafter.

In the meanwhile there will be a joint inspection by

Rajasthan Pollution Control Board, Haryana Pollution

Control Board and Central Pollution Control Board. They

will conduct a joint inspection and submit report. The

report should be complete and comprehensive in all
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respects. Further on the basis of the joint inspection

ort the Central Pollution Control Board will issue

rep
appropriate directions copy thereof will also be placed
before the Tribunal.
List these matters on 18t July, 2016.
(Swantanter Kumar)
(M.S. Nambiar)
[T ) |
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{Raghuvendra S. Rathore)
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(Prof. A.R. Yousuf)

(Bikram Singh Sajwan)
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW PELHI

original Application No. 124 of 2015
(M.A.No. 375 0of 2016)
And
Original Application No. 127 of 2016 -

Sumitra Devi Vs. CPCB & Ors.
And
Dr. Laxman Raghav Vs. State of Rajasthan & Ors.

CORAM : HON'BLE MR, JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON'BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL MEMBER
HONBLE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER

Present: Applicant: Mr. Satya Narayan vashishth, Ms, Meena Kumar adn
Ms. Sahana Ramdas, Advs.
Mr. Rahul Choudhary, Adv.

Respondent No. 1: Mr. Raj Kumar, Adv. with with Ms. Niti Choudhary,
LA, Central Pollution Control Board
Respondent Nos. 6-8: Mr. Anil Grover, AAG and Mr. Sandeep Yadav, Adv,
Present: Applicant JAppellant : Mr. Rahul Khurana, Adv.
Respondent No. 3: Mr. Rajkumar, Adv. and Ms, Niti Choudhary, LA For
CPCE
Respondent No. 6 Mr. Anuj Bhandari, Adv,
Respondent No. 7: Ms. Sharmila Upadhyay and Mr. Ratik Sharma, Advs.
Date “and Orders of the Tribunal
Remarks
1tem No.
10 & 11

Learned Counsel appearing for the Applicant has
February

02, 2017 | yaken us through the contents of the report of Joint

sn . . . . .
Inspection Team which shows serious pollution of soil,
ground water and constituents of the effluent that is being

discharged to the CETP. The CETP is non-performing and

in any case there is nothing on record to show that it is
capable of treating the metallic effluent, as specified in the
Report of joint Inspection Team. Let show cause Notice be

issued to the State of Rajasthan, Rajasthan State Pollution
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Item No.
10 & 11

February
0z, 2017

sn

Control Board and RIICO why should we not direct closure
of the entire industrial complex at Bhiwadi.

Letter for adjournment has been moved, we find no
justification for the same. Even the officers present on
behalf of the authorities are least aware about actual
situation at site, pollution being caused as well as solution
thereof.

[n the interest of justice, we direct the matter to be
listed on 7™ February, 2017 on which date the Member
Secretary of the Rajasthan State Pollution Control Board

as well as the Managing Director of RIICO and Chairman

of the RIICO Trust Board shall be present before the

Tribunal.

List this matter on 7% February, 2017,

-.,CP

(Swatanter Kumar}

(RaghuvendraS. Rathore)

(Bikram Singh Sajwan}

AnsrrdstermsnER
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
Original Application No. 124 of 2015

(M.A. No. 375 0f 2016 & M.A. No. 250 of 2017)

And
Original Application No. 127 of 2016

OF:

Sumitra Devi Vs, CPCB & Ors.
And

Dr. Laxman Raghav Vs. State of Rajasthan & Ors.

HON'BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON

CORAM :
HON’BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL MEMBER
HON’BLE DR. AJAY A DESHPANDE, EXPERT MEMBER
Present: Applicant: Mr. Vibhuti Sushant Gupta, Adv.
Respondent No, 1: Mr. Raj Kumar, Adv. with with Mr. Bhupender
Kumar, LA, Central Pollution Control Board
Respondent Nos. 6-8: Mr. Anil Grover, AAG and Mr. Mishal Vij, Adv.
Mr. Pawan Upadhyay, Mr. Krishna K. MR. Ratik
Sharma, Mr. Akash Tyagi, Advs.
Mr. Shiv Mangal Sharma, AAG, Mr. Saurabh Rajpal,
Adv., Mr. Adhiraj Rawat, Adv, Mr. Arun Prasad for
Member Secretary, RSPCB
Ms. Mugdha Sinha, MD, RIICO, S$h. R.K Gupta, CGM,
RIICO, Mr. Ajay Gupta, Sr. DGM, RIICO, Sh. S.P.
Shardal, Sr. RM, RIICO, Bhivadi I, Sh. K.K. Kothari,
Sr. RM, RIICO, Bhivadi-Il
Present: Applicant /Appellant Mr. Rahul Khurana, Adv.
Respondent No. 9: Mr. Pawan Upadhyay, Mr. Krishna K. MR. Ratik
Sharma, Mr. Akash Tyagi, Advs.
Mr. Raj Kumar, Adv, with with Mr. Bhupender
Kumar, LA, Central Pollution Control Board
Ms., Mugdha Sinha, MD, RIICO, Sh. R.K. Gupta, CGM,
RIICO, Mr. Ajay Gupta, Sr. DGM, RIICO, Sh. S.P.
shardal, Sr. RM, RIICO, Bhivadi I, sh, K.K. Kothari,
sr. RM, RIICO, Bhivadi-Il
Date and Orders of the Tribunal
Remarks
item No.
22 &23 . .
All the officers from different departments are present.
March . . .
01,2017 The Tribunal has asked them one simple question, whether
ss the groundwater in that area is polluted in any manner and

is contaminated or not. Despite having repeated this
question three times, none of the officers was prepared to
answer it. As nobody has answered the question, we
impose cost of Rs. 5 Lakh upon State of Rajasthan and all
these departments. This cost will be recovered from the
salary of each officer present before us.

An officer present namely, Mr. Ram Kishan Yadav

who is Executive Engineer from PHED has stated thatat

142'0 ‘ _,_lbm exyse- /?/!/7‘_
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Item No.
22 & 23

March
01,2017

85

three places groundwater samples have been found to be

within limit. However, he does not know about the water

being supplied in the entire area. The samples were not

collected by him. The Central Pollution Control Board, in

its report of the same area had shown that it is highly

polluted. We find this officer of PHED is trying to mislead

the court. Therefore, we impose cost of Rs. 50,000/- which

shall be recovered from his salary by the disciplinary

Authority.

In the meanwhile, we appoint a Committee consisting

of Central Pollution Control Board, Ministry of Environment,

Forest and Climate Change and Central Ground Water

Authority which  shall submit a complete and

comprehensive report to us of the various industrial areas

Jocated around Bhiwadi, District Alwar in relation to

pollution of groundwater; industrial effluent, CETP (inlet

and outlet) and acid recovery plant. Samples shall be

collected from the conveyer belt and other proper locations.

Groundwater sample would be collected from various sites,

particularly where there is apparent discharge of industrial

waste/effluent. Samples should also be collected from the

hand-pumps operating in that area. The report shall also

cover industrial operations in other areas/industrial pocket

in District of Alwar.

The CETP Society is liable to pay cost of Rs. 1 Lakh as

environmental compensation. We are neither satisfied with

the answers provided by the various officers, particularly

the Pollution Control Board nor there is any justification on

record for non-compliance of the direction issued by Central

Pollution Control Board by letter dated 213t September,

L N AL T T T I S
B . T R e e T L e
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5016 for action against Electroplating and other industries

Item No.
22 & 23 | whereas the Rajasthan State Pollution Control Board was

March . I .
01,2017 required to take action against such Industries. But the

S5 Board has not taken any action so far against them. We

direct that all the ten Electroplating industries located in

industrial area of Bhiwadi, identified by Central Pollution

"ﬁ Control Board, be closed down forthwith. Pollution Control
Z“ Board and RIICO shall ensure compliance of this order and
i: shut down all the said industries in the area. Notice also be
\b issued to these industries by the Board to be present before

b

e

the Tribunal on the next date of hearing.

After the order is passed, learned counse]l appearing
for State and the officers present requested to recall the
order while assuring complete compliance of order.

In view of this, the order as related to payment of cost

by the officers is kept in abeyance.

List these matters on 17® March, 2017.

M.A. No. 250 of 2017

Learned Counsel appearing for the Applicant wishes
to withdraw this Application with liberty to file a fresh

application after giving complete facts.

With the above terms, M. A. No. 250 of 2017 stands

disposed of as withdrawn.

(Swatanter Kumar)

(Raghuvendra S, Rathore)

(Dr. A]ay A Deshpande}

\7#oe <7
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 124 of 2015
(M.A. No. 375 of 2016, M.A. No. 307 of 2017, M.A. No. 308 of 2017, M.A. No.
310 of 2017 & M.A. No. 327 of 2017)
And
Original Application No. 127 of 2016
(M.A. Nos. 300 of 2017, 301 of 2017, 309 of 2017, 323 of 2017,
324 of 2017 & 326 of 2017)

IN THE MATT OF:;
Sumitra Devi Vs. CPCB & Ors.

And
Dr. Laxman Raghav Vs. State of Rajasthan & Ors.

CORAM : HONBLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON'BLE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER
HON’BLE DR. AJAY A DESHPANDE, EXPERT MEMEER

Mr. Rahul Kuhrana, Adv. for Applicantin 0A 127/16

Present: Applicant:
Mr. Mayank Jain, Ms. Madhu Jain and Mr, Parmatma
Singh, Advs,
Mr. Vaibhav Gaggar, Adv. and Ms, Sumedha Dang,
Adv.
Respondent No. 1: Ms. Alpana Poddar, Mr. Raj Kumar, Adv. with Mr.

Bhupender Kr., LA, Central Pollution Control Board
Mr. Krishna Kumar Singh, Adv. for MoEF

Mr. Anil Grover, AAG and Mr. Sandeep Yadav, Adv,
for State of Haryana

Mr. B.Y. Niren, Adv. for CGWA

Mr. Shiv Mangal Sharma, AAG with Mr. Saurabh
Rajpal, Ms. Shikha Sandhu and Mr. Adhiraj Singh,
Advs.

Mr. Vivek Kr. Tandon, Ms. Mamta Tandon, Mr.
Mayank Jain and Mr. Parmatma Singh, Adv.

Mr. Manav Gupta, Mr. Prabhsahay Kaur, Ms. Esha
Dutta and Mr. Sahil Garg and Ms. Ridhi Munjal, Advs.
Mr, Akash Tyagi, Adv. for R-7 & 9

State of Rajasthan

Respondent No.4 Mr, Raj Panjwani, Sr. Adv for (RIICO)
Date and Orders of the Tribunal
Remarks
Item No.
47 & 48 Mr. Abhay Singh Soni, Scientist 'E’ of Central
M;g1073' Pollution Control Board submits that the report that has
ss been submitted to the Tribunal suffers from lapses,

deficiencies and .therefore it cannot be stated to be
complete and comprehensive. He further submits that in
the interest of justice and to find out the exact pollution
that is being caused by the industries a fresh inspection

team be constituted to conduct complete and

comprehensive inspection.

14$3 Arnexyst- ,Q/;/g
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In view of the statement made by him today and the
Item No.
47 & 48 | ynconditional apology tendered by him in open court
Mzaglc;B, yesterday’s order for recovery from his salary be kept in

s abeyance for the present.

We hereby constitute the following Committee for
conducting fresh inspection of the 10 industries, the CETP
and Acid Treatment in that area. The Committee shall
consisting of the followings:-

1. Senior Scientist, from MoEF other than the Scientist
who was associated in the previous inspection.

2. Senjor  Scientist from  Central Groundwater
Authority other than the officer who had been sent
for inspection earlier.

3. Mr. Abhey Singh Soni and another Senior Scientist
from Central Pollution Control Board nominated by
Member Secretary.

4. Professor in the specialty concerned (Prof. Nema) or
his nominee from L1.T., Delhi.

5. professor Asolkar from LLT., Bombay.

Let the inspection report be prepared immediately and
submitted to the Tribunal.
Once the Committee is prepared to conduct the

inspection, the Committee would be free to pass

appropriate directions for the purpose of inspection and
on inspection if the unit be permitted to operate or not or
to be shut down. The Commitiee may also make
recommendatiops for prevention and control of pollution.
The Rajasthan Pollution Control Board and RIICO
shall submit their report regarding status of their plan for

de-sludging and cleaning the pond and drain within one
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Item No.
47 & 48

May 03,
2017

55

week from today. In the event of default the Managing
Director of RIICO and the Member Secretary, Rajasthan
Poliution Control Board shall be present ‘before the
Tribunal.

The Rajasthan Pollution Control Board shall submit
a status Report with regard to the remaining 9 industrial
units which are stated to be polluting. The Learned
Counsel appearing for the Board submits that all these 9
industries have also been shut down. Let this fact be
physically verified. There should be an inspection of CETP
as well.

List this matter on 12% May, 2017.

The Applicant is also permitted to be present before

the Committee. None of the parties will obstruct or

interfere with the functioning of the Committee.

(Swatanter Kumar)
(Bikram Singh Sajwan)

(Dr. Ajay A Deshpande)

TQ.U E/C"’o7)
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELH!
ORIGINAL APPLICATION NQ.124 OF 2015
(M.A.NO.375 OF 2016 & M.A.NO 250 OF 2017)
_ And
ORIGINAL APPLICATION NO.127 OF 2016

IN THE MATTER OF :
SUMITRA DEVI APPLICANT
VERSUS
CPCB & ORS. RESPONDENT(S)
And
DR. LAXMAN RAGHAV APPLICANT
VERSUS '
STATE OF RAJASTHAN & ORS. . RESPONDENT(S)
!
' JOINT INSPECTION REPORT OF THE
: CENTRAL POLLUTION CONTROL BOARD,

MINISTY OF ENVIRONMENT, FOREST & CLIMATE CHANGE,
& .
CENTRAL GROUND WATER AUTHORITY
IN COMPLIANCE OF HON’BLE NGT
ORDER, DATED 01.03.2017

L
(&)
&/

CENTRAL POLLUTION CONTROL BOARD
(Ministry of Environment, Forests & Climate Change)
Parivesh Bhawan, East Arjun Nagar
Dethi — 110032

S T Y R e L L A P L L P M e ) P g s T g Mg, ) O T




P R

A T

o AT L

S A e S

X PR R ien

ek IR

ot BN

In Compliance of Hon’ble NGT order, dated 01.03.2017
ORIGINAL APPLICATION NO.124 OF 2015
(M.A.NO.375 OF 2016 & M.A.NO 250 OF 2017)

and

ORIGINAL APPLICATION NO.127 OF 2016

Groundwater Monitoring

Waterlogged areas Monitoring

Joint Inspection RZpZLéI' 3 the Central
Pollution Control Board, Ministry of
Environment, Forest & Climate Change, &
Central Ground Water Authority in the
industrial areas of Bhiwadi, Chopanki, Kakarani
and Kushkhera, District Alwar, Rajasthan

$oil Monitoring

Drain Monitoring [

‘_m Industrial Monitarkig e
i
Rolfing & Pidkfing o Heewepluning . Mhasphating
Submitted by
4

Central Pollution Control Board
Parivesh Bhawan CBD-cum-Office Complex East Atjun Nagar, Delhi - 110032
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i | Background 01
2 | Objectives ) o1
3 | Methodology 02
4 | Data Collection and Interpretations 02-11
1. Ground water sampling 03-06
2. Soit Sampiing 07
3. Drains Sampling 08-09
4. Sampling from Waterlogged areas 10
&, Adequacy and efficiency of performance of the CETP 11
6. Adequacy and efficiency of performance of the Acid Recovery Plant 11
7. Industrial Effluent Sampling of Metal Finishing unit 11
5 | Observations 14-18
6 - | Findings 18-21
7 | Recommendations 21-23
Annexure 24-38
| | Analysis Results of Physico-chemical and Heavy Metals in Ground Water 24-28
Samples
2 | Analysis Results of Heavy Metals in Soil samples 29
3 Analysis Resuits of Physico-chemical parameters and Heavy Maetals in 30
samples collected from the Drains
4 Analysis Results of Physico-chemical parameters and Heavy Metals in 3t
samples collected from the Waterlogged Areas
5 Analysis Results of Physico-chemical parameters and Heavy Metals in 32
CETP Inlet, Qutlet, Sludge
¢ Analysis Results of Heavy metals in samples collected from the Acid 13
Recovery Plant
4 Analysis Results of Physico-chemical parameters and Heavy metals 34.35
samples from ETP outlet of Rolling & Pickling Unit
g Analysis Results of Physico-chemical parereters and heavy metais 36
samples from ETP outlet of Electroplating (Zin¢ Plating) Unit
. Analysis Resuits of Physico-chemical parameters and Heavy Metais
9 | samples from ETP cutiet of Electroplating (Chrome & Nickel Plating) 37
Unit
10 Analysis Resuits of Physico-chemical parameters from ETP outlet of 37
Anodizing Unit
Analysis Results of Physico-chemical parameters from ETP outlet of
11 | Phosphating Unit 38
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Joint Inspection Report in compliance of Hon’ble Tribunal Order
dated 01.03.2017 in the matter of OA No, 124 of 2015 & 127 of 2016
in the matter of Dr. Laxman Raghav Vs. State of Rajasthan & Ors
and Sumitra Devi Vs. CPCB & Ors

Background: .

Hon’ble Tribunal vide its order dated 01.03.2017 constituted a committee consisting of Central
Pollution Control Board, Minisiry of Environment, Forest & Climate Change & Centrai Ground
Water Authority, and directed to “submit a complete and comprehensive report including
various ndustrial areas located around Bhiwadi District Alwar in relation to pollution of
groundwater industrial efffuent CETP (Inlet & Outlet) and acid recovery plant. Samples shall be
collected from the conveyer belt and other proper locations groundwater sample would be
collected from various sites particularly where there is apparenf discharge of industrial
waste/effluent. Samples showld also be collected from the hand-pumps operating in that area.
The report shall also cover industrial operations in other area/industrial pocket in District of

Alwar”,

In compliance of Hon’ble Tribunal order dated 01.03.2017 a joint inspection team comprising of
following has constituted: :

1. Sh, Abhey Singh Soni, Additional Director CPCRB, Delhi

2. Dr. Satya, Scientist-D, MOEF&CC, RO, Lucknow

3. Sh. D.D. Sharma, Scientist D, CGWA, WR, Jaipur
4. Smt. Alka Srivastava, SSA, CPCB, Delhi
S. Dr. Pumnima Sharma, RA-I, CPCB, Delhi

The in-depth study was carried out by the above team during 21.03.20(7 to 30.03.2017 of entire
industrial area located of Bhiwadi, Kehrani Sarekhurd Chopanki , Pathredi, & Kushkhera in

Tehsil Tizara, District Alwar, Rajasthan.
Objectives

In compiiance of the Hon’ble Ttibunal order the following objectives have been taken up by the
inspecting ream:

1. To assess the Groundwater quality and Soil quality of the Bhiwadi, Kehrant & Chopanki
industrial arcas of District Alwar, Rajasthan.
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2. To assess the adequacy and efficiency of performance of the CETP and Acid Recovery

Plant located in Bhiwadi

3, To assess the quality of effluent flowing into the drains and waterlogged areas filled by
the treated effluent coming from CETP in Bhiwadi, Kehrani & Chopanki District Alwar,

; 'Rajasthan for evaluation of proper disposat of industrial effluents

4. To assess the industrial poltution by collecting of industrial effluent samples from metal
& Chopanki industrial areas of

finishing industrics -operated in the Bhiwadi, Kehrani
District Alwar, Rajasthan

Methodology:
The following methodology has been adopted to conduct in depth study:

1. Dry Inventory:
(i) Survey of the industies, Acid Recovery Plant and CETF operated in Bhiwadi

industrial area mentioned in the OAs
(i)identification and demarcation of water po
Ground water sources end drainage system

fluting industries, waterlogged areas,

2. Wet Inventory:

i. Collection of Ground water samples from Hand pumps/Bore wells in the areas
4 Collection of waste water effluent and soil samples from waterlogged areas and

adjacent areas.

il Collection of the samples from the vatious drains/ Nallas coming out from these areas
and reached to CETP.

iv. Collection of the cffluent and sludge samples from the Acid Recovery Plant and
CETP, Bhiwadi

v. Collection of the Industrial effluent samples from the metal finishing Industries

TR

Data Collection and Interpretations

i
R

Cake i

d around 110 oo, of samples from

During the survey & monitoring the team had collecte
different locations are as follows:

SO

Groundwater Samples

Soil Samples

Samples from drains

Samples from Waterlogged areas
Sampies from (Inlet & Outlet)CETP

(fitled by effluent coming from the CETP)

LA e
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6. Samples from Acid Recovery Plant which finally goes to CETP for further

freatment. .
7. Samples from (Inlet & Qutlet) Metal finishing Industries ETPs

1. Ground water sampling
The Groundwater samples were collected from 49 locations (Borewells and Handpumps}

from the different areas of Bhiwadi for assessing the physico-chemical and heavy metal
concentration in ground water (Table 1, Figure 1 & Photo No. 1).

T ey s

Table 1; Ground Water Sample Locations ia Bhiwadi Industrial areas Phase I, IL 1T,

/
aq IV & V and other adjoining industrial areas ie. Kehrani & Chopanki of District
E Alwar, Rajasthan
—
S.N. { Name of the location Latitude Longitude Source
|| e Merud Workshop, Wheel | 55 9531« | 76 S1'04" Borewell
city
Suzuki Showroom, Main road to e 1 -
% 2 Dharuhers 28 1245 76 50'55 Borawell
j 3| Opposite Jaguar unit-2, Phase -1 | 28 1300 76 50'44" Borewell
; Shyam Vatika, Residence by o
: 4 housing board 28 12'54 76 5019 Borewell
| 5 | Housing bozrd, Shiv mandir |28 1254" | 76 5018 Borewell
.a: Oppositc Bhal’at Dia@ostic "yt []] i [
¥ 6 center. near central market 28 "12'42 76 5013 Borewell
Near Ganpati mall, City Nursing - 1y am
7 home, R.HLP colony 28 1247 76 50116 Borewell
8 ’gear BLK lifestyle, Plot no. 122 28 12'54" 76 5102 Borewell
9 RIICO Staff Quarters 28 "12'56" 76 S1'13" Borewell
Gh&ta[ a.l'ca, Sec ‘23, in A*1230, [ " L "
10 OKAP Chasis 28 *13'05 76 %5224 Borewell
In the campus of RIICO Green
11 | Park, Ghatai, Opp. ISLAND 28 12507 76 5304" Borewell
HEALTH CARE (old - ASK)
Fire station centre, RIICO LTD. A -
12 Unit 1 , Bhiwadi, Alwar 28 12'49 76 5137 Borewell
13 | Children Park, near Fire Station | 28 "12'49" 76 51'37" Borewell
Page 3 0f 38
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Harchandpur, inside campus of . ) ;, 1 .;
14 water supply board, Phase 2 28 217 76 51'50 Borewe!l.
15 | Bilhasdi, Phase 4 28 122" 76 51'34" Borewell
Residence of Uday
16 | Pandey,personal boring, Shiv 28 131" 76 %52'14" Borewell
colony, Bithaedi, Phase -V
Backside of RIICO water supply
17 | campus, near K1 Indus, Phase - 28 136" 76 51'44" Borewell
il .
[ Inside water supply campus, “ . '
: 18 Phase - {11 28 1137 76 51'45 Borewell
: Industrial area, Kehrani, near
: 19 GSS, Jaipur vidyut nigam, 28 ‘11'06" 76 52'15" Borewell
infront of Arpit industry
: Village Khizapur in the cmpus
; 20 | of RIICA, water supply neat 28 243" 76 5102" Borewell
g $aint Gobain, near GAIL
Santhkala, Phase Iil, Shopping e e
2 21 Complex, RIICO 28 11'56 76 51't6 Borewell
: Santhat village, opp. Rosa L -
i 22 Hetbal, Phase 111 28 11’53 76 51'13 Borewetl
,; | Handpump Khuskhera, LA 178 g7r1a» | 76 474" HandPumg
i opp., E-36-D
’ 74| Fire Station campus, Khuskhera | 28 07'19" 76 48'07" Borewell
25 | 1D centre, water supply 28 UT0S" | 76 476" Borewell
Khuskhera
E-26, Paramount wires,
26 | Khuskhera, opp. Okinawa plot 28 V705" 76 47'36" HandPump
no. E-28
27 OPE' To Khuskhera Police 28 V634" 76 4728" HandPump
station
Opyp Rajkiya Uchh Prathmik ‘o ey
28 | dyalaya, Tizara, Alwar 28 0837 76 5243 HandPump
29 | Pathredi, water supply campus [ 28 08'3¢" 76 32'48" Borewell
Opp- To WSS campus Pathredi,
30 | near M/S Tamrdhatu Pvi. Ltd. , 28 833" 76 549" HandPump
Pharamkata
31 RICO in Fire sPatEon, Industrial 28 V548" 76 318" Boreweil
avea, Chaupanki
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Water supply tanker, front of E- " ngn
Inside the industrial campus of _— AR

33 Mahau India 28 0814 76 %5348 Borewell
PHED , near Aravalli, opp. Sec - S o1 o

34 4, UIT Bhiwadi, Block 4 N 28 i2'16 76 499 Borewell
Aravalli, Vihar yojna -4, R . "

35 Mitaktpar, Gujar 28 12112 76 4927 Borewell
RHB Colony, Sec 4, opp. Triloki " S~

36 | Nath Temple 28 12111 76 4929 HandPurap

37 | RHE, in water supply campus, | 5g 4 1qgr | 76 49'S6" Borewell
UIT iﬂ PHED Campus, inﬁ'ont Of g AL t P T ]

38 Presidency international school 28 1203 76 49'50 Borewell

39 | UIT bewell 28 229" 76 48'39" Borewell
Rotary dispensary infront of '

40 | market, UIT, Bhagat singh 28 1217 76 4828" Borewell
colony

41 | Alumn temple, Gama road 28 "12'07" 76 30°'14" Borewell

42 | Handpump in mothersa, Kahrani | 28 117" 76 5307" HandPump

43 | Primary school, Anlaki 28 11'16" 76 5326" HandPump
Rasid house, Anlaki, $/0 "aw -

44 | Makindood ! 28°11N5 76 53122 HandPump

45 | Shaded villege, Shapad, S/O° | 5g qpggr | 76 5323 HandPump
Baramal

46 | Shree cement industry RIICO 28 u720" 76 46'47" Borewell

47 | Nandrampur Bass 28 08'09" 76 45'05" Borewel)
Handpump in Sharnshan Ghar,

48 | opp. Tatarpur, near Siegwerk, 28 uanT 76 49'03" HandPump
Alwar road
Upstream 1 KM from " P

49 NandrampurBass 28 0828 76 45'19 Borewell
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Fig 1. Ground Water Sampie Locations in Bhiwadi Industrial areas Phase I, 11, 1L 1V & V and other adjoining industrial areas je. Kebrani &
Chopauki of Districi Abvar, Rajasthan
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To assess the impact of Industrial effluent coming from the industrial areas or CETP on soil,
the soils samples were collected from the 08 different focations near to the waterlogged
aveas at the depth of 18 inches. In the Jast inspection during 1324, June 2016 as per Hon’big
Tribunal order the CPCB had taken samples from the top layers of soil from waterlogged
areas, but now to assess the percolation of heavy metals in soil CPCB taken the samples
from 18 inches depth. (Table 2, Figure 2 & Photo No. 2).

Table 2: Soil Santples Locations near waterlogged areas in Bhiwadi Jadustrial sreas Phase L,
1L 11, IV & V and other adjoining industrial areas ie. Kehrani & Chopanki of Districe Alwar,
Rajasthan :

S.N. Sampling Location Latitude Longitude
1| Near waterlogged areas adjoining to (undan ‘ 28 V735" 76 46'55"
edible industrial area
2 | Near waterlogged areas in Nandrampur Bass 28 V80" 76 45'10"
~ | Village
3 | Field Opposite to waterlogged area in 28 va'r” 76 45'03"
Nandrarpur Bass Village
4 | Field Upstream 1 KM from waterlogged area in 28 0311 76 4522"
Nandrampur Bass Village
5 | Near waterlogged areas Khushkhera opposite to 28 07210 TR
| Lopan Plant -
6 | Opposite to capital Mall near Parsvnath Mall 28 27 76 5041°
Field adjoining to waterlogged areas in Kehrani 28 ‘(228" 76 5526"
§ | Near Ketrani waterlogged area 28 121" 76 8325"
| e s s TR e T e e v e e oo e sy S
v" ALWAR & - E
. .
HARYANA
BHIWADI
*7 Xz 4 :"
{1 o~ epeno -3
;s _ o
: Sl vty
; P LI T Arwar Dlawlot Boungs _,

Fig 2. Soit Sample Locations near waterlogged nreas in Bhiwadi Industrial areas Phase |, ILIL IV & V
and other adjoining industrial areas i.e. Kehranl & Chopenki of District Alwar. Rajasthan
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Table 4:

Location of Wntertogged &reas

| Location of Waterlogged Areas | Latitude | Longitude ]
In Kehrani arez near Amiak; Village ’ 28 11207 ] 76 53°06" _]
Near Kundan Edjble Industrial Area, | 23 v734n 76 46'57"
Khuskhera L l
Nandrampur Bagg Village Haryanaat | 23 809" 76 4305"
the border of Rajasthan l
4 Khuskhera bulging point opposite to 28 0721 76 4730"
Lopan Plant
Is { Open field opposits to Nagina garden ’ 28 1233" ’ 76 48'53"
’ P e T N — NI RS e g e e o Ok
f_-- ALWAR . - f
g N
HARYANA
- BHIWADI

r ramann D tr .55 3
; %mw.

A L I At ey oy

LT PR
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Fig 4. Location of Waterlogged areas near l(hushkhera,
Kunttan Edibie Industrial Ares opposite to Nagina Carge

Haryana at the border of Rajasthsn

Kehrani (Amlakj Yillage), near
n and Nandrampur Bass Village

Paga 10 of 38




4.’

5.

Adequacy and efficiency of performance of the CETP
To assess the adequacy and efficiency of performance of the CETP the joim inspecting

team monitored and collected the samples from inlet and outlet point and sludge samples
of CETP during 21-22 March 2107 (Photo No. 5).

- Adequacy and efficiency of performance of the Acid Recovery Plant

The effluent and sludge samples were collected from the Acid recovery Plant for
assessing Heavy Metal concentration in effluents as well as in sludge (Photo No. 5).

7. Industrial Effluent Sampling of Metal Finishing unit
The inspection and sampling was done in different type of metal finishing units such as
Rolling & Pickling, Anodizing, Phosphating, and Electroplating to asses contribution of
heavy metals in the effluent discharge by them. Samples from outlet of 38 Units were
collected (Table 5 & Photo No.6)
Table 5; Samples collected from Metal Finishing wnits in Bhiwadj Industrial Area
Kehrani & Chopanki of District Alwar, Rajasthan .
S.N. | Name of the Industries | Type of Industries | Latitude Longitude Status
M/s Shri Laxmi Vijay Lo .
I | Strips Pvt. Ltd, F-435, g‘;ﬁ;”gﬁf""“’g 281231" {76513 | Operational
Phase-] )
2 | ?_,f‘f;%vgs}‘a‘ Seeel gi:fgf‘gaft‘i;“’";“g 28 9230" | 76 5201* | Operational
M/s Shri Laxemi Vijay L s :
. Pickling & - . :
3 glt;-;g:_ ?vt. Ltd, G1-378, Roling(Patta-Patti) 281299 | 76 $2'01 Operational
M/s D.L. Steel Pvt, Pickling & Relling . e ol
5 Ltd,F-67] (Patta-Patt) 28 12'10" | 76 5214 Operationa
M/s Giold Star Re. _ .
6 |RoltingPvt. Lid F- | FIkImB&Rolling | og 00 5653000 | operational
6714, (Patte-Pattj)
M/s ASP Enterprises- . s ;
7| Unitll, G-1,7270 F;g‘:tl:g aft‘i)k""’"g 28 1204° |76 5212 | Operational
D&G-7227
M/s ASP Enterprises- Pickling & Rolling ey - ;
|3 Unit1,1208 & 1208 (A), | (Patta-Part) 287702" | 76 5217 Operational
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M/s Mohit Metals Pyt
Lid, G111208 B&C, | Pickling & Rolling o -
7 | Phate ITT, Rampur (Pasta-Pani) 28 1204" | 76 5212 Operasional
Mundana,
M/s Divyanchal Re- L .
10 | rolling Pvt. Ltd., G- g;gft';"'g affi;“’“'“g 28 1149" |76 S11" | Operations)
1004 - :
M/s Meenakshi Strips | .
11| Pvi. Lid., G-1043-44, é’;:ﬁ“gaﬁi;‘"”‘“g 8 T4 |76 5128 | Operational
RiA i
M/s Haridarshan Re- - .
12 | rolling P Ld, G- a8 |28 143 |76 S126" | Opertiona
1066, Phase ti
13| pos St Girlra Stec! g;zﬁﬂf‘ga‘;)“""i"g 2811'%" |76 S146" | Operssional
M/s Sarthi Rubber S .
14 | Industries Py, Ltd,, F- f;,f;t“gaﬁ)"""‘“s 28 158" |76 558" | Operational
910 -
ER e ‘(‘jf; Pw, Flizgfgaﬁ‘i)‘*"”'“g 281240 |76 5207 | Operational
16 g’gz‘fgg";ﬂ;;}l .L““' f;g‘;{l‘f‘gaﬁf"”i“s 28 1248" |76 5157 | Operationa!
M/s Perma Engineering
17 i‘:g“éd;’;gsﬁggl’ Trsse (‘;‘,:‘gf‘faﬁ)“"”‘“s 28 13007 |76 S1'01" | Operational
I
M/s Norhtern Casting L .
Pickling & Rolling i - .
18 :!;gt. Lid, H-34,35 & (Pasta-Patti) 283 1220" [ 78 51'12 Qperational
19| [ rom Steips Pt o N8 {28 1216" |76 5050 | Operation!
20 | M 18);%?(’;36?2? vt | (Pli:"n'a'fgﬁi)“"”“‘g 28 1216" |76 50S3* | Operational
2) &gfﬁﬂ%}ﬁ‘ﬂ ;"” f;:ﬁf'ﬁa‘%}m"'"g 28 1153 | 76 s1110 Operationa}
2 gf “g"‘l’%?”";ﬁg :‘]"n Pickling 28 11'54" |76 5190° | Operational
M/s Arvind Press cap
23 | L., B-337-346, Phage- Pickling 28 12'40" | 75 52'06" Operatignal
}s
24 | Mis Mica Industries, E- fz’f:;"p'a""g 28 1251 |76 5042" | Operational
M/s Agrawal
Metai Works Pvt. Lid., | Electroplating ren xqu .
25 SPL-144 (A&B), Phase | (Zinc & Coppe 9 28 12'59" | 76 513 Operational
)
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(- | Vs Hart O Meral Electroplating — | Not |
%6 Finisher,, SPL-1 {Zing) 28 72427 | 76 5051 Operational %
M/s Rayban Sun Optics Electroplating
27 | Indias L4d. SP-810& | (Zinc, Gold& 28 1222 | 76 109" Operational
811, Phasell, Nickel)
M/s Gilleue India Electroplating - — .
2| L, SPA-6SA, (Zine) 28 1231" [765033* | Operational
M/ Sh Auto Pvt, . - oy AN :
2 [Ty G{?;;I ) ;’, 1, | Electroplating(Zinc) [ 28 1231" | 76 %134 Operational
M/s $ri Sai Scalfolding, Efectroplating - g Not
30 G-16, {Chrome) 281231" | 76 5106 Operational
: Electroplating
31 | pos Maveen Industries, | o Niokel & | 28 1185”1 76 S+qr Operational
’ Copper) _
. . ‘Electroplating -
32 | o Shivindustries., 6 | 0 oo | 28 117a 76 S194" | Operational
994-995, "
Nickel)
M/s Arva fasther Pwt, Eleciroplating ey . ETP not
3| L, GL-987 (Chrome) BV 76 5136 Funhing
M/s Ranwtrol India Py, Electropiating - - Closed by
L, B340, Phased | (Zine) 287250" 1765205 | pepen
M/s Delite Hi-Tech
Furniture , o 1 on Not
35 Industries (P) Ltd,, Ar Phosphating 28 1143 | 76 S1'19 Operationai
1163
M/s Asiatic electrical ETP not
36 | and Switchgear Pvt. Phosphating 28 12004 | 76 S1'20” oo
Lt d. unnmeg
37 K‘f;}f‘;gg India Ltd, | oy osphating 28 1255" | 76 $209° | Self Closed
38 g Indo Alusysnd [\ izing 281239" (769212 | Operational

For quality assessment of effluent, soil, groundwater, the samples have been analyzed through
standard methods and instruments according to American Public Heaith Association {APHA).
2012. Analysis is performed by the Waste Water Laboratory,
of  the

Instrumentai

Laboratory

Centrai

Pollution

Fresh Water Laboratory and
Control

Board,
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Observations:

1. Cluster of Bhiwadi Indusirial ares is located in Tehsil Tijara, Distt Alwar, Rajasthan, It
comprises of Bhiwadi-Phese i, 1I, II, IV & V, Khushkhera, Tapukars ,Chopanki,
Kehrani, Patherdi and Sarekhurd. These areas have been developed by Rajasthan
Industrial Investment and Development Corporation Limited (RIICO Limited). There are
05 villages entrapped within the Bhiwadi Industrial Area Phase | to V having total
population around 30,000. There are approximately 1500 operational industries having
variety of products (heterogeneous natured industries) in the cluster.

2. The major water polluting industries located at Bhiwadi industrial cluster are having their
_ _ own primary treatment facilities and treated effluent is discharged cutside the premises
1 into RIICQ open drains. The scwerage also from the villages located within the industriat
' area discharged in to these open drains and this mixed effluent (sewerage + industrial)
gets collected at two collection points (sumps wells), finally reached through closed
conduit under gravity up to the treatment facility known as CETP.

3. CETP functioning as STP
The definition of CETP ~*A dedicated treatment facility to treat oniy industrial effiuent ;

coming from the industrial clusters through closed conduit conveyance system or '
appropriate conveyance systemn to carry only indusirial effluent upto CETE.”

> As per the latest notification of Environmental Standards for CETP dated 01.01.2016,
applicable to such dedicated treatment facilities known as CETP. According to the
notification all the member units have to comply with the Inlet design parameters of

; CETP. Therefors, all the individual industrial units eligible to discharge their industiial

i ' effluents in accordance to Inlet design parameter of CETP after primary treatment in

5 : individual PETP. But CETP of Bhiwadi functioning as a STP because this STP

treating the combine effluent (60-70 % Sewerage+ 30-40 % Industrial effluent)

coming from the entire Bhiwadi industrial area as weil a5 from commercial areas,
residential areas and 5 villages with in this Bhiwadi industrial area reached to Bhiwadi

CETP. : :

> In such circumstances the notified standard of CETP not applicable on individual
industrial estabiishment and individual industry facing the gxtra overburden to treat
their industrial efffuent to meet the outlet discharge standards according to the
Schedule I & Schedule VI of EPA 1986. Therefore, it is required to scgregaté
industrial &ffluent and provide separate close conduit system for carrying the entire '~

*

indusirial effluent upto the CETP to reduce the overburden of individual units. A

> CETP comprises of primary and secondary treatenent system having the existing
capacity 9 MLD by up-gradation of secondary treatment (biological treatment system?? «-
and replacement of filtering media. The work of providing diffused aeration system in” .n =

Psge 14 of 38




ke A et L T e

» The tanker is facilitated with GPRS system to wack its location and route,

» The tanker driver is given the Gate Pasg/ Slip in duplicate, he retumns counter foil of

this slip with acknowledgements of the operator of the spent acid treatment facility,
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The main treatment at this facility is neutralization of the spent acid with the lime in two
stages. The facility having 02 reactors in series. Spent acid is neutralized with hydrated
lime solution in first reactor upto pH 5-6. There after the slurry is feed to the second
reactor where again lime is added and pH is raised upto 10-11. The thick slurry thereafter
drained to the collection tank and filtered tin filter presses. The sludge cake from fiiter
press is sent for sun drying on the cemented platforms, The filtrate is collected in a sump
and added into the equalization tank of the CETP for the further treatment. The spent acid
from Patta-Patti units contains heavy metais also, The heavy metal gets precipitate at pH
more than 10. Therefore in this facility pH is raised beyond 10 to get the metal precipitate
and separated in the form of sludge, '

5. Acid Recovery Plant

. Final Disposal of Treated effluents after CETP

> Effluent treated from CETP is pumped up to Matila village on Bhiwadi Alwar Rosd,
thereafter it flows under graivty in closed conduit, Effluent oozes out from closed”
conduit at Khushkhera as the pipeline has been blocked by the local residents/farmers
under apprehension of damage to crops by the treated effluent. The quality of efﬂeurﬁ%”
from outlet of CETP to khuskhera deteriorates contineously as it passes thoughj
Khuskhera, industrail area, Rajasthan.

> The RIICO Limited had laid 23 KM long under ground pipeline for coneyance of the
effleunt from CETP to the Sahibi River, in the year 2012, However, this pipeline was
blocked by local residents/ farmers immediately after its commissioning under
apprehension of environmental degradation and damage to crops and fertility of soil.
But entire River bed of Saibi River has occupied illegaliy by the local residents for
cultivation.

> As a resuit of blocking of the pipeline, the effluent destined for Sahibi River cozes out
of the pipeline and accumulates to creat a cffluent pool on the vacnat land at industrial
area Khushkhera, Overflow from this poo! flows in downstream and after flowing for
about 2 KM in natural drain and gets accumuiated in low lying area ncar village

Rabadka within the territiry of Rajasthan. In case the quantity of effluent crosses the
holding capacilty of the pool, it flow down to the agriculture fields of viliage Nandram .

Ka Bass in the territory of Harvana.

. Handling and disposai of ETP Sludge '

The ETP studge generated in the individual Unit is stored at the designated covered sheds
from where it is being sent to the Common treatment and disposal facility for Hazardous
waste at the Udaipur. Record of the same is being maintained and being submitted to the
RSPCB in accordance with Hazardous Waste Handling Rules,
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8. Utilization of Treated water

> Most of Rolling & Pickling (Patia-Parti) Units using 50-70% treated cffluent into
their pracess, rinsing and washing after upgrading their weatment plant.

» Most of ¢lectroplating units are utilizing even upto 100% treated effluents in their
pracess after upgrading their treatment plant by installing RO system,

» Rajasthan State Pollution Control Board aiso directed to the water polluting units for
utitizing the treated effluent into their process or achieve the ZLD

%. Status of Metal Finishihg Industries

> Al the industries are having borewellg for_abstraction of ground water. Some of
these industries have also taken RIICO water supply connection &s an alternate
source. They have installed the flow meters at the borewells and maintaining the log
books for quantity of ground water abstraction and most of them applied for
permission for ground water Withdrawal fromthe CGWA, = -

» Among the 38 inspected and monitored units, 23 units are engaged in the Roll ing &
Pickling, 08 Units of Electroplating with Zine, 03 Units of Electroplating with
Chrome & Nickel, 01 Unit is engaged in Anodizing Process and 03 Units are found
engaged in Phosphating Process,

> Among the 23 units of Rolling and Pickling, 18 units were having the valid consent
to operate ynder section 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
issued by the Rajasthan State Pollution Control Board, While remaining 05 units at
S.No. 5,6,8,22 & 23 had applied for renewal of consent (Please refer Annexy re?). .

> Among the 08 units of Electropiating with Zine, 04 units were having the valid
consent to operate under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 2| of Air (Prevention & Control of Pollution)
Act, 1981 issued by the Rajasthan State Pollution Control Board, 02 units at S.No.3
& 4 had applied for renewal of consent while remaining 02 units found closed
(Please refer Annexure 8),

> Among the 03 units of Elecuroplating with Chrome & Nickel, Ol units at S.No. ] had
applied for renewal of consent while remaining 02 units found closed (Please refer
Annexure 9). :

» 01 units of Anodizing having the valid consent to operate under section 25/26 of the
Water (Prevention & Control of Pollution) Act, 1974 and under section 21 of Air
(Prevention & Control of Pollution) Act, 1981 issued by the Rajasthan Stare
Potlution Control Board (Piease refer Annexure 10).
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» Among the 03 units of Phosphating, 01 units at S. No.1 was found closed due to :
maintenance and had applied for renewal of consent, 01 Unit at S. No.2 having valid 1 g

consent but ETP found not operational during the inspection, while remaining 01 r

unit at S.No. 3 found closed due to their own reasons. -

Findings |

1. Ground Water Quality: |

The analytical results of Ground water sample collected from 49 locations are given as
follows (Please refer Annexure 1 for analysis reports and BIS Standards).

- The analytical results for pH indicate that all the locations are complied with the BIS
Standards.

« Total Hardness is found above permissible limits at 04 locations at S. No. 32, 41, 44
& 47. The result reveals that Total hardness found above the acceptable limits but
within the permissible limit at all the remaining locations except 01 location at S.No.

49, - i

+ Calcium is not found beyond permissible limit in any of the samples. It is found |
between acceptable and permissible limits at 11 locations at S.No 1, 2, 3, 4, 9, 22,
27, 30, 41, 44 & 47, while all the remaining locations are complied with the BiS
Standards.

+ Magnesium is found above permissible limits at 08 locations at S. No.22, 27, 32, 41,
44, 45, 46 & 47. The resuit reveals that Magnesium found above the acceptable limits
at 42 locations. Remaining 07 at S. No.1, 23, 24, 26, 28, 29 & 49 locations are
complied with the BIS Standards.

» Bicarbonate is found complied with the BIS Standards at only 15 locations at S.No.1,

. 2.8 11, 12, 13, 14, 20, 21, 29, 36, 37, 39, 43 & 44, while all the remaining locations

P found above the acceptable limits but within the permissible limit.

; « Chloride is found above acceptable limits at 09 locations but within the permissible

limit at Sr. No.1, 2, 4, 14, 20, 21, 22, 41 & 47, while all the remaining locations are

: complied with eh BIS Standards.

: - The analytical resuits for TDS are found above permissible limits at 02 locations at
S.No. 22 & 47. The result reveals that TDS found above the acceptable fimits but
within the permissible limit at all locations except 01 location at S.No. 20.

« Sulphate is found above acceptable limits but within the permissible limit at 04
locations at S. No.18, 21, 22 & 47 while all the remaining locations re complied with
the BIS Standards.

« Nitrate is found above both permissible and acceptable limits at 24 locations at S. No.
1,2,3,4,5,6,7,9 12, 14, 16, 17, 18, 21, 27, 28, 33, 34, 35, 36, 37, 38,40 & 44
while all the remaining locations are complied with the BIS Standards.
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* The analytical results for Fluoride indicate that all the locations are completed with
the BIS Standards except 01 location at S. No.23, which is above the acceptable limit
but within the permissible limit.

* The analytical results for heavy metals in Ground Water indicate that all the locations
are complied with the BIS Standards for Chromium, Copper, Nickel, and Zinc.

+ While Cadmium found above both permissible and acceptable limits at only 01
location at S. No.48, L.ead found above both permissible and acceptable limits at 03
locations at S.No.13, 47 & 48 and fron found above both permissible and acceptable
fimits at 16 locations at S. No.5, 6, 10, 13, 14, 17, 19, 20, 27, 28, 30, 35, 36, 44, 45 &
48.

It is concluded from the above analytical results of the Groundwater samples that
the physical parameters are found above the acceptable and permissible limits at most
of locations due to the hatural causes and leaching from the solid waste disposal sites.
In case of Heavy metals Chromium, Copper, Nickel, and Zinc meeting with the BIS
Standards. It reveals from the analytical results of the Groundwater that Ground water
Quality is not affected by the industrial activities in the area but may be affected due to
natural causes and leaching from the solid waste disposal sites.

Analysis Results of Soil Samples:

The heavy metals found in soil samples collected from all 08 locations. The Chromium
is varies between 15-1360 mg/kg, Copper varies between 08-124 mg/kg, Iron varies
between 9279-20379 mg/kg, Nickel varies between 14-36 mg/kg, Lead varies between
13-190 mg/kg and Zinc varies between 24-147 mg/kg (Please refer Annexure 2 for
analysis reports).

The high values of Heavy metals indicate that the land has been contaminated by
the industrial effluent ponded in low-lying areas known as waterlogged areas for so many

years.

Analysis Results of Drain Samples:
The analytical results of the drain samples indicate that Physico-Chemical parameters
found as pH varies between 6.83-7.78, TSS varies between 42-515 mg/l, COD varies
between 146-3721 mg/l, BOD varies between 36-711 mg/1. The results of Heavy Metals
ilustrate that Chromium varies between 0.14-0.98 mg/1, Copper varies between 0.04-
1.32 mg/1, Iron varies betweeh 0.43-15.8 mg/1, Nickel varies between 0.11-0.67 mg/1,
Lead varies between 0.12-0.47 mg/1 and Zinc varies between 0.05-1.97 mg/1 (Please
refer Annexure 3 for analysis reports).

The quality of effluent flowing intc the open drains indicates that metal finishing
industries not discharging high contents of heavy metals and acidic industrial effluent it
reflect no leakage of spent acid during the conveyance system.
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Analysis Results of Samples collected from Waterlogged Areas:

The analytical results of the waterlogged samples indicate that Physico-Chemical
parameters found as pH varies between 7.33-8.38, TSS varies between 24-503 mg/t,
COD varies between 82-1280 mg/l, BOD varies between 14-359 mg/l. The results of

' Heavy Metals illustrate that Cadmium and Chromium found at 01 location at S. No.4

Copper varies between 0.03-2.80 mg/l, lron varies between 01.8-2.74 mg/l, Nickel
varies between 0.17-0.40 mg/l, Lead varies between 0.11-0.21 mg/l and Zinc varies
between 0.08-0.35 mg/l (Please refer Annexure 4 for analysis reports).

Analytical results indicates that the result of effluent sample at S.No.2, 3,4&5
collected from waterlogged areas which were filled for so many years with the treated
effluent coming from CETP Bhiwadi towards Nandrampur Bass through closed pipelines
reached upto Khushkhera bulging paint opposite to Lopan Plant, clearly shows
inadequacy and non-compliance of CETP Bhiwadi and waterlogged area at S. No.1 filled
with the industrial effluent coming from the Chopanki Industrial area, need separate
CETP.

Analysis Results of CETP Samples:

The analysis results of CETP indicate that BOD and COD found non-complied with the
notified standards in both days of monitoring i.e. 21 & 22 March, 2017 (Please refer
Annexure 5 for analysis reports).

The heavy metals are found in very low range at the inlet point of CETP, it indicate
that industries not discharging heavy metals and acidic discharge into the open drains
'which finally reached to CETP.

Analysis Results of Acid Recovery Plant Samples:

The analysis results of Acid Recovery Plant indicates the presence of the Heavy Metals,
Cadmium (0.06 mg/l), Copper (0.31 mg/l), Iron (9.9 mg/!), Nickel (0.34 mg/), Lead
(0.83mgf!) and Zinc (0.1) (Please refer Annexure 6 for analysis reports).

Compliance Status of Industrial Units.

Among the 23 units of Rolling and Pickling, 05 units namely i) M/s Kesri Steel Ltd
(Unit-1l), iy M/s Active Toys Pvt. Ltd, iii) M/s B.G. Steel Pvt. Ltd, iv) M/s Niwar Metals
Pvt. Ltd., and v} M/s Arwind Press Cap Ltd, are non-complied with the notified
standards (Please refer Annexure 7 for analysis reports).

Among the 08 Electroplating (Zinc Plating) Unit, 02 Units namely i) M/s Agarwal Metal
Works Pvt. Ltd and ii) M/s Shyam Auto Pvt. Ltd are non-complied with the notified
standards, 02 units namely i) M/s Hariom Metal Finishers (Self Closed) and ii) M/s
Ranutrol India Pvt. Ltd (Closed by RSPCB directions) founds non operational during
the inspection (Please refer Annexure 8 for analysis reports).
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. Among the 03 Electroplating (Chrome & Nickel Plating) Unit, 01 Unit namely i) M/s
Arva Fastner Pvt. Ltd is non-complied as their ETP found not running during the
inspection while the 01 unit namely i) M/s Sri Sai Scalfolding was found not
operational during the inspection. The remaining 01 unit namely M/s Naveen
Industries complied with the notified standards (please refer Annexure 9 for analysis
reports}).

. 01 Unit of Anodizing found complied with the notified standards (Please refer
Annexure 10 for analysis reports).

. Among the 03 Phosphating Unit, 02 Units namely i} M/s Delite Hi-tech furniture
Industries (Closed due to Maintenance) and ii) M/s Taurus India Ltd (Self Closed)
found non-operational during the inspection, while remaining 01 unit namely M/s.
Asiatic Electrical and Switchgear Pvt. Ltd. is non-complied as their ETP found not
running during the inspection while the unit was found operational (Please refer
Annexure 11 for analysis reports).

Recommendations:
Based on the above observatibns and findings following recommendations are made: .
Short Term Plan

1.  Rajasthan Government should ensure not to allow entering the industrial effluent into
2 ' the territory of Haryana from Nagina Garden side through drains carrying the untreated

effluent flowing from Rajasthan to Haryana.

2. As the pipeline laid down by RIICO for the purpose of discharging treated effluent of
CETP into Sahibi river is not operational {(due to blockage of pipeline by villagers/local
farmers, as a result the effluent oozes out at Khushkhera). It is recommended that RICO 0
should ensure to repair/ clear all the blockages in the pipeline for disposal of treated
effluent into Sabi River. Hon'ble NGT may seek time bound action plan from RIICO

i My e et g T L B N e e et

Limited for completion of this work.
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i 3. Also the local Administration of Rajasthan as well as Haryana State should assist the "
jj RIICO for re-activation of the pipeline and to ensure that the pipeline doesn't get ;
chocked/blocked by the local farmers for smooth and hasslefree disposal of effluent
{confirming the norms of discharge into inland surface water) into the Sabi River.

4 As the treated effluent is proposed to be disposed into Sahibi River, the Bhiwadi Jal
Pradushan Nirman Trust (BJPNT) should ensure that the quantity of effluent at the outlet }
of the CETP and at final outlet of the pipeline (at Sahibi River) meets the norms
prescribed for disposal of effluent into inland surface waster in accordance to EP Act'

86.

5. As in the present scenario, CETP, Bhiwadi functioning as a STP for entire industrial
areas of Bhiwadi which includes 30-40 % industrial effluent and 60-70% sewerage.
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Rajasthan State Pollution Control Board should ensure that the effluent discharged by
the industries should meet the norms prescribed in the Schedule-V1 of EPA, 1986, and
Sector specific standards notified under Schedule- | under EPA, 1986, whichever is
applicable. SPCB should also ensure that all the industries should install Electro
Magnetic Water Flow meter at outlet of the industry to measure the quantity of effluent
discharged.

6.  Rajasthan State Pollution Control Board should keep strict vigil on individual industrial
units and CETP to ensure the compliance in accordance with the notified standards and
it is recommended to take appropriate action on non-complied units listed in Annexure
7 at 8. No.4, 15, 16, 22, 23, Annexure 8 at S.N.1, 5, Annexure 9 at S.N. 3 and Annexure
11 at S. N.2.

Long Term Plan

1. Effluent generated from industries is required to be segregated from sewerage and
storm water generated from 05 villages, commercial and other residential areas located
within the RIICO Industrial Area of Bhiwadi. This would result in drastic reduction in the
quantity of effluent reaching CETP for effective treatment. Segregation of effluent can
only be achieved by laying closed conduit conveyance system in the industrial area.

It was brought to the notice of the team by the Office bearers of BMA and BJPNT
that the RIICO limited had already signed a MoU with the Industries Association of
Bhiwadi to provide Closed Conduit Conveyance System for carrying industrial effluent
to CETP. The RIICO Limited had awarded the work of preparation of Detailed Project
Report to a consultant which has submitted final report to RIICO Limited. No action has
been taken by RIICO Limited in this regarded thereafter.

It is recommended that the process initiated by RICO Limited regarding laying of
closed conveyance system be continued and implemented with a time frame. Hon'ble
Tribunal may seek time bound action plan from RIICO Limited for laying closed conduit
system.

2. For sewerage generated from the villages located within the RHCOQO Industrial Areas,
separate STP with network of sewerage/drainage system (for collection and conveyance
to STP) should be provided. UIT, Bhiwadi and Municipal Council, Bhiwadi should take
action for providing separate ‘STP with dedicated sewerage/drainage system for the
villages located within the RIICO Industrial area, Bhiwadi. Hon'ble Tribunal may seek
time bound action plan from VIT, Bhiwadi and Municipal Council, Bhiwadi for completion
of this work.
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3. Govt. of Haryana should also provide the proper sewerage/drainage system for handling
and disposal of domestic/sewage effluent generated from adjoining area of Dharuhera
including Housing Board, Sector 8, Dharuhera.

4. In view of very bad condition of drainage/sewerage system in the existing developed
RICO industrial areas in Bhiwadi, it is recommended that RIICO shouid not make any:
further expansion and development of new industrial areas without proper infrastructure
like laying down of closed conduit conveyance system for industrial effluent and should
also provide proper sewerage and drainage system for any upcoming industrial area.

5. RIICO should also provide CETP for treating the industrial effluent generated from the
Kaharani and Chopanki industrial arc a of Bhiwadi along with closed conveyance system
to carry only industrial effluent.

It is submitted that in compliance of Hon'ble Tribunal order dated 01.03.2017 in the
matter of O.A. No. 124 of 2015 & 127 of 2016 in the matter of Dr. Laxman Raghav Vs. State
of Rajasthan & Ors and Sumitra Devi Vs. CPCB & Ors. an interim report of the areas covering
Bhiwadi Industrial areas Phase |, II, Il, IV & V and other adjoining industrial areas i.e. Kehrani
& Chopanki of District Alwar, Rajasthan is being submitted, Further, it is also submitted that
the joint team comprising of the officials from the MOEF&CC, CPCB and CGWA will take up
the study during the 1% week of May, 2017 for other industrial operations in other

_ areafindustrial pocket in District of Alwar.

Sd/-

D.D. Sharma,
Scientist D
CGWA, WR, Jaipur

Sd/-

Dr. Satya

Scientist D

MOEF&CC, RO, Lucknow

Sd/-

Abhey Singh Soni
Additional Director
CPCB, Delhi
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Annexure 1

Analysis Resulis of Physico-chemical and Heavy Metals in Ground Water Samples

8N

Name of Location

pH

TH

Ca

Mg

HCO3

Cl1

TS

NO3

Cd

Cr

Cu

Fe

Ni

b

ZIn

Desirable Limit as per BIS
Siandards 15;10500;2012

6.5
85

200

75

200

510

200

45

1.0

0.003

0.05

0.05

0.3

0.02

.01

5.0

Permissible Limit as per
BIS Standards
15:16500:2012

NR

600

led

606

LHI00

2000

400

LS

NR

NR

NE

NR

NR

15

Meay Maruti
Workshop, Wheel O
city

LRI}

456

I15%

16

157

M4

1036

22

15

0.3

BDL

BOL

BOL

0.04

BOL

BDL

0.17

Suzuki Showraom,
main road o
Dharuhera

1.6

512

EH3

54

167

a2

T4

03

B,

BDL

BDL

0.07

BDL

BOL

0.11

Opposilte Jagusr unit-
2, Phase -1

464

53

201

210

782

30

0.3

BOL

0.0t

1 003

BDL

BDL

BDL

Shyam Valika,
Residence housiog
board

e

512

&%

254

30

H20

90

BDL

BOL

BDL

o7

BDL

009

Housing bonrd, Shiv
maridir

.7

230

a3

40

224

200

846

24

120

BOL

BDL

Q.01

0.92

BDL

BDL

0.0

Oppaosite Bhasat
Diagnostic center, near
central market

16

512

64

84

20

202

196

54

0.3

8oL

.01

BDL

N

BOL

DL

0.99

Near Ganpati mail,
City Mursing home,
R.H.P colony

3.0

364

35

57

220

220

338

52

0.5

BDL

BDL

8oL

0.

8OL |

BDL

BDL

Page 24 of 38

+




near BLK Jitestyle,
Plotno. 1228

7.9

356

38

62

191

%

702

28

43

0.4

BOL

0.12

BDL

BDL

BDL

BDL

BDL

RIICO Staff Quarters

7.8

434

68

215

213

332

L

71

G4

BDL

0.03

BDL

0.28

BDL

BDL

.02

Ghalal ares, Sec-23,
in A-1230, QKAP
Chasis

g1

188

45

65

239

127

624

39

0.2

BDL

0.01

BDL

2.63

BDL

BDL

017

Iy the campus of
RINCO Green Park,
Ghatal, Opp. ISLAND
HEALTH CARE (old
- ASK)

78

384

42

67

191

87

502

20

41

0.1

BDL

BODL

BDL

1.09

BDL

BDL

BDL

Fire station centre,
RNCOLTD. Unit |,
Bhiwadi, Alwar

1.9

328

6l

42

132

34

151

13

03

BDL

EDL

0.14

BDL

BDL

0.05

13

Children Park, nesr
Fire Station

2.0

392

32

5

172

177

648

3

0.1

BDL

0.02

0.04

167

8OL

D.03

0.97

i4

Harchandpur, Inside
cempus of water
supply board, Phase 2

79

504

3%

144

zy

154

136

a2

BDL

002

BDL

163

BDL

BDL |

0.07

15

Bithaedi, Phase 4

30

420

in

127

L9

41

¢4

BDL

BDL

BDL

006

BDL

BDL

BDL

16

Residence of Uday
Pandey personal
boring, Shiv calony,
Bilhaedi, Phase -V

1.9

352

Er)

368

93

776

26

29

0.2

BDL

BDL

BDL

005

BoL

BDL

0.03

£7

Dackside of RIICO
water supply campus,
near Ki irdlus, Phase -
14}

78

3ag

57

244

201

358

61

0.3

BDL

BDL

BDL

1.68

BDL

BDL

0.49

Inside water supply
campus, Phase - (1)

19

408

40

74

249

240

1188

34

1¥7

.5

BDL

BDL

BDL

0.05

BDL

BDL

0.0%
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{ndustrial arez,
¥ehrani, near GS§5,
Jaipur vidyut nigam,
infront of Arpit
industry

8.0

236

30

38

263

152

100

37

18

Q.1

80L

8oL

BDL

0.32

BDL

BDL

0.14

20

Village Khizapur in
the cmpus of RHCA,
waler supply near
Saint Gabain, near
GAIL

8.0

296

58

196

353

g2

Is

0.3

BDL

BDL

apl

0.34

BDL

BDL

0.6%

21

Santhkala, Phase I,
SHOPPING
COMPLEX,RUCO

7.8

408

46

91

603

1%

236

1z

02

BDL

BDL

BOL

0.11

BDL

.35

22

Samthal village, opp.
Rosa Herbal, Phase [f1

1.6

1308

125

239

608

2188

650

36

0.7

BDL

BDL

BDL

iy

BDL -

BDL

0,02

23

Handpump Khuskhera,
LA, app., E-36-D

1.7

188

40

21

249

12

BDL

L5

BDL

BDL

BDL

0.19

BDL

BDL

0.25

24

Fire Station campus,
Khuskhera

7.5

21z

23

24

23

942

BDL

12

0.5

BDL

BDL

BDL

0.08

BOL

BOL

BIDAL

25

11D cenire, water
supply Kbhuskhera

79

112

a3

35

239

35

0.5

BOL

BOL |

BDL

0.62

BDL

BDL

E-26, Paramount
wires, khuskhera, opp.
OKINAWA, plot no.
E-28

22

46

25

263

35

1108

.4

‘BDL

3DL

BDL

AL

BDL

BDL

0.06 |

27

Cpp. Ta Khuskhera
Police station

75

720

Lié

103

134

107

1450

13

158

BDL

BDL

BOL

BDL

1.2

BBL

0.36

28

Qpp Rafkiya Uchin
Pratbmik Vidyalaya,
Tizara, Alwar

7.1

263

75

19

m

29

53

0.4

BOL

BDL

BDL

BDL

BDL

0.23

29

Pathredi, water supply
campus

7.3

344

70

40

|

954

29

0.3

BDL

8oL

BDL

0.03

BDL

BDL

0.0)
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opp. To WSS campus
Pathredi, neac M/S
Tamedhaw Pet, Lad. ,
Dharamkata

74

530

65

334

103

1772

28

9

0.5

B0L

BOL

6.02

1.6

BDL

025

31

RIICQ in Fire station,
tndustrial area,
Chaupanki

13

480

G4

77

230

i3

1332

18

40

0.5

BIM,

BOL

BOL

BDL

BOL

BDL

32

Water supply lanker,
front of E-313, Bal
Bharti School

72

700

63

127

234

3%

1198

32

04

BDIL

8DL

BDL

0.02

BDL

BDL

BDL

KX

Mahau Indiz

7.3

490

40

94

05

127

1444

28

45

0.4

8DL

BDL

0.13 |

BDL,

BDL

003

34

PHED , ncar Aravalli,
opp. Sec -4, UIT
Bhiwadi, Block 4 N

17

420

32

82

P

(396

29

58

X

BOL |

BDL

BDL

0.19

BDL

BOL

BDL

35

Azavalli, Vihar yojna -
4, Mitakpur, Gujar

7.3

240

2

38

20%

£0

1266

2%

0.2

BDL

BDL

BOL

0.37

BDL

BDI.

0.03

6

RHB Cotony, Sec 4,
opp. Triloki Math
Temple

7.8

350

i34

1264

46

i16

0.3

BDL

0.01

BDL

O.42

BDL

BOL

131

37

RHB, in water supply
CARVUS, 5¢C- T

1.6

460

86

176

1238

25

36

2

BDL

BDL

BDL

003

BDL

8DL

BDL

38

KT in PHED campus,
infront of Presidency
international school

16

360

229

1360

12

10

0.3

BDL

8DL

BDL

0.05

BDL

BDL

0.17

39

UIT twbewell

7.8

350

40

60

t4d

146

t440

25

BOL

BDL

BDL

0.19

BDL

BDL

0.35

Rotary dispensary
infront of market, LHT,
Bhagat singh colony

.7

3%

44

67

229

191

1542

45

9.3

BDL

BDL

BDL

0.04

BDL

BOL

0ol

41

Aluun temple, Gama
road

7.1

930

124

149

377

436

3190

2

32

9.2

8DL

BDL

BOL

0.03

BDL

BDL

001

2

Handpump in
mothersa, Kahrani

3.0

330

32

60

216

103

13450

22

04

BDL

BDL

BDL

0.25

BOL

BOL

0.53
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43 | Primary school, Anfaki | 8.1 | 450 | 24 | o4 182 | 6 | 668 | BDL | 26 | 02 | BDL | BDL | BDL | 0.8 | B0C ] €oL | 004
44 | Rasid house, Anlaki,
o house, A 76| 690 | 108 | 101 90 |24 16| 83 | 64 | 07 |BoL|moL |BDL | 165 B0 {BOL | 0n
45 | Shaded villa -
gh:m‘;,cﬁ;'ma{ 725 570 f s6 | w3 | 459 | 88 fsso| 20 | 33 | oz |mOL|bBDL [ BOL | 162 | BDL | BOL | 038
i {1
4 i’;{ffocemm todusty {29 sa0 | 36 | tos | 220 | s3 [ 9ee | 26 | 4 | 06 |eoL | BOL | BOL | 047 80L | BOL | 043
47 | MandrampurBass 74 F 820 | 20 | 14s 368 | 695 | 4456 336 | 39 | 0z [ BDL |6DL {80L | EDL [BDL | o2 | 005
43 | Handpump in
Shamshan Ghat opp. '
Tatarpur, nes 811420 | 60 | 65 388 | 68 {1246 3 5 {03 {00z {BDL|BDL| 035 | BOL | 0.12 | 2.47
Siegwerk, Alwar road, .
49 | Upstream I KM from
NandeampurBass 79| ti6 46 [ oL | 311 | 104 {1035 57 | o | o6 |soLimoL| oo | Les | poc |eoL | eas

Noate: all the vatues in mg/l except of pH, NR= No Relaxation, TH~Tota] Hardness as CaC0,, Ca= Calcium, Mg= Magnesium, HCO3= Bi-Cartonate, Cl= Chioride,

TD3= Total Dissolve Sofid, $0,= Sulphate, NO3=Nitrate, F= Flovride, Cd=Cadmium, Cr=Tota] Chromium, fe=Iren, Ph=L.ead, Ni=Nickel, Cu=Copper, Zn=Zinc
BOL= Betow Defect Lavel

Page280f 38

T PR P s 0T

£+

arem

=




179
(0P

Analysis Results of Heavy Meials in Soil samples

Annexure 2

S.No. Sampling YLocation Cd Cr Cu Fe Ni Ph Zn
1 Mear waterlogged areas adjoining to Kundan edible industeial area | BDL | 19 22 9459 16 BDL 46
2 Near walerlogged areas in Nandeampur Bass Village 02 30 17 14629 | 36 14 35
3 Field Opposite to waterlogged area in Nandrampur _Bass Village BDIL 21 12 13029 | 25 18 34

Field Upstream | KM from waterlogged area in Nandrampur

4 Bass Village BDL i5 08 9279 14 BDL 24
3 Near waterlogged areas opposite to Lopan Plant BDL 178 14 9729 35 13 31
6 | Opposite to capital Mall near Parsvnath Mall BDL { 1360 124 26379 36 199 147
7 Field adjoining o waterlogged areas in Kehrani BDL 19 10 12879 2t 15 33
8 Near Kehrani waterlogged area BDL 15 10 10079 1¢ 13 30

MNote: all the values in mgfkg, Cd=Cadmium, Cr=Tetal Chromium, Cu=Coppes, Fe=Iron, , Mi=Nickel, Pb=Lead, Zn=Zin¢
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Annexure 3

Analysis Results of Physico-chemical parameters and Héavy Metals in sampies collected from the Drains

8. N. | Name of the Locations pH TSS | COD{BOD | Cd |} Cr Cu Fe Ni | Ph Zn
I | RIICQ drain Kahrani, opp. to 7.4 137 | 474 | 239 [ BDL | BDL | 6.04 | 1.62 | 0.24 | .12 | 017
YK Interprises Industries
2 | Chaupani area leading to Kahrani 6.83 187 3721 711 | BDL § 098 | 024 | 123 | 047 {029 197
3 1 Harchanpur drain, Bhiwadi 7.57 S15 | 329 36 | BDL | 093 | 132 | 158 | 03 | 047§ 1.67
4 | Drain near Sump well-1, near capital mall, | 7.38 80 237 74 | BDL | 0.14 | 008 | 13 |BDL| 02 | 0.16
near Parasvnath City Center.
5 { Opposite Dalas Biotech 737 53 146 52 | BDL | 023 | 015 | 459 | 067 | 018 | 0.22
6 1 Sump Well 2, near Shyam Vatika, Bhiwadi | 7.2 131 898 | 594 | BDL | C8 | 0.1l | 08t {G42] 015 04
Industrial Area '
7 | Drain near Matila near RIDCOR Toll Plaza | 7.4 155 § 200 56 | BDL | BDL | BOL | 144 |BDL]|] 0.12 | 0.12
8 | Khushkhera bulging poing, opp. Lopan 7.54 55 3ig 84 | BDL | BDL | 004 | 061 {013 ]| 014§ 009
Plant
9 | Mear kundan Edible Industrial area 7.63 62 251 94 | BDL | BDL | BDL | 0.43 | 0.4 | 017 | 0.07
10 | From Kacchi drain, opp. Kundan edible 7.78 42 204 18 BDL | BDL | BDL | 0.57 | 0.15 | 0.16 | 0.05
towards Dharuherz Budhi Bawal road

Note: all the values in mg/l except of pH, TSS= Total Suspended Sofid, COD= Chemical Oxygen Demand, BOD= Biologicel Oxygen demand, Cd=Cadmium,

Cr=Tom! Chromium, Cu=Copper, Fe=lran, , Ni=Nickel, Pb=Lead, Zn=Zinc, BDOL= Below Detect Level
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| / / s, | Annexure 4 “‘ :

Analysis Results of Physico-chemical parameters and Heavy Metals in samples collected from the Waterlogged Areas

8.N Locatiu_m pH TSS COD [BOD | Cd Cr Cu Fe Ni Ph t Za ‘
In Kehrani area near
] Amlaki Village 8.38 244 494 359 BDL BDL 0.03 1.12 017 0.13 0.1
Near Kundan Edible .
2 Industrial Area , Khuskhera 8.07 &0 237 73 BDL BDI. | BDL .59 017 0.18 6.04

Mandrampur Bass Village

3 Haryana at the border of 8.08 24 106 14 BDL BDL BDL G.18 BDL 0.2 BDL
Rajasthan

Khuskhera Bulging point >
4 opposite to Lopan Plant 7.33 503 1280 | 310 0.03 0.08 @ 0.40 0.21 §.35

Open field opposite to
Nagina garden

16 is 82 26 BDL { BDL 0.05 0.86 BDL 0.1 0.08

Nole: all the values inmgs except of pH, TS~ Tulut Suspended Solid, COD= Chemical Oxygen Demand, BOD= Biological Oxygen demand, Cé=Cadmiom,
Cr=Taotat Chromivm, Cu=Copper, Fe=lron, , Mi=Nickel, Pb=1.ead, Zn=Zinc, BDL= Below Detect Level
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Annexure 5 -

- Analysis Results of Physico-chemical parameters and Heavy Metals in CETP Inlet, Qutlet, Sludge

CETP Standard as notified
by Ministry of
Environment, Forest and
. Climate Change, New Delhi, Inlet values | Outlet values Tulet valnes Qutlet values
S.N | Parameters dated B1st January, 2016 at at at at Studge from CETP
1ary, 21/03/12017 | 21/03/2017 22/03/2617 2200372017
under the Environment
(Protection) Rules, 1986, in
Schedule I, serial no 55
\ ! oH 69 7.74 7.2 175 7.82 -
2 TSS 100 171 40 426 -
3 CoD 250 396 179 452 281 -
4 BOD 30 263 12 167 106 -
5 Cd 0.05 BDL BDL BDL BDL 7
6 Cu 3.0 0.3 BDL 0.55 BDL 2260
7 Fe 3.0 7.54 0.8 5.64 0.6 59500
3 i 1.0 0.28 0.06 0.52 0.12 1420
9 Pb 0.1 0.08 BDL 0.32 0.18 375
t0 Zn 5.0 0.85 0.02 .37 0.05 4097

Note; a¥ the vai

ues in mg/l except of pH, TSS= Total Suspended Solid, COD= Chemical Oxygen Demand, BOD= Biological Oxygen demand, Cd=Cadimium,
Cr=Tolal Chromium, Cu=Copper, Fe=fron, , Ni=Nickel, Pb=Lead, Zn=Zinc, BDL= Befow Detect Level

Page320f 38

J

FrAT g TEEY

Ty
#

7,

YT

RPN %3254




Annexure 6

Analysis Results of Heavy metals in samples collect.ed from the Acid Recovery Plant

S.N Parameters Cutlet of Acid Recovery Plant Studge from Acid Recovery Plant
| Cd 0.06 5
2 Cu 0.31 1560
3 Fe 9.9 62400
4 Ni 0.34 1410
3 Ph 0.83 375
6 Zn 0.1 4097

Mote: all the values in mgfl, Cd=Cadmium, Cr=Total Chromium, Cu=Capper, Fe=tron, Ni=Nickel, Ph=Lead, Zn=Zinc
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Annexure 7

“Analysis Results of Physico-chemical parameters and Heavy metals samples from ETP outlet of Rolling & Pickling Unit

Lid

SN | Name of the Industries pit TSS |COD |[BOD |Cd - |Cr [Cu [Re Ni Pb | Zn | Disposalof
General Standards for Discharge of Treated
Effluents into Public Sewersfoper 1 o945l g0 250 3¢ {20 |20 (36 |30 |30 [e1 |50 Uillsation
drains fead to CETP as per Schedute- ) ’ ' ’ ) ’
VI, EPA, 1936
17| Mfs Stri Laxmi Vijay Strips P | 699 | 41 15 2 BDL 10635 |005 |28 004 {BDL |0.04
Ltd :
7 | WS Badri Vishai Steel Ltd 718 | 58 58 13 BDL 1027 {0.17 |24%8 |062 |BDL |BDL
3 | ™/s Shri Laxomi Vijay Strips Pvt. | 7.02 | 37 30 05 BDL | 0.15 047 (1.8 |001 |BDL |BDL
Lid
3 | Mrs Kesri Steet Lid (Unit-11) [ 14 100 |2l BOL 1032 |18 373 |005 |BDL |BDL
5 Mis DL, Steel Pyt Ltd 702 {9 is 3 BDL |006 [002 |009 |BDL |BDL | 002
6 | Mis Gold Star Re-Rolling Pvt. | 797 |35 53 10 BDL 002 |BDL 032 {002 [BDL |BDL
L Thess Pickling |
7 | Mis ASP Enterprises- Unit 79 ] 50 D BDL |009 1004 |1.04 |00F |BDL [0.19 | Usitsusing56-
8 | M/s ASP Enterprises- Unit 1 387 |55 37 3 BDL 028 008 |236 (002 |BDL |[BDL e;":.’:fﬁ‘:ﬁ:ir
G | M’s Mohit Metals Pyvt, Ltd 7.9 | 13 76 8 BOL 007 |00t [143 |BDL |BDL |003 | washingfrinsing
10 | M/s Divyanchal Re-rolling Pvt. | 7.26 | 18 33 0% BDL [045 |02 356 028 |BDL {001 process
Ltd
E1 | WUs Meenaksni Strips Pvi. Ltd | 1.57 | 23 28 4 BDL |BDL |BDL |BDL {006 |BDL |BDL
12 | M7s Hanidarshan Re-roliing Bvt. | 7.66 | 92 q i BDL (024 0.1 {267 |042 {BDL |0.02%
Lid
13| Mfs Shri Giriraj Steel Pt Ltd 698 |21 g 2 BDL [005 |001 |008 |003 |BDL |BDL
14| M7s Sathi Rubber Industries Bvt. | 575 | 99 3 7 BDL |037 |002 [0i8 |004 |BDL {|BDL
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Cr=Total Chromium, Cu=Copper, Fe=Iron, , Ni=Nicke), Pb=Lead, Zn=Ziac, BDL= Below Detect Level

S.N | Name of the Industries pH TSS COoD | BOD [Cd Cr Cu Fe Mi Pb In %ispo::l of
"General Standards for Discharge of Eﬂ?::inw

Effiuents into Public Sewers/ open ¥ Utiizat
deains lead te CETP as per Schedsde- 5.5-9.0 H;I(} 250 30 2.0 | .0 3.0 3.0 3.0 0.1 590 1Zzation
v, EPA, 1986
15 { M/s Active toys Pvt. Ltd 5.58 38 3 03 BDL 234 [0.18 104,36 | 1.61 BOL |BDL
16 | M/s BG Steel Pvt. Lud 8.02 82 19 03 BDL | 0.65 ¢.16 464 009 |BDL |BDL
17 | M/s Perma Engineeting and 7.28 13 27 03 BDL |0.37 .02 0.17 0.04 BDL BDL

trading Co. Pvi. Ltd _
18 | M/s Nochtern Casting Pvt. Ltd 2.56 100 o4 17 8DL [002 |002 124 026 {BDL |BDL These Pickling
19 | Mis Anshal Strips Pvi. Ld 89 27 54 10 BDL |BDL |011 [os5z [epL [o0i joos ”;‘;‘;“;’:a{ :d“'
20 | MIs Iyotika Strips Pvt. Ltd 889 94 2§ 05 BDL | 006 0.03 0.7 001 BDL | BDL sfffucat in their
ST o B Mol RolTWell 704 {7017 [0z [BOL [006 |041 |01l [083 [BDL |BDL | "hreeer

Pvt, Lid
22 | Mfs Niwar Metals Pvt. Ltd 116 30 T4 20 0.03 BDL ]0.47 0.12 BDL (027 1042
23 | M/#s Arvind Press cap Ltd 6.06 43 41 06 0.04 0.14 055 044 Q.16 |015 .13

Note: all the vaiues im mg/) except of pH, TSS= Total Suspended Satid, COU= Chemical Oxygen Demand, BOD= Biological Oxygen deatand, Cd=Cadmium,
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Annexure 8

Analysis Results of Physico-chemical parameters and heavy metals samples from ETP outlet of Electroplating

(Zine Plating) Unit
S.N. | Name of the Industries pH TSS Cr Fe Pb Zn
Standards far Blectroplating Disposal of Treated
Industries (for Zinc Plating) as per .69 {01 290 30 0.1 5.0 Effluents! Utilization
Schedule-, EPA, 1986
These vnits nsing 100%
| e s tazm ey | 65 | 008 | 033 | 039 | 2094 | tratedefMuemsaferROin
Sl ) ? their process.
M/s Rayban Sun Optics Indias
2 8.44 32 043 2.16 0.13 Q.06
Ltd.,SP-810 & 811, Phasell, This unit utitizing 100%
3 M/s Giliette India Ltd.,SPA-G5A, 6.99 06 80L 0.84 016 0.15 treated effluents foe
gardening
4 | Mrs Mica Industries, E-92 724 26 BDL 0.07 BDL 009
M/s Shyam Auto Pvi, Lid. , - Treated water discharge
5 FI5t0, Phase-1, 6.82 306 64 309 0.54 . 149.94 into the drain
Treated water discharge
6 Mi#s Shiv Industries., 6-994-995, 717 14 0.19 073 0.17 0.02 into their own vacant plot
7 gi:[an Om Metal Finisher. Unit found Not Opesational during the inspection
M/s Ranutrot India Pv¢, Ltd., E-
8 {342 Phasel Unit ¢losed by RSPCE directicns

Nete: all the values in mg/l except of pH, TSS5= Total Suspended Solid, C=Total Chromium, Fe=Iron, Fb=Lead, Zn=Zinc, BDL= Below Detect Level
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Annexure 9

Analysis Results of Physico-chemical parameters and Heavy Metals samples from ETP outlet of Electroplating
(Chrome & Nickel Plating) Unit

S.N. | Name of the Industries pH TSS Cr | Cu | WNi | Disposalof Treated
Standards for Electroplating Industries (for Chrome & . Effluents/
Nickel Plating) as per Schedule-E, EPA, 1986 6-9 100 20 | 30 | 30 Utllization -
' These units using
. 100% treated
| M(s Naveen {ndustr_les, B-814, 6.79 3 BDL { BDL | BDL offluenis afier RO in
rinsing process
2 M/s Sri Sai Scatfolding, G-16, Unit found Not Operational during the inspection
3 Wifs Arva fasther Pvt. Lid., GL-987 ETP not running during inspection

Mote: all the values in mgA except of pH., TS8= Tota) Suspended Solid, Cr=Total Chromium, Cu= Copper, Ni=Nickel, BDL~ Below Detect Lovel
Annexure 10

Analysis Results of Physico-chemical parameters from ETP outlet of Anodizing Unit

S.N. | Name of the Industries pH TSS
Standards for Electroplating Industries {(for Zinc Plating) as per 0-9 160
Schedute-1, EPA, £956

8.64 638

l b/s Indo Alusys Ind Lid.
Mote: all the values in mg/l except of pH, T$S= Total Suspended Solid
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Annexure 11

Analysis Results of Physico-chemical parameters from ETP outlet of Phosphating Unit

S.N. | Name of the Indnstries pH 788 |CcoD| BOD | Cd | Cr | Cu | Fe Ni Pb Zn
General Standards for Discharge of Effluests 55 :

into Public Sewers/ open drains lead to CETP as 9 o 100 250 390 20 20 | 3.0 1 3.0 3.0 0.1 50
per Schedule-VI, EPA, 1980 "

1

M/s Delite Bi-Tech Fumituce
[rdustries (P) Lid., A--1163

Unit fonnd Not Operational during the inspection

M/s Asiatic elecirical and Switchgear
Pwvt. Ltd.

ETP not vunning during inspection

M/s Taurus India Lid., A-331-332

Unit found self closed due to their own reasons

Note: all the valyes in mp/ except of pH, TS§= Total Suspended Solid, COD= Chemical Oxygen Demand, BOD= Biologicat Oxygen demand,
Cd=Cadmium, Cr=Total Chromium, Cu=Copper, Fe=lzon, , Ni=Nicke, Pb=Leod, £0=Zin
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el situmted in RIICO LLD. Center Water

suppl _Khushkhera
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Tubewell situated in Children Park, near Fire
Station

Tubewell situated in Near BLK lifestyle, Plot no.
122B

Hand pump situated Opp. To WSS campus
Pathredi, near M/S Tamrdhatu Pvt. Lad. ,

Dharamkata

Hand pump situated opposite to Aravalli, Vihar
yojna -4, Milaktpur, Gujar '

Photo No. 1: Ground Water Sample Locations (Borewells & Hand pumps) in Bhiwadi Industrial

areas and other adjoining industrial areas of District Alwar, Rajasthan
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Near waterlogged areas Khushkhera opposite to Near watetlogged areas adjoining to Kundan edible

Lopan Plant industrial area

Photo No.2. Soit Samples Locations near waterlogged areas in Bhiwadi Industrial areas Phase
L IL IL, IV & V and other adjoining industrial areas i.e. Kehrami & Chopanki of District
Alwar, Rajasthan
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RIICO drain Kahrani, opp. to Y. K.Interprises
Industries

Sump Well 2, near Shyam Vatika, Bhiwadi
Industrial Area

i Drain opposite to Dalas Biotech Drain near Sump well-1, near capital mall, near
: Parasynath City Center.

Photo No. 3. Drains Sample Locations in Bhiwadi Industrial areas Phase I, IL, T, IV & V, 05
Viltages and other Residential and Commercial areas of District Alwar, Rajasthan
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Waterlogged area filled with Effluent in
Nandrampur Bass Village Haryana at the border of
Rajasthan

Waterlogged area filled with Effluent in
Kehreni area near Amlaki Village

. _H"_‘_.qu- , ) ' - — )
aterlogged area filled with Effluent in Khuskhera
bulging point opposite to Lopan Plant

Waterlogged area filled with Effluent in Open
field opposite to Nagina garden

Waterlogged area filled with Efffuent i Near Waterlogged area filled with Effluent in

Kundan Edible Industrial Area , Khuskhera Nandrampur Bass Village Haryana at the border of
Rajasthan

Photo No. 4. Sampling from Waterlogged areas near Khushkhera, Kehrani (Amlaki Village),
near Kundan Edible Industrial Area opposite to Nagina Garden and Nandrampur Bass Viilage ‘
Haryana at the border of Rajasthan
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Common Effluent Treatment and Acid

Piant in Bhiwadi

Sludge Deatering System

Sludge Drying Bed

Photo 5. CETP and Acid Recovery Plant in Bhiwadi
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Sladgc Dr'ying-'.under proper shed

Filter media for secondary treatment of
Effivents
Phato No. 6. Upgradation of Industries for proper treatment of Effluent and Hazardous

Waste
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 124 of 2015
(M.A. No. 375 of 2016, M.A. No. 307 of 2017, M.A. No. 308 of 2017, M.A. No,
310 of 2017 & M.A. No. 327 of 2017)
- And
Original Application No. 127 of 2016
(M.A. Nos. 300 of 2017, 301 of 2017, 309 of 2017, 323 of 2017,
324 of 2017 & 326 of 2017)
And
Appeal No. 11 of 2017 :
{M.A. No. 532 of 2017)

I E MAT F:
'~ Sumitra Devi Vs. CPCB & Ors.
And
Dr. Laxman Raghav Vs. State of Rajasthan & Ors.
And

Arvind Press Caps Limited Vs. Rajasthan State Pollution Control Board

CORAM : HON'BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON’BLE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER

Present: Applicant: Mr. Rahul Kuhrana, Adv. for Applicantin QA 127/16
Mr. Mayank Jain, Mr. Madhur Jain and Mr.
Parmatma Singh, Advs.
Mr. Vivek Chib, Adv. alongwith Mr, Asif Ahmed, Adv.
and Mr. Kushal Gupta, Adv.
Mr. Sumit Sharma & Dr. Sarbjit Sharma , Advs.

Respondent No. 1; Mr. Raj Kumar, Adv. with Mr. Bhupender Xr, LA,
Central Pollution Control Board
Respondent No.4 Mr. Naveen Kr. Gautam with Mr, Anuj Bhardwaj, Adv.
' for (RIICO)

Mr. Krishna Kumar Singh, Adv, for MoEF
Mr. Anil Grover, AAG and Mr. Sandeep Yadav, Adv.
for State of Haryana
Mr. B.V. Niren, Adv. and Mr, Vinayak Gupta, Adv. for
cGwA

State of Rajasthan Mr. Shiv Mangal Sharma, AAG with Mr, Saurabh
Rajpal, Advs. :
Mr. Vivek Kr. Tandon, Ms. Mamta Tandon, Advs. in
M.As.
Mr. Akash Tyagi, Adv. for R-7 & 9
Mr. Rakesh Munjal, Sr. Adv. with Mr. Rakesh Kumar
with Mr. Virender Agrawal, Director of M/s. Prayag
Polymers Pvt, Ltd.

Date and Orders of the Tribunal
Remarks
Item No.
17 to 19 The report in relation to CETP and two industries
Mzagﬁz, have been filed. The Learned counsel appearing for CETP
ss is provided an opportunity to respond to the report, as

large deficiencies have been pointed out in the functioning

of the CETP. Even the averment of industries is that the
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Item No.
17 to 19

May 22,
2017

S$8

CETP is incapable to treat meta! and therefore it is
causing pollution rather than curing. It is also operating
without consent of the Board.

Be that as it may, let the response be filed within
one week from today with advance copy to all the Learned
counsel appearing in this case. Response/Rejoinder
thereto, if any, be filed by the Learned counsel appearing
for Central Pollution Control Board within two weeks
thereafter. |

List this matter on 05t July, 2017.

The Learned counsel appearing for M/s. HSIL Ltd,
Kaharani submits that they have no objection to the
report filed by the joint inspection team and they accept
the same and would carry out all the remedial measures
within three months without delay and default. They
further submit that since they have been polluting. in the
past therefore they voluntary pay environmental
compensation of Rs. 10 Lakh and also assure the Tribimal
that they would not cause any pollution and would take
extra precautions in future. Even they are in opinion for
moving of the underground tank to above the ground and
treatment of R.O. reject water through evaporation which
they will do within a period of one month, besides the
other recommendations pointed out by the joint inspection
team.

Subiec’g to the industry depositing of Rs. 10 Lakh as
environmental compensation with the Central Pollution
Control Board and the undertaking given to the Tribunal
which is accepted, we permit the industry to operate, but

in the event of default the industry would be liable to be

PRERPRMAE A e AR BT ER R T R
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Item No.

17 to 19

May 22,
2017

58

shut down and would also liable to pay further

| environmental  compensation  for  polluting the

environment in the past and the current period.

The State Pollution Control Board shall take
appropriate steps, but only after the payment of Rs. 10
Lakh to Central Pollution Control Board, to restore the
electricity. The consent had been granted by the Board,
the same shall be revived subject to above conditions.

We make it clear that in the event of breach, the

Board shall be entitled to shut down this industry.

The Learned counsel appearing for M/s. Poonam
Strips Pvt. Ltd.

The Learned counsel appearing for M/s. Poonam
Strips Pvt. Ltd. submits that they have no objection to the
report filed by the joint inspection team and they accept
the same and would carry out all the remedial measures
within three months without delay and default. They
furthér submit that since they have been polluting in the
past therefore they voluntary pay environmental
compensation of Rs. 5 Lakh and also assure the Tribunal
that they would not cause any poliution and would take
extra precautions in future.

Subject to the industry depositing of Rs. 5 Lakh as
environmental compensation with the Central Pollution
Control Board and the undertaking given to the Tribunal
which is accepted. We permit the industry to operate, but
in the event of default the industry would be liable to be
shut down and would also liable to pay further

environmental compensation for polluting the
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Item Nao.
17 to 19

May 22,
2017

55

environment in the past and the current period.

The State Pollution Control Board shall take
appropriate steps, but only after the payment of Rs. 5
Lakh to Central Pollution Control Board, to restore the
electricity, The renewal of consent for which application is
stated to have been submitted to the Board, shall be dealt
with by the Board subject to above conditions and in
accordance with law.

We make it clear that in the event of breach, the
Board shali be entitled to shut down this industry.

Besides the recommendations made by the joint
inspection team, each of the industry which is permitted
to operate under the order of the Tribunal, shall without
further delay obtain permission from Central Ground
Water Authority if industry is extracting ground water.
Further, they would provide Rain Water Harvesting
System within the premises of the industry within the
time provided for to carry out remediation. |

List this matter tomorrow i.e. on 237 May, 2017..

(Swatanter Kumar)

(Bikram Singh Sajwan)
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 124 of 2015 :
(M.A. No. 375 of 2016, M.A. No, 308 of 2017, M.A. No. 310 of 2017, M.A. No.
327 of 2017, 669 of 2017)
And
Original Application No. 127 of 2016
(M.A. Nos. 309 of 2017, 657 of 2017)
And
M.A. No. 664 of 2017
In
Appeal No. 11 of 2017

iN THE MATTER OF;
Sumitra Devi Vs, CPCB & Ors.

And
Dr. Laxman Raghav Vs. State of Rajasthan & Ors,
And
Arvind Press Caps Limited Vs. Rajasthan State Pollution Control Board

CORAM : HON'BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON :
HON'BLE MR. JUSTICE RAGHUVENDRA 5. RATHORE, JUDICSAL MEMBER
HON’BLE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER

Mr. Rahul Kuhrana, Adv. for Applicant in 0A 127/16

Present: Applicant:
Mr. V.K. Tandon , Adv.

Mr. Anil Gorver, aAG, with Mr, Sandeep Yadav, Adv.

for State of Haryana and HSPCB.
Respondent No. 1: Mr. Raj Kumar, Adv. with Mr. Bhupender Kr., LA,
Central Pollution Contrel Board

Mr. Raj Panjwani, Sr. Adv. and Mr. Amit Bhandari,

Adv. for RIICO .
Mr. Manav Gupta, Ms. Prabhsehey Kaur, Ms. Esha

Dutta, Advs.
Mr. Krishna Kumar Singh, Adv, for Ministry of
Environment, Forest and Climate Change

Mr. B.V. Niren, Adv. and Mr. Vinayak Gupta, Adv. for

CGWA

Mr. Mukesh Kumar Verma, adv for State of UP
Respondent No. 7, R-9: Mr. Pawan Upadhyay, Mr, Aksh Tyagi, Advs,
State of Rajasthan Mr. Shiv Mangal Sharma, AAG with Mr. Saurabh

Rajpal,
Date and . Orders of the Tribunal
Remarks :
Item No,
34 10 36 All the senior most officers including the Managing

A“%‘&i';n' Director of RIICO; Secretary, Department of Environment;

ss Member Secretary of Rajasthan State Pollution Control
Board and Chairman of Bhiwadi jal Pradushan Nivaran
Trust (BJPNT) shall hold a joint meeting within one week
from today. The meeting shall be chaired by the Chief

Secretary of the State of Rajasthan.
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They shall file composite report along with a

- Sae e B T bl i L

13th 1‘;‘; common and comprehensive affidavit with regard to all the
0

August 11, aspects including CETP in terms of the directions of the

2017 -

Tribunal, before the next date of hearing.

List this matter for final hearing on 01st September,

2017.

vereennen CP
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(Swatanter Kumar)

{Raghuvendra S. Rathore)

rrestreeranssaareareras verreesrreseessens, EM
{Bikram Singh Sajwan}
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELH1

Original Application No. 124 of 2015
(M.A. No. 375 of 2016, M.A, No, 308 of 2017, M.A. No. 310 of 2017, M.A. No,
327 of 2017, 669 of 2017)
And
Original Application No. 127 of 2016
{M.A. Nos. 309 of 2017, 657 of 2017)
And
M.A. No. 664 of 2017
In
Appeal No. 11 of 2017

IN THE MATTER OF:
Sumitra Devl Vs. CPCB & Ors.

And
Dr. Laxman Raghav Vs. State of Rajasthan & Ors.
. And
Arvind Press Caps Limited Vs, Rajasthan State Pollution Control Board

CORAM : HON’BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON’BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL MEMBER
HON'BLE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER

Present: Applicant: Mr, Rahul Kuhrana, Adv. for Applicant in 0A 127/16
Mr. V.K. Tandon , Adv.
Mr, Vivek Kumar Tandon with Ms. Mamta Tandon
Mr. Anil Gorver, AAG, with Mr, Sandeep Yadav, Adv.
for State of Haryana and HSPCB.

Respondent No. 1: Mr. Raj Kumar, Adv. with Ms, Preeti, LA, Central

Pollution Centrol Board
Mr. Raj Panjwani, Sr, Adv. and Mr. Anuj Bhandari,
Adyv. for RIICO
Mr, $.5. Shamshery, AAG and Mr. Ankit Raj, Adv.
Mr. Manav Gupta, Ms. Esha Dutta, Advs. for HSIL
Ltd. Kaharani 3
Mr. Rajkumar, Adv. with Mr, Kamal Bandhu, ALO
Central Pollntion Control Board i
Mr. Krishna Kumar 5ingh, Adv. for Ministry of ' -
Environment, Forest and Climate Change
Mr. B.V. Niren, Adv. and Mr. Vinayak Gupta, Adv. for

CGWA .

Mr. Mukesh Kumar Verma, adv for State of UP
Respondent No, 7 & 9: Mr. Pawan Upadhyay, Mr. Aksh Tyagi, Advs.
State of Rajasthanf Mr. Shiv Mangal Sharma, AAG with Mr, Saurabh ;

Rajpal, Advs., Mr. R.K. Grover, Secretary Rajasthan,
Mr. K.C. Gupta, RO Bhiwadi, RSPCB :

Date and Orders of the Tribunal
Remarks .
ltem Nos.
11to 13 The Learned counsel appearing for State of s
September | paiacthan, upon instructions from the various senior
01, 2017 ;
ssa ke officers who are present before the Tribunal submitted

that there are apparent deficiencies in the tabulated

statement submitted before the Tribunal, It is pointed out
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Item Nos.

11 to 13

September
01, 2017

55 & KC

to him that it does not record the dimensions of the
problem, extent of pollution, causes for persistent and no
improvement despite of alleged efforts. It only states about
an action plan which would be meaningless without
having star\ted pre-requisite considered by the committee,
He prays for further time, by way of last opportunity.

The same should be filed by 13™ September, 2017
before the Tribunal. In the event of default now, we would
be compelled to pass order directing attachment of
salaries.of the.ofﬁcers, as well as show cause notice to
them as to why coercive steps not be taken against them
for violation of the order of the Tribunal and non-

performance of their statutory and public duties.

List this matter on 15t September, 2017.

RN ) o
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(Swatanter Kumar)

{RaghuvendraS. Rathore)

veerenseseeessssresssarmsanersreeesneeBM
(Bikram Singh Sajwan)
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 124 of 2015
(M.A. No. 375 of 2016, M.A. No. 308 of 2017, M.A. No. 310 of 2017, M.A. No.
327 of 2017, 669 of 2017)
And
Original Application No. 127 of 2016
(M.A. Nos. 309 of 2017, 657 of 2017)
And
ML.A. No. 664 of 2017
. In
Appeal No. 11 of 2017

IN THE MATTER OF;

Sumitra Devi Vs. CPCB & Ors.
And
Dr. Laxman Raghav Vs, State of Rajasthan & Ors.
: And
Arvind Press Caps Limited Vs. Rajasthan State Pollution Control Board

CORAM : HON’BLE MR, JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON'BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMEER

Present; Applicant: Mr. Rahul Kuhrana, Adv. for Applicant in OA 127 /16
with Dr. D. Gupta, Adv,
Mr. Vivek Kumar Tandon with Ms, Mamta Tandon

Respondent No. 1: Mr. Raj Kumar, Adv. with Ms, Preeti, LA, Central

Pollution Control Beard
Dr. Sandeep Singh, Adv. for State of Uttar Pradesh
Mr. Raj Panjwani, Sr. Adv, and Mr. Anuj Bhandari,
Adyv, for RIICO
Mr. Manav Gupta, Ms, Esha Dutta, Mr. Sahil Garg and
Mr. Anupam Pandey, Advs. for HSIL Ltd. Kaharani
Mr. Rajkumar, Adv, with Mr, Bhupeder Kumar, LO
Central Pollution Control Board
Mr. Krishna Kumar Singh, Adv. for Ministry of
Environment, Forest and Climate Change
Mr. B.V. Niren, Adv. and Mr, Vinayak Gupta, Adv. for

cGwa
Respondent No. 7 & 9: Mr. Pawan Upadhyay, Mr. Aksh Tyagi, Advs,
State of Rajasthan Mr, Shiv Mangal Sharma, AAG with Mr. Saurabh

Rajpal and Mr. Arun Prasad, Advs.,, Mr. R.K, Grover,
Secretary Environment Rajasthan & RSPCB

Date and Orders of the Tribunal
Remarks
Item No. . .
09 to 11 It is unfortunate that none of the queries raised by

September | the Tribunal have been answered in a 56 long pages
15, 2017 .
status report filed on behalf of the State of Rajasthan and

55 & 5N
other stakeholders, We have requested the Learned
Counsel appearing for the State and the senior officers

present, not to seek unnecessary adjournments before the
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T Tribunal without taking effective steps and providing the

Item No.
09 to 11 | requisite data.
S:gltezn{;llagr The Learned Counsel submits that there is a
ss& 3N pipeline that has been laid which carries the effluents. We

direct production of DPR that was prepared and the data
that was collected for the purposes of determining what
should be the gradient size of the pipeline; the kind of
effluents was it required to carry and to which end.

List these matters on 20t September, 2017,

{Swatanter Kumar)

(Raghuvendra S. Rathore)

(Dr. Nagin Nanda)

To wE oty )




SRS

e
N

bt
2|
i

Annesue- R [y

2034

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No, 124 of 2015
(M.A. No, 375 of 2016, M.A. No. 308 of 2017, M.A. No. 310 of 2017, M.A. No.
327 of 2017, 669 of 2017 & 1123 of 2017)
And
Original Application Neo, 127 of 2016
(M.A. Nos. 309 of 2017 & 657 of 2017)
And
M.A. No. 664 of 2017
In
Appeal No. 11 of 2017

IN R :
Sumitra Devi Vs, CPCB & Ors.
And
PDr. Laxman Raghav Vs. State of Rajasthan & Ors.
And

Arvind Press Caps Limited Vs. Rajasthan State Pollution Control Board ;

CORAM : HON'BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON'BLE MR. JUSTICE RAGHUVENDRA S, RATHORE, JUDICIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER

Present: Applicant; Mr. Rahul Kuhrana, Adv. for Applicantin 0A 127/16
with Dr. D. Gupta, Adv,
Mr. Vivek Kumar Tandon with Ms. Mamta Tandon

Respondent No, 1: Mr. Raj Kumar, Adv. with Ms. Preeti, LA, Central

Pollution Contrel Board
Mr. Raj Panjwani, Sr. Adv. and Mr, Anuj Bhandari,
Adv. and Mr. Yashodhar Pandey, Adv. for RIICO
Mr. Manav Gupta, Ms. Esha Dutta, Mr. Sahil Garg and
Mr, Anupam Pandey, Advs. for HSIL Ltd, Kaharani
Mr. Rajkumar, Adv. with Ms. Preeti, LA Central
Pollwtion Control Board
Mr, Krishna Kumar Singh, Adv. for Ministry of
Environment, Forest and Climate Change
Mr. B.V. Niren, Adv. and Mr. Vinayak Gupta, Adv, for

CGWA
Respondent No. 7 & 9; Mr. Pawan Upadhyay, Mr. Aksh Tyagi, Advs.
State of Rajasthan My, Shiv Mangal Sharma, AAG with Mr. Saurabh

Rajpal for State of Rajasthan & RSPCB

Date and Orders of the Tribunal
Remarks

Item No.

241026 The officers appearing on behalf of the State of

September
zop’ 2017 | Rajasthan have not been able to furnish any answer to the
35 & su queries raised and pray for further time,

By way of last opportunity, list this matter on 11t

October, 2017,

-.,CP

(Swatanter Kumar)
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Item No.
24 to 26

September 5
20, 2017 (Raghuvendra S. Rathore) ' :

55 & SN

(Dr. Nagin Nanda)
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 124 of 2015

(M.A. No. 375 of 2016, M,A. No. 308 of 2017, M.A. No. 310 of 2017, M.A. No.

327 of 2017, 669 of 2017, 1123 of 2017 & 1307 of 2017)
And
Original Application No. 127 of 2016

(M.A. Nos. 309 of 2017, 657 of 2017, 1305 of 2017 & 1329/2017)

And
M.A. No. 664 of 2017
In
Appeal No. 11 of 2017

IN THE MATTER OF:

Sumitra Devi Vs, CPCB & Ors.
And
Dr. Laxman Raghav Vs. State of Rajasthan & Ors.
And

Arvind Press Caps Limited Vs. Rajasthan State Pollution Control Board

CORAM : HONBLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON

HON’BLE DR. JUSTICE JAWAD RAHIM, JUDICIAL MEMBER
HON’BLE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER

Present: Applicant; Mr. Rahul Kuhrana, Adv.

Mr, Vivek Kumar Tandon, Adv,
Respondent No. 1: Mr. Raj Kumar, Adv. for Central Pollution Control
‘Board

Mr. Raj Panjwani, Sr. Adv Mr. Anuj Bhandari, Adv,
and Mr. Yashodhar Pandey, Adv. for RIICO

Mr. Krishna Kumar Singh, Adv. and Mr. Anurag
Kumar, Adv. for Ministry of Environment, Forest and
Climate Change

Mr. B.V. Niren, Adv. and Mr. Vinayak Gupta, Adv. for

) CGWaA
Respondent No. 7 & 9: Mr. Pawan Upadhyay, Mr. Aksh Tyagi, Advs.
State of Rajasthan Mr. Shiv Mangal Sharma, AAG with Mr, Saurabh

Rajpal for State of Rajasthan & RSPCB
Mr. Sumeer Sodhi, Adv.

Date and
Remarks

Orders of the Tribunal

Item Nos.
32 to 34

November
17, 2017

There is serious controversy being raised before us
as to the extent of high pollution on the surface as well as
ground water.

The Learned Counsel appearing for the applicant
has produced the water quality extracted from the bore-
well which is highly contaminated. There is controversy
raised with teference to the source and content of the
samples produced before us.

We appoint Mr. Sumeer Sodhi, Adv. present who
shall visit the entire industrial complexes at Bhiwadi,

District Alwar. He shall prepare a comprehensive report

Annexur- Rfjl 15
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about the industrial clusters, CETP and the general
observations in relation to drainage, collection of waste
etc. He shall also observe as to how many major
industries are having their own ETPs. He shall collect
samples from different sources including the CETP, the bore-
wells as well as handpumps as the case may be.

The applicant is at liberty to point out the places
from where he has to collect samples. The Learned Local
Commissioner shall be accompanied by the officers from
the Central Pollution Control Board, Regional Officer of
the Rajasthan State Pollution Control Board and the Police
officials from the concerned police station. None of the
member of the board will interfere in the work of the Local
Commissioner, but shall only assist the Local
Commissioner for execution of the directions contained in
this order. The Local Commissioner shall visit tomorrow
at 11:00 AM. He will not give any notice to any person as
the Local Commissioner is appointed in the presence of all
the Learned Counsel appearing in this case.

The samples will be divided into two equal portion,
one would be given to Central Pollution Control Board
while other to Shriram Laboratory, Delhi. The analysis
report should be submitted before the Tribunal on the
next date of hearing along with the report.

The fee of the Local Commissioner initially is fixed at
Rs. 30,000/- in addition to the expenditure which he will
incur. All thE“ material and samples will be supplied by
the Rajasthan State Pollution Control Board and the fee of
the Local Commissioner at the first instant will be paid by

the State of Rajasthan and RIICO.
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List these matters for hearing on 04% December,

2017.

Copy of this order be furnished dasti.

(Swatanter Kumar)

(.Dr. ]awad“F‘t.;Him)

U s EM
(Bikram Singh Sajwan)
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

QOriginal Application No. 124 of 2015
(M.A. No. 375 of 2016, MLA. No, 308 of 2017, M.A. No. 310 of 2017, M.A. No.
327 of 2017, 669 of 2017, 1123 of 2017 & 1307 of 2017)
And
Original Application No. 127 of 2016
(M.A. Nos. 309 of 2017, 657 of 2017, 1305 of 2017, 1329/2017& 1439/2017)
And
M.A. No. 664 of 2017
In
Appeal No, 11 of 2017

IN THE TTER OF:
Sumitra Devl Vs, CPCB & Ors.

And
Dr. Laxman Raghav Vs. State of Rajasthan & Ors.
And
Arvind Press Caps Limited Vs, Rajasthan State Pollution Control Board

CORAM : HON'BLE MR, JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON’BLE DR. JUSTICE JAWAD RAHIM, JUDICIAL MEMBER
HON’BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL MEMBER
HON’BLE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER

Present: Applicant: Mr. Rahul Khurana, Adv.
Mr, Vivek Kumar Tandon, Adv,
Respondent No. 1: Mr. Raj Kumar, Adv. for Central Pollution Control
Board

Mr. Anil Grover, AAG

Mr. Raj Panjwani, Sr. Adv Mr. Anuj Bhandari, Adv.
and Mr. Yashodhar Pandey, Adv. for RIICO

Mr. Krishna Kumar Singh, Adv. and Mr. Anurag
Kumar, Adv, for Ministry of Environment, Forest and
Climate Change

Mr. B.V. Niren, Adv. and Mr. Vinayak Gupta, Adv. for

CGWA .
Respondent No, 7 & 9: Mr. Krishnan Venugopal, Sr. Adv, Mr. Pawan
Upadhyay, Mr, Kaushik Mishra, Mr. Aksh Tyagi,
Advs.
State of Rajasthan Mr. Shiv Mangal Sharma, AAG with Mr. Saurabh

Rajpal, Mr. Adhiraj Singh Rajawat and Mr, Lokendra
Singh Kacchar, Ms. Shikha Sandhu Advs. for State of
Rajasthan & RSPCB with Mr. K. C. Arun Prasad MS
RPB and Mr. K. C. Gupta RO RPCB Bhiwadi

Mr. Anil Grover, AAG and Mr. Rahul Khurana, Advs.
Mr, Sumeer Sodhi, Adv.

Mr. 5.S. Shamsherry, AAG and Mr. Ankit Raj, Advs.

Date and -Orders of the Tribunal
Remarks '
Item No.
14 to 16 We have heard the Learned counsel appearing for

December | the parties.
06, 2017

It is shocking to notice that RIICO is the body
responsible for running of industrial clusters. We have no

doubt in observing that the Rajasthan Pollution Control

Board, and RICCO in particular, have failed to discharge
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Item No.
14 to 16

December
06, 2017

their statutory functions. Not only this, they have failed to
provide records that were asked by the Tribunal. To say
the least even the number of industries between these two
organizations is not tallying. If the correct statistics is not
available with them, how can they ever imagine what is
the load on the CETP from 760 Units as alleged by
Pollution Control Board or 951 Units as alleged by RIICO.
This matter has been taken up time and again. The
report of the local Commissioner dees not speak well of
the functioning of these Authorities. The industries in the
industrial clusters particularly at Bhiwadi have caused
serious pollution of water/ground water. They are
seriously polluting industries like pickling, shoes, textiles,
electroplating, pharmaceuticals etc. All these industries
in the normal course of their business discharge high
pollutants. Despite the fact that the matter has been kept
pending before the Tribunal for quite some time, the
directions issued by the Tribunal requiring the State of
Rajasthan, RIICO, Rajasthan Pollution Control Board to
take effective steps to prevent and control the polluting in
that area have failed to give any results. The Applicant
has brought to our notice the photographs showing how
the people living in that area are suffering from various
diseases. Even the ladies are being affected adversely in
terms of public health, to the extent that they are suffering
from disabilities as a result of consuming contaminated
water either‘ directly through borewells or through the

hand pumps.
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ltem No.
14 to 16

December
06, 2017

List these matters on 7th December, 2017,

(Swatanter Kumar)

N | ¥
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(Dr. Jawad Rahim)

(Raghuvendra S. Rathore)

+EM
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(Bikram Singh Sajwan)
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 124 of 2015
(M.A, No. 375 of 2016, M.A. No. 308 of 2017, M.A. No. 310 of 2017, M.A. No.
327 of 2017, 669 of 2017, 1123 of 2017 & 1307 of 2017)
And
Original Application No. 127 of 2016
(M.A. Nos. 309 of 2017, 657 of 2017, 1305 of 2017, 1329/2017& 1439/2017)
And
M.A. No. 664 of 2017
In
Appeal No, 11 of 2017

IN THE M ER OF:
Sumitra Devi Vs. CPCB & Ors.

And
Dr. Laxman Raghav Vs. State of Rajasthan & Ors.
And
Arvind Press Caps Limited Vs. Rajasthan State Pollution Control Board

CORAM : HON'BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
: HON’BLE MR. JUSTICE U.D.SALVI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Present: Applicant: Mr. Rahul Khurana, Adv,
Mr. Vivek Kumar Tandon, Adv.
Respondent No. 1: Mr, Raj Kumar, Adv. Mr. Bhupender LO for

Central Pollution Control Board
'Mr. Anil Grover, AAG
Mr. Raj Panjwani, Sr. Adv Mr. Anuj Bhandari,
Adyv.. for RIICO
Mr. Krishna Kumar Singh, Adv. and Mr.
Anurag Kumar, Adv. for Ministry of
Environment, Forest and Climate Change
Mr. B.V. Niren, Adv. and Mr. Vinayak Gupta,
Adv. for CGWA
State of Rajasthan Mr. Shiv Mangal Sharma, AAG with Mr.
" Saurabh
Rajpal, Mr. Adhiraj Singh Rajawat Ms. Shikha
Sandhu Advs. for State of Rajasthan & RSPCB
Mr. Rajeev Swarup ACS and Mr. Arun Prasad
MS and Mr. K. C, Gupta RO
Mr. Anil Grover, AAG and Mr. Rahul Khurana,
Advs,
Mr, Sumeer Sodhi, Adv.
Mr. Pawan Upadhyay and Mr. Akash Tyagi
adv. t
Mr. Manav Gupta and Mr. Esha Dutta and :
Mr. Sahil Garg, Advs.
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Date and Orders of the Tribunal

Remarks )

Item No.

18 to 20 The applicant had filed this application being

[;ez‘:ez“(‘)';‘;" Original Application No. 127/2016 that the respondent

s authority be directed to prevent discharge of trade effluent
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e from the industrial area at Bhiwadi, Chopanki, Kahasani
i
et
e Item No. | 5nd Khushkhera.
: 18 to 20
December According to the applicant there are  various
12, 2017 | . ) , ' ‘ '
industries of different kind which are operating, some of
55

them are operating without obtaining consent from the
State Board while others who are with consent also
discharging thei-r effluents in violation of the prescribed
norms. The CETP working at Bhiwadi is practically non-
functional and releasing the effluents which are very
injurious. The by-pass or discharge from the CETP gets
collected on the land adjacent thereto and consequently
.pollutes the groundwater. The residents of the
surrounding villages have no direct source of potable
water, bﬁt they are dependent from the extraction of
ground water. They have been drinking polluted water

and have been subjected to various health hazards.

The State of Rajasthan, Pollution Control Board
Rajasthan and RIICO, all of them contested this
application and attempted to justify that their conduct for
the last years saying that now the working of the CETP
have been improved and discharge from the CETP is

adhering to the prescribed norms. They further stated

there are nearly 7 industrial clusters around that area.
The four have been mentioned in the application while
other three are Pathsadi, Sarekhurd and Tapukara. The

RIICO is the official respondent which is responsible for

maintaining these industrial complexes. They have
allotted plots to the industries and it is with their consent
that these industries established therein. The Rajasthan

Pollution Control Board is to perform all regulatory




Sanb Rl ha h

22754

Item No.
18 to 20

December
12, 2017

55

functions in regard to, while ensuring that the effluents
are discharging from their respective industries strictly
adhering to the prescribed norms. The State of Rajasthan;
as of today; overall functioning with regard to ensuring
that the environment is not polluted and there is no
contamination of the water and it is the duty of the State
to provide potaﬁle water to the residents of the villages.
With reference to the pleading of the parties, reports
that have been placed on record and the ancillary
documents filed by the respective parties in court, we have

no hesitation in observing that in the past all these parties

‘have failed to discharge their statutory and public law

obligations. It is the constitutional duty of all these
authorities to ensure that decent and clean environment is
provided to the people at large. It is a matter of great
concern that even drinking water is not being provided to
the villages surrounding to the residential complexes and
their health is at stake. All the industries established are
discharging and making money for all these years for
violating environmental law with impunity. It is really a
sad state of affairs that various industries though they
were found to be polluting, no appropriate action have
been taken by the concerned authority in the past.

It is after institution of this application and passing
of various orders that some movement started with the
concerned authorities to protect the environment and to
prevent and control of water pollution in that area. There
were conflicting stand taken by the authorities, each one
believe that they were doing their best and pass the

responsibility to the others. The RIICO had certainly
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Item No.
18 to 20

December
12, 2017

55

failed in discharging its duties and ensuring proper
maintenance of the industrial clusters in accordance with
law. The Pollution Contrel Board lacked in
implementation of its regulatory role. The contradictory
pleas taken to the extent that the Tribunal had appointed
the Local Commissioner to visit the sites in question vide
order dated 17“1.November, 2017.

We may notice that with the agreement of the
parties, we have first taken up the industrial clusters at
Bhiwadi for the purpose of issuance of appropriate

directions and remaining industrial clusters were expected

to be dealt with in the manner in which the directions

were passed Iin the case of Bhiwadi industrial cluster,
Thus, presently we are only dealing with the industrial
clusters at Bhiwadi.

The Learned Local Commissioner filed his report
which was quite discouraging, The relevant part of the
Local Commissioner's report reads as follows:-

“OVERALL SCENARIO:;

1. The present case Is g perfect instance of how the
authorities in India lack foresight in as much as the
entire industrial area was earmarked, occupied,
and ultimately set up without any waste
management planning whatsoever.

2. As per the information obtained from the officers of
the Respondents during the visit, Bhiwadl
industrial area has approximately 1700-1800
industries. The population of Bhiwadi is estimated
to be between 1.25 lakh to 1.50 lakh.

3. [ visited parts of the area and interacted with
various villagers/ residents during the visit It
would be apt to state at this juncture that all the
persons ‘who came in contact with me during the
visit, were ad-idem on the issue of contamination
and degradation of the quality of ground water. The
situation is such that at a few places from where
the samples were collected, the ground water was
colored (red and/or yellow}.

4. During the visit, I not only visited the places which
were indicated by the officers as well as the
applicant, but also the houses of the local
residents/villugers. Suffice it to state that none of
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Item No.
18 to 20

December
12, 2017

55

the local residents or villagers were using the
ground water for drinking purposes due to its bad
quality. So much so, that families of workers living
in a room of 10x8 ft. inside chawls in the villages
are being forced to purchase drinking water from
vutside despite of having the facility of a
handpump inside their respective premises. Had
the authorities at the appropriate time of
establishing this industrial area considered waste
disposal mechanism as an ssue worth deliberating
upon, the residents of Bhiwadi wouldn't have been
facing the present problem of contaminated water.

POSSIBLE REASONS

5. There could be various reasons for contamination of
ground water but all are connected to the
establishment of the industrial area.

5.1 Non-treatment of industrial waste:

: Though in terms of the Order dated
17.11.2017 I was directed to inspect
industrial complexes, but it would not be
feasible for the undersigned alone to inspect
1700-1800 industries in order to ascertain
whether or not these industries are
discharging any waste water and whether
the ETPs installed are functioning.

Even if the industries are treating their
respective industrial waste, huge amount of
domestic sewage out of the industrial area
{from villages or industries) ultimately meets
this industrial waste, thereby making the
entire waste water filthy and hence liable to
be treated by the CETP.

5.2 Non-segregation of domestic / industrial /
storm water drains
The water discharge from the industries both
treated and/or untreated is mixed with
domestic waste water. This in turn is mixed
with domestic sewage from the villages
inside the industrial area which do not fall
under the jurisdiction of Improvement Trust,
Therefore all the wastewater of any nature
whatsoever is carried to the CETP.

5.3 Inadequate capacity of CETP

The capacity of the CETP as on date s
stated to be around 9 MLD as opposed to 6
MLD earlier. Since there is no segregation of
domestic waste water and industrial waste
water and storm water drain, the entire load
of the industrial area is carried to the CETF,
which in rainy seuson is fed upto 12-13 MLD
thereby causing over flowing and bringing
the CETP to a standstill. Hence in the
absence of segregation /  separate
establishment of STPs, it would be advisable
to upgrade the capacity even further.

5.4 Open Drains
The waste of the entire industrial area s
being carried to the CETP Chambers through
open drains which are bound to get clogged
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5.5

56

57

in addition to inherently being a breeding
ground for mosquitoes.

Upon checking at various spots, though Ph
level was being maintained in the open
drains on the day of inspection, however |
was informed that till sometime back, due to
non-establishment of separate facility for
treatment of wastewater generated by
specific industries (about 25 in total)
containing heavy metals, the wastewater
used to be acidic as a result of which the
open drains would be corroded and the
wastewater would percolate into the
groundwater, thereby contaminating the
same. Needless to state, this has been
happening for many years and the
groundwater may already be contaminated,
the long term effects of which can only be
ascertained with the help of a proper
scientific team.

The effluents of these specific industries are
now separately collected through tankers as
per the information provided by the Trust
managing the CETP.

Blockage of pipeline carrying treated water
Srom CETP to River Sabi

Due to the possible apprehensions of
villagers/ farmers taking benefit of river
water, the pipeline which already exists and
was supposed to carry waste water from
CETP to Sabi River, was blocked by them at
various spots. Admittedly due to this
blaockage, the treated water erupts out of the
conduit pipelines much before it can reach
Sabi River. This treated water finds its path
to open fields / RIICO Land / low lying
areas creating a pool of treated water
covering hundreds of acres of land at
various spots. Such huge accumulation of
wastewater logically invites collection of
waste water from other villages too. What
Sfollows is percolation -of this wastewater
resulting in deterioration of ground water
quality, as well as being a breeding ground
for mosquitoes.

As on the date of inspection, the CETP was
bumping out treqted water at the speed of
approXx. 403 m3 per hour so one can imagine
the kind of space that would be required to
accumulate this much wastewater.

Inadequacy of STPs

Since the Tribunal is looking at a holistic
picture of Bhiwadi, it must be pointed out
that the authorities have decided to set up
five more STPs at different locations for
treatment of domestic sewage. Sewage at
present at a few locations flowing from open
drains gets collected in low lying areas.

Lack of appropriate drinking water facilities
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During the entire inspection, fortunately I did
not come across any individual who was
using ground water for drinking purposes,

Item No. however hopefully this should be true for all
18 to 20 residents of Bhiwadi.

December Upon inspection it was found out that the

12, 2017 local authority (PHED - Public Health

Engineering Department}] was  drawing

55 ground water and supplying to residents for

domestic usage.

I was informed that the said ground water
for domestic usage is simply being extracted
and supplied without any prior treatment.
This Is an Issue which needs Interference
from this Tribunal since there is a possibility
that the said ground water due to its
contamination is not curable by RO systems
installed in houses or is perhaps being
consumed even without any treatment which
may even give rise to an epidemic.”

We may also notice that the applicant has produced
before the Tribunal the water samples collected from the
ground water from the hand-pumps in that area which
shows brownish colour of water.

The report of the Local Commissioner substantiate
the case of the applicant and it was on that stage that the
Learned counsel appearing for the State of Rajasthan

sought liberty for the Chief Secretary, Additional Secretary

and all the Senior Officer of the State who brought to the

i T

notice of the Tribunal the stand of the State and the steps
that they desire to take for the purpose of ensuring

prevention and control of pollution through industries at

that area,
The Chamber meeting was held on 07t December,

2017 of the State and the concerned Stakeholders

including the Chief Secretary of the State of Rajasthan.
z The matter came up for hearing on 06t December,
2017 and the Tribunal passed the following order.

“We have heard the Learned counsel

appearing for the parties.
It is shocking to notice that RIICO is the
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body responsible for running of Industrial
clusters. We have no doubt in observing that the
Rajasthan Pollution Control Board, and RICCO in

: I:;TOIE,' particular, have failed to discharge their
P statutory functions. Not only this, they have
2 December failed to provide records that were asked by the
; 12, 2017 Tribunal. To say the least even the number of
industries between these two organizations Is

ss not tallving. If the correct statistics is not

available with them, how can they ever imagine
what is the load on the CETP from 760 Units as
alleged by Pollution Control Board or 951 Units
as alleged by RHCO.

This matter has been taken up time and
again. The report of the local Commissioner
does not speak well of the functioning of these
; Authorities. The industries in the industrial
clusters particularly at Bhiwadi have caused
serious pollution of water/ground water. They
are seriously polluting industries like pickling,
shoes, textiles, electroplating, pharmaceuticals
ete. All these industries in the normal course of
their business discharge high pollutants. Despite
the fact that the matter has been kept pending
g before the Tribunal for quite some time, the
directions issued by the Tribunal requiring the
State of Rajasthan, RIICO, Rajasthan Pollution
Control Board to take effective steps to prevent
and control the polluting in that area have failed
to give any results. The Applicant has brought
to our notice the photographs showing how the
people living in that area are suffering from
various diseases. Even the ladies are being
affected adversely in terms of public health, to
the extent that they are suffering from
disabilities as a result of consuming
contaminated water either directly through
borewells or through the hand pumps.

List these matters on 7t December, 2017."

e of e el il s ET R YA S

The matter was ordered to be listed on 07%
December, 2017 when the request was made by the
Learned counsel appearing for the State of Rajasthan that
the Chief Secretary, the Additional Chief Secretary and
other senior officers of the State, prayed for Iliberty to
inform the Tri‘bunal as the steps they were proposing to
take for preventing and controlling the pollution and

ensuring that the industries which are in default will not

be permitted for carrying on their activities.

In the meeting various aspects were discussed and
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the Chief Secretary of the State and other officers assured
the Tribunal for taking effective measures for preventing
and controlling of pollution. In furtherance thereto they

have filed a statement on behalf of all the respondents

‘including State of Rajasthan, RIICO and Rajasthan

Pollution Control Board today i.e. on 12% December, 2017,
In the statement filed it is stated there were 1639 plots
which haslbeen allotted to trade industry and they are
around 1475 industries carrying on their business
activities at the industrial cluster in question. Out of
t;hese, nearly 823 units were operating, however in the last
three days 118 units have been closed as they were found
to be operating without consent of the State Board.
Consequently, 705 industries units are operating. Out of
these 705, units 346 units have Consent to Operate and
222 industrial units are in white category. Around 137

industries have applied for renewal of the consent which is

pending with the Board. Out of which 92 industries are in '

red category, 37 are in orange category and 8 are in green
category. There are no definite details provided by any of
these authorities in relation to 652 industrial units. It has
been stated that the CETP was upgraded from 6 MLD to 9
MLD and biological treatment system was upgraded by
providing diffused aeration system.

In relation to supply of water it is stated that the
State has long terms planning for providing potable water
through pipeline to individual houses.

In the meanwhile they are supplying water through
the tankers. [t is also stated in their joint statement dated

12 December, 2017 that there is proposal to put up 5
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STPs by April, 2018 for all the 7 clusters. After
functioning of these STPs, domestic effluent from villages
would be segregated and this would significantly reduce
the quality of effluent reaching CETP. Out of them three
are likely to be set up at Bhiwadi region particularly
around this industrial cluster. It is undisputed before us
by any of the official respondents or otherwise that the
water is not contaminated as per analysis report of Sri
Ram Institute and Central Pollution Control Board. It is
also not disputed that there is increase in pollution, but
they are trying to control and improve the same. To
ensure that the industries do not pollute and people get
potable water for their day-to-day needs, in light of the
above we pass the following directions:-

1. It shall be ensured by the RIICO as well as the CETP
operating Society that the CETP operates to its
optimum capacity and its effluents from the
discharge point should also be within the prescribed
parameters.

2. The CETP control the discharges at the outlet point.

3. The CEPT should ensure that all the parameters
including that Faecal Coliform or the Total Coliform
are maintained within the prescribed limits.

4. It will be the duty of Rajasthan Pollution Control
Board, CPCB, Department of Environment and the
State of Rajasthan to conduct joint inspection and
ensure the compliance of these directions in future.
In the event of default not only the RIICO and
Society would be liable to pay environmental

compensation @ Rs. 50,000/- per default, but the

Sl TR T e A SR AL
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concerned officer(s} of the Pollution Control Board
and the designated officer(s) from Department of
Environment of the State would also be liable for
disciplinary action.

Out of the 346 industrial units which has consent to
operate shall be subjected to an inspection by the
joint inspecting team consisting of Pollution Control
Board, RIICO and the representative of the State
Government. These would be subjected to
comprehensive inspection for which a report will be
prepared particularly in relation to the source of
water and utilization thereof. The effluent

standards, functioning of the Primary Treatment

Plant and whether they are adhering to terms and |

conditions of the consent granted by the Board. If
any of these industries is found to be defaulting

they shall be shut down forthwith without any

‘further Notice,

The 137 industrial units whose applications are
pending with the Board, they shall also be subjected
to the inspection by the joint inspecting team and
their application for renewal shall be dealt with and
disposed of in accordance with law as expeditiously
as possible in any case not later than four weeks
from today.

The 65:2 industrial units the details of which have
not been furnished. Out of them all the industrial
units which are operating without obtaining consent
of the Board and are discharging effluents, shall be

shut down, within one week from today.

L
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December
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8.

10.

11.

The joint inspection team shall conduct a survey to
find out as to how many out of 652 are industrial
units and how many are using the space provided to
them for godown/offices etc.

For upgradation of the CETP as well as for setting
up of the STP, all the industries shall be liable to
pay a sum of Rs 50,000/- as environmental
compensation on ‘Polluters Pays’ principle. These

industries have been polluting for vears, in fact we

.should have imposed much more environmental

compensation upon them, but since the State
Pollution Control Board is taking of the matter with

earnest and assure the Tribunal for providing due

funds for improvement of the conveyer beit/drain or

setting up of STP and upgradation of the CETP, as it

is stated that 92 industrial units which are in Red

Category so would pay environmental compensation
of Rs. 50,000/-, those who are in Orange Category
would pay environmental compensation of Rs.
30,000/- while the industries in Green/White
Category shall pa;y Rs. 10,000/-.

If the amount if not paid within two weeks from
today by the industries to the State Government
Department of Environment, in that event that
industry shall be liable to be shut down without any
further Notice. The amount so deposited shall be
utilized for the compliance of the directions
contained in this order.

We direct the RIICO to clear all the drains and

dredge them within four weeks from today. No
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12.

13.

14.

15.

drain of Bhiwadi industrial cluster should be
chocked/blocked, it will be the duty of RIICO to
ensure regular maintenance thereof.

The potable water shall be provided to all villagers is
the prime responsibility of the State through tankers
or by fixation of RCQ systems.

The monéy paid by the industry would be utilized
for installation of RO systems in all the villages at
Bhiwadi surrounded by industrial complex, to
maintain them shall be duty of the 5State
Government and the RIICO. In the event of default
appropriate action shall be liable to be taken against
the concerned officer(s). The State of Rajasthan
shall expedit;e its long term scheme for providing
potable water to every house through pipelines and
it should be given at utmost priority.

Similarly the projects in relation to establishment
and construction of STP should also be given
priority by the State Government and they should
be installed without any undue delay.

The waste collected on the dredged materials shall
be deposited at the site which is to be identified by
the State Government. The State should identify
the site within four weeks from todéy and it will be
the responsibility of the RIICO to ensure that the
dredged material or any other waste collected from
the ir;dustrial cluster is stored in accordance with
law and relevant waste rules at that site. The waste
should be stored in accordance with law with the

relevant waste rules.
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16.

17.

18.

19.

20.

The RIICO and the State Government shall work
out on the proposal for reuse of the treated effluent
of water from the CETPs/STPs. It shall be the duty
of all concerned including the industries that under
no circumstances any water or effluent is permitted
to be collected around the industrial clusters or

inside the cluster.

Needless to say that Pollution Control Board and

Department of Environment shall maintain due
surveillance and collect samples on regular intervals
to ensure that there is no pollution.

The State of Rajasthan is granted liberty to
approach the Department of Industrial Policy and
Promotion (in short DIPP) for receiving financial
assistance from the Central Government. The State
is free to move the Central Government and if such
proposal is mooted, the same shall be dealt with
utmost expeditiously.

It shall be the duty and obligation of the RHCO and
the Pollution Control Board to place in public
domain the inspection report as well as analysis
reports.

The applicant and for that matter any citizen would
be at liberty to file objections if it comes to the
notice that these reports do not depict the actual
ground realities, The above directions shall be
carri;ed out by all concerned without delay and
default, whosoever is found to be obstructing the
compliance shall be liable to be proceeded against

for violating order of the Tribunal and shall be dealt

ARgftartE s AR RA e R
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with in accordance with law.

ltem No. 21. Vide our order dated 01st March, 2017, we had

18 to 20
December imposed environmental compensation and cost :
12, 2017 . .
upon the various departments and officers. In the
§S

event these directions are complied with in that
event the compensation or the cost imposed shall
stand waived, but in the event of default they shall
become operative and it will be the duty of State of
Rajasthan to comply with those orders without any
default.

22. The Central Pollution Control Board shall also be

responsible for keeping general supervision in
relation to compliance of these directions. This

general directions issued in relation to industrial

clusters Bhiwadi shall be adopted and followed by

the State Government and all the other concerned

o T

authorities with such medifications as may be
necessary.
23. The industries which were permitted to operate

under the etders:of the Tribunal and the Board was

required to inspect the same, if their Status Report
is not filed by the joint inspection team now within

two weeks from today, they shall be liable to be

closed.

With the above directions the Original Application

No. 127 of 2016 stands disposed of. No order as to cost,

M.A. Nos. 309 of 2017, 657 0£2017, 1305 0f 2017,
1329 of 2017 & 1439 of 2017

These applications do not survive for consideration
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as the main application itself stands disposed of.

Item No,
18 to 20 Thus the M.A. Nos. 309 of 2017, 657 of 2017, 1305
December of 2017, 1329 of 2017 & 1439 of 2017 alsc stand
12, 2017
disposed.
55

izinal Applicatij 0. 124 of 2015 in . No. 375

of 2016, M.A, No, 308 of 2017, M.A, No. 310 of 2017,
A, N 017 3 of 201
7of 201 . No. 664 of eal No.
11 of 2017.

These applications are also disposed of, in view of
the order passed above in Original Application No. 127 of

2016. |

The Original Application No. 124 of 2015 in M.A. No.
375 of 2016, M.A, No. 308 of 2017, M.A. No. 310 of 2017,
M.A. No. 327 of 2017, 669 of 2017, 1123 of 2017 & 1307

of 2017 And M.A. No. 664 of 2017 In Appeal No. 11 of

2017 stand disposed of accordingly.

.......................................... ,CP
(Swatanter Kumar)
(U.D. Salvi)

e EM

(Dr Nagin Nanda)
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Item No. 12 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Execution Application No. 42/2019
{filed by Haryana State PCB)
IN
Original Application No. 124/2015

Sumitra Devi Applicant(s)
Versus

CPCB Respondent(s)

Date of hearing: 13.11.2019

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE 5.F WANGDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER
HON'ELE MR. SAIBAL DASGUPTA, EXPERT MEMBER

For Applicant(s):  Mr. Rahul Khurana, Advocate

ORDER

1. This application seeks execution of order of this Tribunal dated
| 12.12.2017 in O.A. No. 124/2015. By the said order, -the
Tribunal dealt with the grievance against violation of
environmental norms by the industries in and around
Dharuhera in Rajasthan directing that discharge from the
CETP in question should be as per parameters which will be

the responsibility of the Rajasthan  State Industrial
Development and Investment Corporation (RIICO) and the

CETP operating society. The State PCB, CPCB and Department

of Environment of the State were to conduct joint inspections.
Industrial units were to be inspected. Further directions issued
included providing potable water to the villagers and clearing and

dredging of all drains.
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2. Grievance now put forward is that the authorities failed to
comply with the directions of this Tribunal on account of which
there was stagnation of untreated effluents and domestic
sewage affecting the inhabitants in and around border town of

Dharuhera in the States of Rajasthan and Haryana.

3. Let a joint Committee of MoEF&CC, CPCB and Rajasthan State
PCE furnish a factual and action taken report in the matter by
e-mail at judicial-ngt@gov.in within one month. Nodal agency
will be the CPCB for compliance and coordination. It will be
open to the applicant to put forward his viewpoints before the
said Committee through CPCB. The District Magistrate

concerned may extend necessary support to the Committee,

4, The applicant may furnish a set of papers to MoEF&CC, CPCB,
Rajasthan State PCB and District Magistrate Bhiwadi and file

affidavit of service within one week,

5. A copy of this order be sent to MoEF&CC, CPCB, Rajasthan

State PCB and District Magistrate Bhiwadi by e-mail.

List for further consideration on 28.01.2020.

Adarsh Kumar Goel, CP

S.P Wangdi, ]M

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM

Saibal Dasgupta, EM

November 13, 2019

Execution Application No, 42/2019
IN

Original Application No. 124/2015
A
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Item No. 04 Court No, 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Execution Application No, 42/2019
_ IN
Orginal Application No. 124/2015

(With report dated 13.12.2019)

Sumitra Devi Applicant(s)

Versus

CPCB “ Respondent(s)

Date of hearing: 28.01.2020

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S.P WANGDI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMEER
HON'’BLE MR. SIDDHANTA DAS, EXPERT MEMEER

For Respondent(s): Mr. Rahul Khurana, Advocate and Mr. Kamaljit, RO
: with Mr. Mohit Mudgil, AEE, HSPCB
Mr. Anuj Bhandair and Mr. Aman Bhalla, Advocates

for RIICO
ORDER
1. The issue for consideration is remedial action against violation
of environmental norms in pursuance of order dated
12.12.2017 passed by this Tribunal, directing that discharge
from the CETP in question should be as per parameters which
is. the res.ponsibility of the Rajasthan State  Industrial

Development and Investment Corporation (RIICO) and the

CETP operating society.

2. Grievance of the applicant is that the authorities failed to

perform their duties and order of this Tribunal dated
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12.12.2017 has not been complied with, resulting in stagnation

of untreated effluents and domestic sewage affecting the
' inhabitants in and arcund border town of Dharuhera in the

States of Rajasthan and Haryana,

3. A factual and action taken report was sought from a joint

Committee of MOEF&CC, CPCB and Rajasthan State PCB.

4. A report has been filed by the CPCB on 13.12.2019, giving the
status of compliance of directions as on 04,12.2019. The status

of compliance of some of the direction are as follows:-

Compliance Status of Hon’ble NGT order dated 12.12.2017, in O.A.
A No. 124 of 2015 in the matter of “Sumitra Devi Vs. CPCB & Ors”
before P.B., New Delhi

_ S. | Directions Compliance as on 04.12.2019 as per the joint
No. inspection team (RSPCB, CPCB and MoEF&CC

132, | The money paid by the | Out of 8 proposed villages, RO plants are installed in
i industry  would  be| 7 villages. In Khijuribas village RO plant is not
: utilized for installation | installed due to dispute onsite. The details including
: of RO systems in all the operational status of RO plants is as given below:

villages at Bhiwadi
surrounded by an
industrial complex. To

maintain them shall be
the duty of the State|| Rampura | 500 lit/hr | Completed  on Not commissioned
11.02.2018

Name of | RO plant | Installation Commissioned
village capacity

Government and the

RIICO. In the event of |[undana | 500 lit/hr | Completed  on | Not commissioned
default, appropriate|| Meo 12.02.2018

action shall be liable to : : —

be taken against the .-";f;ia.gfur- 500 lit/hr | Completed Not commissioned
concerned officer(s). The ’

State of Rajasthan shall Sahadod | 500 lit/hr | Completed Not commissioned

expedite its long-terms Khijuribas | Work not started by contractor
scheme for providing

potable water to every
house through pipelines
and it should be given |[Nagaliya | 500 lit/hr | Completed Not commissioned
at utmost priority.

Harchand Completed Not commissioned
pur

Kharani 500 lit/hr | Compieted Not commissioned
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Although RO plants in 7 villages have been installed
but none of them made operational. As per the
Executive Engineer, PHED-Bhiwadi, the firm has not
started work for O & M period, therefore contact has
been rescind by Add. Chief Engineer, NCR Alwar
vide letter dated 7.8.2019 and retendering process
under progress which will be completed within 2-3
months. The status report as on 03.12.2019 collected
from PHED is enclosed at Annexure-IX.

14,

Similarly the projects in
relation to establishment
and construction of STP
should also be given
priority by the State
Government and they

should be installed
without any  undue
delay.

As informed by the Nagar Parishad, Bhiwadi they
have taken up the work of laying of sewer lines and
constructing 5 STPs under AMRUT Yojana of 11.5
MLD capacity. The 5 Sequential Batch Reactor (SBR)
STPs which were under construction at Rajasthan
Housing board (1.5 MLD), Mundana Mev (2MLD),
Khanpur (ZMLD), Santhalka (3MLD) & near existing -
one (3MLD). The present status of STPs collected from

Nagar Parishad, Bhiwadi is enclosed at Annexure-X,

Name | Capac | Compl | Present Present Expected | Remar
ity in | etion Status Hindranice Completio | ks
MLD L]

5TPI 1.5 100% | Operationa | Permission Complete | Prese

at i for disposal | & nt

RHE point is fow:

pending a5

MLD

sTP2 | 2 100% | Operationa | - Complete | Prese

at ! d nt

Mund Sflow:

ana 0.05

Meo MLD

stez | 2 47% High Court stqy from 17.01.2018 to till date

at

Khan

pur

5TP4 | 3 100% | Operationa | Awaiting 31.012.2

at ! permanent 019

Housi power

ng connection

Board

(near

existi

ng)

STP5 | 3 88% Equipment | Disposal 28.02.20 | Inlet

at installation | point not | 20 conne

Santh is  under | fixed ctfen

atka progress is
pendi
ng

v i s e
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1.5 MLD STP at RHB:- The SBR technology based
STP was in gperational with inlet flow of 46m3/hr.
as per the operator 0.5 MLD flow coming against the
1.5 MLD designed capacity. The treated wastewater
has been discharged on the open area at the back
side of STP without any chlorination which created
cesspool of stagnated wastewater in between the
STP and nearby residential areas. Samples of STP
outlet has been collected and the analysis results
reveals that the treated STP outlet values of pH:-6.86,
0&G:1.2mg/l, TS5S:-54mg/l, COD:-184mg/l and
BOD:30.33mg/l. The detailed analysis report is
enclosed at Annexure-XI.

2.0 MLD STP at Mundana Meo:- The 2 MLD
capacity SBR technology based STFP was in operation

with a inlet flow of 0.05 MLD against the 2MLD
designed capacity, it is because of out of 4 villages

{(Mundana Meo, Rampura, Nayagoam, and Kairani} |

only Mundana Meo village domestic wastewater is
coming to STP and other 3 villages sewer connection
is not done. The sewer connection could not be done
due to railway line construction and no NOC from
DFC. During the visit railway line earth bund raising
work was under progress. Presently the treated
wastewater from STP is discharged on open plot just
in front of STP, however Nagar Parishad has
constructed a storage tank for reuse of this treated
water. At the time of visit STP ocutlet samples
collected and analysed for pH-7.29, T5S-15mg/l
COD-85mg/l, BOD-6myg/l and O & G:1.4mg/lL the
detailed analysis report is enclosed at Annexure-XII.

ZMLD STP at Khanpur:- 47% construction work has

been completed and further no progress done by the
construction agency f.e. M/s L & T due to stay order
from Rajasthan High Court, Jaipur from May 2018.
As per the Nagar Parishad officials that there is a
dispute regarding title of the land of STP at Khanpur.

3MLD STOP at Housing Board Colony:- The STFP
"is located near existing old 4.0 MLD STP, which is

just adjacent to the CETP. It is a SBR technology
based STP and 100% construction work completed
and connection to sewer line is pending which will
be completed by end of February 2020. Presently
the untreated sewage is going towards Dharuheda
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industrial area along with the untreated domestic
wastewater of Maheshwari (village situated in
Haryana) and Dharuhera and accumulated near
Bestech shopping Centre and Dharuhehera
industrial area. During visit collected the drain
samples at Nagina Garden (Rajasthan), Modern
public school after mixing with domestic effluent of
Maheshwari village and accumulated wastewater
at Dharuheda industrial area for analysis of
general parameters, bacteriological parameters and
heavy metals to identify and to know the industrial
effluent is mixing in domestic drain or not. During
visit it was observed the untreated effluent from
M/s Amul Dairy (Dudhmoti Sargar), a industry
situated in Dharuhera Industrial area was, being
discharged in to the accumulated waste water at
Dharuhera Industrial Area. The combined effluent
(domestic and industrial) generated from Bhiwadi
Industrial Area is being treated in a 9MLD CETP
and treated waste water pumped to Khushkhera
industriqal area where the treated effluent is
accumulated in open plot. The details of drain
samples collected is as given below:

5 Drain pH TSS | €OD BOD Heavy Merals
NG | Sampling
Locations Fe ZN Mn Cu

Or | Naging 716 | 36 igs 49.61 | 0318 | 004 | 0.164 | c.008
Garden &9 4

02 Modern 775 | 45 208 212 0273 | 0.03 0174 | oo
Public &5 g
School

03 | Domestic 781 | 155 | 432 7495 | o.9¢8 | 0.09 | 0143 | BOL
& 15 2
Induserial
effluent
accumitta
ted at
Dharuhed
a

Industriaf
Arem

Note: 1. all values are in mg/I except pH.

2. Other metals values reported as BDL.

3.0 MLD STP at Santhalka:-As informed by

Nagar Parishad Bhiwadi the STP is under
construction and about 88% work has been
completed and the entire work will be completed by
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28/02,/2020.

In addition to above 5 STP s and one 4MLD existing
STP, Nagar Parishad Bhiwadi is also constructing 3
septage systems with 1.2 MLD sewage treatment
capacity.

15.

The waste collected on
the dredged materials
shall be deposited at the
site which Is to be
identified by the State
Government. The State
should identify the site
within four weeks from
today and it will be the
responsibility of the
RIICO to ensure that the
dredged material or any
other waste collected
from  the industrial
cluster is stored in
accordance with law
and  relevant  waste
rules at that site. The
waste should be stored
in accordance with law
with the relevant waste
rules.

RIICO has allotted land measuring 34729mZ near
Rampura Mundana, Kharani for dumping of non-
hazardous industrial solid waste to Bhiwadi Jal
Pradushan Niwagran Trust (BJPNT) vide letter dated
24.01.2018 but the BJPNT has not taken the
possession of the land. Due to non-availability of
boundary wall BJPNT has requested RIICO for
construction of boundary wall of this site. Proposal
for construction of boundary wall has been
forwarded to RICO head office, Jaipur for approval
by RICO Bhiwadi office on  4.11.2019.  After
construction of boundary wall BJPNT will take
possession of the site for scientific development and
operation of dumping yard. The land allotment and
SPVC formation letter is enclosed at Annexure-Xill,

16.

The RICCO and the
State Government shall
work out on the proposal
for reuse of the treated
effluent of water from
the CETPs/STPs. It shall
be the duty of all
concerned including the
industries that under no
circumstances any water
or effluent is permitted to
be collected around the
industrial clusters or
inside the cluster.

As informed by SRM, RICO project report of
amounting Rs. 146.00 cr. for the up gradation of
existing CETP upto ZLD level was prepared by
BJPNA, Bhiwadi (consultant M/s IL&FS). On thd
request if State Government, Ministry of Finance|
GOI New Delhi has been issued financial sanctionof R

F.No.44(1)PF.S/2018-19-1377dated11.12.2018.
RHCO has invited proposal for selection of Profect
Management Consultant for this work In
September 2019, but the tender got rejected in
November 2019 due to participation of only one

" firm ie. M/s IL&FS Company. Senior Regional
Manger, RIICO informed that new tender for
consultancy work will be floated soon.

17.

Needless to say that
Pollution control Board

RSPCB, Bhiwadi is collecting samples from outlet of
CETP on fortnightly basis and are being tested in
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and  Department of
Environment shall
maintain due
surveillance and collect
samples on  regular
intervals.

their laboratory. Besides board has constituted
Pollution Control and Vigilance Squad (PCVs) for 24x7
survelllance in the area.

18.

The State of Rajasthan
is granted liberty to
approach the
Department of Industrial
Policy and Promotion {in
short DIPP) for receiving
financial assistance

from the Central

Government. The State
is free to move the
Central Government and
if such proposal is
mooted, the same shall
be dealt with utmost
expeditiously.

It was informed by RIICO Ltd, Bhiwadi that sanction
had been received from GOI amounting Rs 146 crore
for- the work of upgradation of industrial effluent
management system at industrial area Bhiwadi.

T
H

5. From the above it is clear that even after two years of the order

of this Tribunal, all necessary steps have not taken in right

earnest. ROs installed as far back as 11.02.2018 have still not

being commissioned, without any valid reason. Work of STPs

also refnains incomplete even though financial assistance has
been duly received from the Central Government for
upgradation of the industrial effluent management. The
industries which are violating the norms have not been closed,
though it is stated that inspection was carried out and the
report was sent to the head of the State PCB. Thus, the action
taken by thé concerned authorities is not consistent with the
concern required for remedying the environment and for rule of
law. There is no justification for not even adopting interim

measures by way of phyto-remediation/ bio-remediation/

e




A
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tapping of drains carrying pollutants and remedying the same.
Since basic responsibility is of the RIICO, the said Corporation
and its key office béarers must be made accountable and they
may be liable to be prosecuted if there is continuous negligence
and failures. This Tribunal! may have no other option except to
take appropriate coercive measures, including stopping of
salary of the Managing Director and other senior ofﬁcers.of the
Corporation, The Tribunal may also consider compensation to
be recovered for the damage to the environment from the

salaries of the said officers.

Let a further report of monitoring as on 31.03.2020 be filed
before the next date by e-mail at judicial-ngt@gov.in by the

Committee already constituted,

List for further consideration on 21.04.2020.

Adarsh Kumar Goel, CP
S.P Wangdi, ]M

Dr. Nagin Nanda, EM

Siddhanta Das, EM

January 28, 2020
E.A. No. 4272019 in O.A. No. 124/2015

VR ¢
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Item No. 04 Court No. 1
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Execution Application No. 42/2019
IN
Original Application No, 124/2015

M.A. No, 72/2020: for intervention

(With report dated 03.11,2020)

Sumitra Devi Applicant

Versus ;
CPCB Respondent
HSPCB ' Applicant in EA

Date of hearing: 04.02,2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR, JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER

Mr. Shivesh P. Singh, Advocate for applicant in MA 72/2020

Respondent: Ms, Prachi Mishra, Advocate for State of Rajasthan
Mr. Aman Bhalla, Advocate for CPCB
Mr. Rahul Khurana, Advocate for HSFCB
Mr. K.K. Singh, Advocate for MoEF&CC
Mr. Nikhil Jain, Advocate for RIICO

Ll
IS
..
H

ORDER

1. This application has been filed by the Haryana State PCB for
execution of order dated 12,12.2017 passed by this Tribunal, directing

the Rajasthan State Industrial Development and [nvestment Corporation

(RIICO) and the CETP operating society at industrial area Bhiwadi,
Rajasthan Bhiwadi to take remedial measures against water pollution

from the CETP. It is submitted that the authorities failed to perform their

duties and order of this Tribunal dated 12.12.2017 has not been

complied with, resulting in stagnation of untreated effluents and
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ing the inhabitants in and around border of

particularly in Dharuhera in Haryana.

2. A factual and action taken report with reference to the status of

compliance of directions of this Tribunal in order dated 12.12.2017 was

sought from a joint Committee of MoEF&CC, CPCB and Rajasthan State

PCB with CPCB being th

e nodal agency. The matter was last considered

on 28.01.2020 in the light of report of the CPCB (on behalf of the joint

Committee) dated 13.12.2019 giving the compliance status of each of the

directions as follows:

“Compliance Status of Hon’ble NGT order dated 12.12.2017,

in 0.A. No, 124 of 2015 in the matter of

«sumitra Devi Vs.

CPCB & Ors” before P.B., New Delhi

S. Directions Compliance as on 04.12.2019 as per the joim
No. inspection team (RSPCB, CPCB and MoEF&CC
13, | The money paid by the Out of 8 proposed villages, RO plants are installed in
industry ~ would  be 7 villages. In Khijuribas village RO plant is not
utilized for installation installed due to dispute onsite. The details including
of RO systems in all the | operational status of RO plants is as given below:
villages at Bhiwadi
' Name of | RO plant Installation Commissioned
surrounded by an ;
i ) village capacity
industrial complex. To
maintain them shall be
the duty of the State || Rampura | 500 lit/hr | Completed  on Not commissioned
Government and the 11.02.2018
RIICO. In the event of |Uhfundana | 500 lit/ar | Completed  on i Not commissioned
default, appropriate || Meo 12.02.2018
action shall be liable to iR =5 T | Comvieted o o
be taken against the Gu;afur- it/hr | Complete ot commissione
concerned officer(s). The
State of Rajasthan shall | | Sahadod 500 lit/hr | Completed Not commissioned
expedite Its long-terms Khijuribas | Work not started by contractor
scheme for providing
potable water to every Harchand Completed Not commissioned
house through pipelines || P
and it should be given |[Nagaliya | 500 lit/hr Completed Not cornmissioned
at utmost priority.
@arani 500 lit/hr Completed Not commissioned
L Although RO plants in 7 villages have been installed
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but none of them made operational. As per the
Executive Engineer, PHED-Bhiwadi, the firm has not
started work for 0 & M period, therefore contact has
been rescind by Add. Chief Engineer, NCR Alwar
vide letter dated 7.8.2019 and retendering process
under progress which will be completed within 2-3
months. The status report as on 03.12.2019 collected
Jrom PHED is enclosed at Annexure-iIX.

14.

Similarly the projects in
relation te establishment
and construction of STP
shouid also be given
priority by the State
Government and they
should be installied
without any  undue
delay.

As informed by the Nagar Parishad, Bhiwadi they
have taken up the work of laying of sewer lines and
constructing 5 STPs under AMRUT Yojana of 11.5
MLD capacity. The 5 Sequential Batch Reactor (SBR)
STPs which were under construction at Rajasthan
Housing board (1.5 MLD), Mundana Mev (2MLD),
Khanpur (2MLD), Santhalka (3MLD} & near existing
one (3MLD). The present status of STPs collected from
Nagar Parishad, Bhiwadi is enclosed at Annexure-X.

Name | Capac | Compl | Present Present Expected | Remar
ity fin | etion Status Hindrance Completio | ks
MLD n
STFi 1.5 100% | Operationa | Permission Complete | Prese
at i for disposal | ¢ nt
RHE point is Slow:
pending 8.5
MLD
5TPZ 2 100% Operationa | - Complete Frese
at f d ne
Mund flow:
ana 605
Meo MLD
STP3 | 2 47% High Court stay from 17.01.2018 to till dute
at
Khan
pur
STPE | 3 100% | Operutiona | Awaiting 31L012.2
at i permanent a1
Housi pawer
ng connection
Board
{rear
existf
ng}
STPS | 3 8% Equipment | Dispesal 28.02.20 | Inlet
at instalfation | peint not | 20 conne
Santh is  under | fixed ction
afka progress is
pendi
ng
1.5 MLD STP at RHB:- The SBR technology based

STP was in operational with inlet flow of 46m3/hr.
as per the operator 0.5 MLD flow coming against the
1.5 MLD designed capacity. The treated wastewater

1
i
.
i
i
|

Iz
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has been discharged on the open area at the back
side of STP without any chlorination which created
cesspool of stagnated wastewater in between the
STP and nearby residential areas. Samples of STP
outlet has been collected and the analysis results
reveals that the treated STP outlet values of pH:-6.86,
0&G:1.2mg/l, TSS:-54mg/l, COD:-184mg/l and
BOD:30.33mg/l. The detailed analysis report is
enclosed at Annexure-XI.

2.0 MLD STP gt Mundana Meo:- The 2 MLD

capacity SBR technology based STP was in operation
with a inlet flow of 0.05 MLD against the ZMLD
designed capacity, it is because of out of 4 villages
{(Mundana Meo, Rampura, Nayagoam, and Kairani)
only Mundana Meo village domestic wastewater is
coming te STP and other 3 villages sewer connection
is not done. The sewer connection could not be done
due to railway line construction and no NOC from.
DFC. During the visit railway line earth bund raising
work was under progress. Presently the treated
wastewater from STP is discharged on open plot just
in front of STP, however Ndagar Parishad has
constructed a storage tank for reuse of this treated
water, At the time of visit STP outlet samples
collected and analysed for pH-7.29, TSS-15mg/l,
COD-85mg/l, BOD-6mg/l and 0 & G:1.4mg/l. the
detailed analysis report is enclosed at Annexure-XII.

2ZMLD STP at Khanpur:- 47% construction work has

‘been completed and further no progress done by the
construction agency i.e. M/s L & T due to stay order
Jrom Rajasthan High Court, Jaipur from May 2018
As per the Nagar Parishad officials that there is a
dispute regarding title of the land of STP at Khanpur.

IMLD STOP at Housing Board Colony:- The STP
is located near existing old 4.0 MLD STP, which is

Jjust adjacent to the CETP. It is a SBR technology
based STP and 100% construction work completed
and connection to sewer line is pending which will .
be completed by end of February 2020. Presently
the untreated sewage is going towards Dharuheda
industrial area along with the untreated domestic
. wastewater of Maheshwari (village situated in
Haryana} and Dharuhera and accumulated near
Bestech shopping Centre and Dharuhehera
industrial area. During visit collected the drain
samples at Nagina Garden (Rajasthan), Modern
public school after mixing with domestic effluent of
Maheshwari village and accumulated wastewater
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at Dharuheda industrial area for analysis of
general parameters, bacteriological parameters and
heavy metals to identify and to know the industrial
effluent is mixing in domestic drain or not. During
visit it was observed the untreated effluent from
M/s Amul Dairy (Dudhmoti Sargar), a industry
situated in Dharuhera Industrial area was, being
discharged in to the accumulated waste water at
Dharuhera Industrial Area. The combined effluent
{domestic and industrial} generated from Bhiwadi
Industrial Area is being treated in a 9MLD CETP
and treated waste water pumped to Khushkhera
industrial area where the treated efffuent is
accumulated in open plot. The details of drain
samples collected is as given below:

5. Drain nH TSs | cop BOD Heavy Metals

NC | Sampling
Locations Fe N M Cu

or Magine 216 | 36 188 49.61 7318 | 0.04 o164 | a.008
Garden &9 4

02 | Modern 775 | 45 208 21.2 0273 1 003 | 0.17¢ | 0.009
Pubfic 85 e

School

03 | Dbmestic 7.81 | 155 | 432 74.96 | 0948 | 0.09 | 0.143 | BDL
& 15 Z
Industriaf
effluent
accumuia
ted at
Dharuhed
a

Industrial
Area

Note: 1. all values are in mg/l except pH.
2. Other metals values reported as BDL.

3.0 _MLD STP at Santhalkag:-As informed by
Nagar Parishad Bhiwadi the STP s under

construction and about 88% work has been
completed and the entire work will be completed by
28/02/2020.

In addition to above 5 STP"'s and one 4MLD existing
STP, Nagar Parishad Bhiwadi is also constructing 3
septage systems with 1.2 MLD sewage treatment
capacity,

15,

The waste collected on

the dredged materials.

shall be deposited at the
site which is to be
identified by the State
Government. The State
should identify the site
within four weeks from

RIICO has allotted land measuring 34729m? near
Rampura Mundana, Kharani for dumping of non-
hazardous industrial solid waste to Bhiwadi jal
Pradushan Niwaran Trust {(BJPNT} vide letter dated
24.01.2018 but the BJPNT has not taken the
possession of the land. Due to non-availability of
boundary wall BJPNT has requested RIICO for
construction of boundary wall of this site. Proposal

AT P A D e SR B B R T IO
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today and it will be the
responsibility  of the
RHCO to ensure that the
dredged material or any
other waste collected
Srom  the  industrial
cluster fs stored in
accordance with law
and relevant waste
rules at that site. The
waste should be stored
in accordance with law
with the relevant waste
rulfes.

for construction of boundary wall has been
forwarded to RIICO head office, Jaipur for approval
by RICQ Bhiwadi office on 4.11.2019. After
construction of boundary wall BJPNT will take
possession of the site for scientific development and
operation of dumping yard, The land allotment and
SPVC formation letter is enclosed at Annexure-XIII,

16.

The RICCO and the
State Government shall
work out on the proposal
Jor reuse of the treated
effluent of -water from
the CETPs/STPs. It shall
be the duty of all
concerned including the
industries that under no
circumstances any water
or effluent is permitted to
be collected around the
industrial clusters or
inside the cluster.

As informed by SRM, RIICO project report of
amounting Rs. 146.00 cr. for the up gradation of
existing CETP upto ZLD level was prepared by
BJPNA, Bhiwadi (consultant M/s IL&FS). On the
request If State Government, Ministry of Finance)
GOl New Delhi has been issued financial sanctionof R

F.No.44(1)PF.5/2018-19-1377dated11.12.2018.
RIICO has invited preposal for selection of Project
Management Consultant for this work in
September 2019, but the tender got rejected in
November 2019 due to participation of only one
firm ie. M/s IL&FS Company. Senior Regional
Manger, RIICO informed that new tender for
consultancy work will be floated soon.
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Needless to say that
Pollution control Board
and  Department of
Environment shail
maintain due
surveillance and collect
samples on  regular
intervals.

RSPCB, Bhiwadi is collecting samples from outlet of
CETP on fortnightly basis and are being tested in
their laboratory. Besides board has constituted
Pollution Control and Vigilance Squad (PCVs} for 24x7
surveillance in the area.

18

The State of Rajasthan
is granted liberty to
approach the
Department of Industrial

Policy and Promotion (in |.

short DIPP) for receiving
financial assistance
Jrom the Central
Government. © The State
is free to move the
Central Government and

It was informed by RIICO Ltd, Bhiwadi that sanction
had been received from GOI amounting Rs 146 crore
for the work of upgradation of industrial effluent
management system at industrial area Bhiwadi.

SR —
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if such proposal is
mooted, the same shall
be dealt with utmost
expeditiously.

”

3. From the report, it was clear that necessary steps had not been
taken by the concerned authorities in Rajasthan. The ROs had not been
commissioned. The work of ;STPS was incomplete, The industries were
violating the norms for which remedial action was not taken. The
Tribunal accordingly directed further action and filing of a further report

by the joint Committee on verification of compliance. The operative part

of the order is extracted below:

“5. From the above it is clear that even after two years of the
order of this Tribunal, all necessary steps have hot taken in right
earnest. ROs installed as far back as 11.02.2018 have still not
being commissioned, without any valid reason. Work of STPs also
remains incomplete even though financial assistance has been duly
received from the Central Government for upgradation of the
industrial effluent management. The industries which are violating
the norms have not been closed, though it is stated that fnspection
was carried out and the report was sent to the head of the State
: PCB. Thus, the action taken by the concerned authorities is not
consistent with the concern required for remedying the environment
and for rule of law. There is no justification for not even adopting
interim measures by way of phyto-remediation/ bio-remediation/
tapping of drains carrying pollutants and remedying the same.
Since basic responsibility is of the RIICO, the said
Corporation and its key office bearers must be made
accountable and they may be liable to be prosecuted if there
is continuous negligence and failures. This Tribunal may
have no other option except to take appropriate coercive
measures, including stopping of salary of the Managing
; Director and other senior officers of the Corporation. The
z Tribunal may also consider compensation to be recovered for
: the damage to the environment from the salaries of the said
officers.”

4, Accordingly, further repert of monitoring dated 03.11.2020 has

been filed by the joint Committee comprising MoEF&CC, CPCB and

RSPCB. Compliance status is mentioned to be as follows:




Ao ek b abe e W A g A

“Compliance Status of Hon 'ble NGT order dated 28.01.2020, in Q.A. No. 124 of 2015 in the matter of "Sumitra Devi Vs CPCB
& Ors"” before P.B. New Delhi '

s. Directions work progress in the field as on 05 & 06.10.2020 as per the joint Remarks
No _ inspection team (RSPCB, CPCB and MoEF&CC)

1. It shall be ensured by the RIICO as well as the CETP | The joint inspection team collected a sample of CETP final Outlet and | Complied
operating Society that the CETP operates as its | analyzed at CPCB, Regional Directorate, Lab Bhopal Results tabulated below

optimum capacity and its effluents from the | are:

discharge point should also be within the prescribed

limnits.
Parameters Analysis - Prescribe

Results Standards
pH 6.98 5.5-9.0

T55 24 100
CoD 86 250
BOD 18 30
Oil & Grease’ 22 10
Chloride 784 1000
Sulphate 514 1000
Phosphate 0.05 -
Fluoride ) 2.2 2.0
Total Coliform 540 --
MPN 100/ml
Faecal Coliform 84 -
MPN 100/l

Note: All Value are mg/l & except pH

The treated effluent was meeting the inland surface water discharge




259
8%

standards prescribed under -MoEF&CC notification S.0. 4(E)} dated
01.01.2016 for general & heavy metal parameters. The copy of detailed
analysis report is enclosed at Annexure-1. The inlet quality standards for
CETP has been prescribed by RSPCB vide office order dated 11.03.2019 in
compliance with MoEF& CC notification $.0. 4(E) dated 01.01.2016. Copy of
the notification is enclosed at Annexure-11. The Bhiwadi ]al Pradushan
Niwaran Association is calibrating the online continuous effluent monitoring
system (OCEMS) on regular basis and last calibration done on 05/08/2020.
Copy of analyser calibration report is enclosed at Annexure-111. On the day
of the inspection i.e. 05/10/2020, the OCEM3 installed at CETP outlet was
showing readings of pH-7.66, TSS6. 79 mg/l, BOD- 11.68 mg/l and COD-
54.46 mg/1. Copy of the day average enclosed at Annexure-1V. On the day of
inspection the CETP was in operation with inlet flow of 362 m3 /hour and
the outlet flow was 353.im?/ hour. As per the record provided by CETP
representative that the average flows of CETP in July, August and
September2020 is as given below in table against the CETP capacity of ¢
MLD. During visit no overflow and bypass observed from the CETP.

Month Monthly Average flow in MLD
Inlet Qutlet

july-2020 9.01 8.04

August-2020 8.9 8.4

September-2020 | 8.6 8.3

Note: last three months daily flow details submitted by the CETP are
enclosed at Annexure-V. As CETP receiving industrial as well as domestic
wastewater through conduit pipe of 2.5KMs length from a common sump of
2 drains coming adjacent to the shyam vatika (Rajasthan housing board) &
Parshvanath mall. The open drain near shyam vatika carries effluent of
Phase+ 1 RIICO industrial -cum-domestic area whereas the Parshvanath
mall open drain carries effluent of Phase 2, 3, 4 & Rampur Mundana RIICO
industrial -cum-domestic area. Presently the treated effluent of CETP is
being discharged at Khushkhera industrial area, which is 14 km away from
the CETP through conduit pipe system (4KM HDPE and rest is RCC HUME

5
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pipe). During the visit it was observed that the treated effluent accumulated
on the open plot near Mis Kundan edible oil from the final outlet of CETP
(being pumped to Khushkhera). During the visit the final discharge point
samples accumulated on the open plot at Khuskhera has been collected and
the analysis values found to be pH:6.99, T35:54 mg/1, TDS: 1968 mg/1, COD-
:293 mg/1, BOD-65 mg/1, Cl - 627 mg/l, Sulphate> 302 mg/[, Phosphate:-
0.2158 mg/1, Fluoride> Llmg/1 The copy of detailed analysis report is
enclosed at Annexure-V1.

The CETP control the discharges at the outlet point

Treated effluent from CETP is pumped up to Matila village after which
effluent flow under gravity up to RIICO Industrial Area, Khushkhera in
closed conduit pipeline ( 4KM HDPE and rest is RCC HUME pipe) laid down
by RIICO for disposal of effluent up to Sabi River.

M/s Honda Two vehicler Limited is taking approx. 01 MLD of treated water
from the closed conduit pipeline at RIA Tapukara for development of
greenbelt in Honda Campus. Mis G-Tekt India Pvt. Ltd Tapukara is taking
approx 1.5 MLD of treated water from the closed conduit pipeline at RIA
Tapukara for development of greenbelt/irrigation in their premises.

CETP treated water (approx. 0.5 MLD) is being utilized for sprinkling on
roads in Bhiwadi industrial area to control the dust emissions & for watering
in the parks/lawns maintained by Bhiwadi Manufacturers Association
{BMA). As informed by SRM, RIICO Bhiwadi to utilize 100% of the CETP
treated effluent, a preliminary project report of amount Rs. | 46 Crores for ~-
gradation of existing CETP to 6 MI.D ZLD facility, laying of closed conduit
pipeline for carrying untreated effluent from industries to CETP & reverse
pipeline for supplying treated effluent back to industries has been prepared
by BJPNA Bhiwadi. On request of State Government, Ministry of
Finance, GOl, New Delhi has been issued financial sanction of 146

Crores vide sanction order No. F.N0.44{1) PF. §/2018-19/1377 dated ;

11/12/2018. RJICO has invited bids for appointment of Project
Management Consultant for this work as on 23.10.2019 but could not
be succeeded due to exorbitantly higher rates and also a single bidder.
Accordingly bid was rejected by RIICO on 13.11.2019, After re-tender,
M/s Excel Tech Consultancy and Projects Pvt. Ltd. has been appointed

Not complied
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as Project management Consultant on 10.01.2020.PMC has submitted
DPR to RJICO in September 2020 for approval of report. After approval
from RJICO Head Office and after vetting from the experts of MNIT
Tender for said work will be invited. RIICO Ltd. Bhiwadi informed that
CETP for industrial area Chopanki & Kehrani will he constructed at
industrial area Kehrani. Land measuring 17.05 Hectors has been
acquired by RIICO.

No progress on the ground was observed.

The CETP should ensure that all the parameters
including that Fecal Coliform or the Tatal Coliform
are maintained within the prescribed limits.

Disinfection of the CETP treated effiuent using Chlorine gas was put in place
on 08.02.2018 and operational since then, During visit it was observed that

chlorine dosing was being done and records of chlorine gas dose are
maintained,

Complied

It will be the duty of Rajasthan Pollution Control
Board, CPCB Department of Environment and the
State of Rajasthan to conduct a joint inspection and
ensure the compliance of these directions in future.
In the event of

default not only the RICO and Society would be
liable to pay environmental compensation @ Rs,
50,000/- per default, but the concerned officer(s) of
the Poflution Control Board and the designated
officer(s) from Department of Environment of the
State would also be liable for disciplinary action.

Compliance of these directions were submitted jointly by RIICO and RSPCB
on 27/08/2018. A joint inspection by CPCB and RSPCB was conducted on
28/09/2018 to ensure the compliance of these directions.

Joint inspection on 4.12.2019 by CPCB, RSPCB and MoEF&CC official Copy
of joint inspection report enclosed at Annexure VII,

Complied

Out of the 346 industrial units which have consented
to operate shall be subjected to an inspection by the
joint inspecting team consisting of Pollution Control
Board, RJICO and the representative of the State
Government. These would be subjected to
Comprehensive for which a will be inspection report
Prepared particularly in relation to the source of
water and utilization thereof. The effluent standards,
the

Functioning of the Primary Treatment Plant and
whether they are adhering to terms and conditions of
the consent granted by the Board. If any of these
industries are found to be defaulting they shall be

In compliance with the RSPCB, Head Office, Jaipur office order

dated 27.12.2017, teams of officials from RIICO Bhiwadi Unit- 1, Department
of Industries (DIC Bhiwadi) & Regional office, RSPCB, Bhiwadi were
constituted by office order dated 29.12.2017 & inspection of 346 nos, of
industries which were running with valid consent of Board (as on
12.12.2017) completed by the joint inspection team. 5 industries were found
permanently closed/dismantled/ shifted. Out of 341 operating industries, no
major deficiency/non-compliance with regard to water pollution control

arrangements was observed except one (M/s Singh Plasticizers, Bhiwadi) |

against which closure direction has been issued. However, for other non-
compliances of conditions of CTO regarding air pollution control measure/
equipment, CGW A permission, record keeping etc. show-cause notice was
issued to such industries. The report is prepared and submitted to RSPCB,

Complied

11
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shut down forth with without any further Notice,

Head Office for uploading on the website of the RSPCB and the same has
been uploaded on the website.

The 137 industrial units whose applications are
pending with the Board, they shall also be subjected
to the inspection by the joint inspecting team and
their application for renewal shall be dealt with and
disposed of in accordance with law as expeditiously

as possible in any case not later than four weeks
from today.

Inspection of all 137 industries whose consent applications were pending as
on 12.12.2017 has been completed by the joint inspection team. The all
completed applications had been disposed by Board.

Complied

The 652 industrial units the details of which have not
been furnished. Out of them all the industrial units
which are operating without obtaining the consent of
the Board and are discharging effluents shall be shut
down, within one week from today.

Survey of 652 industrial plots whose details were not furnished has been
completed jointly by RIICO limited and RSPCB. The record of RIICO limited
(plot number wise) and RSPCB (industry name wise) have been
reconciled/updated. On the basis of the survey of 652 plots, nearly 120
industrial units have been identified operative without Consent to Operate
(most of these industrial units are of Green/White category).

Remaining 532 plots are being used for non-industrial purposes viz. offices,
go-downs etc. Or laying vacant or with closed/dismantled industrial units.
The remaining 120 industrial units have either obtained Consent {as per
category) or do not require to obtain consent from the board (being a White
category) During a joint survey of 652 nos. of industrial units, none of the
industry was found discharging trade effluent, thus immediate closure of
industries was not required. The report has been uploaded on the website of
the RSPCB. '

Complied

The joint inspection team shall conduct a survey to
find out as to how many out of 652 are industrial
units and how many are using the space provided to
them for godown/offices etc.

Survey of 652 industrial plots whose details were not furnished has been
completed jointly by RIICO limited and RSPCB. The record of RICO limited
(plot number wise) and RSPCB (industry name wise) have been
reconciled/updated. On the basis of the survey of 652 plots, nearly 120
industrial units have been identified operative without Consent to Operate
(most of these industrial units are of Green/White category).Out of 652 plots
remaining 532 plots are being used for non-industrial purposes viz. offices,
go-downs etc. or lying vacant or with closed/dismantled industrial units.

Complied

For up gradation of the CETP as well as for setting up
of the STP, all the industries shall be liable to pay a
sum of Rs. 50,000/- as environmental compensation
on Polluters Pays" principle. These industries have

been polluting for years, in fact, we should have

Cut of 943 nos. of industries (Red, Orange, Green & White} in RIICO
industrial area, Bhiwadi, 840 nos. of industries have paid Environmental
Compensation amounting to Rs. 2.412 Cores. Remaining industries are
either lying closed/dismantled are covered under White Category” RSPCB &
RIICO are pursuing with industries lying closed/dismantled & White

Complied

12
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imposed much more environmental compensation
upon them, but since the State Pollution Control
Board is taking of the matter with earnest and assure
the Tribunal for providing due funds for improvement
of the conveyer belt/drain or setting up of STP and
up gradation of the CETP, as it is stated that 92
industrial units which are in Red category so would
pay environmental compensation of Rs. 50,000/-,
thase who are in Orange Category would pay
environmental compensation of Rs.30,000/- while
the industries in Green/White Category shall pay Rs.
10,000/-.

category industries to deposit the environmental compensation amount.

10. | If the amount if not paid within two weeks from today | Show cause notice intending directions for closure under section I 33(A) of Complied
by the industries to the State Government | the Water Act 1974 and under Section 31(A) of the Air Act 1981 has been |
Department of Environment, in that event that|issued during April 2018 to individual industry for paymg/deposntmg
industry shall be liable to be shut down without any | environmental compensation.
further Notice.

The amount so deposited shall be utilized for the | Notices have been issued to industries lying closed/dismantled & White

compliance of the directions contained in this order. | category industries to deposit the environmental compensation RSPCB &
RIICO are pursuing with industries lying closed/dismantled & White
category industries to deposit the environmental compensation amount

11. | We direct the RIICO to clear all the drains and dredge | As informed by Senior Regional Manager RIICO Bhiwadi- I 1,RIICO is taking | Complied
them within four weeks from today. No drain of j up the work of cleaning of drains regularly of industrial areas. After
Bhiwadi industrial cluster should be | December the total quantity 5264.87 cum has heen cleaned from industrial
Chocked/blocked, it will be the duty of RIICO to | area Kehrani and total quantity 42838.13 cum has been cleaned from all
ensure regular maintenance thereof. phases Bhiwadi industrial area. For annual cleaning of drains in industrial

area Bhiwadi phase 1,2,3 and 4, the RIICO has invited tender on dated
29.09.2020.

The drain repairing work has been executed in length 750mtr by brick
masonry. The maintenance of drain by replacing old drain to RCC drain has
been executed 935 m. drain in length.

12. | The potable water shall be provided to all villagers is | As informed by Ex.En PHED Bhiwadi water is being supplied through | Partially
the prime responsibility of the State through tankers | tankers in 14 villages i.e. Nagaliya, Alampur, Ghatal and Khijarpur, Gudhan, complied

or by fixation of RO systems.

Rampura, Shahdod, Kehrani, Milakpur-Gurjar, villages ({Rampura,
MundanaMev, Milakpur-Gurjar, Sahadod, Harchandpur, Nagaliya and
Kharani) but non-of them were functional. In khijuribas village RO plant is

13
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yet to install.

Qut of 8 proposed villages, RO plants are installed in 7 villages. In khijuribas

13. | The money paid by the industry would be utilized for Not Complied
installation of RO systems in all the villages at] village RO plant is not installed so far. The details including cperational
Bhiwadi surrounded by an industrial complex, to } status of RO plants is as given below:
maintain them shall be the duty of the State
Government and the RIICO. In the event of default, Name of the RO plant Installation
appropriate action shall be liable to be taken against villages Capacity
the concerned officer(s). The State of Rajasthan shall. Rampura 500 Lit/Hr Completed

' MundanaMev S00 Lit/Hr Completed

MilakpurGujjar 500 Lit/Hr Completed

Shadod 500 Lit/Hr Completed

Harchandpur 500 Lit/Hr Completed

Nagaliya 500 Lit/Hr Completed

Kehrani 500 Lit/Hr Completed

Khijuribas Work not started by contractor
During the visit RO plants found not commissioned. Although RO plants
in 7 villages have been installed but none of them made operational. As
per the Executive Engineer, PHED-Bhiwadi, the firm M/s. Fontus Water Pvt.
Ltd. Delhi had not started work for 0 & M period, therefore contact has been
rescind by Add. Chief Engineer, NCR Alwar vide letter dated 7.8.2019. After
re-tendering the work order of installation and commissioning of all 8 RO
plants has been issued by PHED wide letter dated 27.08.2020 to M/s. Amera
Agency, Tamil Naidu. Executive Engineer PHED intimated that entire work
related to all 8 RO's shall be completed upto 15.11.2020 and till the time
they are supplying potable water in the villages through tankers. The status
report as en 05.10.2020 collected from HIED is enclosed at Annexure-VIIL.

14. | Similarly the projects m relation to establishment As informed by the Nagar Parishad, Bhiwadi they have taken up the work of

and construction of STP should also be given
priority by the State Government and they should be
installed without any undue delay.

laying of sewer lines and constructing 5 STPs under AMRUT Yojana of 1
1.5MLD capacity. The 5 Sequential Batch Reactor .{SBR} STPs which were
under construction at Rajasthan Housing board (L5SMLD), Mundana Mev
(2MLD), Khanpur (ZMLD), Santhalka (3MLD) & near existing one (3MLD).
The present status of STPs collected from Nagar Parishad, Bhiwadi is

14




enclosed at Annexure-IX,

1S MLD STP at RHB: -The SBR technology based STP was non
Operational due to silt deposition in main inlet line as informed by the
operator. As there was no outlet flow, sample could not be collected.

2.0 MLD STP at MundanaMeo:-The 2 MLD capacity SBR technology based
STP was in operation with inlet flow of 0.7 MLD against the 2 MLD designed
capacity, It is because of out of 5 villages (MundanaMeo, Bilaheri, Rampura,
Nayagoam, andKairani) only MundanaMeo village domestic wastewater is
coming to STP and in other 4 villages, sewer connection is not done. The
sewer connection could not be done due te railway line construction and no
NOC from DFC. During the visit railway line earth bund raising work was
under progress. Presently the treated wastewater from STP is discharged
on open plot just in front of STP, however Nagar Parishad has constructed
a storage tank for reuse of this treated water. At the time of visit STP cutet 3
samples collected and analysed for pH-7.28, TSS-18 mg/1, COD-61 mg/1, BOD- S
14 mg/1 and O&G: 1.8 mg/l. The detailed analysis report is enclosed at
Annexure-X,

ZMLD STP at Khanpuy:-47% construction work has been completed and
further no progress done by the construction agency i.e, M/s L&T due to
stay order from Rajasthan High Couri, faipur from May 2018. As per the
Nagar Parishad officials that there is a dispute regarding title of the land of
STP at Khanpur.

3 MLD STP at Housing Board Colony:-The STP is located near existing old
4.0MLD STP, which is just adjacent to the CETP. It is a SBR technology

based STP and 100% construction work completed and commissioned on
28/09/2020. During visit, STP was operational with inlet flow of 0.4 MLD |
against the 3 MID designed capacity but was found under stabilization stage |
so sample was not collected. Presently only about 20 % sewer connection is
done by the Nagar Parisad. Due to significant non connection of sewer |
line, some part of untreated sewage is going towards Dharuheda along |
with the untreated domestic wastewater of Maheshwari (village situated
in Haryana) and Dharuhera and flowing towards Bestech shopping Centre at

15




Dharuhera. During visit, team collected the drain samples at Nagina Garden
(Rajastahan), Modern public school after mixing with domestic effluent of
Maheshwari village (Haryana) and Flowing waste water near Bestech and
accumulated waste at Dharukhera industrial area being generated from
Waste Water for analysis of general parameters and heavy metals to identify
and to know the industrial effluent is mixing in domestic drain or not.

However it was observed by the team that quantity of waste water flowing |

toward Bestech (Dharuhera) was very less compared to previous visit in the
month of December. 2019. :

MLD at th i-
It is a SBR technolegy based STP and 100% construction work completed
and commissioned on 17/09/2020. During visit, STP was non operational
due to silt deposition in main inlet line. As there was no cutlet flow,
sample could not be collected. In addition to above 5 STP's and one 4 MLD
existing STP, Nagar Parishad Bhiwadi is also constructing 3 septage systems
with 1.2 MLD sewage treatment capacity.

The combined effluent {domestic and industrial} generated frem Bhiwadi
Industrial Area is being treated in a 9 MLD CETP and treated waste water
pumped to Khushkhera industrial area where the treated effluent is
accumulated in open plot. The details of drain samples collected is as given
below:

Drain Sampling py | TSS| COD [BOD| ChloridelSulphate | Fluoridel
locations mg/fmg/1 [mg/i mg/1  |mg/I mg/1
Nagina marriage Garden 73|29 )] 143 | 21 385 56 0.42
Modem public School 744 41 { 193 | 39 | 380 96 0.45
7.25] 28 | 200 | 60 | 337 99 0.52

Open drain at Bestech

City Center, Dharuhera
Domestic & Industrial 4. 77357 |Z858 | 36 0.56

16




267
|96

effluent accumulated
at
Dharuheda Industrial

Note: all values are in mg/l except pH. Lab Analysis Report enclosed at
Annexure- XI

15.

The waste collected on the dredged materials shall be
deposited at the site which is to be identified by the
State Government The State should identify the site
within four weeks from today and it will be the
responsibility of the RIICO to ensure that the dredged
material or any other waste collected from the
industrial cluster is stored in accordance with law
and

relevant waste rules at that site. The waste should be
stored in accordance with law with the relevant waste
rules.

RIICO has allotted land measuring 34729mL near Rampura Mundana,
Bhiwadi for dumping of non- hazardous industrial solid waste to Bhiwadi Jal
Pradhushan Nuwara Trust (BJPNT)} vide letter dated 24.01.2018 but the
BJPNT has not taken the possession of the land. Due to non- availability of
boundary wall. BJPNT has requested RIICO for construction of boundary
wall of this site. The land allotment and SPVC formation.

Copy of letter enclosed at Annexuore- XU

It was informed by Senior Regional Manager RIICO Bhiwadi-1, the work
order for dumping yard Boundary wall has been awarded on dated
30.01.2020 in favor of Mis Kapoor Singh & Company & the work has been
completed on dated 10.09.2020. There was some delay in execution of the
work, which was due to Covid-19 lockdown & shortage of laborers. The work
has been completed at site, Letter to Chairman, BJPNA for handing over
taken over of dumping yard has been issued on dated 04.09.2020,

Copy of letter enclosed at Annexure- XIII

Complied

16.

The RIICO and the State Government shall work out
on the proposal for reuse of the treated effluent of
water from the CETPs/STPs. It shall be the duty of all
concerned including the industries that under no
circumstances any water or effluent is permitted to
be

collected around the industrial clusters or inside the
cluster.

As informed by SRM, RIICO, to utilize 100% of the CETP treated effluent, a
preliminary project report of amount Rs. 146 Crores for up-gradation of
existing CETP to 6MLD ZLD facility, laying of closed conduit pipeline for
carrying untreated effluent from industries to CETP & reverse pipeline for
supplying treated effluent back to industries has been prepared by BJPNA
Bhiwadi. On request of State Government, Ministry of Finance, GQI, New
Delhi has been issued financial sanction of 146 Crores vide sanction order
No. F.No.44(1)PF.5/2018-19/1377 dated 11/12/2018. RIICO has invited
bids for appointment of Project Management Consuitant for this work on
23.10.2019 but could not be succeeded due te exorbitantly higher rates and

However,
during joint
inspection no
progress on
ground was
found.

PR s
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also a single bidder. Accordingly bid was rejected by RIICO on 13.11.2019.
After re-tender, Mis Excel Tech'Consultancy and Projects Pvt. Ltd. has been
appointed as Project management Consultant on 10.01.2020. PMC has
submitted DPR to RJICO in September 2020 for approval of report. After

approval from RIICO Head Office and after vetting from the experts of MNIT
Tender for said work will be invited.

17.

Needless to say that Pollution Control Board and
Department of Environment shall maintain due
surveillance and collect samples on regular intervals
to ensure that there is no pollution.

RSPCB, Bhiwadi is collecting samples from cutlet of CETP on | fortnightly
basis and are being tested in their laboratory. Besides board has constituted

Pollution Control and Vigilance Squad (PCVs) for 24x7 surveillance in the
area. :

Complied

18.

The State of Rajasthan is granted liberty to approach
the Department of Industrial Policy and Promotion (in
short DIPP) for receiving financial assistance from the
Central Government. The State is free to move the
Central Government and if such proposal is mooted,
the same shall be dealt with utmost expeditiously

It was informed by RIICO Ltd, Bhiwadi that sanction had been received frem
GOI amounting Rs 146 corer for the work of up gradation of industrial
effluent management system at industrial area Bhiwadi.

Complied

19,

1t shall be the duty and obligation of the RIICO and
the Pellution Control Board to place in the public

domain the Inspection report as well as analysis

reports.

The inspection report/analysis reports are uploaded on official websites of
RSPCB.

Complied

20.

The applicant and for that matter, any citizen would
be at liberty to file objections if it comes to the notice
that these reports do not depict the actual ground
realities. The above directions shall be carried out by
all concerned without delay and default, whosoever is
found to be obstructing the compliance shall be liable
to be proceeded against for violating the order of the
Tribunal and shall be dealt with in accordance with
law.

Noted for compliance.

Noted for
compliance

21.

Vide our order dated 01st March 2017, we had
imposed environmental compensation and cost upon
the various departments and officers. In the event,
these directions are complied with in that event the
compensaticn or the cost imposed shall stand
waived, but in the event of default they shall become

Noted the directions.

Noted the
directions.

18




operative and it will be the duty of State of Rajasthan
to comply with those orders without any default,

22, | The Central Pollution Control Board shall also be In compliance of the Hon'ble NGT directions, CPCB hold a meeting on | CPCB is
responsible for keeping general supervision in'| 12.04.2018 with officials of Department of Environment, Rajasthan, | conducting
relation to compliance of these directions. This | Rajasthan State Pollution Control Board (RSPCB) and Rajasthan State | review
general directions issued in relation to industrial Industrial Development & Investment Corporation Limited (RICO), | meetings
clusters Rajasthan. During meeting, the participants were requested to accomplish | regularly with
Bhiwadi shall be adopted and followed by the State various actions within time frame fixed by the Hon'ble NGT and further | stake holders,
Government and all the other concerned authorities | review of the progress is ongoing. The last
with such modifications as may be necessary. meeting

was held on
13.08.2020
23. | The industries which were permitted to operate under | Inspection of all the 19 industries had been carried out by RSPCB and units | Complied

the orders of the Tribunal and the board was required
to inspect the.same if their a status report is not filed
by the joint inspection team now within two weeks
from the today, they shall be liable to be closed.

were found complying with Environmental laws so no action was required,

19
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Recommendations:

A. The Santhalka 3MLD capacity STP and the 0.5 MLD
capacity STP at RHB were non-operational due to silt
deposition in main inlet lines, the MundanaMeo 2 MLD
capacity STP was in operation with inlet flow of 0.7 MLD
against the 2 :MLD designed capacity and the Housing
Board Colony 3MLD capacity STP was operational with
inlet flow of 0.4 MLD against the 3 MLD designed
capuacity. These STPs are not receiving the full quantityof
domestic wastewater due to 20 % sewer connection only.

- Because of non-connectivity of 100% sewer lines and
non-operation of these STPs, the part of untreated -
sewage was going towards Dharuhera{ Haryana).
Therefore, directions may be issued to Municipal
Corporation. Bhiwadi for submitting the time bound
action plan for early completion of entire sewer
connections and proper functioning of constructed STP's,

]

SRR

During the visit the joint committee has also collected 3 drain
samples from Nagina marriage Garden{ pH-7.3, T55-29mg/l,
BOD-21mg/! and COD-143mg/l), Modern public School pH-
7.44, TSS-4irng/1, BOD- 39mg/l and COD-1 93mg/l -} and
Open drain at Bestech City Center( pH- 7.25, TSS-28mg/l, BOD-
-60mg/1 and COD-200mg/l}. All the drain samples results are
within the limits except the BOD values of Modem Public School
and Bestech City Center drains whereas the accumulated

At
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C. wastewater sample values are 15 to 20 times higher than the
drain samples values. The higher concentrations (pH-4.77,
TSS-357mg/l, COD- 2858mg/1, BOD-1420mg/l and
Fluoride-0.56mg/l}) of wastewater accumulated in the
open land at the Dharuhera industrial area reveals that
industrial effluent from Dharuhera industrial area also
mixing with the accumulated wastewater. Therefore
directions may be given to HSPCB for identifying the industries
which are contributing the industrial effluent accumulated at
Dharuhera industrial area.

D. During the visit the joint committee members collected the
samples of treated waste water pumped from CETP to
Khushkhera industrial area where the treated effluent is
accumulated in open area and the analysis values found to
be pH-6.99, TSS-54 mg/l, TDS-1968 mg/l, CO0D-293
mg/1, BOD-65mg/1, Chlorides-627 mg/1, Sulphate-302
mg/1, Phosphate;-0.2158 mg/l, Fluoride- 1.1mg/l Jrom
the analysis report that it indicate that the COD, BOD
and fluoride values are exceeding the discharge norms
of CETP. Therefore directions may be jssued to Bhiwadi Jal
Pradushan Niwaran Association [ELMQLMZ_GUQH__QL"
CETP treqted waste water up (o the maximum possible extant
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E. Ministry of Finance, Govi. of India has given a financial
sanction of 146 Cores for construction of 6 MLD ZLD
plant at CETP Bhiwadi on 11.12.2018. RIICO has invited

: bids for appointment of Project Management Consultant :

: _ for the work on 23.10.2019 and rejected the bid due to e

] exorbitantly higher rates and also a single bidder on

13.11.2019. later on retendering done by RIICO, after re-

tender M/s Excel Tech Consultancy and Projects PvL. Ltd.

has been appointed as Project management Consultant : Hhe

{ on 10.01.2020 and the consultant has submitted DPR to

RIICO in September 2020 for approval. As per SRM,

; RIICO Bhiwadi the Tenders for the work will be invited

: after approval from RHCO Head Office at Jaipur and

' after vetting from the experts of MNIT, Jaipur. Therefore L

directions may be issued to RICO for submitting the

time bound action plan for. early completion of 6 MLD

ZLD project to prevent further damage to the

envirenment,

F.  Out of 8 villages RO plants are installed in 7 villages but none
of them found In operational and all the plants are damaged
and the potable water is being supplied to the villagers

through tankers as per the demand. As per the Executive : v

Engineer, PITIED, Bhiwadi that the firm M/s. Fontus Water

Pvt Ltd. Dethi had not started work for 0 & M period, therefore

contact has been rescind vide letter dated 7.8.2019. After re-

tendering the work order for installation and commissioning of

all 8 RO plants has been issued vide letter dated 27.08.2020

to M/s. Amera Agency, Tamil Naidu and work will be

completed on or before 15.11.2020. m__ui._sr_w_gﬁ_tbiw

Additional Chief Engineer PHED NCR_Alwar may be directed

to submit the time bound getion plan to complete the

instqllation and commissioning of RO plants in all the identified

villages.”

R e 7 )

5. From the above, it is seen that STPs are non-functional due to
silt deposition in the inlet lines. They were not receiving the full

guantity of the waste because of non-connectivity of sewer-lines, :

Waste water was getting acc_umulated in the open land. Treated
waste water was also not being atilized but was getuing
accumulated. RIICO has still not finalized the ZLD project plant at !

CETP inspite of sanction of funds on 11.12.2018. RO plants

-~ 4
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installed in seven villages were not operational. It is also seen that
industrial effluent from Dharuheda industrial area is also mixing

with the waste water.

6. Response of the RIICO filed on 06.11.2020 is that the work of
cleaning of drlal.ins in the industrial area has been taken up. Land has
been provided for solid waste management, boundary wall has been
constructed for dumping yard, letter has been written for setting up of
waste treatment plant and for upgrading CETP to ZLD level. Steps are
being taken to appoint .consultant. Work order has been issued for
installation and commissioning of RO, STP is to be provided by the Nagar
Parishad. Additional affidavit has been filed by the State of Rajasthan on
07.11.2020 to the effect that there is no flow of effluent from Bhiwadi to
the State of -Haryana. Direction has been issued for closure of non-
compliant polluting industrial units. The construction of new STP is
being expedited. RO systems have become operational in three villages
and in five villages the same was likely to be completed soon. Phyto/bio
remediation and tapping of the drains is to be undertaken by a SjJecial
Purpose Vehicle - Bhiwadi Jal Pradushan Niwaran Association

(BJPNA), under the Chairmanship of ACS Industries.

7. HSPCB has filed its response on 03.02.2021 to the effect that on
account of non-connectivity of sewer lines and non-operational of STPs,
the untreated sewage was flowing to Dharuhera in Haryana. The HSPCB
has alreédy taken steps to prevent any effluent of Dharuhera industrial

area flowing to residential area.

8. M.A. No. 72/2020 has been filed on 05.10.2020 for intervention by
one Rahul Maheshwari, resident of Bhiwadi, for intervention, disputing

the version of the authorities in the State of Rajasthan that remedial

TR RTINS AR TR e




action has been taken. According to him, unsatisfactory state of affairs
continues on the ground. He has given following table of comments on

the report of the joint Commitiee:

“ Report of Joint ' Actual ground position
Commitiee

Point No.1, page 4 says The CETP Is not complying consistently.
that CETF is compliant. :

In response to letter dated 06. 02.2020 of Head Office,
RSPCB the Regional Office sent the report admitting that
out of 51 samples collected from 01.01.2018 to
31.01.2020, 15 samples were exceeding significantiy.
Copy of letter dated 06. 02.2020 and report in reply
there is annexed as Annexure-S/1 (Colly). However, as
per report submitted vide letter dated 25.09.2019, out of
40 samples collected from 01.01.2018 & onwards, 22
samples were exceeding. Copy of letter dated
25.09.2019 consisting of report is annexed as Annexure-
5/2 (Colly).

Twe different reports show that Regional Office, RSPCB
is misguiding its Head Office also.

The BJPNA was served with the Show Cause Notices
dated 31.03.2020 and june, 2020 whereby it was
directed to appear on 30.03.2020 and 31.06.2020
w.rt. Environment Compensation. Copy of SCN dated
21.03.2020 and June, 2020 are annexed herewith as
Annexure-S/3 (Colly). These letters further says that
CETP neither has CTO nor Environmental Clearance as
on date.

Point MNo. Z, Page No.7 | Despite sanction of Rs.146 crore, no progress achieved.
w.r.t. establishment of | Infact, requisite legal permissions have not been
ZLD facility of 6 MLD obtained including the Environmenta! Clearance  elc.
CETP BJPNA was asked on 06.05.2020 to withdraw the
application of EC and to file it through proper channel
but no step still has not been taken for last six months.

Point No. 2, Page No.7 | Let M/s Honda Two vehicle Ltd. and M/s G-Takt India

w.r.t, utilization of Pvt Ltd, may be asked to submit the affidavit in this
treated effluents regard. Reality is that effluent was of that quality which

destroys the green park  of M/s Honda Two vehicle
Ltd. Therefore, it stopped to take the supply of CETP
effluent stated to be treated.

Point Ne.3, Page No.8 | The report of disinfection using Chlorine gas Is bevond
w.r.t Fecal  Coliform | reality. Infact, no chiorine gas Is being used. The B/PNA
treatment  with be called upon to submit the bills for procuring the
Chlprine gas Chlorine gas and payment thereto.

Point No. 15, Page-20 | Contrary to report, SWM Rules, 2016 not complied
within

9. It is further stated in the application:

“f.  That 2400 tons of sludge was disposed of in open industrial
plot situated at Neelam Chowk in the name of Jay Complex PVL
Ltd. The applicant sent a complaint on 12.01.2020. Copy of email

+
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dated 12.01.2020 and Media Reports are annexed herewith as

Annexure-S/4 (Colly).

It is important to note that a platform has been constructed
using hazardous sludge into CETP premises to execute Brick
manufacturing plant. If sample is being taken from underneath of
that- land and their surrounding thereof, the analysis report will
reveal the presence of hazardous waste therein,

2. The spent acid of Pickling Units is not being treated
scientifically. There is no authorization under hazardous Waste
Management Rules with CETP Operator ie BJPNA. The
photographs of fumes of spent acid are annexed herewith as

Annexure-S/5 (Colly), It shows that how the life of residents Is

under threat and unsafe. The spent acid is being transported
without taking preventive measures.”

Further statement has been filed on 05.11.2020 by the said Rahul

Maheshwari in continuation of the application alleging discharge of

untreated effluents on open land in Bhiwadi. Further comments with

regard to the joint Committee report have also been filed by him as

follows:

M2 XXX vreerrerssisrersanesnnss sess XXX ' XXX

1) Point No.l1- Page No.4:- CETP is not functioning and
effluents at the discharge point are not within the
prescribed limits. However, report submitted before the
Hon'ble NGT is not showing this clear picture.

2) Page No.7 Point No. 2:- The Plan to setup a RO project
has not been effectively implemented as amended/new
application for Environmental Clearance has not been
filed after rejection of previous application in May,
2020. Further, there is no place for establishment of RO
project in CETP premises ds shown in Layout Plan by
BJPNA and as shown in application of EC. The
application for EC has not been resubmitted in last 6
months. The modalities between RIICO and BJPNA are
still on the ground level and they are just doing basic
discussions to shift the responsibility.

3) Page No.8 Point No.2:- Further no treated effluents are
being used at industrial area Tapukara as said in
the report as after the trial it damaged their green
park As committed in the Affidavit Cum Action Plan
by Secretary, Department of Environment, Rajasthan
in 0A 124/2015 on 12th September, 2017 the plan to
setup CETP in the nearby industrial areas of Bhiwadi s
not at all implemented

b
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4) Page 8: - No Chlorine dosing is clone for treatment of fecal
coliform

5) Dumping Ground of waste: No Compliance .of SWM Rules,
2020. No Compliance or any other work is either done by
RIICO or CETP administration/BJPNA.

6} .Page 22:- Point No. 19 & 20. No reports are being updated
in public domain. Even after regular complaints RSPCB is
reluctant in taking any action irrespective of issuing show
cause notices. None of these Show Cause notices are heing
answered by CETP administration/BJPNA.”

11. Further statement filed by the said intervener on 27.01.2021 is as

follows:

B XXX evvvrreeecesarernanarenss XXX wvvervevssisicrionneXXXusernosrnormaaecens

fa) Inregardto Solid Waste Management mentioned at page
no.9, 10 of affidavit, the applicant submits as under:

i The RIICO cannot get rid of from its liabilities to
ensure compliance of SWM Rules, 2016. Merely
allotting land is not the compliance ‘of SVVM Rules,
2016. It is further submitted that after allotment of
land in 24.01.2018, no development has been
carried out in compliance of SWM Rules, 2016
except construction of boundary wall of dumping
yard. The State of Rajasthan and the RICO are
merely shifting their responsibilities towards BIPNA
which itself is not interested for environmental
safeguards. This fact is clear from the letter dated
04.11.2020 issued by the RIICO to Managing
Director, BJPNA requesting him to take over
Dumping Yard site. Copy of letter dated 04.11.2020
and 04.09.2020 of RIICO addressed to MD, BJFNA
are annexed with additional affidavit of State of
Rajasthan as Annexure-R112 (Colly) at page No,132-
133,

{i That establishment of Dumping Yard is not the
compliance of SWM Rules, 2016. The Rules requires
scientific processing of waste on which the State is
silent. No timelines given for establishment of Waste
Treatment process. Even, MRF Centre has not been
constructed.

(il The agreement purported to be executed for Solid
Waste Management itself titled as 'For Recycle
Plastic Waste management' under the head
‘Agreement’. It appears that a third party
agreement is executed with some Plastic Waste
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Management unit. Al this is just to create a third
party interference for delaying the work and
shifting their own responsibility. The RIICO has
allocated the plot for Solid Waste Management lo
the SPV managing CETP and that SPV has signed
an MoOU with a Plastic Waste Management
Company. (Refer Annexure 13 Page 134).

(}  Admittedly, even after 3 years from passing of order
dated 12.12.2017 (under execution), no CETP has been
established in  Chopanki Industrial Area and
Khushkhera industrial Ared. Even, no timelines
prescribed in Additional Affidavit dated 07.11.2020.
[Refer page 10, 11 of Addl. Affidavit].

{g The RIICO is misleading about up gradation of existing
CETP to ZLD Level. The applicant submits as under:

] Gol sanctione& Rs, 146 Crores on 11.12.2018 for
the above project. However, RIICO took more than
1 year in only appointing a consultant.
{if) The RIICO is taking shelter of obtaining
Environmental Clearance without taking
sincere steps in this regard. Firstly, BJPNA files
application  for Amendment in  ToR for
Environmental Clearance for the RO project only
on 29.02.2020. Secondly, said application has
been rejected on technical grounds on
06.05.2020. After rejection of EC, no fresh step
has been taken to obtain EC. "
12. We have heard learned Counsel for the Haryana State PCB, State
of Rajasthan and RIICO and also the intervenor and considered the rival
submissions. From the above, it is seen that even though the funds were
made available to the State of Rajasthan by the Government of India in
the year 2018, the upgradation of CETP has not been even started
though more than two years have passed thereafter and after more than
three years of the order of this Tribunal. Only progress is said to be
acquisition of land which by itself is not a solution of the problem. When
a serious situation of water pollution has been found and directions

issued by this Tribunal in the year 2017 and inspite of funds being

available, the problem remains untackled, it may be a clear case of

~ e




failure of the authorities to perform their duties, to the detriment of the

citizens for which accountability needs to be fixed.

e el

13. Accordingly, while directing the State of Rajasthan and its
authorities to take prompt emergency measures in the matter for ‘
3 ' compliance of ‘rule of law and protection of public health and the

environment, we direct the CPCB to assess compensation for the damage

ot b il sl

caused to the environment so far, after giving due opportunity to the
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representatives of the State of Rajasthan and its authorities and also to

the representatives of State of Haryana and undertaking site visit, if

necessary. This process may be completed within three months. The

status of compliance as on 30.04.2021 may be verified by the joint
Committee and report furnished by 15.05.2021 by e-mail with a copy to
the States of Rajasthan and Haryana to enable them to file their
response, if any, before the next date. While verifying the compliance,

status of member unit in meeting the PETP norms/standards may also

be verified and the mechanism setup for regular monitoring. In view of

continuing violation of law inspite of repeated orders of this Tribunal and

the funds allotted by the Central Government more than two years ago,
the Chairman, Rajasthan State PCB and MD, RIICO may remain present

in person by video conference on the next date with their version so that

final responsibility for the failure can be fixed in the light of status of

compliance on the next date.

List for further consideration on 28.05.2021.
-

A copy of this order be forwarded to the CPCB, States of Haryana

and Rajasthan, Rajasthan SPCB and MD, RIICO by el-mail for

compliance.

;
i
b
i

Adarsh Kumar Goel, cp
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Dr. Nagin Nanda, EM

February 04, 2021

Execution Application No. 42/2019
IN Original Application No. 12472015
(M.A. No. 72/2020)
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[tem No. 02 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL

LA L

(By Video Conferencing)

; Execution Application No. 42/2019

. IN

: Original Application No. 124/2015
(M.A. No. 72/2020)

Sumitra Devi Applicant

Versus

CPCE Respondent

Date of hearing: 29.10.2021

DARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON'ELE DR. NAGIN NANDA, EXPERT MEMBER

CORAM: HON’BLE MR. JUSTICE A

Mr. Shivesh P. Singh, Advocate for Applicant in M.A 72/2020, intervenor

Applicant:
supporting the Application

Respondent: Ms. Veenu Gupta, Chairperson, RSPCB with Mr. Brij B. Gupta, Senior

Advocate & Mr. Adhiraj Singh, Advocate
Mr. Ashutosh AT Pednekar, MD, RIICO with Mr. Pinaki Misra, Senior

Advocate & Mr. Nikhil Jain, Advocate with

Mr. Rahul Khurana, Advocate for HSPCB

Ms. Prachi Mishra, Advocate for the State of Rajasthan
Mr. Pawan Upadhyay, Advocate for CETP, Bhiwadi

ORDER

1. This application has been filed by the Haryana State PCB for

execution. of order dated 12.12.2017 passed by this Tribunal, directing

the Rajasthan State Industrial Development and Investment Corporation

(R1ICO) and the CETP operating society at industrial area Bhiwadi,

Rajasthan Bhiwadi to take remedial measures against water pollution

from the CETP. Itis submitted that the authorities failed to perform their

duties and order of this Tribunal dated 12.12.2017 has not bheen

and

:
;
[
!
1.
|
f.

complied with, resulting in stagnation of untreated effluents




280 5

domestic sewage affecting the inhabitants in and around border of

Rajasthan and Haryana, particularly in Dharuhera in Haryana.

2. A factual and action taken report with reference to the status of
compliance of directions of this Tribunal in order dated 12.12.2017 was
sought from a joint Committee of MoEF&CC, CPCB and Rajaéthan State

PCB, with CPCB as the nodal agency.

3. The matter was considered on 28.01.2020 in the light of report of

the CPCB (on behalf of the joint Committee) dated 13.12.2019, giving the
compliance status of each of the directions. Considering the above, the
Tribunal held that there was failure on the part of the State PCB in
taking action against the violation of norms and also on the part of the
RIICO in discharging its obligation to prevent continuing pollution which
may call for coercive measures. The operative part of the order is
reproduced below:-

«5 From the above it is clear that even after two years of the
order of this Tribunal all necessary steps have not taken in right
earnest, ROs installed as far back as 11.02.2018 have still not
being commissioned, without any valid reason. Work of STPs
also remains incomplete even though financial assistance
has been duly received from the Central Government for
upgradation of the industrial effluent management. The
industries which are violating the norms have not been
closed, though it is stated that inspection was carried out
and the report was sent to the head of the State PCB. Thus,
the action taken by the concerned authorities Is not
consistent with the concern required for remedying the
environment and for rule of law. There is no Jjustification for
not even adopting interim measures by way of phyto-
remediation/ bio-remediation/ tapping of drains carrying
pollutants and remedying the same. Since  basic
responsibility is of the RIICO, the said Corporation and its
key office bearers must be made accountable and they may be
liable to be prosecuted If there is continuous negligence and
failures. This Tribunal may have no other option except to
take appropriate coercive rmeasures, including stopping of
salary of the Managing Director and other senior officers of
the Corporation. The Tribunal may also consider
compensation to be recovered for the damage (o the
environment from the salaries of the said officers. "

H
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4,  The matter was thereafter considered on 04.02.2021 in the light of
further report of the joint Committee dated 03.11.2020, finding that
violations were continuing. Violation continued in the manner mentioned
in the report which has been quoted in detail in the order dated
04.02.2021, followed by recommendations which are reproduced below
for ready reference:-

“Recommendalions:

A. The Santhalka 3MLD capacity STP and the 0.5 MLD
capacity STP at RHB were non-operational due to silt
deposition in main inlet lines, the Mundana Meo 2 MLD -

p capacity STP was in operation with inlet flow of 0.7 MLD i

] against the 2 :MLD designed capacity and the Housing e

Board Colony 3MLD capacity STP was operational with

inlet flow of 0.4 MLD against the 3 MLD designed

capacity. These S$TPs are not receiving the full quantity
of domestic wastewater due to 20 % sewer connection
only. Because of non-connectivity of 100% sewer lines
and non-operation of these STPs, the part of untreated -
sewage was going towards Dharuhera( Haryana).

_ Therefore, directions may be issued to Municipal

# Corporation. Bhiwadi for submitting the time bound

action plan for early completion of entire sewer

connections and proper functioning of constructed STP's.

B.- During the visit the joint committee has also collected 3 drain
samples from Nagina marriage Garden( pH-7.3, TSS-29mg/1,
BOD-21mg/l and cOD-143mg/1}, Modern public School pH-
7.44, TSS-4lrg/1, BOD- 39mg/l and coD-193mg/1 -} and
Open drain at Bestech City Center{ pH-7.25, TSS-28mg/l, BOD- 'y
.60mg/1 and COD-200mg/1). All the drain samples results are v
within the limits except the BOD values of Modem Public School
and Bestech City Center drains whereas the accumulated

AT
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C. wastewater sample values are 15 to 20 times higher than the
drain samples values, The higher concentrations (pH-4.77, TSS-
357mg/l, COD- 2858mg/1, BOD-1420mg/l and Fluoride-
0.56mg/l} of wastewater accumulated in theopen land at
the Dharuhera industrial area reveals that industrial effluent ' ;
from Dharuhera industrial area also mixing with the 2
accumulated wastewater. Therefore directions may be given to
HSPCB for identifying the industries which are contributing the
industrial effluent accumulated at Dharuhera industrial area. ;

D. During the visit the joint committee members collected the
samples of treated waste water pumped from CETP to
Khushkhera industrial area where the treated effluent is
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accumulated in open area and the analysis values found to
be pH-6.99: TSS-54 mg/1, TDS-1968 myg/l, CoD-293
mg/1, BOD-65mg/1, Chlorides-627 mg/1, Sulphate-302
mg/1, Phosphate:-0.2158 mg/l, Fluoride- 1.1mg/l. from
the analysis report that it indicate that the coD, BGD
and fluoride values are exceeding the discharge norms
of CETP. Therefore directions may be issued Lo Bhiwadi jal
Pradushan Niwaran Association [BIPNA) for utilization _of
CETP tregted waste water up to the maximum possible extant
io_;b_g_t__cga_md__wgite_water may_not get accymulated in
Khushkhera.

E.  Ministry of Finance, Govt. of India has given a financial
sanction of 146 Cores for construction of 6 MLD ZLD
plant at CETP Bhiwadi on 11.12.2018. RIICO has invited
bids for appointment of Project Management Consultant
for the work on 23.10.2019 and rejected the bid due to
exorbitantly higher rates and also a single bidder on
13.11.2019. later on retendering done by RIICO, after re-
tender M/s Excel Tech Consultancy and Projects Pvt. Ltd.
has been appointed as Project management Consultant
on 10.01.2020 and the consultant has submitted DPR to
RIICO in September 2020 for approval. As per SRM,
RIICO Bhiwadi the Tenders for the work will be invited
after approval from RIICO Head Office at Jaipur and
after vetting from the experts of MNIT, Jaipur. Therefore
directions may be issued to RIICO for sybmitting the
ZLD roject et her t €
environment.

F..  Out of 8 villages RO plants are installed in 7 villages but none
of them found in operational and all the plants are damaged
and the potable water is being supplied to the villagers
through tankers as per the demand. As per the Executive
Engineer, PITIED, Bhiwadi that the firm M/s. Fontus Water
pvt. Ltd. Delhi had not started work for 0 & M period, therefore
contact has been rescind vide letter dated 7.8.2019. After re-
tendering the work order for installation and commissioning of
all 8 RO plants has been issued vide letter dated 27.08.2020
to M/s. Amera Agency, Tamil Naidu and work will be
completed on or before 15.11.2020. In_view of the above
Additional Chief Engineer PHED NCR Alwar _may be directed
to__submit the time bound gaction plan to complete the
installation and commissioning of RO plants in all the identified

villages.”

5. Considering continuing violations of serious nature and failure of
the authorities to take remedial and coercive measures, the Tribunal held
that State of Rajasthan and its authorities must take prompt emergency

measure for compliance of Rule of Law and protection of public health
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2 )
and environment. CPCB was directed to assess compensation for the
violations for restoration of the environment and to verify the status of
compliance as a result of remedial action, if any, taken, as on
30.04.2021. In view of continuing failure for a long time, the Tribunal
also requifed the Chairman of State PCB and MD, RIICO to remain
present by video conferencing with their compliance repbrts. The
operative part of the order is reproduced below:-

"1to4..xxx.................,........,.,.xkx ......................................... XXX

5. From the above, it is seen that STPs are non-functional
due to silt deposition in the inlet lines. They were not
receiving the full quantity of the waste because of non-
connectivity of sewer-lines. Waste water was getting
accumulated in the open land. Treated waste water was also
not being utilized but was getting accumulated. RIICO has
still not finalized the ZLD project plant at CETP inspite of
sanction of funds on 11.12.2018. RO planis installed in seven
villages were not operational. It is also seen that industrial

effluent from Dharuheda industrial area is also mixing with
the waste water.

6. ~ Response of the RIICO filed on 06.11.2020 is that the work of
cleaning of drains in the industrial area has been taken up. Land
has been provided for solid waste management, boundary wall has
Been constructed for dumping yard, letter has been written for
setting up of waste treatment plant and for upgrading CETP to ZLD
level. Steps are being taken to appoint consultant Work order has
been issued for installation agnd commissioning of RO. STP is to be
provided by the Nagar Parishad. Additional affidavit has
been filed by the State of Rajasthan on 07.11.2020 to the
effect that there is no flow of effluent from Bhiwadi to the
State of Haryana. Direction has been issued for closure of non-
compliant polluting industrial units. The construction of new
STP is being expedited. RO systems have become operational
in three villages and in five villages the same was likely to be
completed soon. Phyto/bio remediation and tapping of the
drains is to be undertaken by a Special Purpose Vehicle -
Bhiwadi Jal Pradushan Niwaran Association (BJPNA), under
the Chairmanship of ACSIndustries. '

7. HSPCB has filed its response on 03.02.2021 to the effect that
on qccount of non-connectivity of sewer lines and non-operational of
STPs, the untreated sewage was flowing to Dharuhera in Haryana.
‘The HSPCB has already taken steps to prevent any effiuent of
Dharuhera industrial area flowing to residential area.

8. M.A. No. 72/2020 has been filed on 05.10.2020 for
intervention by one Rahul Maheshwari, resident of Bhiwadi, for
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intervention, disputing the version of the authorities in the State of
Rajasthan that remedial action has been taken. According to him,
unsatisfactory state of affairs continues on the ground, He has given
following table of comments on the report of the joint Committee:
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Report of Joint Actual ground position
Committee

Point No.1, page 4 says
| that CETP is compliant.

The CETP is not complying consistently.

e et T A e L

In response to letter dated 06.02.2020 of Head Office,
RSPCB the Regionai Office sent the report admitting that
out of §1 sampies collected from 01.01.2018 to
21.01.2020, 15 samples were exceeding significantly.
Copy of letter dated 06.02.2020 and report in reply
there is annexed as Annexure-S/1 {Colly). However, as
per report submitted vide letter dated 25.09.2019, out of
40 samples collected from 01.01.2018 & onwards, 22
samples were exceeding. Copy of letter dated
25.09.2019 consisting of report is annexed as Annexure-

5/2 (Colly).

Two different reports show that Regional Office, RSPCB
is misguiding its Head Office also. i

LA

=

The BJPNA was served with the Show Cause Notices
dated 31.03.2020 and june, 2020 whereby it was
directed to appear on 30.03.2020 and 31.06.2020

w.rt. Envirenment Compensation. Copy of SCN dated
31.03.2020 and june, 2020 are annexed herewith as
Annexure-S/3 (Colly). These letters further says that :
CETP neither has CTO nor Environmental Clearance as S

on date.

Point Ne. 2, Page No.7 | Desplte sanction of Rs.146 crore, no progress achieved.
w.rt. establishment of | Infact, requisite legal permissions have not been
ZLD facility of 6 MLD obtained including the Environmental Clearance  etc.
CETP BJPNA was asked on 06.05.2020 to withdraw the
: application of EC and to file it through proper channel
but no step still has not been taken for last six months.

Point No. 2, Page No.7 | Let M/s Honda Two vehicle Ltd. and M/s G-Takt India
w.r.t. utilization of pvt Ltd. may be asked to submit the affidavit in this
treated effluents regard. Reality is that effluent was of that quality which
destroys the green park of M/s Honda Two vehicle
Ltd. Therefore, it stopped to take the supply of CETP
effluent stated to be treated.

Point  No.3, Page No.§ | The report of disinfection using Chiorine gas is beyond
w.rt Fecal  Coliferm | reality. Infact, no chlorine gas is being used. The BfPNA
treatment  with be called upon to submit the bills for procuring the
Chlorine gas Chlorine gas and payment thereto.

Point No. 15, Page-20 | Contrary to report, SWM Rules, 2016 not complied
within

9. It is further stated in the application:

“1. That 2400 tons of sludge was disposed of in open C
industrial plot situated at Neelam Chowk in the name of Jay |
Complex Pvt. Ltd. The applicant sent 4 complaint on
12.01.2020. Copy of email dated 12.01.2020 and Media
Reports are annexed herewith as Annexure-S/4 {Colly).
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It is important to note that a platform has been
constructed using hazardous sludge into CETP premises to
execute Brick manufacturing plant. If sample is being
taken from underneath of that land and their
surrounding thereof, the analysis report will reveal
the presence of hazardous waste therein.

2. The spent acid of Pickling Units is not being
treated scientifically. There is no authorization under
hazardous Waste Management Rules with CETP
Operator i.e BJPNA. The photographs of fumes of
spent acid are annexed herewith as Annexure-S/5
(Colly). It shows that how the life of residents is under
threat and unsafe. The spent acid is being
transported without taking preventive measures.”

10. Further statement has been filed on 05.11.2020 by the said
Rahul Maheshwari in continuation of the application alleging
discharge of untreated effluents on open land in Bhiwadi. Further
comments with regard to the joint Committee report have also been
filed by him as follows:

A ¢ S TS - /. SRSSSSIIPLTILLIINL LA XXX

1) Point No.1- Page No.4:- CETP is not functioning and
effluents at_the discharge point are not within the
prescribed limits. However, report submitted before the
Hon'ble NGT is not showing this clear picture.

2} Page No.7 Point No. 2:- The Plan to setup a RO project
has not been effectively implemented as amended/new
application for Environmental Clearance has not been
filed after rejection of previous application in  May,
2020. Further, there is no place for establishment of RO
project in CETP premises as shown in Layout Plan by
BJPNA and as shown in application of EC The
application for EC has not been resubmitted in last 6
months. The modalities between RIICO and BJPNA are
still on the ground level and they are just doing basic
discussions to shift the responsibility.

3) Page No.8 Point No.2:- Further no treated effluents are
being used at industrial area Tapukara as said in
the report as after the trial it damaged their green
park As committed in the Affidavit Cum Action Plan
by Secretary, Department of Environment, Rajasthan
in OA 124/2015 on 12th September, 2017 the plan to
setup CETP in the nearby industrial areas of Bhiwadi is
not at all implemented

4) Page 8 - No Chlorine dosing is clone for treatment of fecal
coliform

e T
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5) Dumping Ground of waste: No Compliance of SWM Rules,
2020. No Compliance or any other work is either done by
‘RIICG or CETP administration/BJPNA.

6} Page 22:- Point No. 19 & 20. No reports are being updated
in public domain. Even after regular complaints RSPCB is
reluctant in taking any action irrespective of issuing show
cause notices. None of these Show Cause notices are being
answered by CETP administration/BJPNA.”

11. Further statement filed by the said intervener on 27.01.2021
is as follows:

2. KXX varveserrsrrcerens XXX ievireccssacresern HXK seensssnrerasrnracres

()  Inregard to Solid Waste Management mentioned at page
no.9, 10 of affidavit, the applicant submits as under:

(i The RIICO cannot get rid of from its liabilities
to ensure compliance of SWM Rules, 2016.
Merely allotting land is not the compliance of S
SVVM Rules, 2016. It is further submitted that
after allotment of land in 24.01.2018, no
development has been carried out in :
compliance of SWM Rules, 2016 except .
construction of boundary wall of dumping e
yard. The State of Rajasthan and the RHCO are
merely shifting their responsibilities towards
BJPNA which itself is not interested for
environmental safeguards. This fact is clear i
from the letter dated 04.11.2020 issued by the P
RIICO to Managing Director, BJPNA requesting £
him to take over Dumping Yard site. Copy of e
letter dated 04.11.2020 and 04.09.2020 of RHCO
addressed to MD, BJPNA are annexed with L
additional affidavit of State of Rajasthan as
Annexure-R112 (Colly) at page No.132-133.

(i} That establishment of Dumping Yard is not the
compliance of SWM Rules, 2016. The Rules requires
scientific processing of waste on which the
State is silent. No timelines given for
establishment of Waste Treatment process. -
Even, MRF Centre has not been constructed.

{ith  The agreement purported to be executed for Solid
Waste Management itself titled as 'For Recycle
Plastic Waste management' under the head
‘Agreement’. It appears that a third party
agreement Is executed with some Plastic
Waste Management unit. All this is just to
create a third party interference for delaying :
the work and  shifting their own L
responsibllity. The RIICO has allocated the '
plot for Solid Waste Management to the SFV




28/
)&

managing CETP and that SPV has signed an
MoU with a Plastic Waste Management
Company. (Refer Annexure 13 Page 134).

b Admittedly, even after 3 years from passing of

order dated 12.12.2017 (under execution), ne CETP

has been established in Chopanhi Industrial Area

and Khushkhera industrial Area. Even, no

. timelines prescribed in Additional Affidavit dated
07.11.2020. [Refer page 10, 11 of Addl. Affidavit].

() The RIICO is misleading about up gradation of
existing CETP to ZLD Level. The applicant submits

as under:

(i) Gol sanctioned Rs. 146 Crores on 11.12.2018

. for the above project. However, RIICO took
more than 1 year in only appointing a
consultant.

(i) The RIICO is taking shelter of cbtaining
Environmental Clearance without taking
sincere steps in this regard. Firstly, BJPNA
files application for Amendment in ToR for
Environmental Clearance for the RO project
only on 29,02.2020. Secondly, said
application has been rejected on technical
grounds on 06.05.2020. After rejection of
EC, no fresh step has been taken to obtain
Ec.”

12.  We have heard learned Counsel for the Haryana State PCB,
State of Rajasthan and RIICO and also the intervenor and
considered the rival submissions. From the above, it is seen that
even though the funds were made available to the State of
Rajasthan by the Government of India in the year 2018, the
upgradation of CETP has not been even started though more
than two years have passed thereafter and after more than
three years of the order of this Tribunal. Only progress is
said to be acquisition of land which by itself is not a solution
of the problem. When a serious situation of water pollution
has been found and directions issued by this Tribunal in the
year 2017 and inspite of funds being available, the problem
remains untackled, it may be a clear case of failure of the
authorities to perform their duties, to the detriment of the
citizens for which accountability needs to be fixed.

13. Accordingly, while directing the State of Rajasthan and
its authorities to take prompt emergency measures in the
matter for compliance of rule of law and protection of public
health and the environment, we direct the CPCB to (SSe€ss
compensation for the damage caused to the environmeni SO
far, after giving due opportunity to the representatives of the
State of Rajasthan and its authorities and also to the
representatives of State of Haryana and undertaking site

© e s T T L e e T
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visit, if necessary. This process may be completed within
three months. The status of compliance as on 30.04.2021
may be verified by the joint Committee and report furnished
by 15.05.2021 by e-mail with a copy to the States of
Rajasthan and Haryana to enable them to file their response,
if any, before the next date. While verifying the compliance,
status of member unit in meeting the PETP norms/standards
may also be verifled and the mechanism setup for regular
monitoring. In view of continuing violation of law inspite of
repeated orders of this Tribunal and the funds allotted by the
Central Government more than two years ago, the Chairman,
Rajasthan State PCB and MD, RIICO may remain present in
person by video conference on the next date with their version
so that final responsibility for the failure can be fixed in the
light of status of compllance on the next date.”

6. In pursuancé of above, reports have been filed by the joint
Committee dated 13.10.2021 and 20.10.2021 giving status of compliance
and assessment of compensation payable by the authorities of States of
Rajasthan and Haryana for the violations so far. Response of the
Rajasthan State, RIICO and Sfate of Rajasthan is dated 21.10.2021,
27.10.2021 and 28.10.2021 respectively and Response of Haryana State
PCB is dated 29.10.2021, disowning liability even without showing

compliance in past or even now.

7. We may make brief reference to the above reports to consider the

matter further.

8. The joint Committee reports filed by the CPCB dealing with the
issue of compliance status gives item wise compliance status, Reference

may be made to items where non compliance is continuing which is as

follows:-
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to establishment and
construction of STP should also
be given priority by the State
Government and they should be
installed without any undue
delay.

wark of laying of sewer lines and constructing 5 STFs under AMRUT
Yojana of 11.5MLD capacity. The 5 Sequential Batch Reactor {SBR) STPs
which were under construction at Rajasthan Housing board (1.5MLD),
Mundana Mev (ZMLD), Khanpur (2MLD), Santhalka (IMLD) & near
existing one (3MLD). The present status of STPs collected from Nagar
Parishad, Bhiwadli is enclosed at Annexure-X.

The details of Final Out let samples collected is as given below:
Analysis Report enclosed at Annexure- XI.

Draln  Sampling pH TS5 CoOn BOD Chlori au Faecal Coliform
Ipcatlens mg/l mgs e/l de &iGre MPN/100ml
mg/l aga
1.5 MLO RHBA Ta4 - [ 7] 14 a 1B In
X MDD BDA 713 a0 a7 11 8 L1 <1.B
near Exlsting
200D
747 9 78 54 44 1.2 40
Mundana Mev )
30800 Santhatie 7.08 16 3% 0E 52 1.6 1.8
Santha¥a Discharge
at near Baba Mohan .
Ram Maadic 7.58 1% 55 o5 57 - _
{Proposed
Biodiversity Park]
0] discharge 6.5 30 100 0 - 10 230
Standaed
8.0

5. Directions work progress in the field as on 03-05.08.2021 as per the joint Remarks
No Inspection team (RSPCB, CPCB and MoEF&C(]
14, | Similarly the projects in relation | As informed by the Nagar Parishad, Bhiwadi they have taken up the | Not complied

11
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NGT Order dated

A0.04.200%

T OKNLD Khangur bete due to S1ay of High Court

1.5 MLD STP gt RHB:-The SBR technology based STP was found

Operation during the visit on 04.08.2021 and inlet flow was noted as

0.6 m3/hy., The sample was collected and the analysis results are
within a limit as per CTO. It was informed that heavy rain fall occurred
in Bhiwadl one day before the visit of the committee,

2.0 MLD STP at Mundana Mey:-The 2 MLD capacity SBR technology
based STP was in operation with Inlet flow of 0.7 MLD against the 2

MLD designed capacity, It is because of out of 5 villages (Mundana Mev,
Rilaheri, Rampura, Nayageam, and Kairani) only Mundana Mev village
domestic wastewater Is coming to STP and in other 4 villages, sewer
connection is not done. The sewer connection could not be done due to
railway line construction and no NOC from DFC During the visit
raflway line earth bund raitsing work was under progress. Presently the
treated wastewater from STP is being discharged in to RIICO drain just
in front of STP, During the visit collected the samples and the analysis
result of TSS & BOD are higher than limits given in CTO.

Z MLD STP at Khanpur:-47% construction work has been completed and
further no progress done by the construction agency ie M/s L&T due to
stay order from Rajasthan High Court, Jaipur from May 2018. As per
the Nagar Parishad officials that there is a dispute regarding title of
the land of STP at Khanpur.

32 MLD neq IsiLii :-The STP is located near existing old
4.0MLD STP, which is just adjacent to the CETP. It is a SBR technology
based STP and 100% construction work completed and commissioned
on 28/09/2020. During visit, STP was operational with inlet flow of

0.50 MLD against the 2 MLD designed capacity. Presently only about 20

12
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% sewer connection is done by the Nagar Parishad. STP Qutlet sample
collected during vislt and the analysis results are within the limits.

Due to significant non connection of sewer line, some part of untreated
sewage is going towards Dharuhera along with the untreated domestic
wastewater of Maheshwari (village situated in Haryana) and Dharuvhera
and flowing towards Bestech shopping Centre at Dharuhera. During
visit, the committee has collected the drain samples at Nagina Garden
(Rajasthan), Modern public school after mixing with domestic effluent of
Maheshwari village(Haryana} and Flowing waste water near Bestech
and accumulated wastewater at Dharuhera industrial area has been
collected for analysis of general parameters and heavy metals to
identify and to know the industrial effluent is mixing in domestic drain
ar not. However it was observed by the team that quantity of waste
water flowing toward Bestech (Dharuhera}l was very less compared to
previeus visit in the month of October 2020.

3.0 MLD STP ot Santhalkq:- It is a SBR technology based STP and 100%
construction work completed and commissioned on 17/09/2020. During
the visit sample was collected at final outlet.

In addition to above 5 new 5TP’s and one old 4 MLD capacity existing
STP, Nagar Parishad Bhiwadi is also constructed 3 Septage treatinent
systems with a 1.2 MLD Capacity. During the visit commissioning and
trial run was under progress.

The combined effluent (Domestic and Industrial} generated from
Bhiwadi Industrial Area is being treated in a 9 MLD CETP and treated
waste water pumped to Khushkhera industrial area where the treated
effluent is accumulated in open plot.

Domestic waste water droain: Domestic waste waler generated from
village Akera (Harayana) Narayan vihar, (Harayanaj, Karankunj, Ghatal
{Harayana} is discharged in to RIICO drain through which it reached to
CETP, Bhiwadi

13
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The details of drain samples collected is as given below:

Drain Sampling | pH TSS coD BOD Chlerid Sulpha Fluor
locations mg/ mg/1 mg/1 e mg/l te ide

1 mg/1
mg/l

Nagina marriage | 7.69 | 129 | 1§ 67 157 CT 047
Garden 7 :

Modern 749 | 150 31 97 131 56 039

public School

Open drain  at 77T | 4% 18 24 129 49 .54
Bestech City 8
Center,

Dharuhera

Domestic & 8.36 | 61 17 18 75 i3 0.59
Industrial 3
effluent
accumulated
atDharuheda
Industrial
Areanear
M/s.
AmulSagar

Domestic .29 | 92 34 13 157 E10 L1
waste water 2
drain at
Haryana-
Bhiwadi
border #
NaryanViha ;
r (HR)

Domestic 7.62 | 2662 62 i4 138 31 0.36
waste walker 7 4
drain at
Haryana-
Bhiwadi

14




border
Karanpur
(HR)

CETP Inlet 7.75 | 461 54 28 421 T09 222
open drain 9 9
bypass near
UTY, Thana

Note: All values are in mg/l except pH. Lab Analysis Report enclosed at
Annexure- XII

15

The waste collected on the
dredged materials shall be
deposited at the site which s to
be identified by the State
Government. The State should
identify the site within  four
weeks from today and it will be
the responsibility of the RIICO to
ensure that the dredged material
ar any other waste coliected from
the industrial cluster is stored in
accordance with law and
relevant waste rules at that site.
The waste should be stored in
accordance with law with the
relevant waste rules.

RIICO has allotted land measuring 34729m2 near Rampura Mundana, Bhiwadi
for dumping of non- hazardous industrial solid waste to Bhiwadi Jal
Pradhushan Niwaran Trust (BJPNT) vide letter dated 24.01.2018 but the BJPNT
has not taken the possession of the land.

it was informed by Senior Regional Manager RICO Bhiwadi-1, the work order
for dumping yard Boundary wall has been uwarded on dated 30.01.2020 in
favour of M/s Kapoor Singh & Company & the work has been completed on
dated 09.09.2020. The SPV has entered in an agreement with Sarthak
Samudayik Vikas Avam Jan Kalyan Sansthan (SARTHAK} on dated
25.09.2020. As per the agreement, Sarthak will run the project with installation
of plant & machinery for segregation and recycling of waste, collection of solid
waste material from the industries etc.

RIICO has awarded work order for construction of shed of size 3000 sqft at
disposal site for setting up MRF (Material Recovery Facility), work has also
completed on 05.04.2021. The representative of SARTHAK has informed to Sr.
Manger RIICO, Bhiwadi, that necessary machine has reached to Bhiwadi and
they will start installation work from 15.08.2021. Status note Copy of letter
enclosed at Annexure-XIL

Not Complied

FR

The RICO and the State
Government shall work out ot

As informed by SRM, RIICO, to utilize 100% of the CETP treated effluent, a
preliminary project report of amount Rs. 146 Crores for up-gradation of existing

Not Complied

15
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the proposal for reuse af the
treated effluent of water from the
CETPs/STPs. It shail be the duty
of all concerned including the
industries  that under 1o
circumstances any waler or
effluent is permitted to be
collected around the industrial
clusters or inside the cluster.

CETP to 6MLD ZLD facility, laying of closed conduit pipeline for carrying
untreated effluent from industries to CETP & reverse pipeline for supplying
treated effiuent back to industries has been prepared by BJPNA Bhiwadi. On
request of State Government, Ministry of Finance, GOI, New Delhi has been
issued financial sanction of 146 Crores vide sanction order No.
£.No.44(1)PE.S/2018-19/1377 dated 11/12/2018. RIICQ has invited bids for
appointment of Project Management Consultant for this work on 23.10.2019 but
could not be succeeded due to exorbitantly higher rates and also a single
bidder. Accordingly bid was rejected by RIICO on 13.11.201%. After re-tender,
M/s Excel Tech Consultancy and Projects Pvt Ltd, has been appointed as
Project management Consultant on 10.01.2020. PMC has submitted DPR to
RIICO in September 2020 for appraval of report. After approval from RIICO Head
Office and after vetting from the experts of MNIT Tender for said work will be
invited.

Present Status:- NIT for “Up-gradation of existing CETP by installing
6.0 MLD ZLD plant with reject management systemt including
conveyance system lo collect effluent from industries and reuse of
treated water system at Bhiwadl industrial area including 0&M for 10
Years” bid had been invited on 15.04.2021 amounting to Rs. 162.32 Cr.

The end date for submission of tender was 23.07.2021 and the bids has been
opened on 28.07.2021, Total § nos. of bidders has participated and the

Technical evaluation of bids is under process. The financial bids of Technically -

qualified bidders shall be opened immediately after.

Status note Copy of letter enclosed at Annexure-XiHl.

16
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Other observations and recommendations are as follows:-

“The matter was filed by the Haryana State Pollution Control Board
in the Hon’ble NGT vide Execution Application No. 42/2019 in the
matter of Original Application No. 124 of 2015 (Sumitra Devi Vs.
CPCB & Ors.) for which directions were given to the RIICO and CETP
to take remedial measures against water pollution from CETP.
During the visit it was found that:

1.

The treated water of the STPs are also collected in cess
pools and low lying areas and are not being utilized or
recycled for plantation or by industries.

It is imperative that treated waste water of STP should
be recycled and arrangements for the reuse is RO
systems should be established for the recycling of the
same by water intensive industries of the industrial
area.

' There is a proposal for installation of RO system at the

CETP 9 MLD combined with 03 MEEs after the same for
which bid has been finalized by RIICO for which amount
of Rs. 146 Crores has been allotted by Govt. of India
and the same is proposed to be completed in 18 months.

The treated waste water of the CETP is discharged
through a conduit line which is installed till the
Sabiriver. However the line is broken in Khushkhera
industrial area opposite M/s Sai Enterprises, Plot No. F-
37,47 RIA Khushkhera, the treated waste water is
discharged through a drain into the RIICO plots and
other nearby areas. It is worthwhile to note that the
problem can be solved if the water intensive industries
or any other industry which are abstracting ground
water are bound to use this treated waste water of the
CETP which is actually being waste or creating
nuisance/pollution in the area. The industries of
Khushkhera should be directed as above and RIICO be
directed to lay any connectivity pipelines if need be for
example, The industry M/s Honda Cars India Pvt. Ltd. is
already utilizing 1 MLD from the same & others should
follow.

During the visit information was gathered from the
local people and Municipal Authorities and the
following was received:

a. Domestic waste water generated from some area of
Suraj cinema, Village -Harchandpur, Santhalka,
Ghatal Nayagoan and commercial establishments
which falls in between them is discharged in to
RIICO drain through which it reached to CETP,
Bhiwadi
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b. Domestic waste water generated from village Akera
(Harayana) Narayan Vihar, (Harayana), Karankunj,
Ghatal (Harayana) Is discharged in to RHCO drain
through which it reached to CETP, Bhiwadi

¢. Domestic waste water generated from Housing beard
sector 1,2, 3, Bhiwadi village, Neelam Chowk and
Samtal Chowk and  also the commercial
establishments which fall in between them flow
‘through drains and meet at nallah near bus stand
Bhiwadi, from there it flow through gravity to
Dharuhera.

It may be please be noted that although the case has.

been filed by State Pollution Control Board, Haryana
‘regarding discharge of waste water inte Dharuhera it
was found that waste water from Dharuhera also enters
the Rajasthan boundary at certain points and sample
were taken at such points.

During the visit of Dharuhera it was founded the
industries of the area may not be on ZLD and it must be
investigated as to how the sewage waste water of
Dharuhera and the industrial waste water is being
treated and it was gathered on visual observations that
the problem is aggregated due to waste water
(sewage/industrial} of Dharuhera itself.

It needs be mentioned that looking to the fact that
. domestic waste water is also elther reaching to CETP or
flowing towards Dharuhera due to poor progress in
sewer line confectioning with the newly installed STPs
at Santhalka, RHB Arravali Vihar, near existing BIDA
STP and Mundana Mev STP. For example, STP near the
existing STP (BIDA} has a capacity of 03 MLD and as per
the observations during inspection only 0.5-0.8 MLD
waste water is being received there, The municipal
authorities should check the reason of the same vis -a-
vis the DPR prepared and the area which should
contribute waste water to the STP above and such areas
which should but not conveying waste water should be
connected. All the above points were also discussed
with the CEOQ BIDA, Bhiwadi Sh. Rohitashav Singh
Tomar (IAS) who assured to take up the matter and as
such coordinates with different department. He
immediately gave directions to the Municipal Officers to
calculate the total volume of water generated based on
the thumb rule and compare it with the capacities of
STP installed.

During the visit the joint committee has also collected 3
drain samples from Nagina Marriage Garden (pH-7.69,
TsS-129mg/l, BOD-67mg/l and coD-157mg/l), Modern
Public School (pH-7.49, TSS-150 mg/l, BOD- 97mg/l and
coD-314mg/1) and Open drain at Bestech City Center (pH-
7.77, TSS-41mg/l, BOD-24mg/l and COD-188mg/I). All
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the drain samples results are within the lmits except
the BOD values of Modern Public School and Bestech
city Center drains whereas the accumulated
wastewater sample values are near to lower than the
drain samples values. The lower concentrations (pH-
8.36, TSS-61 mg/l, €OD-173 mg/l, BOD-18 mg/l and
Fluoride-0.59 mg/l} of wastewater accumulated in the
open land at the Dharuhera industrial area reveals
that industrial effluent from Dharuhera industrial area
also mixing with the accumulated wastewater as well

as rain water.

10. During the visit the joint committee members collected
the samples of treated waste water pumped from CETP
to Khushkhera industrial area where the treated
effluent is accumulated in open area and the analysis
values found to be pH-7.71, TSS-38 mg/l, TDS-1005
mg/l, COD-88 mg/l, BOD-19 mg/l, Chlorides-122 mg/1,
Sulphate-168 myg/l, Fluoride- 0.07 mg/l. from the
analysis report that it indicate rain water mixing that
the COD, BOD and fluoride values are under the
discharge norms of CETP.

o, er 1 eting & PET

Complignce stgtus f member unit in meefing he PETP
norms/standards: In order to verify the compliance of
PETP standards sample was taken from the inlet to
CETP where the combined effluent from all the member
industries is reaching after the PETPs individually
. installed, the parameters in the analysis report meets
the CETP inlet standards/ PETPs discharge standards

hence it can be said that member industries as a whole
comply with the CETP inlet standards/ PETPs discharge

standards.

11.

£ 1 r /] ontitori i strie
by RSPCB: Samples are being taken fortnightly from the
CETP inlet to verify the PETP standards and the list of
parameters in the analysis report is enclosed. It can be
seem from the same that the PETP standards/CETP
standards are being met.”

12,

10. In the 2% report of the CPCB dealing with the environmental
compensation, after undertaking field visit, compensation has been

assessed is as follows:-

«5.0 The Environmental Compensation assessed for the
damage caused to the Environment

The assessed environmental compensation for the major 05 non-
compliances is as tabulated below with the responsible

authority/department:
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’?NO. Major  non-compliance Assessed | Responsible ]
issue EC in Lacs | authority/
' Rs. department liable
to pay
1 The CETP control the 107.5 RIICO & CETP Trust
discharges at the outlet
points by Bhiwadi  Jal
Pradushan Nivantran Trust
{(BJPNT)
2 Construction of the 05 5TPs 2233.03 Department of Local
Municipal Council, Bhiwadi Self Government,
through Municipal
Council, Bhiwadi
3 Solid waste management 145.99 RIICO and Municipal
by RIICO & Municipal Bhiwadi Council,

Council, Bhiwadi

4 Reuse of the treated | 672 RIICO
effluent of the water from
CETPs/STPs by RIICO

5 Discharge of sewage of | 382.85 HSVP, Rewari
Sector 44 & Sector 6 Haryana

towards Dharuhera before
the commissioning of SMLD
STP at Dharuhera ie
before 1"t July 2019

11. We may now note the response of the authorities in Rajasthan in

the reports filed by the Rajasthan State PCB, RIICO and the Rajasthan.
The stand of the State PCB merely gives number of STPs in Bhiwadi and 8
construction of waste disposal facility. It is further stated that RIICO is ;
*ﬁ _ in the process of upgrading CETP. The affidavit filed on behalf of the |

State PCB is quite vague and does not fully address the issue of remedial

action against the violations noted in the order of this Tribunal and even
the current report of the joint Committee filed through the CPCB. The

Affidavit of the RIICO is that responsibility for operation of the CETP is of

£
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the operator thereof. With regard to the compensation, the stand of the

RIICO is that it has contributed Rs. 21.99 Crores for waste processing

L Tal
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facilities. Project of upgradation of CETP is in the process and for
utilizing treated effluent the steps for giving contract are in the process
and will be completed within 18 months from the date of the work order
(for which no date is indicated). The stand of the State of Rajasthan is
that STP has ‘been created for managing sewage and RIICO is to take
steps for utilization of treatéd effluent. The said works are in the process
of being awarded. The work for setting up of the STP by the Municipal
Council is also in the process. Some steps for the waste management are
mentioned. There is nothing in the said reports which can rebut the
findings in the reports of the joint Committee to the extent of continuing
violations or question the assessment of compensation which is infact
based on very conservative approach and may need upward revision so
as to ensure that cost of resto;'ation is met, Likewise, the response of the
Haryana State PCB merely states that steps are required to be taken in
terms of joint Committee report without disputing the violations found

and liability for compensation, as assessed.

12. We have interacted with the MD, RIICO and Chairman who are
present in person to ascertain why such sorry state of affairs has been
allowed to continue for such a long time and even now there is lack of
commitment to remedy the situation expeditiously. We find in them
unwillingness to take ownership and effort to just disown and shift
responsibility, which is unfortunate. Their approach shows lack of
concern for the environment and to their statutory obligations. They
appear to be satisfied with the unsatisfactory state of affairs. The State
PCB has not taken an‘y meaningful action against such established
violations. Similarly, RIICO thinks its responsibility is only to set up
industrial area and if industries cause pollution, it is none of its

concerns, to stop it. We are unable to follow such lack of concern and

B
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perhaps this attitude is responsible for damage to the environment for lir:::?_:
which the officers have to held accountable by way of criminal

prosecution and civil liability in appropriate proceedings.

13. Enactment of regulatory provisions and appointing statutory
regulators is not enough unless such positions are manned by persons of
commitment and competence with concern for environment. We hope

higher authorities in the State of Rajasthan with take further remedial

action in terms of our observations for protection of environment and
public health if they have respect for the rule of law. There is need to fix

accountability for gross failure in the past and also for prompt

timebound remedial measures for future. Timelines suggested are
certainly in violation of mandate under the Water (Prevention and
Control of Pollution) Act, 1§74 (Water Act, 1974}, the Public Trust
; Doctrine and the provisions of Article 243 W read with XII Schedule of
the Constitution and law laid down in Paryavaran Suraksha v. UOl &
Orst and orders of this Tribunal as follows:-

“Extracts from the judgement of the Hon’ble Supreme Court
in Paryavaran Suraksha Samiti Vs. Union of Indla, supra

7. Having effectuated the directions recorded in the
' foregoing paragraphs, the next step would be, to set up
common effluent treatment plants. We are informed,
: _ that for the aforesaid purpose, the Jinancial
; contribution of the Central Government is to the
extent of 50%, that of the State Governinent
concerned (including the Union  Territory
concerned) is 25%. The balance 25%, Is to be
arranged by way of loans from banks. The above
loans, are to be repaid, by the industrial areas, and/or
industrial clusters. We are alse informed that the
setting up of a common effluent treatment plant,
would ordinarily take approximately two years {in
cases where the process has yet to be commenced).
The reason for the above prolonged period, for
setting up “common effluent treatment plants’”,
according to the learned counsel, is not only

o A A N K A T B S LTt Tty T S I
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financial, but also, the requirement of land
acquisition, for the same.

b PTTTUTURURUTUUTNUIR. SUPPIPPIPIPPPEITYY  SYPRTTTR

Given the responsibility vested in municipalities
under Article 243-W of the Constitution, as also,
in Item 6 of Schedule XII, wherein the aforesaid
obligation, pointedly extends to “public health,
sanitation. conservancy and solid waste
management”, we are of the view that the onus to
operate the existing common effluent treatment
plants, rests on municipalities {(and/or local
bodies). Given the aforesaid responsibility, the
municipalities (and/or local bodies) concerned,
cannot be permitted to shy away from discharging
this onerous duty. In case there are further
financial constraints, the remedy lies in Articles
243-X and 243-Y of the Constitution. It will be
open to the municipalities (and/or local bodies)
concerned, to evolve norms to recover funds, for
the purpose of generating finances to install and
run all the “common effluent treatment plants’,
within the purview of the provisions referred to
hereinabove. Needless to mention that such norms
as may be evolved for generating financial
resources, may include all or any of the
commercial, industrial and -domestic
beneficiaries, of the facility. The process of
evolving the above norms, shall be supervised by
the State Government (Union Territory) concerned,
through the Secretaries, Urban Development and
Local Bodies, respectively (depending on the
location of the respective common effluent
treatment plant). The norms for generating funds
for setting up and/or operating the “common
effluent treatment plant” shall be finalised, on or
before 31-3-2017, so as to be implemented with
effect from the next financial year. In case, such
norms are not in place, before the commencement
of the next financial year, the State Governments
(or the Union Territories) concerned, shall cater to
the financial requirements, of running the
“common effluent treatment plants”, which are
presently dysfunctional, from thelr own financial
resources.

Just in the manner suggested hereinabove, for the
purpose of setting up of “common effluent treatment
plants”, the State Governments concerned (including,
the Union Territories concerned) will prioritise such
cities, towns and villages, which discharge industrial
pollutants and sewer, directly into rivers and
water bodies.

s
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We are of the view that in the manner suggested above,
the malady of sewer treatment, should also be
dealt with simultaneously. We, therefore, hereby
direct that “sewage treatment plants” shall also be set
up and made functional, within the timelines and the
format, expressed hereinabove.

We are of the view that mere directions are
inconsequential, unless a rigid implementation
mechanism is laid down. We, therefore, hereby
provide that the directions pertaining to continuation of
industrial activity only when there is in place a
functional “primary effluent treatment plants”, and the
setting up of functional “common effluent treatment
plants” within the timelines, expressed above, shall be
of the Member Secretaries of the Poliution Control
Boards concerned. The Secretary of the Department
of Environment, of the State Government
concerned (and the Union Territory concerned),
shall be answerable in case of default. The
Secretaries to the Government concerned shall be
responsible for monitoring the progress and
issuing necessary directions to the Pollution
Control Board concerned, as may be required, for
the implementation of the above directions. They
shall be also responsible for collecting and maintaining
records of data, in respect of the directions contained in
this order. The said data shall be furnished to the
Central Ground Water Authority, which shall evaluate
the data and shall furnish the same to the Bench of the
furisdictional Nattonal Green Tribunal. '

To supervise complaints of non-implementation of the
instant directions, the Benches concerned of the
National Green Tribunal, will maintain running and
numbered case files, by dividing the jurisdictional area
into units. The abovementioned case files will be listed
periodically. The Pollution Control Board concerned
is also hereby directed to initiate such civil or
criminal action, as may be permissible in law,
against all or any of the defaulters.

KerererenrnrsorsnrenrsresXorarerensrarsncsrsrnnasXoroirines

16. It however needs to be clarified that the instant

directions and time lines, shall not in any way dilute
any time lines and directions issued by Courts or
Benches of the National Green Tribunal, hitherto before,
wherein the postulated time lines would expire before
the ones expressed through the directions recorded
above. It is clarified, that the time lines, expressed

" hereinabove will be relevant, only in situations

where there are no prevalent time line(s), and also,
where a longer period, has been provided for.”

(emphasis supplied)
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14. This position has also been dealt with by this Tribunal inter-alia in
OA No. 593/2017 in Paryavaran Suraksha Samiti v. UOl & Ors. is as
follows:-

w26, Summary of directions:

i All States/UTs through their concerned departments such
as Urban/Rural Development, Irrigation & Public Health,
Local Bodies, Environment, etc, may ensure formulation
and execution of plans for sewage treatment and
utilization of treated sewage effluent with respect to each
city, town and village, adhering to the timeline as directed
by Hon'ble Supreme Court. STPs must meet the prescribed -
standards, including faecal coliform.

CPCB may further continue efforts on compilation of River

 Basin-wise data. Action plans be firmed up with
Budgets/anancial tie up. Such plans be overseen by
Chief Secretary and forwarded to CPCB before 30.6.2020.
CPCB may consolidate all action plans and file a report
accordingly.

Ministry of Jal Shakti and Ministry of Housing and Urban
Affairs may facilitate States/UTs for ensuring that water
quality of rivers, lakes, water bodies and ground water is
maintained.

As observed in para 13 above, 100% treatment of
sewage/effluent must be ensured and strict coercive
action taken for any violation to enforce rule of law.

i Any party is free to move the Hon'ble Supreme Court
for continued violation of its order after the
deadline of 321,3.2018. This order is without
prejudice to the said remedy as direction of the
Hon’ble Supreme Court cannot be diluted or relaxed
by this Tribunal in the course of execution.
PCBs/PCCs are free to realise compensation for
violations but from 1.7.2020, such compensation
must be realised as per direction of this Tribunal
failing which the erring State PCBs/PCCs will be
3 _ accountable.”

order dated 21.09.2020

«11. The Tribunal has already issued directions vide orders
dated 28082019 and 21.05.2020 for ensuring that no
untreated violation compensation is to be assessed and
recovered by the CPCB s0 that the same can be utilized for

restoration of the environment, complying with the principle of

25
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‘Polluter Pays’ which has been held to be part of ‘Sustainable
Development’ and part of right to life. Control of such pollution
is crucial for environment, aquatic life, food safety and also
human health. ..”
15. 1In view of the above, the reports of the joint Committee dated
13.10.2021 on- the issue of compliance status and dated 20.10.2021 and
assessment of environmental compensation have to be accepted, without
prejudice to further compensation being required to be paid to meet the
cost of restoration of the environment and also obligation to promptly
remedy the situation by coercive measures against polluters by way of

closure of polluting activity till appropriate treatment capacity is

available and by positive steps as per mandate of law. The amount

‘assessed as of compensation may be deposited by the States of

Rajasthan and Haryana respectively with the CPCB within one month
which will be responsibility of the Chief Secretaries of the said States,
The amount may be utilised for restoring the environment as per plan to
be prepared as per directions in the next para. The Chief Secretaries may
also consider the situation at their level in the light of above observations
so that the authorities are manned by persons of competence and

sincerity.

16. Since the issue involved herein relates to the compliance of CETP
in teﬁns of adequacy and with respect to consented mode of disposal as
well as of the STPs, apart from both the States individually monitoring
compliance, CPCB is required to resolve inter-state issues under the
Water Act. As held by the Tribunal on earlier occasions, CETP' non-
compliance is considered default of its members, rendering them liable, a
Joint Committee needs to be constituted in the matter to deal with the

inter-state issues as well as all other issues already noted earlier.
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17. Accordingly, we constitute a six-member joint Committee to be
headed by Chairman CPCB with other members being Member Secretary,
CPCB, nominee of MoEF&CC, Chairmen Rajasthan and Haryana State
PBCs, Secretary Industries Rajasthan, to prepare an action plan for
restoration of the environment. The Member Secretary, CPCB will be the
nodal agency for coqrdinaﬁon and compliance. The meeting of the
Committee may be held within 15 days and remedial action plan
prepared within one month thereafter. The Committee will be free to co-
opt any other expert/institution and any other concerned Departments of
the States such as local bodies and District Magistrates. The Committee
will also oversee execution of the action of plans, with the assistance of
concerned Departments, District Magistrates or any other agencies. This
direction is without prejudice to personal criminal and civil liability of the
viclators as well as regulators for their gross failure, resulting in

continued damage to the environment.

18. The above joint Committee may now file report of status of
compliance as on 31.03.2022 by 15.04.2022 by e-mail at judicial-
ngt@goyv.in preferably in the form of searchable PDF/ OCR Support PDF

and not in the form of Image PDF,
List for further consideration on 04.05.2022.

A copy of this order be forwarded to the CPCB, MoEF&CC, Chief
Secretaries Rajasthan and Haryana, and State PCBs by email for

compliance.

Adarsh Kumar Goel, CP




Sudhir Agarwal, JM

Brijesh Sethi, JM

Dr. Nagin Nanda, EM

October 29, 2021

E.A. No. 42/2019 in O.A. No 124/2015
(M.A. No. 72/2020)
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Vijai Vardhan, IAS
Chairman
D.0 No. HSPCB/SA/2013/1112 Date 30.09.2013
HARYANA STATE PLLUTION CONTROL BOARD
C-11, Sector-6, Panchkula (haryana)- 134109
Email: hspch.pkl@sify.com
Phone; 0172-2581005-06, Fax: 0172-2581201
Sub: Regarding Pollution Caused by Discharge of untreated/
partially treated effluents of Bhiwadi Industrial Area in
Haryana territory.
Dear Sir,

I Would like to bring to your notice the important issue of
pollution caused by discharge of untreated/partially treated effluents of
Bhiwadi industrial Area in the territory of Haryana. The topography of this
area is such that polluted water flows from Bhiwadi industrial area to
Dharuhera in Haryana, Partially treated /untreated industrial effluent
alongwith domestic effluent of Bhiwadi is adversely affecting the land situated
near Maheshwari village and sector 4& 6 of Dharuhera & Vill. Maheshwari and
affecting the residents of these areas adversely. This polluted effluent is also
polluting the subsoil water of this area besides polluting the agricultural land
of the said area in Haryana territory Hon'ble Minister has also enclosed a copy
of the news report published in Dainik Jagran, Aaj Samj & Punjab Kesri
respectively in this regard and has desired that this problem be resolved
immediately.

A Joint inspection was conducted by Senior officers of Haryana
State Pollution Control Board and officers of Rajasthan Pollution Control
Board on 14t September, 2013 and samples were also collected from CETP,
Sewage effluent of Bhiwadi town & effluent of Cess pool in Kushkhera. There
is a serious problem of disposal of effluent from Bhiwadi industrial area and
sewage effluent of the city because as per topography of the area, the effluent
flows in Haryana territory due to natural gradient. During rainy season
partially treated /untreated industrial /sewage effluent flows through drains
and enters the Haryana territory, and adversely affects the subsoil water and
also causes soil pollution in sectors 4 & 6 of Dharuhera and Vill. Maheshwari

in Haryana.

As per the result of samples drawn from Common Effluent
Treatment Plant (CETP) Bhiwadi industrial Area, The parameters such as
suspended solids, COD, Oil & Grease and iron were found to be beyond the
permissible limits. Similarly, the results of samples drawn from the Sewage
Treatment Plant (STP) of Bhiwadi town are also samples drawn from the
sewage Treatment Plant (STP) of Bhiwadi town are also exceeding the

et S TR TP S S Rl S



o B L Mt e L B o i CAERBEEAICLI

permissible limits in respect of Suspended Solids, BOD & COD respectively.
The results of samples taken from the cess pool in Kushkhera Village too
reveal results in excess of the prescribed parameters regarding Suspended

Solids COD, 0il & Grease and Iron. These resuits are nclosed alongwith this

letter at Annexure-A for your convenience.
In view of the above mentioned facts, I would request you to

intervene in this matter and issue necessary instructions to Rajasthan
Pollution Control Board to take immediate steps for controlling pollution of
Bhiwadi industrial Area as untreated/ partially treated effluent of Bhiwadi
industrial area is polluting Vill. Maheshwari. Dharuhera and its adjoining
region as a result of which susoil water of a large area is getting adversely
affected in Haryana.

It is propsed that a meeting of the officials of departments of
Enviornment/State Pollution Control Boards of Haryana and Rajasthan may
be convened at jaipur under your chairmanship at a date and time convenient
to you so that this long standing issue adversely affecting the environment of
the State of Haryana could be resolve amicable without any further delay.

With Regards
Yours Sincerely-

-Sd/-
(Vijai Vardhan}

Sh. O.P. Meena, IAS
Additional Chief secretary, Govt. Of Rajasthan,
Department of Environment & Forest,

Jaipur
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Armexure-A
Results of outlet of Common Effluent Treatment Plant (CETP) Bhiwadi industrial Area. :
Sr. No. Parameters Results Limits
1 Suspended Solids 2594 100
2 coD 1920 250
3 Oil & Grease 22.5 10
4 iron 6.8 3
Results of sewage Treatment Plant {STP} of Bhiwadi Town
Sr. No. _ Parameters Results Limits
1 Suspended Solids 162 100 -
2 BOD 140 30 5
3 coD - 464.80 250
Results of the samples taken from the Cess pool In Khuskhera Village
Sr. No. Parameters Results Limits
1 Suspended Solids 166 100
2 CoD 562.4 250
3 Qil & Grease 12.5 10
4 Irgn 10.73 3
!
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Prof. Surinder Deswal

BE ME phd (Env’al Engg)

Chairman
HARYANA STATE PLLUTION CONTROL BOARD
C-11, Sector-6, Panchkula (haryana)- 134109
Email: hspcbho@gmail.com

 Phone: 0172-2581005-06, Fax: 0172-2581201

D.0 No. HSPCB/SA/2014/4246
Date:- 31.07.2014

Sub: Regarding Pollution caused by discharge of untreated /partially
treated effluents of Bhiwadi industrial Area in Haryana territory.

Dear Sh. 0.P, Meena Ji,

I would like to bring to your notice the important issue of pollution
caused by discharge of untreated/partially treated effluents of Bhiwadi
industrial Area in the territory of Haryana. Large number of Red & Orange
categories of highly polluting industries are located in Bhiwadi industrial Area
which is just two Kms from the Dharuhera town of Haryana. The topography
of this area is such that polluted water flows from Bhiwadi industrial area to
Dharuhera in Haryana due to gradient, especially in rainy season. Samples
were collected on 1% July, 2014 from the Nallah coming from Bhiwadi
industrial Area towards Haryana territory jointly with the officers of
Rajasthan Pollution Control Board. The results of the samples collected shows
that it contains toxic elements such as Hexavalent Chhromium, Total
Chromium, Bio Chemical Oxygen Demand Chemical Oxygen Demand, Oil &
Grease, Phosphate, Iron etc. In excess of the prescribed standards and the
same are given at Annexure-A.

Although a Common Effluent Treatment Plant (CETP) is installed in
Bhiwadi industrial Area of 6 MLD Capacity, but industrial waste generated
ranges from 7 to 10 MLD thus rendering the CETP as inadequate. Presently,
the effluent is flowing in the storm water drainage system which enters in
Haryana Territory alongwith rain water. Moreover, untreated sewage effluent
is also coming towards Haryana bypassing the STP which can be seen at road
near Kushkhera Village. it has been reported that officials of Rajasthan
Pollution Contro! Board have identified 77 critically Polluted industrial units
which are discharging effluents in the above mentioned Nallah.

Keeping in view above stated facts, ] would request your goodself to
please intervene in this matter and issue necessary instructions to Rajasthan
Pollution Control Board to take immediate steps for controlling pollution
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coming from Bhiwadi industrial Area, especially untreated/partially treated

~industrial effluent, towards Dharuhera and to ensure that no untreated

effluent is discharged in the storm water which can adversely affect the
Haryana territory.

Warm regards.

Yours sincerely
-sd-
(Prof. Surinder Deswal)

Sh. 0.P. Meena, IAS

~ Additional Chief Secretary, Govt. of Rajasthan,

Department of Environment & Forest,
Jaipur
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Results of Samples collected from Nallah

Annexure-A

TR S AT Sl

Sr. | Parameters Open Nallah - | Prescribed

No. Limits

1 |Colour Blackish -

2 Odour Bad -

13 pH Value 7.3 5.5-9.0

4 Suspended Solids, | 236 100
mg/ |

5 BOD for 3 daysat | 110 30
27°C, mg/1

6 COD, mg/1 416 250

7 | Oil & Grease, mg/l [ 13 10

8 Conductivity, 2410 -
us/cm

9 Iron as Fe. Mg/l 5.3 3

10 Hexa Chromeas | 0.5 0.1
Cr+6, mg/1

11 | Total Chromeas |4.7 2z
Cr, mg/1

12 Phosphate as P, 9.2 5
mg/1

13 Nickel as Ni, mg/1 | ND 3
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D.S Dhesi, IAS D.0Q. No. HSPCB/WC/3045
Chief Secretary, Haryana

Chandigarh-160001

Email: es@hyy.nic.in
Dated 26.10.2018

Subject:  Flow of untreated effluent from Bhiwadi to Dharuhera.
Dear Sh. Gupta,

As you may be aware, there is an issue of flow of effluent (both
industrial and domestic) from Bhiwadi town of Alwar District of Rajasthan,
entering into Dharuhera town of Haryana (due to natural gradient of the
land), flooding the roads of the town causing considerable inconvenience to
the residents. The matter was raised by a group of residents in National Green
Tribunal (NGT) too (OA No. 124 of 2015 titled Sumitra Devi Vs CPCB & Ors)
which vide its order dated 12.12.2017 advised the State of Rajasthan to work
out a proposal for reuse of effluent from CETP/STPs of Bhiwadi.

In this regard, I have learnt that Deputy Commissioner, Rewari
has already taken up the matter with his counterpart in Bhiwadi and that 5
STPs are being constructed from the domestic effluents which are likely to be
commissioned by December, 2018. However, the proposal for upgradation of
CETP for treating the industrial effluent has not been initiated. Moreover, the
proposed capacity is inadequate to handle the quantum and volume of
discharged effluents.

I shall be grateful if you could personally review and intervene in
this matter and expedite the planning and execution of these projects at the
earliest. I will be grateful, if you can apprise me of the action taken by you.

Regards.
Yours Sincerely

(D.S Dhesi}

Sh. Devendra Bhusan Gupta, IAS,
Chief Secretary,

Govt. of Rajasthan

Secretariat, Jaipur-302005
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HARYANA STATE POLLUTION CONTROL BOARD

D.0. No. HSPCB/HWM/DHR/381/2020

Dated: 30.07.2020

Sub:- Pollution due to discharge of untreated/partially treated effluent
from Bhiwadi industrial Area into adjoining villages of Rewari
District, Haryana.

Dear Pawan Goel Ji,

As you are aware of critical issue of Water pollution caused due to
discharge of untreated/ partially treated effluent from industrial area of
Bhiwadi of Rajasthan into the territory of Haryana of Rewari District.

[ wish to bring to your kind notice that the areas have started
receiving huge quantity of such effluent recently causing environment and
health issues (besides the restricted mobility/nuisance issues) affecting the
normal life of residents significantly. The Board has received a number of
complaints recently in this regard.

As you may be further aware of, Hon'ble NGT has already
examined the issue in OA No. 124/2015 (In the matter of Sumitra Devi Vs
CPCB and Ors) and directed that under no circumstance, any water or effluent
shall be permitted to be collected around cluster or inside the cluster’ and
Rajasthan State Industrial Development and investment Corporation Limited
: (RIICO) and Rajasthan State Government to work outa proposal for reuse of
5’ treated effluent water from CETPs/STPs of their area. ;

We also learn RIICO and Rajasthan Govt. State have worked out a
proposal as per the direction of Hon’ble Tribunal to treat the effluent by
developing necessary infrastructure in the area, which may take some time to x
get establish. Considering the continued problem in the area chief Secretary of
Haryana has made a request through D.O communication to Chief Secretary of T
Rajasthan on dated 26.10.2018 Requesting his intervention to resolve the B
issue and to provide for interim measures to address the problem till the long

" term solution is put in place. State Pollution Control Board of Haryana has also
filed an execution application in above application focusing on the issues.

In view of above mentioned facts, | would request you to intervene in
this matter personally and issue necessary instructions to Rajasthan State
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by

industrial Development and investment corporation Limited and other
authorities concerned to take immediate steps.

With Regards,
(Ashok Kheterpal)

Sh, Pawan Kumar Goyal,
Chairman, Rajasthan Pollution Control Board,

4, Jhalana institutional Area Jhalana Doongri,
Jaipur (Rajasthan) Pin: 302004
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Keshni Anand Arora, IAS D.0 No. HSPCB/DHR/2020/431
Chief Secretary, Haryana,
Chandigarh-160001
E mail. es@hry.nic.in
Dated 26.08.2020

Sub:- Pollution due to discharge of untreated/partially treated
effluent from Bhiwadi industrial Area into adj oining villages
of Rewari District, Haryana.

Dear Sh. Swarup,

Please refer to my D.0. communication dated 26.10.2018 on the above
subject and | wish to bring once again in you notice, the critical issue of water
pollution caused due to discharge of untreated/partially treated effluent from
industrial area of Bhiwadi of Rajasthan into the territory of Haryana of Rewari
district.

In this regard [ have learnt that action has already been initiated by |
State of Rajasthan and some details of actions were informed to us by Shri Subodhg
Aggarwal, 1AS vide his letter dated 18.01.2019. Now during the present monsoon,
the areas have again started receiving huge quantity of such effluent recently,
causing environment and health issues (besides the restricted mobility/nuisance
issues) affecting the normal life of residents significantly.

I would, therefore, request you to review the progress of works
initiated by Rajasthan Government and Rajasthan State industrial development and
investment Corporation Limited (RIICO) for treatment of domestic and industrial
effluent coming from Bhiwadi town and to ensure that some interim measures are
brought in place to prevent the same.

I will be grateful if you apprise me about the further progress of the
action taken by Rajasthan Government in this regard.

Yours sincerely,

(Keshni Anand Arora)

Sh. Rajeeva Swarup, IAS,
Chief Secretary,

Govt. of Rajasthan
Secretariat, Jaipur-302005.
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Item No. 01 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)
Execution Application No. 42/2019
In
Original Application No. 124/2015
(M.A. No. 72/2020)
Sumitra Devi Applicant

Versus

CPCB Respondent

Date of hearing: 04.05.2022

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Rahul Khurana, Advocate for HSPCB applicant

Respondent(s):Mr. Aman Bhalla, Advocate for CPCB
Mr. Nikhil Jain, Advocate for RIICO
Mr. Tanzeela Mubashsharah, Advocate for CETP, Bhiwadi
Mr. Nishant Awana, Advocate for RSPCB

ORDER

1. This application has been filed by the Haryana State PCB for
execution of order dated 12.12.2017 passed by this Tribunal, directing the
Rajasthan State Industrial Development and Investment Corporation
(RIICO) and the CETP operating society at industrial area Bhiwadi,
Rajasthan Bhiwadi to take remedial measures against water pollution from
the CETP. It is submitted that the authorities failed to perform their duties
and order of this Tribunal dated 12.12.2017 has not been complied with,

resulting in stagnation of untreated effluents and domestic sewage



318

affecting the inhabitants in and around border of Rajasthan and Haryana,

particularly in Dharuhera in Haryana.

2. A factual and action taken report with reference to the status of
compliance of directions of this Tribunal in order dated 12.12.2017 was
sought from a joint Committee of MOEF&CC, CPCB and Rajasthan State

PCB, with CPCB as the nodal agency.

3. The matter has been thereafter considered on several occasions and

lastly by order dated 29.10.2021.

4. The Tribunal issued directions for remedial action by the said order
against which Civil Appeal Nos. 1377, 1228 and 1234 of 2022, Municipal
Council Bhiwadi vs. Sumitra Devi & Ors. have been filed. Stay of operation

of the order of this Tribunal has been granted.

5. In OA No. 11/2020(CZ), Action for Community Foundation vs. Central
Pollution Control Board & Ors. filed before the Central Zone Bench of this
Tribunal, same issue has been raised. It came up for hearing on
28.03.2022. In view of pendency of the matter before the Hon’ble Supreme

Court, the Tribunal deferred the matter sine die.

In view of above, this application may now be listed for hearing after
disposal of the matter pending in the Hon’ble Supreme Court alongwith
OA No. 11/2020(CZ), Action for Community Foundation vs. Central Pollution

Control Board & Ors., before the Principal Bench.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM
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May 04, 2022

Execution Application No. 42/2019
In Original Application No. 124 /2015
(M.A. No. 72/2020)

DV

Prof. A. Senthil Vel, EM
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Item No. 07 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Hybrid Mode)
Execution Application No. 42/2019
IN
Original Application No. 124/2015
(M.A. No. 72/2020)
Sumitra Devi Applicant
Versus
CPCB Respondent
Date of hearing: 03.02.2023

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Rahul Khurana, Advocate (HSPCB)

Respondents: Ms. Prachi Mishra & Mr. Dipesh Singhal, Advocates for the State of
Rajasthan
Mr. Nishant Awana, Advocate for RSPCB
Mr. Nikhil Jain, Advocate for RIICO
Ms. Supriya R. Pandey, Advocate for CETP Bhiwadi

ORDER

1. This application has been filed by the Haryana State PCB for
execution of order dated 12.12.2017 passed by this Tribunal, directing
the Rajasthan State Industrial Development and Investment Corporation
(RIICO) and the CETP operating society at industrial area Bhiwadi,
Rajasthan Bhiwadi to take remedial measures against water pollution
from the CETP. It is submitted that the authorities failed to perform their
duties and order of this Tribunal dated 12.12.2017 has not been
complied with, resulting in stagnation of untreated effluents and
domestic sewage affecting the inhabitants in and around border of

Rajasthan and Haryana, particularly in Dharuhera in Haryana.
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2. A factual and action taken report with reference to the status of
compliance of directions of this Tribunal in order dated 12.12.2017 was
sought from a joint Committee of MOEF&CC, CPCB and Rajasthan State

PCB, with CPCB as the nodal agency.

3. The matter has been thereafter considered on several occasions
and lastly by order dated 29.10.2021. The Tribunal issued directions for
remedial action by the said order against which Civil Appeal Nos. 1377,
1228 and 1234 of 2022, Municipal Council Bhiwadi vs. Sumitra Devi &
Ors. have been filed. Stay of operation of the order of this Tribunal has

been granted.

4. In OA No. 11/2020(CZ), Action for Community Foundation vs.
Central Pollution Control Board & Ors. filed before the Central Zone Bench
of this Tribunal, same issue has been raised. It came up for hearing on
28.03.2022. In view of pendency of the matter before the Hon’ble

Supreme Court, the Tribunal deferred the matter sine die.

5. Since stay of operation of order of this Tribunal dated 29.10.2021
is still operative, after hearing the learned counsel for the parties, we find
it to be in the interest of justice to make the earlier orders absolute, as far
as this Tribunal is concerned, abiding further orders of Hon’ble Supreme
Court with the modification that status report required to be filed before
this Tribunal in terms of the said order may now be filed with the
Chairman, CPCB and Chairman, State PCB for further action. If there is
any grievance against the said report or any other grievance survives after
the order of the Hon’ble Supreme Court, it will be open to the parties to
take their remedies. Statutory compliances may be overseen and ensured
by the statutory Authorities as per law, subject to order of the Hon’ble

Supreme Court.

Adarsh Kumar Goel, CP
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Sudhir Agarwal, JM

Prof. A. Senthil Vel, EM

February 03, 2023
E.A. No. 42/2019 in O.A. No. 124 /2015
A
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M Gma" Rewari Region HSPCB <hspcbrodr@gmail.com>

Status Report in Original Application No. 344/2023 titled as Prakash Yadav Versus
State of Haryana in Hon’ble National Green Tribunal, Principal Bench, New Delhi

Suneel Dave <sdave.cpcb@gmail.com> Tue, Aug 1, 2023 at 7:28 PM
To: Dharuhera Region Hspcb <hspcbrodr@gmail.com>
Cc: adcrwr@hry.nic.in, drdarwr@pnic.in, sdave.cpcb@pnic.in

The report needs to cover the following points:

1. To provide information and other details about the industries operating in the State of Haryana at Dharudhera,
Rewari. The compliance of the order needs to be achieved.

2. The cause of pollution, extents of pollution and its scale are required to be mentioned. The agency responsible to
provide smooth and effective drainage within the State of Haryana has miserably failed to achieve its objective by not
providing complete scheme of lifting, transporting, treating and disposing the waste water received through a naturally
flowing drain.

3. Created are the obstruction meant for development of the area and therefore State of Haryana is required to
undertake the detailed evaluation of failure of earlier attempts made to improve the water logging.

4. The issue of receiving treated, untreated or partially treated sewage and effluent needs to be taken into
consideration by the Government of Haryana with that of Rajasthan. An estimate suggests that about 12-14 MLD
mixed waste water is discharged into the drain in the State of Rajasthan at Bhiwadi, Alwar. The drain carrying the
waste water while entering into the State of Haryana found be unlined and obstructed for its natural gradient flow, thus
resulted into water logging and stagnation besides expected to cause deterioration in ground water quality.

5. The monitoring data, shared time to time by HSPCB with RSPCB do confirm that the waste water which is
received/ reached at the State’s boundary is combined waste of partially treated sewage and untreated effluent.

6. The State of Haryana may work out a detailed scheme and its schedule to let the waste water received be treated ,
transported and discharged for disposal and thereby an appropriate mechanisms be developed to charge the
expenses from the State of Rajasthan.

This may also be referred the earlier email dated 26.07.2023.

Suneel Dave

9205849639

[Quoted text hidden]

Suneel Dave

Additional Director

Central Pollution Control Board
Delhi

Cell:- +919868036039

m
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M Gma" Rewari Region HSPCB <hspcbrodr@gmail.com>

Status Report in Original Application No. 344/2023 titled as Prakash Yadav Versus
State of Haryana in Hon’ble National Green Tribunal, Principal Bench, New Delhi

Suneel Dave <sdave.cpcb@gmail.com> Wed, Aug 2, 2023 at 8:53 AM
To: Dharuhera Region Hspcb <hspcbrodr@gmail.com>
Cc: adcrwr@hry.nic.in, drdarwr@pnic.in, gurnam <gurnamsingh.cpcb@pnic.in>, sdave.cpcb@nic.in

PS:

7. Since, it is very much evident from the waste water quality monitoring data that the State of Rajasthan through its
designated agencies involved in committing offences under the various provisions of the Water Act, 1974, this
therefore stipulates that Haryana Government may recommend to invoke the provisions under the said Act for
constitution of joint board to resolve the issue and speedy implementation of remedies for protecting the water and
land environment of Bhiwadi-Dharudhera region.

Thanks.
[Quoted text hidden]

https://mail.google.com/mail/u/0/?ik=b78d21ba20&view=pt&search=all&permmsgid=msg-f:1773086032286573938&simpl=msg-f:1773086032286...  1/1
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Dated..../ﬁ/..’//.ﬁolz

To
Sh. Suneel Dave, Additional Director

CPCB, Chandigarh
Sub:- Reply of observation received vide email dated 01.08.2023 and 02.08.2023 in OA No. 34'4/2023
titted as Prakash Yadav Versus State of Haryana in Hon'ble National Green Tribunal,

Principal Bench, New Delhi.
Kindly refer to the subject noted above, in reference to the visit of joint committee on 24.07.2023

constituted by Hon'ble NGT in OA No. 344/2023 titled as Prakash Yadav Versus State of Haryana, this
office received email from your good-self on dated 01.08.2023 & 02.08.2023 mentioned in various
observations. Hon'ble Chief Minister, State of Haryana has taken up the matter again with the Hon'ble

Chief Minister of Rajasthan. Detail of developments after your emails and point wise reply of observations

in emails is as follows:-

Observation No. 1:- To provide information and other details about the industries operating in the State of
Haryana at Dharuhera, Rewari. The compliance of the order needs to be achieved.
Reply:-It is absolutely correct that compliance of the order needs to be achieved. It is therefore requested
to consider direction No.22 passed by Hon'ble NGT vide Order dated 12.12.2017 passed in OA
No0.124/2015 & OA No.127/2016 and appropriate directions be issued toState of Rajasthan and Rajasthan
SPCB. State of Haryana is facing inter-state Pollution since long which is required to be addressed now.lt is
further submitted that root cause is 12-14 MLD coming from thousands of industries at Bhiwadi (State of
Rajasthan) in vacant land at Dharuhera industrial areaand not the effluent of industries at Dharuhera
industrial area. There are 46 Nos. industrial units is operating in Industrial Area, Dharuhera having valid
consent to operate from the Board. The total trade effluent generation is approx. 1.9 MLD. All the trade
effluent generating units have their own effluent treatment plant, there is no CETP in Industrial Area,
Dharuhera at present. The hazardous waste generated from industrial unitsis being disposed through
authorized TSDF/Recycler.

The details of industries operating, quantification of trade effluent, status of consent granted and

hazardous waste are as follows:-

['sr | Name of the Industry Trade Mode of | Status of Latest | Status of HWM | Hazardous Waste mode of
| No effluent | discharge of | CTO Authorization disposal
} ‘ Trade effluent
1 A R Mik Foods Plot No. | 16 Recycling/Reuse 01/04/2023 20/05/2023 - 31/03/2028 | Authorized Recycler
5126, Industrial  Area, 31/03/2028
| Dharuhera Distt-Rewari
[2 | Aref Engineers Pwt Ltd 01/04/2021
| | Plot No 24 Ind Area 31/03/2026 \
| Dharuhera
3 Aligned Industries Plot No. | - 01/04/2023
51-54, HUDA industrial 31/03/2027 \
| Area Dnhareuhera
4 Amtek Auto Limited, Plot | 0.2 i |
l No. 20 Urbon Esme] Recycling/Reuse g:;gggggl 01/04/2021 - 31/03/2024 ‘Aut_horized Recycler/
Gujarat Enviro Protection and

¥f—
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Dharuhera, Distt Rewari, Infrastructure (Haryana) Pvt.
Haryana \)4 O Ltd. (GEPIL)
5 Amtek Auto Limited Plot | 0.1 Gardening 01/04/2021 01/04/2021 - 31/03/2024 | Authorized Recycler/
no. 01, Ind. Area, 31/03/2024 GEPIL
Dharuhera
6 Amtek Powertrain Limited, | - - 01/04/2021 01/04/2021 - 31/03/2024 | Authorized Recycler/
(MPT Amtek Automotive 31/03/2024 GEPIL
India Ltd) Plot no. 20,
phase 1, Industrial complex
Dharuhera, District Rewari
7 Apcolite Polymers Pvt Ltd | - - 01/10/2022 01/10/2022 - 30/09/2027 | Authorized Recycler
Plot No. 42, Ind. Area, 30/09/2027
Dharuhera
8 Aptiv.  Components India | - - 15/04/2023 01/04/2021 - 31/03/2026 | Authorized Recycler/
Pvt. Ltd (Delphi Automotive 30/09/2024 GEPIL
Systems Pvt. Ltd) Plot No.
7, Dharuhera Industrial
Area, Dharuhera, District
Rewari
9 ARGL LIMITED, PLOT NO. | 13 Recycling/Reuse 11/06/2019 20/03/2021 - 31/03/2024 | Authorized Recycler/
1, HUDA IND. AREA, 31/03/2024 GEPIL
DHARUHERA, DISTT-
REWARI
10 | BNM Breweries LLP, Plot | 1.2 Recycling/Reuse 14/12/2022 - -
No-7, Dharuhera Industrial 31/03/2025
Area, Dharuhera
11 | Calderys India Refractories | 61 Recycling/Reuse 01/04/2023 01/04/2023 - 31/03/2024 | Authorized Recycler
Limited, (HIL Ltd.,) Plot no. 31/03/2024
31 A, Main Delhi Jaipur
Road Dharuhera Industrial
Area, Sector 8, Dharuhera,
Rewari
12 | Carlsberg India Private | 570 Recycling/Reuse 27/10/2023 01/11/2023 - 30/09/2028 | Authorized Recycler/
limited, (Kool Breweries 30/09/2028 GEPIL
Ltd.) 02, Industrial Area,
Dharuhera, Rewari
13 | Committed Ispat Pvt. Ltd. | 8 Recycling/Reuse 01/10/2022 - -
(AGR STEEL STRIPS PVT 30/09/2027
LTD.) INDUSTRIAL
AREA,PLOT NO-69,
DHARUHERA
14 | Dharuhera 2.1 For Irrigation 01/10/2022 01/10/2022 - 30/09/2024 | Authorized Recycler/
Pharmaceuticals Pvt Ltd 30/09/2024 GEPIL
PlotNo-25,Sec-6, Industrial
Area, Dharuhera
15 | Dhingra Trucking Pvt Ltd., | 8 Public Sewer 01/10/2020 01/10/2020 - 31/03/2025 | Authorized Recycler
Plot No 22 A, Industrial 31/03/2025
Area, Dharuhera, Dist.-
Rewari
16 | ENCO ENGINEERS | 8 Recycling/Reuse 01/10/2021 01/10/2021 - 30/09/2024 | GEPIL
COMBINE PLANT-II and Gardening 30/09/2024
PVT.LTD PLOT NO 70,
INDUSTRIAL
AREA,DHARUHERA,DIST-
REWARI
17 | Evershine Moulders Ltd | - - 01/04/2023 20/05/2023 - 31/12/2027 | Authorized Recycler
Plot No. 68, Ind. Area, 31/12/2027
Dharuhera Distt-Rewari
18 | GKN  Driveline(India)Ltd. | 1 For Irrigation 01/10/2022 31/10/2022 - 30/09/2025 | Authorized Recycler/
Plot no.34-35,Industrial 30/09/2025
Area,Dharuhera GEPIL
19 | JMX Works, 5/13, HUDA | 0.1 Recycling/Reuse 01/10/2023 27/01/2021 - 31/03/2024 | Authorized Recycler
Industrial Area, Dharuhera, 30/09/2028 GEPIL
District- Rewari
20 | JTEKT India Pvt. Ltd. | 3.15 For Irrigation 01/10/2021 01/10/2021 - 30/09/2026 | Authorized Recycler/
(Formerly  Sona  Koyo 30/09/2026 GEPIL
Steering Systems Ltd) Plot
No- 19, HUDA Industrial
Area, Dharuhera
21 | JTEKT India Pvt. Ltd. | 1.56 For Irrigation 01/10/2021 01/10/2021 - 30/09/2026 | Authorized Recycler/
(Formerly Sona  Koyo 30/09/2026 GEPIL
Steering Systems Ltd) Plot
No.-32, HUDA Industrial
Area, Dharuhera
22 | Kryton Buildmat Co. Pvt. | - - 25/04/2022 - -
Ltd., Plot No. 63 Dharuhera 31/12/2026
23 | Lumax Ind. Ltd., Plot No. 6 | 22 For Irrigation 01/11/2023 06/11/2023 - 30/09/2025 | Authorized Recycler/
, LA., Dharuhera 30/09/2025 GEPIL
24 | Mark Exhaust System | 1.5 Gardening 01/10/2022 01/10/2022 - 30/09/2025 | Authorized Recycler
Limited Plot No 30 30/09/2024
Dharuhera Industrial Estate
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Dist Rewari D7/
25 | Mehsana District Co-opt | 900 Recycling/Reuse, 01710/2020 - | 17/11/2020 - 30/09/2025 | Authorized Recycler/
Milk Producers Union Ltd., Gardening and | 30/09/2025 GEPIL
Plot No 17 Dharuhera Sprinkling on road
HUDA Industrial  Area, and road side
Dharuhera District Rewari plantation
26 | Micro Precession Pvt Ltd, | - - 14/05/2022 - | 24/05/2022 - 31/03/2027 | Authorized Recycler
11 Industrial Area 31/03/2027
Dharuhera District Rewari
27 | Munjal Auto Industries | 2 Recycling/Reuse 01/10/2023 - | 01/10/2023 - 30/09/2028 | Authorized Recycler
Limited, -32-A, Industrial 30/09/2028 /IGEPIL
Area, Dharuhera
28 | Oriental Carbon & | 30 Recycling/Reuse 01/10/2022 - | 01/10/2022 - 30/09/2025 | GEPIL
Chemicals Limited (100% 30/09/2025
Export Oriented Unit) Plot
No. 3 & 4, Dharuhera
Industrial Complex, Phase-
1; Rewari
29 | Oriental Carbon & | 110 Recycling/Reuse 01/10/2022 - | 01/10/2022 - 30/09/2025 | GEPIL
Chemicals Limited 30/09/2025
(Chemicals Division) Plot
No. 3 & 4, Dharuhera
Industrial Complex, Phase-
1; Rewari
30 | Oriental Carbon & | 25 Recycling/Reuse 01/10/2022 - | 01/10/2022 - 30/09/2027 | GEPIL
Chemicals Limited 30/09/2027
(Insoluble Sulphur Division)
Plot No. 3 & 4, Dharuhera
Industrial Complex, Phase-
1; Rewari
31 | Oswal Poly Rubbers Plot | - - 01/04/2021 - | 01/04/2021 -31/12/2025 | Authorized Recycler
No. 45, Industrial Area 31/12/2025
Dharuhera Distt-Rewari
32 | Paramount - - 09/06/2023 - | 18/06/2021 - 31/12/2025 | Authorized Recycler
Communications Ltd Plot 31/03/2028
No 37 Industrial Estate
Dharuhera
33 | PMI Coaches Pvt. Ltd., | 4 Recycling/Reuse 01/10/2021 - | 05/11/2022 - 30/09/2026 | Authorized Recycler/
Plot No. 26, I.A. Ind. Area, 30/09/2026 GEPIL
Dharuhera
34 | ROOP AUTO FORGE PVT | 0.1 For Irrigation 21/09/2023 - | 23/09/2023 - 31/03/2028 | Authorized Recycler/
LIMITED (Logwell Forge 31/03/2028 GEPIL
Ltd.), 14, HUDA Industrial
Area, Dharuhera
35 | SAMYAK METALS | - - 01/04/2022 - | 11/06/2019 - 04/03/2024 | Authorized Recycler
PRIVATE LIMITED, PLOT 31/03/2027
NO. 13, SECTOR-8, IND.
AREA, DHARUHERA,
DISTT-REWARI
36 | Sand Chem India Ltd Plot | - - 01/04/2022 - - -
No. 43-44, Ind. Area, 30/09/2026
Dharuhera Rewari
37 | SARAS METAL ALLOYS, | - - 02/08/2019 - - -
Plot No. 5/23, Sector-8, 31/03/2024
Industrial Urban Estate,
Dharuhera, Distt. Rewari
38 | Satyam Auto Components | - - 01/10/2021 - | 01/10/2021 - 30/09/2026 | Authorized Recycler
Private Limited, Plot No. 8, 30/09/2026
Industrial Area, Dharuhera,
Rewari
39 | Silvertones Impex Pvt. Ltd. | - - 01/04/2022 - | 15/05/2022 - 31/03/2027 | Authorized Recycler
Plot No. 57, Dharuhera 31/03/2027
Industrial area, Dharuhera,
Rewari
40 | SMI Amtek crankshaft Pvt | 45 For Irrigation 01/04/2021 - | 01/04/2021 - 31/03/2026 | Authorized Recycler/
Ltd Plot no 20 Phase 1 31/03/2026 GEPIL
Industrial Area Dharuhera
distt Rewari Haryana
41 | SUPERMAC INDUSTRIES | - - 17/06/2023 - - -
(INDIA) LIMITED, Plot no 31/03/2026
72 Sector 8 Industrial Area
Dharuhera Rewari,
42 | SYNERGY GLOBAL | - - 19/04/2022 - | 31/07/2023 - 31/03/2024 | Authorized Recycler/
STEEL PRIVATE 31/03/2024 GEPIL
LIMITED, PLOT NO-30,
DHARUHERA
INDUSTRIAL AREA,
REWARI
43 | SyskaMiterr Pvt. Ltd., 30, | - - 01/04/2020 - | 01/04/2020 -31/03/2025 | Authorized Recycler
1/A, HSIIDC Industrial 31/03/2025
Area, Dharuhera, Rewari
44 | Vibewell Techniks, Plot No. | 1 Recycling/Reuse 01/10/2021 - | 01/10/2021 - 30/09/2026 | Authorized Recycler/




NN
55, Ind Area, Dharuhera . 339!0%26 GEPIL
45 | WINSHARP - - 2710212023 - |- -
ELECTRONICS PVT LTD, 31/03/2025

Plot No-30, shed No-2,
Industrial Area Dharuhera

46 | Lifelong India Pvt Ltd. | 85 Recycling/Reuse 01/10/2023 - | 01/10/2023 - 30/09/2028 | Authorized Recycler/
PLOT NO. 76, IA & 30/09/2028 GEPIL
KHASRA NO.

5/120,21,6//15/2,16 & 25,
IA, DHARUHERA, DISTT-
REWARI

Observation No. 2:- The cause of pollution, extents of pollution and its scale are required to be mentioned.
The agency responsible to provide smooth and effective drainage within the State of Haryana has
miserably failed to achieve its objective by not providing complete scheme of lifting, transporting, treating
and disposing the waste water received through a naturally flowing drain.

Reply:- The cause of pollution is the effluent flowing from Bhiwadi (Rajasthan) to Dharuhera (Haryana). As
observed by the joint committee on dated 24.07.2023 there is approx. 12-14 MLD untreated effluent coming
from Bhiwadi to Dharuhera. HSPCB alongwith RSPCB regularly collecting the effluent samples and
parameters of effluent are exceeding the prescribed limits and analysis reports are being shared with
RSPCB regularly. In OA No. 124 of 2015 and in EA No. 42 of 2019, directions have already been issued by
Hon’ble NGT to Govt. of Rajasthan and various agencies of Rajasthan to take action in this matter. It is
respectfully submitted that observation under reply is contrary to direction No.4, 7, 8, 16, 17, 22 of Order
dated 12.12.2017 passed in OA No0.124/2015 & OA No0.127/2016 which is under execution in EA
No0.42/2019 disposed of subject to order passed by Hon’ble Supreme Court as annexed with the report. It is
further submitted that Hon’ble NGT vide direction No.22 directed that Central Pollution Control Board shall
also be responsible for keeping general supervision in relation to compliance of directions No.s 1 to 22. Itis
illogical to portray the State for Haryana as liable to lift, transport, treat and dispose of waste water of
thousands industries coming from State of Rajasthan. It is humbly requested to reconsider the observation
under reply in light of orders passed by Hon’ble NGT.

Observation No. 3:- Created are the obstruction meant for development of the area and therefore State of
Haryana is required to undertake the detailed evaluation of failure of earlier attempts made to improve the
water logging.

Reply:- The untreated effluent flowing from Bhiwadi (Rajasthan) to Dharuhera (Haryana) through drain and
stagnated into vacant land at industrial area, Dharuhera. The contents of reply at Point No.2 are reiterated.
It is humbly submitted that necessary directions may kindly be issued to state of Rajasthan and Rajasthan
State Pollution Control Board.

Observation No.4:-The issue of receiving treated, untreated or partially treated sewage and effluent needs
to be taken into consideration by the Government of Haryana with that of Rajasthan. An estimate suggests
that about 12-14 MLD mixed waste water is discharged into the drain in the State of Rajasthan at Bhiwadi,
Alwar. The drain carrying the waste water while entering into the State of Haryana found be unlined and
obstructed for its natural gradient flow, thus resulted into water logging and stagnation besides expected to
cause deterioration in ground water quality.

Reply:-The matter regarding receiving of untreated effluent has been taken up multiple times with Govt. of
Rajasthan and recently Hon’ble Chief Minister, Govt. of Haryana held a meeting on 30.07.2023 with the
officers of Rajasthan and Haryana to stop the effluent coming from Bhiwadi to Dharuhera. Joint teams are
constituted by both the states to check the industries of Bhiwadi but Govt. of Rajasthan have not shared the
schedule of inspection of industries of Bhiwadi for inspection by joint team even after requested by Deputy
Commissioner, Rewari to District Collector, Khairthal vide letter No. 5167/LFA dated 13.09.2023, 5495/LFA
dated 20.10.2023.Further, the effluent from Bhiwadi to Dharuhera flowing through drain and stagnating into
vacant land at Industrial Area Dharuhera& Dharuhera town. In OA No. 124 of 2015 and in EA No. 42 of
2019, directions have already been issued by Hon’ble NGT to Govt. of Rajasthan and various agencies of
Rajasthan to take action in this matter. It is noteworthy that drains referred in observation under reply are
for drainage of rainy water, and not for the waste water/effluent. Thus, it is not legally required to lined the




drains in questions, rather, discharge of untreateﬁztglvater/efﬂuent from Bhiwadi (Rajasthan) should be
stopped.

Observation No.5:-The monitoring data, shared time to time by HSPCB with RSPCB do confirm that the
waste water which is received/ reached at the State’s boundary is combined waste of partially treated
sewage and untreated effluent.

Reply:-The samples of untreated effluent flowing from Bhiwadi to Dharuhera is being taken regularly by
HSPCB alongwith RSPCB and as per sample report, parameters of effluent are exceeding the prescribed
limits. Analysis Reports are being shared regularly with RSPCB to take necessary action.

Observation No.6:-The State of Haryana may work out a detailed scheme and its schedule to let the
waste water received be treated , transported and discharged for disposal and thereby an appropriate
mechanisms be developed to charge the expenses from the State of Rajasthan.

Reply:-The effluent is flowing from Bhiwadi to Dharuhera. Hence, Govt. of Rajasthan must take remedial
action to stop the untreated effluent coming in Industrial Area, Dharuhera. It is illogical to impose liability on
State of Haryana to transport, treat and dispose of waste water of thousands industries coming from State
of Rajasthan. Directions has been issued by Hon’ble NGT to State of Rajasthan, RIICO etc. to treat & reuse
the effluent generated from Bhiwadi (Rajasthan). The contents of reply at Point No.2 are reiterated.

Observation No.7:-Since, it is very much evident from the waste water quality monitoring data that the
State of Rajasthan through its designated agencies involved in committing offences under the various
provisions of the Water Act, 1974, this therefore stipulates that Haryana Government may recommend to
invoke the provisions under the said Act for constitution of joint board to resolve the issue and speedy
implementation of remedies for protecting the water and land environment of Bhiwadi-Dharuhera region.

Reply:-Hon’ble NGT vide order dated 12.12.2017 in OA No. 124 of 2015 issued various directions to the
various agencies of Govt. of Rajasthanto stop the effluent coming from Bhiwadi to Dharuhera and vide
order dated29.10.2021 in EA No. 42 of 2019 Hon’ble NGT imposed environmental compensation on
various agencies of Govt. of Rajasthan for causing environmental damages. Hon’ble Apex court has
granted stayed the operation of order passed by Hon’ble NGT in EA No0.42/2019. Further, HSPCB has filed
counter affidavit in Hon’ble Apex court on 28.06.2023 to vacate the stay.

Latest developments from 31.07.2023 are reproduced below:

30.07.2023 Meeting held on 30.07.2023 at 09:30 AM regarding “Effluent coming from Bhiwadi (Rajasthan) to
Dharuhera (Haryana)” under the Chairmanship of Hon’ble Chief Minister, Haryana at Jungle Babbler,
Tourist Complex at Dharuhera and directed that A joint committee of officers from Haryana and
Rajasthan to be constituted within 24 hours and the committee will conduct inspections of the
industries of Bhiwadi to check the untreated effluent discharge. Govt. of Rajasthan will take immediate
action against the violating industries.

31.07.2023 Deputy Commissioner, Rewari has constituted joint team of officers of Haryana State vide letter No.
4972-78 dated 31.07.2023 and requested to District Collector, Alwar to constitute joint team of officers
of Rajasthan Govt.

04.08.2023 This office sent letter vide No. 170566/2023 dated 04.08.2023 to Deputy Commissioner, Rewari that
District Magistrate, Alwar (Raj.) may kindly be requested again to constitute the requisite committee of
officers of Rajasthan State, so that joint inspection by officer of both the states could be conducted and
compliance of directions of Hon’ble Chief Minister, Haryana may be done.

07.08.2023 DC, Rewari has sent reminder to District Collector, Alwar vide letter No. 4984 dated 07.08.2023 to
constitute joint team of officers of Rajasthan State.

17.08.2023 DC Rewari has sent Minutes of Meeting to PS to CM Haryana vide letter No. 4102/LFA dated
17.08.2023.

17.08.2023 DC Rewari has sent letter to Chief Secretary, Govt. of Haryana vide letter No. 4103 dated 17.08.2023.

21.08.2023 DO letter from Hon’ble CM Haryana to Hon’ble CM Rajasthan has been sent on 21.08.2023.

01.09.2023 Team has been constituted of officers of Rajasthan Govt. vide DO letter dated 01.09.2023.

13.09.2023 DC, Rewari has sent letter to District Collector, Alwar vide letter No. 5167 dated 13.09.2023 to share
the schedule of inspection of industries of Bhiwadi.

17.10.2023 This office has requested to DC, Rewari vide letter No. 1234 dated 17.10.2023 that District Collector,
Khairthal, Tijara to share the schedule of inspection of industries of Bhiwadi.

20.10.2023 DC Rewari has sent letter to DC Khairthal vide letter No. 5495 dated 20.10.2023 to share the schedule
of inspection of industries of Bhiwadi.
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16.11.2023 This office has requested to DC. Rewari vide letter No. 1396 dated 16.11.2023 that District Collector,
— Khairthal, Tijara to share the schedule njrmspcctipn of industries of Bhiyvm}_i;ﬁ___/___S_

Copy of letters dated 21.08.2023, 01.09.2023, 13.09.2023, 17.10.2023, 20.10.2023 and

16.11.2023 referred in above table are enclosed herewith.

DA:As above
4 Regional Officer
L + Rewari Regioy

HSPCBIRWR/2023/../,3.99..... Dated.. /6/1/2223
A copy of the above is forwarded to the Sr. Environmental Engineer, Coordinati

HSPCB, Panchkula for information and further necessary action please. Q;/
Regional Officer

5 Rewari Region

on Cell,

A
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CHIEF MINISTER, HARYANA,

I8 ot

MANOHAR LAL

CHANDIGARH.
7 s O P e . [ K S
Subject: Regarding untreated effluent coming from Bhiwadi (Rajasthan) to Dharuhera
(Haryana).

| ‘Qc/;&)ec;?gf/ st frohel Leplst 1

1 wish to bring to your notice the issue of release of untreated effluent from the
Bhiwadi industrial area, Rajasthan into the city of Dharuhera in Haryana. The release cf
" untreated industrial effluent into the residential areas of Dharuhera has been a matter of
deep concern for the people residing in the area and for the Government of Haryana. The
matter had also been taken up by the National Green Tribunal (NGT) and certain directions
have been issued by NGT for mitigating this problem. While Government of Rajasthan has
- initiated certain steps to mitigate this problem, nevertheless the time taken for mitigation
and the monitoring of the mitigation measures in the meanwhile, have not been clearly
specified.
I had spoken to you on this issue on 29" July, 2023 following which officers
~ from the two States were in touch. As was decided, a joint team of officers of Rajasthan and
Haryana was to be constituted so that the action being taken by Rajasthan and the adequacy
of mitigation measures could be mutvally discussed and the affected people informed
accordingly. Based on this understanding, Deputy Commissioner, Rewari had written to
District Collector, Alwar for nominating a team of five officers vide his letter dated
| 31.07.2023. I am informed by Deputy Commissioner, Rewari that despite reminders they are
not getting any response from officers of Rajasthan.
I believe that you are interested in resolving this problem. I would be happy if
you could kindly direct your officers concerned to be a part of the joint committee which
" could periodically meet, monitor and take interim steps in this regard till the final solution in

terms of NGT directions are implemented.

(
Wi Q-?/r”/j/“ Yours sincerely,

—
¥ 77 7 _
(Manohar ig(/_-

Shri Ashok Gehlot,
Chief Minister, Rajasthan,
Jaipur-302005.

Office : 4th Floor, Haryana Civil Secretariat, Chandigarh - 160001, Ph. 0172-2749396, 0172-2740995 (Fax)
Resi. : H.No. 1, Sector-3, Chandigarh - 160001, Ph. 0172-2749394, 0172-2740596 (Fax)
email : cmharyana@nic.in
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‘-'-‘ Regional Office,
V 4 Suncity Commercial Complex, Sector-6, A-Block Rewari Lifestyle For
Environment

Tele Fax: 01274-244241, E-Mail: hspcbro

Haryana State Poﬂﬁ&l:sggg(tl&%lfoard ' I_IFE
\\%/

dr@gmail.com

Dated...\?\\l.\l%ﬁjg

To
The Deputy Commissioner

Rewari
Sub.:- A TerEUH ¥ U s (

Ref- Telephonic message received from Hea

gﬂ'um)ﬁamihrqﬁﬂmml.

d Office and your good self-office letter No.

5167/LFA dated 1 3.09.2023.

d by your good office, a team has already

In reference to the above referred letterissue

been constituted by your good office in compliance to the direction of Hon'ble Chief Minister,

he meeting dated 30.07.2023 regardin

inspection of industries in Bhiwadi (Raj.) and Hon'ble Chief Minister, Rajas

g Inter State pollution matter regarding

Haryana during t
than vide DO letter

3, constituted joint team on behalf of Govt. of Rajasthan.

dated 01.09.202
er No. 5167/LFA dated 13.09. 2023 requested to District

Your good self-office vide lett

Collector, Khairthal, Tijara to share the schedule of inspection of the industries of Bhiwadi and to

f the minutes of meeting held on 30.07.2023 under the

send the action taken report O

Chairmanship of Hon'ble Chief Minister, Haryana. But no reply has been received from the

District Collector, Khairthal, Tijara (Raj.) till date.

Hence, it is requested that District Collector, Khairthal, Tijara (Raj.) may kindly be

requested again 1o share the schedule of inspection of the industries of Bhiwadi and to send the

action taken report of the minutes of meeting held on 30.07.2023 under the Chairmanship of

ryana,so that compliance of directions of Hon'ble Chief Minister

@p
@3 &’glonal Officer
Rewari Region

Endst No. HSPCB/RWR/2023/....A.25.5
Dated... \*\\wb
013

Hon'ble Chief Minister, Ha

Haryana may be done please.

CC:-
A copy of the above is forwarded to the SEE, Coordination Cell, HSPCB, Panchkula for

information please.
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To

The Deputy Commissioner
Rewari
Sub.:- Prart ToruT ¥ areesT ard) gRavm # o @ wgftw el A

Ref- Telephonic message received from Head Office and your good self-office letter No. 5167/LFA

dated 13.09.20238&5495/LFA dated 20.10.2023.

In reference to the above referred letterissued by your good office, a team has already been
constituted by your good office in compliance to the direction of Hon'ble Chief Minister, Haryana during
the meeting dated 30.07.2023 regarding Inter State pollution matter regarding inspection of industries in
Bhiwadi (Raj.) and Hon'ble Chief Minister, Rajasthan vide DO letter dated 01.09.2023, constituted joint
team on behalf of Govt. of Rajasthan.

Your good self-office vide letter No. 5167/LFA dated 13.09.2023, 5495/LFA dated 20.10.2023
requested to District Collector, Khairthal, Tijara to share the schedule of inspection of the industries of
Bhiwadi and to send the action taken report of the minutes of meeting held on 30.07.2023 under the
Chairmanship of Hon'ble Chief Minister, Haryana. But no reply has been received from the District
Collector, Khairthal, Tijara (Raj.) till date.

Hence, it is requested that District Collector, Khairthal, Tijara(Raj.) may kindly be requested again
n of the industries of Bhiwadi and to send the action taken report of the

to share the schedule of inspectio

minutes of meeting held on 30.07.2023 under the Chairmanship of Hon'ble Chief Minister, Haryana,so

Chief Minister, Haryana may be done please.

er\“(/
RetMonal Officer

Rewari Region

that compliance of directions of Hon'ble

EndstNo.HSPCB/RWR/2023/........covvvveeeen

A copy of the above is forwarded to the SEE, Coordination Cell, HSPCB, Panchkula for

information please.
//‘gc‘\ =
Regional Officer
Rewari Region



